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LOK SABRA DEBATES 

55 
LOK SABRA 

rhe Lok Sabha met at Eleven of the 
Clock. 

Tuesday, FebMUlTl/ 13, 1968/Jfagha 
24, 1889 (Saka) 

[MR. SPEAKER in the rhair] • 

ORAL ANSWERS TO QUESTIONS 

:Parehase of Jate by S.T.C. in Orissa 

.1. SHRI SURENDRANATH 
DWIVEDY: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the State Trading Cor-
lIOration has made any arrangements 
for the purchase of jute in Orissa; 

(b) whether it is a fact that the 
mark€.'!ing society through which jute 
is purchased, has no proper arrange-
ment for grading as a result of which 
jute is purchased at a much lower 
.r.ate and the agriculturists are reluc-
:tant to sell to the State Trading Cor-
:portation; and 

(c) whether any arragements have 
been made to ensure that the growers 
.. get the minimum price fixed by 
( ~ ernment  

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRr 
MOHO. SHAFI QURESHI): (a) Yes, 
,Sir. 

,(b) No, Sir. 

(c) Adequate arrangements have 
'been made by the State Trading Cor-
poration, the Orissa State Govern' 
·ment and the Danpur Jute Marketing 
Cooperative Society, The Corporation 
·has already purchased 1,20,000 maunds 
of jute in Oriss'a at the minimum price 
fixed by Gllverment. At present the 
-prices are ruling at or above the 
;minimum price fixed by Government. 

3068 (Ai) LSD-I. 

56 
SHRI SURENDRANATH DWIVEDY: 
In reply to part (b) of the question, 
the Deputy Minister said, "No." May I 
know whether they have any informa-
tion whether there is any officer acc-
redited either by the Government or 
th(. marketing society to fix the grada-
tion of jute? 

SHRI MOHD, SHAFI QURESHI: 
Yes, Sir, There is an officer who is 
looking after the gradation of jute? 

SHRI SURENDRANATH DWl-
VEDY: Is it not a fact that actually 
the marketing society is not getting 
jute from the growers because the rate 
given by them on account of the 
wrong fixation of grades is very 
much low? I would also like 
to know, at the same time, whe-
ther the-Government has fixed any 
target for purchasing j ute in Orissa, 
and whetber any amount has been 
already left at the disposal of the State 
Government to purchase j ... te? 

SHRI MOHO. SHAFI QURESHI: So 
far as the funds are concerned, there 
has bel'Il no dearth of funds to be 
kept at the disposar of the State Gov-
ernment. We have so far purchased 
1,20000 maunds of jute from Orissa 
and from other States also. There 
have ~n purchases, but so far as the 
funds are concerned, I can assure the 
House that there will be no dearth 
of funds so far as the State Govern-
ment is concerned, 

SHRI SRADHAKAR SUPAKAR: 
May I know what is the difference in 
price betweoo the jute purchased from 
Orissa and that purchased from 
Bengal and other places? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): May I 
mention at this stage that the State 
Trading Corporation is purchasing jute 
not as the normal jute purchasing 
meoasure but to keep the jute above 
the minimum price that we have set. 
And, therefore, tile idea of the Sta~ 
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Trading Corporation gOing into pUr-
chase is only to give confidooce to the 
people that they should not sell below 
the deriVed price basing on that 
minimum that We have fixed for 
Assam bottom in Calcutta. Therefore, 
this will be an operation only to keep 
the prices up; it will OOt be an opera-
tiOn for stocking goods by the Cor-
poration. There are other machinery 
which are also in the market. 

SHRI SRADHAKAR SUPAKAR: 
But the question was not answered; 
the difference in price. 

SHRI DINESH. SINGH: We have 
fixed the price of Assam bottom in 
Calcutta. The price in other markets 
will depnd on the transport facilities 
and other things which will have to 
be deducted from this. 

SHRI UMA NATH: May 1 know 
whether the Government is aware of 
the fact that thE:' minimum prices of 
jute are being depressed further to the 
disadvantage of the jute grower by 
means of introducing additional gra-
des. the lowest grade being called the 
bottom? Now, they have introduced 
cross-bottom grade and again they 
have introducE:od de-bottom grade and 
thereby they are depressing the price 
below the minimum price fixed. If 
so, I would like to know what action is 
being taken by the Government to 
protect the jute growers from ge,ting 
at least the minimum price? 

SHRI DINESH SINGH: The han. 
Member will appreciate that the mea-
sure we an· taking is only to protect 
the interests of the jute growers. 

SHRI UMANATH: But how do you 
dQ this particular thing-the depres-
sing of prices? 

SHRI DINESH SINGH: We are not 
depressing the price. May 1 say only 
this? If there are people who are 
willing to sell jute, then  they should 
not sell jute below the price that baa 
been fixed, and then the State rad~n  

Corporation will buy at that pnce. 
They should have confidence in that. 

SHRI UMANATH: I asked about 
this particular phenomenon of adding 

new grades thereby defeating the 
fixation of minimum price. 

SHRI DINESH SINGH: The growers 
should stick to the grades and the 
price that the Government have fixed. 
They should not be pressurised by 
others. 

SHRI ~ A: I want to know whe-
ther the same protection is being 
offered to the jute growt>rs in the 
neighbouring districts of Srikakulam 
and Vishakapatnam in Andhra and 
they are assured of the-minimum price. 
T;len, the point raised. 'by my friend 
is just this, whether all these grades"": 
cross-bottom, de-bottom, etc.-are be-
ing recognised or whether only one 
bottom is recognised and the mini-
mum price at that lev!:·l is being main-
tained. 

SHRI MOHD. SHAFI QURESHI: 
The minimum support price announc-
ed by Government is given to growers 
in all the States including Andhra. 

SHRI CHINTAMANI PANIGRAHI: 
While fixing the mininlum price of 
jut(> for Orissa, may I know whether 
the Government had taken into con-
sideration the Wide variations of price 
in Bengal and Assam as compared to 
prices offered to grow('rs in Orissa and 
if so, what is the difference? 

SHRI MOHO. SHAFI QURESHI: 
Government have fb:eQ minimum sup-
port price for deliveries in Calcutta of 
Assam bottom. Naturally when we 
make purchases in Orissa, the prices 
vary. The prices are between 
Rs. 35 and 37. 

SHRI INDRAJIT GUPTA: The 
minister said that the object of STC's 
purchasing is to support tht> market 
a.nd prevent the price from falling: 
below the minimum level. May 1 
know whether it is not a fact that the 
total quantity which has been purchas-
ed by the STC during thE:' current 
season is only a negligible' fraction of. 
the quantity purchased db'ectly by ~ e  

mills or by their ageuts-and the mIlls: 
»ave purchased at .. prire which. is. 
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far below the announced minimum _  • ~ 
price. leading to the apprehel13ion ~ ~ q  q ~ 'o:t It 1. .... 
even by the Jute Commissioner that ~ ~ ~ it; ~ lfit ~ ~ 
is such uneconomic price, are receiv- ~ <IFf ~ ~ $ ~ '\Z 
E'Ii by the cultivators, in the next -.;. 6 ~ 
season there might again be diversion _-.'<o,.;t It ~ ~ it ~ 
of land from jute leading to shortages lfit lrmr ~ ~ ;pft t I 
and further crisis? ;;ri( fit; orne ~ ~ ~r ~ 
SHRI MOHD. SHAFI QUltESID: The 'rrq;r ;unu ~r I it ;;jT0f0fT ~ ~ fit; 
poSition remains that the STC's opera- f< ~ ft - ~ "'-
tion has yielded very good results. The '\Z". ~ o:t. "It> 'Om. ~~ ~ 
STC had purchased to the tune of 1.20 'PI' ~ 1FII' ~ ~ ~ '¥ ~ 
lakh maunds from West Bengal, 1.20 ~  W it; foR ~ ~ lfit ~ I 
lakh maunds from Orissa. 

SHRI INDRAJIT GUPTA: How 
much have the mills bought compared 
to what the S1'C has bought? 

SHRI MOHD. SHAFI QURESHI: 
More than 90 pE'l" cent of the stock has 
gone to the miils already. Out of 1.20 
lakh mllunds purchased from Orissa, 
1.18 lakh maunds have already l!one 
to the mills. 

SHRI SURENDRANATH 
VEDY: He is confusing the 
issue. 

DWI-
whOle 

SHRI INDRAJIT GUPTA: I want to 
know whether it is not a fact that the 
bulk of the jute lras been bought by 
the mills, which I think the minister 
admits now, and the price paid by the 
mi'ls is much lower than Rs. 40 anno-
unced as the ex-Calcutta priCe and it 
is so uneconomic for the growers that 
it is apprehended that next Year, they 
will switch over from jute to some-
thing else, '\I;hich will again lead to a 
crisis and shortage? 

SHRI MOHD. SHAFI QURESHI: The 
very purpose of the scheme is that the 
growers should get a really remunera-
tive price for their jute. That is why 
STC has come into the field. We want 
that the growers should not sen at less 
tll'an Rs. 40. They are welcome to 
ofter any quantity and the STC will 
buy it at that price. 

.n llio;n, .m:~ ui  

~  ~it  oj 0 ~ tit iFi ~r t ~ 
~r m-(h ~ ~ it 25 m lim 
~  ~ ~ ~  ~~ ~ ~ • 

;;fi ~ i w~ it 25 ~ 32 110 

fort; ~ t ~ ~r 'Ii\'{ ~~ qrm ~~ 
t I ~ (jt ~ ~ n ~ ~  

~ t m ~ ~ m illl"fu ~ 
it 'IliIG ~ tim w ~ 'f>T 

~ t ~ f.t;m ~ ? 

lift t~. ~~ ~t ~ 

'¥ It:r ~ t, <; Tell' ii'S *t 'Ii,lRI' 
~ if 40 "Fio t·~ '1ft ~ t, 
i'ifif.OJ i w~ ~~ ~~m ~ ~ '1ft 
~ ~ ~r 1ft t fur ,.". itm 
~ ~ I ~ 40 ~o ~ It.'lf ot'llRI' 

~ fiI;o.aT ~ I ~t ;:A: ~o i'to mo 

.. :r ~ t ~ 40 lio iA' ¥ .. i~m 

t I ~~i ~m ~ tt ~ 

~ 

.~o o ~:~~t I 

~ .... i ~ ~  

+ 
*2. '" Uo ~o fQn1if : 

'" m """ 'f\'l : 
"'" U1f 'f'I1moI ~ : 
,","0 ~o ~: 

.n~~: 

~~~~: 
.n A~~~: 

lfIn tl"-, ~ "' "Rt ~ 
.~ iRI'R ~ FtT ~ fit; : 

(iii) 1M ~ "' t fit; ~  
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.  .  .  i ;' ;. :, ~ 1frU 

lfl7.T ~ '1ft ~ ~ i 

(!I") ~ ~  err ~. ~ 
iffr foliCfofT ~ ~ r ifi'j ~ ~ t CNr 
~ A  iflfT ~ ~ ; 

(If) sreh if;n::m ~ fit;cr;it 
~ r ~ ~  '(ff ~ sreitoli ~ 
it ~m  if;1 ~cro  ~~ ~~ 

~a  ~  q-h: 

(If) H 1fR: 'liT ;r ~ ~ iF ~ 
rn r~ 'HI . t~r i ~ ~  t ? 

(p,rnf, ~ "' "'! ~  
~trit (11ft m~) : (,.;) q 
(If). ~ fim:ar "r om.- OR n 
~ tfln" t I 

~r~ ~ r  ,(".fid" m«r;rr 
f'l'm ~  'fiI<:IlI'RT 

: ~ ~~i  <trrT«RT 

~ ~m  

~~  

·~~  

(~) Wlf <mIT ~ ~ m'f "re-
'lit -{1'I\";if m ~~ l!il'r ~ it ~ 

f;rkff-rf.-cr ~ ~rit >Tit t :--

( 1) ~ : o ~ if fvrf1rom ,.;r 
~ 'f"f.r ~ f<;rQ; ~ ~ i  

~ f"fl1; 'If':'ff.' ~ f<t;lr ~ ~ 

r'l"l'l!1f 'If<:lf'lI' ~e~ i i t I 

( ;.:) er ~ ti ,.;-1ff[ff 'lfj 't;r: ~ 
1I>"(".f m<: ~ m<: ,!ff <i ;m:.-;l ~ 
'liTzi ~ i  'Iff ~~ ~~. .~ Ii ,·m mlffCf 

~ 

('ii) ~ (.) : ;;-3: ~ r 

;;r1!T<iT tfln" t Til> . ~ 1 967 
lIfT ~ if ~ r ~ r .r.~  

iF qciR ~  ~ .m: ~ 
iF ~ ~:  r~: 50.5, 

46.5 m.126. 4 ~ ~ lift 

¢;r ~ ~r I ~ ~ iF ~ ;;rw 
if ~ ~r ~ f;;;,,"q ~ r ~ 

it ~ i ~r gt ~  '{'lI"r ~t 
flf .r~ ~ WlJ, ~n:r 'If['JIT 'l<: 
GlfTor i ~ mR, ~ ~ ri  'fT'f1JT 

~ it ~r ~~ ~ .;ri,= 
~ if, ~i : it ~ 1ff?;m lift 
1frU ~ ~ iF 'fn::'JT ~ r milmt 

mR ~ I 

(If) ~ mw it ri<:r--
~ 1967 'liT ~ it 'fiI<:IlI',;ff 

t~~~~~ 

~~t n ~:

5,31,000 

14,73,750 

6,10,500 

(If;-ro c;fT i;') 

4,46,136 

9,57,070 

3,96.818 

II1f ffflilut't ~ ~r . i ni:t 

if; f"fl1; 1f<I:rf ~ f.r1f '!it ~ I 

(3) ffi;ff ~~ ~i : t  if fm 
sr~  ~ ~ ~ . r ~ ~:  

;;rr ~~ ~ ~ i ~ I 

(4) ~~ it ~ :rr mit 
fm .nr mor 11>1 ~ 1I'r 
m;;r t lift ~r  ~r 'fOr 

<;f11T1iT ~ ~r ~ I nr ~  * it 
~~ ;tr ~ S : cr ilT 

'faT <'!1If.I- iF f;:; l1: ;rT;;:r'T ifi 
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iTi'ffl1f ,,:;:it if;r if.'T1l' Q ~ if·-
f"llfl llm ~ I 

(5) ~~  m ~ ~ if ~ 
lJ;t:rT iii ~i  'f.l ~i  ~~ 

if; ~ ~  i i ~ i  'fit mm'ffif 
'i 1ftJrcr ~i : ~  V ~r ~ I 

( ti) rr ~ ~ if ~  

;¢r if; sr-.r <n: ~  iR'trr 
~~i . r~~rn rm 

~r~ I 

(7) .. 'if '1ft ~ i~ ~ ~ ~  

c:r~  ~ ~ if. ~  

fi q:r", ;;r.ri<i ~ srzrl;'f m ~ 'H 
f.,.;r'Jf ~r ~r ~ ~ 'f<;1 ~ I 

(8) ~i  'fiT ""rf<'!ir if.t ~  

f:r;j-q-~  fun .,T '1l:T ~ ~ 
1iIft.:rr lfT"i ~ ~  ~ 'f.l'1;vr 

~ .r lI'Tm-QTf;; 'fir 'f.lf ~~:  fir.<n 
m::rif; I 

( '}) 'fr-'crfl::", l1flf 'fir ~  ~ ~ 

~t i7Q:T 'fT:rili-li ~  ~  -;:!:Jl' 

'fir ,!1Nrif '.l"T m ,(ft ~ I 
Public Sector Steel Plants 

-3. SHRI E. K. NAYANAR: 
SHRI MAYA VAN: 
SHRI CHENGALRAYA 
NAlDU: 

SHRI NAMBIAR: 
SHRI UMANATH: 
SHRI MOHAMMAD ISMAIL: 
SHRI ANBUCHEZHIAN: 
SSHRI DEIVEEKAN: 
SHRI DHIRESWAR KALITA: 
SHRI SATYA NARAIN SINGH: 
SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI S. KUNDU: 
SHRI MANIBHAI J, PATEL: 

Will the Minister of STEEL, MINES 
AND METALS be pleased to state: 

(a) whether Government are ceDSl-
dering any Proposal to Bet up. statu-
tory organisation for PaIIUc: sector 
Steel Plants; anel 

(b) if so, the composition and func-
tions of the proposed organisation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI RAM SEWAK): (a) 
and (b). The whole question of re-
organisation of the Steel Industry in 
the Public Sector including the su-
ggestion to set up a Statutory Cor-
poration is still under the considera-
tion of Govermnent. 

11ft <:to ~o fc1r . .rt: ltIrr ~ ~ 
t flfi" ~ lIm:wr;if. if <'it R 
~ it~~~ 

t, nr~ i% ~ 61 ltIrr ~ ~ 
~A ~~i ~~~ 

t m '1ft ;; 6l1l11ic ~ lfi"r '«IT ~ ~ 
;; ~ ;fR lfi"r '«IT ~ f.!;.m;k it lfit.r 
~ i t m~ 1 ~~ if 
m "ft:lifi,f<4Y iii If,T{1If ~ lfi"l1 
~ t 0;; '1ft ~ ~ ft;rit ~ ltIrr 
.~~.~m t rr ~~ 

lIif {!T ~ m oftlTT '1ft 1IT<k 1fT ,!,T 
.r.r~~~ '1ft ~~ 
lIroIT • ~ ? 

~m  ~ "'" ~ ;i'lit (.,0 
~~) : it ~~~ 

IIiT W1: ~ ~ ~ Of@' ~ fir; 

~ ~~ ~ m: TI' r ~ 

{f 1 (1m it lfT'fifT ~ f.!; ~ 1ft ~ 
W1:tl ~~ i ~ 

~~~i ~ rnlfi"r 

i ~ ~~  ~ itJ6 
~t ~~~~  

it~~ m~  ~ i i ~ .l 

tl ~~~ ir.r  it; 

~ it~~~t~ 

~ ~~  
mtl 

~ ~o ~ o i tn~ : ~ ~ 
~: t fit; qy .. if ~ ~~ \ 
"(WI' t ~ it 'IT 11m fW'PIT 'PrJ , 
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~~it~ riA ~~t 

m~ ~~ ~~  

~ ;;nn q): it if qt ~ 
t ~it ~t  

"') ~ n wm 'left' : 1IRlttlf 
$lf it ~ fit; ~ 22 ~ 
liO 'fiT fiITZT ~ ~ pr t. .m: 
~it~~ m r t~t I 

it i it~ it~~ ~ 

~ I ~ i~ . m~~~t 

f.I; ~ m...;it Jffir Col" ~ m 
~i ~ it~m tt. Q 

fi!;CT!:riF ~m~ t~ 

it.~ ~~it~ r r~  

~~~ it ~~~ 

mm- ~ ~ ~ m;fi ~. m 
~~~ wrat r~mmt I ~ 

iIm" ~ fit; WIfT (fit>;;it ~ ~ ~ 
t~ 26,15,250 CoI"t ~ i  ~ 

~ 17<'rflJ ~ o t.~ 

~ 8 <'!"N, ~. 226 Col" ~ 

~ 'f>1f oro ~ t. to ~ ~ 
~ ~~ i m~ U'1Im 
f'RAT 'f>1f ~ ~ ? 

WTo Qf qt: : ~ ~ 
~ iF m'IR;;it ~ IIiR?: t 
~ 2500 ~  srfcr Col" t m ~ ..n-
~ U' ~ IIiR?: m"Ii Jimw;r IR: 
~m ~t I ~ i rme.r : 

~ 'fillf ~ iF f.IIlt ~ t lJI'IR ~ 
~itm~~ ~.. t 

r.f\1r.I' ~~ 'fiT ~ <BR lIiT ~ 
;r(\' flr.mT I ~ ~ ~ t fiI; 

v-m iF ;;it llfP: mwf.f" '" 7 0 
~~  fu ~ Ifi"f.t IR: fIR 
~m~.~ : m i~ 

flr<:r ~ ~ I ~ ~ ~  U' 
94 srffimr ~ ;P. ;:N 'Wf 
~i m ~ I ¢.m i ~ro ~ 

lIil'R" ~ t I ~ "'1l1T'f t fi!; 
~ it ~ 'rl mr it; ~ 3-4 ~ 
~ ""' rim I ~ ( ~ ri~ 
;it ~ U' 1ft ~ ~ f.IIlt ~ 
~ m  ~r~~~~ 

SHR! KANWAR LAL GUPTA: Wh-;t 
is the cost of production in our steel 
plants and other steel plants in other 
countries? That is my question. Give 
me the statistics. 

.-yo '"" qi: 
i!im ~ ~ 

m~t  

11ft ~  <'I r.f Ilttf : m'l!R<rr ~ 
iffii'IT mu I 

.-yo ~ 'irT qi: ~ ~ 2500 
lio '" ~ 'fiTR" ~ . ~~ ~ I 

~ . : i ~  iff ~ ~ ~i  

tl 
SHR! KANWAR LAL GUPTA: I 
want the actual cost of produc!ion in 
our steel plants. He is giving the rea-
sons. I do not want that. I want the 
actual cost of production. 

DR. CHANNA REDDY: I shall pro-
vide the figures later. 

SHR! KANWAR LAL GUPTA: The 
Minister should know the cost of pro-
duction. It is strange that he does not 
know it. 

WTo.aT qr: ~ ~ ~ 
imr ~t~ ~ 

~~wt.~at r~~t it  ~ 

~ ~itmmi ~ ri r~ 

~~ ~t  itm r ~  

t i ~ ~~ it; ~ fiRR 
~  ~it 95, 542c.f it ~ 

~ ~. m ~i  1,28.98:> 

Col" ~m:r gv. ~ ~i m it 77.873 
c. ~~  
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m ~ .... ~it ~~ ~ 
~~ ~ f.f; ~ ~ ~ i!fm ~ t.it 
~ ~it  

SHRI RANGA: We make neither 
head not tair of it. What is the actual 
~ost of production as it is found to be? 
It is a simple question. If he does 
ltot know it, let him say so. 

DR. CHANNA REDDY: I said that I 
:shalt supply the figures later. 
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SHRI N. K. SOMANI: Hindusta:1 
Steel is not an antiquated cottage 
industry but is one of the world's 
largest and the most modern amal-
gam of steel producing unit. If the 
demand has, gone down as a result 
of Government's policies, may I know 
what special efforts are being made 
to export the products of Hindustan 
Steel and how do our prices compare 
with the prices in the international 
world markets? 

DR. CHANNA REDDY: As I said. it 
is not really a cottage industry or an 
outdated thing, but the point is thai 
it is in the initial stage with a large 
in-built capacity which has not yet 
been utilised, it becomes a little un-
economical. Regarding indigenous 
utilisation and the exports, I have 
already -given the facts stating how 
we are making efforts. From Rs. 2 t<l 
4 crores of exports during the last 
two or three years, the H.S.L. itself 
has registered exports of the !)rder 
of Rs. 32 crores during this year. So, 
we are making efforts in this direc-
tion. 

SHRI N. K. SOMANI: I also aske .... 
how our prices compare with the :::..-
temational prices., .. 

MR. SPEAKER: He has already 
stated that hl' would give. Mr. Naya-
nar. Question 3 is also clubbed witl! 
this. He may ask his supplementary. 
The answ!lT has already' been read out. 

SHRI E. K. NAY ANAR: There lIrr 
reports that the Hindustan Steel Plants 
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are new running at a loss of Rs. 88 
crores com:;:>aring 1965-66 and 1966-67 
production. There are reports that, 
even by exporting to South Vietnam, 
Bhilai is not fully utilising its capa-
city for production. In view of this 
and the other factors, may 1 know 
whether the Government are of t ~ 

view that the present loss, mis-
management, anti-labour policy and 
corruption in the steel indusffy are 
1ue only to the absence of a statutory 
)rganisation and if so, what is the 
oasis for drawing this conclusion? 1 
also want to know whether the Gov-
ernment is bringing the private steel 
plants also under the State sector. 

MR. SPEAKER: He has already 
answered. 

DR. CHANNA REDDY: Regarding 
figures of losses, I have already given 
them. To say that all this is entirely 
due to absence of a statutory organi-
sation may not be correct, though 
that fact is also under the considera-
tion of the Government. 

SHRI E. K. NAYANAR: About the 
loss, are the statistics correct? 

MR. SPEAKER: He has said that he 
has already answered about the ~

tion of loss. About the other ques-
tion regarding statutory organisation, 
the difficulties are not only because 
of that, but there are various ')the! 
things also. 

SHRI E. K. NAYANAR: Is the figure 
about loss correct or not? 

DR. CHANNA REDDY: I have giv£'ll 
just now. It is about 270 million. 

MR. SPEAKER: Mr. Chengalraya 
Naidu. 

SHRI CHENGALRAYA NAIDU: In 
view of the fact that the members do 
not know as to what is going on in the 
steel plants-from time to time there 
are directives from the Government 
and we do not know about them-
Will the Government consiGer bring-
ing out a consolidated Bill So that 
the Hou!!e may pass the Bill and we 
may Imow what is happening in the 

steel plants and secondly, will the 
lvIi_lister consider se1ting up a statu-
tory organisation at least for the Etael 
plants in view of the heavy losses 
incurred by the steel plants? 

DR. CHANNA REDDY: As I said, 
the matter of making it a statutory 
organisatiOil is ui'lder consideration. It 
has certainly certain advantages and 
also the other side. 

SHRI UMANATH: The-hon.Minister 
has stated that they are considering 
file proposal to have a statutory 
organisation. I would like to know 
as to what is the state of dairs in 
the public sector undertakings so far 
as steel is concerned, what is t ~ 

specific state of affairs that led tu 
the Government considering this 
particular proposal. Secondly, while 
considering, what is the specific rea-
son for the Government not inclUd-
ing the private sector steel plants also 
to be brought under such a Cvrpora-
tion? 

DR. CHANNA REDDY: The 
Administrative Reforms Commission 
has given its report on public sectar 
undertakings. On of its recommenda-
tions is on the lines suggested nemely 
that the public secior unit should gene-
rally be under a statutory organisa-
tion. In addition they have made the 
point that there will be opportunity 
for public debate on the details of 
the functioning of these units and 
also the actual demarcation of the 
zones or areas of functioning and the 
rights as between Government, !"ar-
liament and the public sector cor-
porations. Th.ese are all the things 
which can be clearly defined once 
and for all when these things CO!nt' 
before Parliament and we shall then 
have a clear idea about the whole 
thing, and later on, the usual freedom 
for a corporation to act successfully 
will be ensured. These are the con-
siderations that are there before us. 

SHRI UMANATH: Part (b) of my 
question baa not been answancl. I 
wanted to know why the question of 
including the private sect~ steel 
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plants was not being considered by 
(ic.vernment. 

DR. CHANNA REDDY: The:,' art' 
private units. 
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SHRI DHIRESWAR KALITA: The 
hon. Minister has stated that Govern-
ment are considering the question of 
setting UP a statutory organisation for 
th(· steel plants. May I know the 
broad features of the proposed statuto-
ry organisation and the lines on which 
it is going to be set up? 

DR. CHANNA REDDY: We intend 
to bring forward before Parliament a 
Bill so that there could be an Act 
for the public sector units under the 
Hindustan Steel Corporation or 'he 
Hindustan Steel Ltd., and under the 
provisions of that Act the functioning 
will be regulated. That is the basis. 

SHRI DHIRESWAR KALITA: I 
wanted to know the principles for the 
proposed composition of the statutory 
body. 

DR. CHANNA REDDY: The basis or 
the principles will be just the 9'ime 
as we have at the moment UDder the 
H.S.L, bIlt it will be re u a~ lily 
the provision of the .Act which would 
be passed b:v Parliament. 
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SHRI UMANATH: The recommenda-
tiuns of the Pande Committee are no: 
being implemented. 

SHRI S. KUNDU: The han. Minister 
has stated that a large number or-' 
import orders had to be cancelled by 
the H.S.L. May I know whether it 
is due to lack of quality in production 
and also due to the fact that the 
items could not be supplied to them 
in time? 

Recently, the Administrative Re-
forms Commission has given a report 
on the working of the public sedor 
-units, wherein they have stated that 
one of the reasons for the bad work. 
ing of -the public undertakings is the 
inbuilt security granted to the officials. 
Pending the passing of the Bill by 
ParHament, may I know whether the 
han. Minister is going to do away with 
completely this in-built security and 
see that promotion takes Pleac only on' 
the basis of efficiency and merit? 

Thirdly, in H.5.L and other 
publlc sector' undertakings, the' 
Financial Adviaers are appoin-
ted by tile' .nqiq' Directors,. 



FEBRUARY 13, 1988 74 

wlUch is a very dangerous pro-
.cedure. Is the Minister contemplat-
mg appointment of the Financial 
. Advisers directly by the parliament or 
by the Government? 

DR. CHANNA REDDY: Regarding 
~rders that have been cancelled, it is 
not due to either of the reasons men-
tioned by the hon. Member, but it is 
because there has been recession and 
the original plan provisions of the 
Central and State Governments In 

regard to various projects have been 
cut down considerably. This has. 
affected the total supplies that 'lave 
to be cut d~wn. 

As regards the point that there is 
built-in security for the officers, this 
is not entirely correct. Action i> 
taken wherever it has to be taken. 
In fact, the House is aware that three 
senior officers in ·Durgapur were rtis-
missed because of the findings of the 
Pande Committee fixing responsibility 
on t o~ officers. 

On the question of the appointment 
of the Financia.! Adviser, that can be 
one view taken. He is not being 
appointed by the Managing Director 
of the company. In fact, there ~re 
certain people who believe, and 
strongly plead. that the appointment 
of the Financial Adviser should be 

left to the corporation itself so that 
his loyalty shall be to the corpora-
tion, instead of the present system of 
appointment by Government. That 
matter is also under consideration o~ 
Government. 

SHRI P. VENKATASUBBAIAH: 
. May I know how far the recommen-
·dations in regard to steel production 
'made by the Mahtab Committee have 
been imPlemented by ~ ernment  

As regards the setting up of a statutory 
organisatien. has it anything to do 
with the previous decentralisation 
proposal made by Shri C. SIlbra-
maniam w:hen he was Steel inister~ 

DR. CHANNA REDDY: Most of thl) 
recommendations of the Mahtab 
. Committee have been accepted and 
jmpllmlented. Regarding the statu-
"'7 organIsation.  ,even the decentra. 

lisation proPOsal of' 1963 referred to 
by the hon. Member when Shri C. 
Subramaniam was there, will not 
really have a direct bearing on it. 
But even in the caSe of the statutorY 
corporation, that decentralisation can 
be done. I can inform the hon. Mem-
ber that even that aspect is under 
conside.tion of Government. 
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SHRI BEDABRATA BARUA: One 
factor that has not found a place in 
the reply of the han. Minister is the 
. cut-back in the orders for wagons by 
the railways. When there is a reces-
sion. it is the public exchequer that 
comes forward to aid. So, may I 
know wbat stePs they are taking to 
persuade the railways to help the 
industry in this regard? 

DR. CHANNA REDDY: The hon. 
member is aware, even the railways 
had to cut down considerably their 
plan programmes, and quite a large 
number of orders had to be cancelled. 

SHRI LOBO PRABHU: In ,-iew of 
the admission of the Minister that the 
public sector plants are over-capi-
talised. that they cannot sell at com-
petitive prices internationally, that 
there is idle capacity etc., may I ask 
him a simple question? Why are you 
going to add more to our steel pro-
duction? Why do you want Bokaro? 
Are not four white elephants enough? 

MR. sPEAKER: That is a matter of 
policy . 
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SHRl D. C. SHARMA: I have read 
the statement, and from the statement 
I find tnat there is hardl.i any iU,.irom 
which public undertaklngs can suffer 
which is =t there so far as the steel 
plants are concerned. In:ernally, the 
demand is s1ack. The Pande Com-
mittee Report with regard to coke-
oven and 1urnace is yet to be imp:e-
mented. The production of special 
steel is yet in the air. Diversification 
of production is wishful thinking. 
Additional capital facilities are yet to 
be found. Labour-management rela-
tions require improvement. Expens& 
are mounting and control is not 
effective. The quality of steel pro-
duced is not as high as it should be. 
So, may I know from the hon. Minis-
ter how all these organic ills from 
which these steel plants are su e~in  

will be cured by bringing into being 
a public steel corporation which he is 
thinking of? 

DR. CHANNA REDDY: All these 
ills which the hon. Member referred 
to are being attended to and we have 
been able to cure a number of them. 

SO:\1E HO:-<. :\lE:\IBERS Tose-

MR. SF-EAKER: We have taken 
about forty minutes over this ques-
tion. I do not know whether we 
should pursue this any further. When 
I allow 'more time, even people who 
did not stand up originally stand up. 
What am I to do? Next question. 

~ to BaUways d1I1'Inr LaDpare 

ArHatiOD. 

t 

-4. SHRl CHENGALRAYA NAIDU : 
SHRl R. R. SINGH DEO: 
SHRI D. N. DEB: 
SHBI Y. A. PRASAD: 
SHRI BEDABRATA BARUA: 
SHRI HEM BARUA: 
SHRI SRADHAKAR SUPA-
KAR: 
SHRLMATI SUSBILA. 
ROHATGI: 
SHRI J. 1I0BAMED IIIAM: 
SHR1 K"A"NW.AlI. LAL GUPTA: 

simI RAM GOPALSHAL-
WALE: 
sliRI N. S. SHARMA; 
SHRI PRAKASH VIR SHAS-
TRI: • 

SHRI SHIV KUMAR S AS ~ 

SHRI RAM SEWAK YADAV; 
SHRI MOHSIN: 
~  G. C. DIXIT; 
SHRI VISHWA NATH 
PANDEY: 
SHRI JUGAL MONDAL: 
SHRI HUKAM CHAND 
KACHWAI: 
SHRIMATI TARKESHwARI 
SINHA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total loss suffered .by t ~ 

Railways during the recent language' 
agitation in the country, State-wise; 
and 

(b) the approximate cost of re-
placement for damaged property? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRr PARlMAL GHOSH): (a) and 

(b). A statement giving the required 
information is laid on the Table of 
the Sabha. 

STATEMENT 

(a) Name of tlu Stale AmO*nt of loss 

Rs. 

Andhra PradeSh 1,00,068.00 
Bihar 23·00 
Delhi 20.00 
Kerala 15,693.00 
Madhya Pradesh 1,.400.00 
Mysore 3,000,00 
Madras 19,63,626.00 
Uttar Pradeoh 4-14,231•00 

Total 24,98,061.00 

(b) Costll/ r.,'-mt oj t/atIUIf.,} 

properfy. The rep18c:anCDt COlt would 

approzimate 10 the value on,," 

liveD ia (a,. 
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SHRI CHENGALRAYA NAIDU: It 
is the Parliament which passes these 
Bills which affect the majerity of the 
people or sizeable sections of the 
peoplE> in the country. When Parlia· 
ment Members fail to bring to the 
notice of the Government the evil 
ef'fcets of such legislation and get 
them rectified people think that the 
only way to bring fleir feeungs to 
the notice of the Central Government 
:is to burn the Railway property or 
break it. I do not agree with this 
view but this st:oems to be the only 
way left to the people to appraise the 
Government of the discrimination re-
sulting from the language law. In 
view of this, w-lll the Goveornment 
.consider collecting the entire losses 
from Members of Parliament who are 
responsible for passing such leg;sla-
tion? (Interruptions.) I am prepar· 
ed to pay .... (Interruptions). 

MR. SPEAKER: He may pay his 
:share; he says he is prepared. 

SHRI CHENGALAYA NAIDU: In 
ivew of such happenings; will the hon. 
:Minister at least advise the Govern-
ment to rectify the defect in the 
Language Bill .  .  . 

MR. SPEAKER: No, no. 

SHRI CHENGALRAYA ~A : 

Why not? If Parliament Members are 
not able to face the truth, if the de-
-fect is not remedied, I think mere 
.damage will be dOD&, 

SHRI BEDBRATA BARUA: Is the 
~ way Board proposing any special 
enactmellts to deal with such disWr· 
'bances? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): We have 
-been very much concerned with the 
latest happenings all over the country. 
"I refer particularly to certain agita-
tions which affected the functioning 
-of the railways and resulted in ex-
tensive damage to railway property. 
The Railway Board has been consider-
ing this matter seriously and we have 
bad certain inter-ministerial discus-
:sions. The Home Ministry has already 

addressed letters to the Chief Minis-
ters drawing their attention to the 
resPQnSibili.ty of the State Govern-
ments to protect Central Government 
property in their respective areas and 
their _ constitutional responsibility in 
this matter has alSo been brought to 
the(r notice. I hope that the State Go-
vernments would have taken appro-
priate measures to prevent attempts at 
destroying the railway property. 

Incidentally, if I could refer to the 
hon. Member's question, I should say 
. that the railways are neither the 
cause nor the cure for any of these 
agitations. 

SHRI HEM BARUA: Is it a fact 
that two recommendations were made 
recently to the railway authodties: 
firstly, to shoot at sight the agitators 
engaged in the destruction of railway 
property; And secondly, To hold the 
State GovernWlents responsible for 
the destruction of 'railway property, 
in which the railway establishment 
exists. If so, may I know whether the 
Government have given any serious 
consideration or any thought to this 
particular suggestion, aha if they have 
given, wlial is the conclusion they 
have arrived at? 

SHRI C. M. POONACHA: Under the 
existing provisions of the RPF Act 
and the other enactments the Railway 
Protection Force has not the power to 
resort to the use of fire-arms on such 
occasions. It is entirely a State sub-
ject. law and order being the State 
Government's responsibility As 
regard; the question of asking the 
State Go\'ernments to make good 
such losses. it is a matter which is 
under CO:lsideration. 

SHR! HEM BARUA: We have been 
always told that it is the responsibi-
lity of the State o ernm~nts to pro-
tect thE> railway installations in those 
Sates, but nothing has been done sO 
far and the Government has not 
moved in that direotion and this is the 
most calamitous of things. Therefore. 
I just wanted to know whether you 
are o din~ the State Governments 
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Tesponsible for the 
property. 

destruction of SHRIMATI SUSHILA ROHATGI:: 

MR. SPEAKER: He has said that 
he is considering it. He has not pven 
it up. 

SHRI HEM BARUA: What lS ile 
considering"! Weare tired of these 
old women's tales; we are tired of all 
these things. He has alwayS said, 
"he is considering, considering and 
considering." (Interruption) I am 
asked whether I am tired of the old 
women's tales or tired of the consi-' 
deration. I am tired of these consi-
derations. 

AN HON: MEMBER: He is tired of 
both. 

SHRI SRADHAKAR SUPAKAR: 
The Railway Protection Force is a 
very large establishment in this 
country and still, it is not able to help 
in anyway to check the destruction of 
railway property. May I know if any 
attempt to get the help of the Stat~ 

police and the State Governmen was 
made by the authorities of the Rail-
way Protecti<>n Force to check the 
vandalism in the different States of 
India? 

SHRI C. M. POONACHA: Every 
time, the Railway Protection Force 
and the railway authorities have 
brought these facts to the notice of 
the State Governments and sought 
their assistance. As a matter of fact, 
hon. Members would be n i in~ al-
ready that each State Government has 
a separate Government Railway 
Police which is responsible for law 
and order so far as the railway area 
in the State is concerned and also the 
protection of railway property in that 
area. Closest liaison is being hlAin-
tained whenever occasions arise, their 
assistance is sought. 

SHRI SRADHAKAR SUPAKAR: 
With what result in this last instance? 

SHRI C. M. POONACHA: In some 
areas, we have had very good results; 
comparatively, it varies from State to 
State. 

in view of the extensive damage to 
railway property and the loss of life.. 
would the Governent contemp ate~ 

first, the revitalising the civil defence 
organisation for mobilising public 
opinion; second, for reconstituting the 
mohalla committees in order to make 
the ~e alert in the case of violen-
ce and third, imposing heavy punitive 
fines so that the people of certah, 
localities may become jointly respon-
sible in the matter of such actions? 

SHRI C. M. POONACHA: The sug-
gestions are very useful: it reqUires 
public co-operation, the State Govern-
ments' assistance and, above all, the 
hon. Member's active interest in these 
matters. 

SHRI NAMBIAR: Is it the desire 
to get the Members of Parliament of 
that locality involved in these actions? 
The Members should not be pena-
lised. 

MR. SPEAKER: Order, order. That 
is a separate question. 

~ ) tti~  :t~ : ~~ ~ r  

~  ~ i't ~ fit; SlT'tif if;T 
~ <fur 25 <'mi m lIil ~m t 
~~ ~ ~ 21 <'mi m if;T IT<:-

~  ~ it ~m ~ m ,,"1;: <'IT. 

m if;T ~ ~ it pr ~ ~. 

fffi;fi # 20 ~o lIil i m~  ~..n ~. 

~  ~ ~ mt tm ~ trr I 

it i~  ~ r  ~ ~ ~ I 
fit; ror ~ : if;T ~ m. fit;lrr ~ 
~ 'imf ~ ~~ ~ i3lT 
tJ1Il m, ~ ~ .mr ~ ~ ~m 
t61lT ~ t.  ~ ~~~. 

~ ~ ~~ ~ mq1to1 ~ 
~ ~  t~~ il;i\11{ ~ 

~ ~ ? m:~ ~ ~ ~ 
t, m m;m: ~ mm qrot ~ 
~t it ~~ ~~· 

~ ~  lfilf;m 1Ii'fll"f ~ ~ 
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t rr~ mr 1I>'t m ~ CIfW-
mU1J ~~ t ? 

SHRI D. C. SHARl4A: To put the 
recordstraigbt, I want to point out 
that it is not Rs. 25 lakhs but Rs. 25 
rrores. 

~i ~ .  ~ : ~~ ~~. 
it ~~ ~ <tt IfIn i~  ~ ~ 

if ~ r ~ ~ ~ I 

SHRI C. M. POONACHA: In the 
statement furnished, information is 
providoo as to in which State the 
heaviest loss has occurred. The circu-
lar from Home Ministry was sent to 
all the State Govrnments a coupJe of 
months ago and we have drawn meil' 
attention to the constitutional respon-
sibilities of each State authority. The 
damages that occur depend upon thl! 
spontaneous. nature of the agitation 
that starts. In certain States it hus 
been wide-spread and the losses have 
been heavy. We are taking up the 
mater with the State Governments 
in this regard. 

I!tt ~~ i T<' : if.t ~ ~ fir; 
i!iiomr ~ ~ u  it ~ ~ 

~  

SHRI C. M. POONACHA: I have 
furnished the list of all the States. 

~ i i :  tt~: ~~. 

~n mr~ ~ ~ fir; ~ ~ 

prt It ~ ~ ~ ~ fir; ~ prj 
i i~p~ i ~~ ~~  

tm~  ~ ~ ~ ~ 
i ~ ~ ~ r ~  Ofi!t 

~ .. t ~ ~t. n~m r it  

0fTlf ~ ? 

SHRI C. M, POONACHA: That cir-
cular was of a general nature. Here 
the questil!Jl is about language agi-
tation only. In this regard, the hea-
viest dama,e has occurred in Madras. 

SHRl KANW AR LAL GUPTA: 1 
am not in.terested in damages. 

MR. SPEAKER: He wants to know 
which State has not taken action on 
the circular. If every State hal takea. 
action, you may say 80. 

<HRI KANW AR LAL GUPTA:-
Please don't suggest the answer. Sir. 
Le·! him reply. 

1!o11 '{f" "(f:f: p ~ ~  it 
a ~ ~~ r r  ~ ~ . ~ I 

SHRI C. M. POONACHA: In this 
regard. I am sorry to mention that 
in Madras and Kerala, no arrests have 
taken place while in other states ar-
ests have taken place and police in-
v(·nigations are gomg on. 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER: I ave not finished 
the list of names. For the first two 
or three days, there are bound to be 
many names. Let me finish the list 
first. 

1!01) (~  mPlif : it ~ ;;mAT 
~  ~ ~ ~ ~~it  

~ if ~ ~ ~ it.~ 

r ~t >if<mzrf, ~ ~it ~

~ if ~t 'Ii'irt ~ WI'U'fi ~ 
git ~ IfIn ~  ~ tlfu ~ u it; ~ if'ifilt 
'!lii;ry 1ft ~ r _ fif;l<T ;m ~ ? 

SHRI C. M. POONACHA: The police-
have arrested 201 persons in U.P. and. 
Bihar out of whom 11 persons were 
let off after warning. 60 perSOll8 
were arrested in Andhra Pradesh, 20 
of whom have since been released O!l 
bail and cases are proceeding. 

~ ~ ~ ~ ~ : 1fT!I'T it; ~  

if ;;f) ~:~ git W ~ 1m 
m i ~ <tt ~ ~ zrf 
t. IfInm ~ if ~it  ~mr

~ ~ i ~t  1Iftt,a-Tmr 
~ 1IIT t ~ m ~or :  ~ 'fl:1IIT'{ <tt 
IRT ~t  
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SHRI C. M. POONACHA: This ans-
wer could be known after the police 
investigations are complted and we 
. 'are duly informed of It. 
SHRI J. K. MONDAL1f I want to 
know whether the Government will 
start a publicity campaign to educate 
the people that the Jestruction of 
railway property is a loss to the 
nation? 

SHRI C. M. PONACHA:: Yes, Sir, 
this has been now planned out and 
we are drawing up conCret proposals 
to do certaih public relation work 
. with the public, with the school cil-
·men and the student population. 

~) ~: . :;.-..r ... "n-i: ~ U7lf 
~m~i i i~it~m 

~ ~  iflfT ~ ~.~t m 
,!fi;m 'fiT II'fit;t; qfu-;m ~ 1Ifr ~r 

:~~  ~~~ i ~ ~t  

l:Ift • fit;ffi uv.f it ~~ ~n i t 
. . i ~~~~~~ 

~ 'liT ~~  

SHRI c. M. POONACHA: Sir, this 
-would be a matter which this RUgust 
House will have to decide sooner L·r 
later. 

SHRI A. SREEDHARAN: In reply 
to a question whether any State Go-
vernment is not co-operating with the 
Goverfl' lent of India in Drotectln!! 
the railway property the hon. Mims-
ter said that no arrests have heen 
made in Madras and Kerala. This ;s 
a very dangerous, serious and dis-
mal insinuation against a State Gov-
,ernment, and it is irresponsible ·~ so. 

-When the Minister makes such a re-
-ply that automatically means that the 
Governments of Madras and Kerala 
have not co-operated with the Cen-
tral Gov.ernment in the protEoc[ion of 
Railway property. I would like the 
Minister to give me a pointed reply 
whether the governments of Madras 
and Kerala have not co-operated w;th 
the Central Government in keeping 
law and order and also protecting 
-the raihray property; if so, what are 
-the det. ils and how he hIH arrived 

at this dubious and quixotic conclu-
sion? 

SHRI C. M. POONACHA: It is cer-
tainly not dubious and qUixotic as my 
hon. friend tries to put it. The point 
is, a specific question was asked !is 
to what action was taken and I nave 
just given the information. My infOl"-
mation lis that no arrests have taken 
place. It does not mean that the 
State Governments have not oaken 
other actions. They might· have 
taken and that is well within 
their knowledge. That informa-
tion can be sought only from the 
respective State Governments. As far 
as I am concerned, my information is 
th'at no arrest in this re,ard has taken 
place in those States. 

SOME HON. MEMBERS Tose-

SHRI E. K. NAYANAR: We want 
one more question .... 

MR. SPEAKER: Shri Nath Pai . 

SHRI NATH PAl: Sir, it is quarter 
of a century since the Ilailways were 
nationalised. Does not this wanton 
attack, on every single pretext, by 
angry crowds of people on the Rail-
ways show that the people do not ri!· 
gard the Railway property 'as their 
own property and that the Railwa],s 
have remained total'y isolated and 
what is really the peoples property, 
~ ause of the colossal failure of till' 
Government, has come to be, in the 
people's mind, as tl:e Government 
property? May I know who has ~ot 

more hand in the destruction of natio-
nal property, the pro-Hindi or the pro-
English element? To w:hom does this 
honour go. 

SHRI C, M. POONACHA: So far as 
the Railways are concerned, It is like 
a candle being burnt at both the ends. 
It is being burnt; the burnine is tak-
ing plaCE> on slightest pretext and the 
nation's asset, is being damaged now. 

So far as the image of the Indian 
Railways is concerned, I am going to 
come before the House very lOOn 
with the Rallway Budiet and thet'P. 



would be al occtI.don for me to ft· 
. plain fully in jl'eater details, 'What the 
Kailway. have done, how the,> haft 
.erved the people etc. 

SHRI Sll:ZHI'Y AN: The Minister hN 
Rid that tlo arreJtB have been mr:a& 
JD. JtadriW ald 1teraIa. I wan. to 
know frCftb the Jliriljfer as to wbat IS 
the amount 01 protection ci1O't!D in • 
particular State by the Government. 
Ii the fIimsteor aware of the tact that 
ifiben there .. lis a seriOUs stur ~ 

In Madras, when the meil8are· W811 
ient, Mr. Kartmanidhi, a JIinJster Of 
that state and another went, periOD· 
a:lly, to the station aDd protected the 
property? Is the Minister aware of 
ibis fact? 

SImI C. JL P'OON'ACHA: !!: is • 
fact that the MiniSters di4 10 to the 
place Of scene. But before that, the 
destruciien had taken place. 

MR. SPEAKER: 'nle question Hour 
is over now. Shrl Patodia. 

WRI'I'TEN' ANSWERS TO QUES-
TIONS 

~ IItfm iitlT1l' Ii II:T!f "",,,iii 

*5 . .rI' ~ ~: 1fIIY 
~ ~ ~ ~ !!IT i:<IT ~ 
~: 

(lfO ) ~ oq1qrt f;r:)1J ;r f.:rrnf 
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~ "' .. iT ~ i~  ~ it forffir 
Of(\' fit;l4T tfllT; 

(\I) ~ Ai  r ~~ r ~ ~ 

m-r;rrm t 

(tT) ~t : . ~ ~ on ~ it 
~ tfllT t ~~ r  ~ 'CI"ir ~ fit;ao;n 

:iA ~ ~ ~~. .t ~ 

(If) 'iA ~ .,. ~ n: .,. 

~ i ~ m1f:rt? 
3068 (Ai) ~ 
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~ (~ ttt) 
(lfO) ~ ~ ~ ~. . 

~~tt~ t~~  

lI'fta" ~ 00ir it ~ m ~t I 
(.) ~ (If). ~ ~.~ I 

Pa'IteI of Creat 

-7. SHB.I KAYAVAN: 
SBRI ANBUCHEZHlAN: 
SHRI DEIVEEKAN: 

Will the Minister or ~ 
be pleased to state: 

(8) iv!leDler it is • fact thin ... 
Indian coUoa lIilD ~ti  h1ve 
demanded a 16 per cent increase ill 
the prices of controlled varieties 01 
doth; . 

(b) if so, the roosons therefor; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF COIlMERCK 
(SHRI DINDm SINGH): (a) and 
(b). The Indian Cotton Mills Federa-
tion have claimed an increase of 13 
per cent in the prices of controlled 
cloth, about 10 per cent On account of 
rise in the price of cotton and 3 per 
cent on account of the rise in dearness 
allowance. 

(c) The matter is under considera-
tion. 

Model Woollen MiIJs, Bombay 

-8. SHRI K. RAMANI: 
SHRlMATI SllSHI!!i!LA GO-
PALA:N: 
SHRI P. GOPALAN: 

Will the Minister of COMllditCli 
be pleased to refer to the reply liven 
to UnsUITed Question No. 3587 on the 
8th December, 1967 and state: 

(a) whether the innstigatioc into 
the a1leption in regard to the allooa· 
tiOn of 511,00() lbs. of, 2/15 and 1/10, 
Worsted yarn to the Model Woonen 
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J4ills, Bombay has since been com-

pleted; and 

(b) If sO, the findings thereof and 
the action taken thereon? 

THE DEPUTY MINISTER IN THE 
!MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (8.) Yes, 
Sir. The C.B.I. investigation bas been 
completed. 

(b) It is being examined by Gt.v-
Knment in consultation with the cen-
tral Vigilance Commission. 

M-.e of ImPort Licences by Mis. 
Sarabbai Merck of Baroc1a 

-9. SHRl GEORGE FERNANDES: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have re-
ceived any complaints Or allegations 
about the misuse of import licences 
. by Mis Sarabhai Merck of Baroda; 

(b) if SO, the nature thereof: 

(c) whether investigations have 
been made into them; and 

(d) if so, the outcome thereof? 

TIlE DEPUTY MINISTER IN THE 
MlNISTRY OF COMMERCE (SHRl 
MOHD. SHAFI QURESHI): (a) Yes, 
Sir. 

(b) It has been alleged that the 
equipment which was licensed for re-
placement of their plant has been 
misused by Mis. Sarabhai Merck of 
Baroda for expansiOn purposes. The 
raw material imported by tne party 
as an actual user for the manufacture 
of goods in the factory, is also alleged 
to have been sold in contravention of 
Import Trade Control Regulations. 

(c) and (d). The allegations are 
being investigated. 

Manufacture of Small Car 

-10. SHRI BHOGENDRA JHA: Will 
the Minister ~ INDUSTRIAL ~ 
LOPMENT AND COMPANY AF-

FAIRS be pleased to refer to the ~ 
ply given to Un&tarred Question No. 
2740 On the 1st December, 1967 and 
state: 

(a) whether talks have since been 
finalised with Mis. Ranault and CitoD 
of France and other tenderers lor the 
manufacture of low cost cars; 

(b) if so, the result thereof; and 
(c) whether in the fields of design 

engineering, COnsulUlcy services and 
other aspects, the talks with the 
French firms have made any head-
way? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 

AFFAIRS (SHRI F. A. AHMED): (a) 
Detailed discussions have not yet bee-
held with any party interested in the 
manufactUre of a low cost case in the 
country. 

(b) and (c). Do not arise . 

Public Sector Coal Jndastry 

"11. SHRI BHAGABAN DAS: 
SHRr P. P. ESTHOSE: 
SHRI K. RAMANI: 
SHRl K. ANIRUDHAN: 

Will the Minister of STEEL, MINES 
AND MEl'AlS be pleased to state: 

(a) whether Government are consi-
dering any proposal to set up a statu-
tory organisation for the public sectDl" 
coal industry; and 

(b) if so, the composition and func-
tions of the proposed statutory orga-
nisation? 

THE MINISTER OF STATE IN THZ 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SErm): (a) 
and (b). The Administrative Reforms 
Commission in its Report on Public 
Sector Undertakings, has recommend-
ed, "/IDlong other things, that the !orlJl 
of Statutory Corporation shOuld in 
general,be adopted tor public pro-
jects in the industrial manufacturing 
fields instead of the present Company 
form and that a single inteerated Cor-
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poratiOn in each major sector of in-
dustry should be aet up. For the coal 
Industn' (including lignite), the set-
ting up of a "Coal and Lignite Cor-
poration", coveriong National Coal 
Development Corporation and NeyveU 
Lignite Corporation has been recom-
mended. The Report is under the 
consideration of the Government. 

-12. ~ mro: 
","Wo ~o ~: 

cit~m~~ : 
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Trade UniODS In Steel Plants 

·13. SHRI S. M. BANERJEE: Will 
tne Minister of sTEEL, MINES AND 
METALS be pleased to state: 

(a) whether the multiplicity of 
trade Unions in the steel plants and 
other projects under his Ministry iI 
one of the main causes for industrial 
UIll'eft; 

(b) if so, whether the policy of 
having One Union is proposed to be 
adopted; and 

(c) if so, whether orders have been 
issued in this regard? 
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THE MINISTER OF STEEL MINES 
AND METALS (DR. CHANNA RED-
DY):, (a) to (c). It is generally believ-
ed that multiplicity of trade unions 
and inter-union or intra-union rival-
ries are among the main causes for 
industrial unrest. Under the existing 
labour legislation it is Dot possible to 
adopt the policy of having only one 
union in a unit except perhaps by a 
mutually agreed arrlllllgement by 
which a truly representative union of 
workers could be recognised as the 
sole bargaining agent empowered to 
negotiate collective and general issues 
with the Management. A prop'lsal to 
this effect has been mooted and some 
,elq)loratory and preliminary discus-
sionS have been held recently with 
representatives of some of the con-
cerned trade umons. 

.IDDdustan Machine Tools Ltcl 

014. SHRI  SHRI GOPAL SABOO: 
SHRI P. P. ESTHOSE: 
SHRI K.. R.AMANI: 
SHRI K. ANIRUDHAN: . 
SHRI BENI SHANKER 
SHARMA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Shtt! ·owned 
Hindu5tan Machine Tools Ltd. hit by 
t!('onomic recession, hag deferred ail 
its expansion programmes during the 
current plan period; 

(b) if so, 'thE' steps taken to fight 
recession; and 

(c) the outcome thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
According to the original programme 
for the Fourth Plan, Hindustan Ma-
chine Tools Limited were to expand 
their existing units at Pinjore, Kala-
massery and Hyderabad and also to 
Bet uP two new units. Due to fall 
bl demand consequeat 1lPOn econo-
mic recession, the ComPIll17 have de-
ferred all these schemes. 

(b) Tne Company are diversdymt 
production by taking up manufactuIo& 
of more sophisticated machinE' toolB. 
They all propose to take up manufae. 
ture Of various types of Pt'es8eB Uil 
printing machinery with foreign colla-
Mraticm. They are also making efrom 
to ex:pand their eJIIIOrtB. 

(c) It ls too early to assess the 
effects of these measureI. 

015. SHRI MADHU LIMAYE: Will 
the Minister of INDUSl'RlAL ~ 
LOPMENT AND COMPANy AF-
FAIRS be pleased to refer to the re-
ply given to Starred Question No. 253 
on the Mtn November',l967 and ltate: 

(a) the steps taken by Government 
to make a more effective use of the 
capacity in the three units of the 
Heavy Engineering Corporatbn. Ran-
chi; 

(b) the alternative lines of produc-
tion Which have been developed or 
are being developed; and 

(c) the attempts made to develop 
export market for tbe products of 
the Heavy Engineering Corporation? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
(i) The performance of the plants are 
kept under constant review and efforts 
are being made to load the plants 
with orders and also to divet'9ify the 
production to the extent feasible. 
(ii) A central Commercial Division 
has been organised which is in conti-
nuous touch with major cuetomers 
in the country. (iii) Details 
Of 8Ul'Plus capacity of heavy 
sophisticated machine tools have been 
circulated to various public Beetell' 
undertakings and the Directorate 
General of Technical Development. 
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(iv) A proposal is under consideration 
of Department of Defence Production 
for setting up of a unit for the manu.-
t.acture of Marine Diesel Engines in 
the uaa of H.E.C.. ComPlex 10 that 
the additional load from this unit 
could be taken in the H£C (v) A 
team of Soviet experts is arri'riDc 
shortly to advise on the possiblities 
Of diversi1ica.tion and manufacture of 
equipment to cater to outside markets. 

(b) (i) Manufacture of well Drilling 
rigs and Continuous Casting machines 
are now included in the manufactur-
ing programme of Heavy Machine 
Building Plant. (ii) A proPOSal for 
the manufacture of Gas Cylinder. and 
Axle Tubes in the plant is under 
consideration. (iii) Additional lines of 
production in the Fo\lIldry' Forge 
Plant are being taken up to utilise 
. surplus capacity in future years, such 
as production of crankshafts, 
for diesel locomotive works, 
. components for marine diesal engines. 
spun pipe moulds, fraction gear and 
some ib!ms of defence equipments. 
Steps have been taken to develop pro-
totype of Roll Fuming lathes and 
deep hole 'boring machines "Vith a 
view to diversify production in Heavy 
Machine Tools Plant. 

(c) Efforts of exports are being 
made through the assistance of our 
Commercial Counsellors abroad. 
0fBcers of the Company had been to 
Middle Ealll; Countries, Australia, 
l'{evn:eaIand, South Vietnam, Singa-
pore and Malayasia for export pr0-
motion. 

~ ot late trom 'l1Iai1aDI 

-16. SHRI YASHPAL SINGH: Will 
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Star-
red Question No. 1466 on the 28th 
.July, 1967 regarding import of Jute 
tram Thailand and state: 

(a) whether the Central Bureau of 
lnvestigatkm. has since investigated 
mto the complalnts regarding the im-
port of Jute from Thailand; 

Ch) if not, the reaIIOJ18 frw the dela7; 
and 

(c) when a fl.naJ. decision is likely 
to be taken in the matter? 

THE MINIsTER OF COMMERCE 
(SHRI DINESH SINGH): (a) The 
C.B.I. was investigating one specific 
case and the investigation has been 
completed. 

(b) Does not arise. 

. (c) '!be final decision on the report 
IS expected within a short t.i.rne. 

~ of s-n Coal IIIaeII 
°17. SHRI MOHAMMAD ISMAIL: 

SHRI K. M. ABRAHAM. 
SHRI P. RAMAMURTI:' 

Will the Minister of STEEL, MINEs 
AND METALS be pleased to state: 

(a) whether Government are consi-
dering a proposal for compulsory 
amalgamation of. small coal mines' 
aJ)<I( , 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEr.. MINES 
AND METALS (SHR P. c. SETHI)' 
(a) . and (b). In order to exploIt th; 
aVailable resources in the be;,t possi-
ble manner and with a view' to hav-
~ a scienW!.c and rational produc-
tion pattern, the question Whether 
t ~ ~ ou d be compulsory amalga-
mation of small and unecon0Inic cosl 
mines is under examination of the 
Government. 

Beeessioo in ~ 

°18. SHRI ESWARA REDDY: 
SHRI LILADHAR KOTOKI: 
SHRI.SHRI GOPAL SABOO: 
SHRI BEN! SHANKER 
SHARMA: 

SHRI R. BARUA: 

Will the muster of INDUSTRIAt • 
DEVELOPMENT AND COMPANY 
AFFAIRs be pleased to refer to the 
reply given to Unstarred Question 
No. 2629 on the 1st Decem.bPr, 1967 
and state: 

(a) the further steps which have 
been taken to fight recession in in-
dustriel; 
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(b) whether B8 a result of these 
steps, there has been any improvE>-
ment in the situation; and 

(c) if so, to what extent? 

THE MINISTER· OF INDCSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS <SHRI F. A. AHMED): <a) 
The steps to combat recess ion listed 
in reply given to Unstarrc:c.1 Ques-
tion No. 2629 on 1st Decem!;.!,:, 1967 
are comprehensive and beyo,ld inten-
sifying these effons no il.ldher steps 
have been initiated in the ;naltet". 

(b) and (c). As a res~  oi the steps 
taken, it can generally be stated that 
the production in the industries more 
affected by recession has started look-
ing up; it is, however, a litUe too 
early to state in more precise telm 
the extent of improvement in the 
situation. 

Shortfall in Railway EarnbIrs 

-19: SHRI YAJNA DATT SHARMA: 
.SHRI DHlRESW AR KALITA: 

Will tile Minister of RAILWAYS be 
pleased . to state: 

(a) whether there has been a re-
cord shortfall in the earnings of the 
Railways during the first eight months 
of the current financial )"ear; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government 
to improve the earnings of the Rail-
ways? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) The 
earnings of the'first 8 months of tile 
current year are about 2.4 per cent' 
less than the budget proportion for 
that period. 

(b) The main reascm for the .hort--
fall in earnings in the prevailing re-
cession in econamic activity. 

(e) Efforts are being made to 
secure more traftlc for the Bailwaya, 
by improving the quality of BerVice 
offered, like adequate and tImeI7 
wpp]y of wagons, speeding up transit 
and ensuring safe transit. Rate ad-

justments are also made where ~~ 
lied. 

S--.. UNcrAD Colli ....... 

·20. SHRt DEIVEEKAN: 
SHRI HEM BARUA: 
SHRIMATI SUSHILA 
ROHATGI: 
SHRI SRADHAKAR 
SUPAKAR: 

Will the Minister of COMMERCE be 
pleased to slate: 

(a) the countries which participa-
ted in the Second UNCTAD Confer-
ence; and 

(b) the subjects being diSCUSsed in 
the Conference? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) and 
(b). A list of countries· which are par-
ticipating in the Second UNCTAD and 
the Agenda adopted for discussion in 
the Conferece are placed on the Table 
of the House. [Placed in LibraTl/. 
See No. LT-18/68.] 

British steel Corporation Experts 

-21. SHRI P. P. ESTHOSE: 
SHRI P. RAMAMURTl: 
sHRI GANESH GHOSH: 
SHRI C. K. CHAXRAPANI: 
SHRIT.D.RAMABADRAN: 
SHDI MAYAVAN: 

Will the Miister of STEEL, MINES 
AND METALS be preB8ed to state: 

(a) whether it is a tact tilat a teQID 
of British Steel Corporation experts 
visited India in 1968; 

(b) if so, the purpose of their visit; 

(c) whether tliey have submitted 
any report; and 

(d) if so, the main findings thereon 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA RED-
DY): (a) Yes, Sir. A team of experts 
sponsored by the British Steel C0rpo-
ration arrived in India on 29th . an~ 

ary, 1968. 

(b) The Team will apprai6e tale N-
quirements of the Durgapu.r Steel-
works needed for fully effective ~ 
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ration and will indicate the equip-
ment and technical assistance to be 
provided from Britain. 

(c) No, Sir. 

(d) Does ~ ariIe. 

TrII4Ie wHb U.s..s.B. 
·22. SHRI HEM BARUA: Will the 
Minister of COMMERCE be p"ieased 
to state: 

(a) whether it is a fact that ·the 
U.s.S.R. have asked the Govent:nent 
of India to allow her to trade with 
private firms in the country; and 

(b) if so, Government's reaction 
thereto? 

'THE MINISTER OF COMMERCE 
CSHRI DINESH SINGH): (a) No spe-
cial facilities have been asked for by 
USSR. They have the same trading 
opportunities in India as trading com-
panies of other countries. 

(b) Does not arise. 

Tyre and Tube ~ 

·23. SHRI MANIBHAI J. PATEL: 
SHRI S. C. SAMANTA: 
SHRI VASUUDEV AN NAIR: 
SHRI J. MOHAMED IMAM: 
SHRI C. MUTHUSAMI: 
SHRI RAM GOPAL SHAL-
WALE: 

DR. SURYA PRAKASH PURl: 
SHRI S. M. BANERJEE: 

Will the Ministry of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that the 
automobile tyore and tube indunry 
has been removed from the banned 
list for licensing purposes; 

Cb) if so, the results to be achieved 
by this liberalisation of licensing and 
whether export of some percentage 
at production has been made 81 a 
condition; 

(c) whether this is going to result 
in further price l.Dcreue of tyrel 
and tubes for domestic COIlSIDrlPtiOll; 
and 

Cd) the methods, if any, adapted to 
make available automobile t)'res and 
tubes to the genuine CODSumenI at 
control rates in Delhi and e ew ere~ 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): Ca) 
Yes, Sir. 

(b) The industry has been re-
moved from the banned. list with a 
view to establishing further capacity 
for the manufacture of automobile 
tyres and tubes. The establishment 
of further capacit)" is presently wi!-
ject to export of 10 per cent of annual 
production. 

(c) No, Sir. 

(d) There is no statutory control 
on the distribution of automobile 
tyre and tubes. Govel'lllIlent have im-
pressed upon the automobile tyre 
manufacturers to step up the pro-
duction of tyres. They have alao 

been advised to ensure the availability 
of thsee tyres at reasonale pricet!. 
Scooter tyres have recently been de-
clared as an "essential commodity" 
under the Essential Commodities Act. 
The Industry has also agreed to di5-
tribute 10 of scooter tyres and tubes 
for replacement market through co-
operative SOcieties, like Super Ba7. •. r. 

lliDdustan Steel LtI1. 

·24. SHRI D. N. PATODIA: Will the 
Minisb;.,. of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether it' is a fact that the 
Hindustan Steel Ltd. is presently 
facing a managerial crisis and the 
working of Steel Plants hIlS been 
considerably affected; 

(b) the steps taken by Government 
to find out suitable Managers; Blld 
Cc) the decision taken to create 

Managerial calibre to look after the 
work of this public Sector Undertak-
ing in future? 

THE MINISTER OF STEEL, MINES 
AND METALS CDR. CHANNA RED-
DY): (a) to (e). Presumably the 
Hon'ble Member is referring to lbe 
appointments to be made to the posts 
of Chairman, Hindustan Steel Limit-
ed and General Manager, Rourkela 
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St4el Plant aoA the apointment of a 
Chief ~ect i e at Durgapur steel 
Plant. If so, these appointments are 
likely to be made shortly. Althougla 
these appo1ntments are necessary, the 
efficient running of the Steel Plants 
does not entirely-rest with the top 
management. The day-to-day affairs 
of the Plant are presently being look-
ed after satisfactorily by Committees 
of senior Officers at the Plants and by 
the Deputy Chairman at he Headqua-
ters of the Company. 

;future top Managers have to grow 
ffom within the organisation and to-
wards this end systems of manage-
ment development are ~  streng-
thened. 

DeUcelllliDg of Tractor JnclDSP'y 

·25. SHRI ARJUN SINGH BHADO-
RIA: 

SHRI SlUVA CHANDRA JHA: 
. SHRI RABI RAY: 
SHRl RANDlUR SNGH: 
SHRI K. HALDAR: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Government have 
allowed delicensing of tractor indu.,-
try; 

(b) if so, the reasons therefor; and 

(c) whether Government :lave re-
ceived any complaint from the Trac-
tor manufacturers j,n this connection? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Yes, Sir. - . 'f 

(b) The delicensing is primarily 
in,tended to provide encouragement 
for the speedy se\ting up of additi~ 
capa,cities in this industry to assi,!t 
the PIogrsmm,es of accelerated agri-
cultural production. 

(C) No, Sg-. 

~  ~~ .  Scheaaes 
·26. SHIll M. L. SONDm: Will the 

Minister of RAILWAYS be pleased to 

(a) wn'lther it is a fact that fa 
~  a.il>v!1.VII pr~ e to adopt • 

Written Amwera 

~ OI:ientaticm in their ex-
pansioll schemes instead of automati-
cally following BUggeStions of th. 
Planning Commission as in the past; 

(b) whether the Railway'S have be-
come sceptical of the Pl8nDulg Com-
mission's ability to __ the IleCeI-
sity an4 profital?ili1jy of new J.ine8; 
and 

(e) whether it is a fact that the 
Railways have discovered that traffic 
on certain new routes did not come 
upto expectation? 

THE MINISTER OF RAILWAYS 
(SHRl C. M. POONACHA): (a) All 
new line constructions are undertaken 
by the Ministry of Railways after 
detailed study and with the con-
CUrreJlCe of the Planning Commission. 
As construction of new Railway lines 
has to be part of an integrated Plan 
this procedure is being followed. 

(b) No, Sir. 

(c) On some new routes traffic has 
not come up to expectation so far, 
whereas on other routes it has. In 
coDSidering Railway lines required 
for heavy industrial, mineral, and 
other projects included in the Plana, 
a IOllg-term view is taken in reckon-
ing financial returns. 

~ Complex iii a~ 

·27. SHRI CHINTAMANI pANl-
GRAm: Will the Minister of STEEL, 
MINES AND METALS be pleased to 
state: 

(a) whether the question of deve-
loping the Industrilll Complex at 
Talcher in Orissa has finally heel/-

approved; 

(1:1) if so, the decision taken in the 
J;ll8ttIer; I(Ind 

(e) whether Government are awant 
that the State Government have a1:-
ready asked all the technical pe1"5O!l-
nel engag.4 in this p~o ect to ~ee  
lleI'vice8 eJ.aewbere and they 12ave aU 
left,. DOW? 
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THE MINISTER OF STATE IN 
THE WNISTRY OF STEEL. MINES 
AND METALS (SHRI P. C. SETHI): 
(a) No, Sir. 

(b) No 1inal decision has yet been 
~en in the matter. 

(c) No, Sir. 

~ of Iron Ore at Madras Pori 

·28. SHRI HARDAYAL DEVGUN: 
Will the Minister of COMMERCE be 
pleased to refer to the reply given to 
Starred Question No. 842 on the 22nd 
December, 1967 regarding loss of Iron 
<OrE' at Madras Port and state: 

(a) whether the disciplinary action 
initiated by the Minerals and Metals 
Trading COrPOration against the offi-
cials resposible for the shortage of 
1,16,724 tonnes of iron ores at Madras, 
has since been concluded; 

(b) if so, the result thereof; 

(c) whether the suppliers of iron 
o()re, who had agreed to make good 
the loss at Madras port due to this 
shortage have made good the same; 

(d) if DOt, the reasons therefor; and 

(e) the steps taken by the Miner:als 
and Metals Trading COrPOration to 
recover that· lOSS from the suppliers? 

THE MINISTER OF COMMERCE 
(SHRI ~  SINGH): (a) and 
(b). As a result of enuiry into the 
matter, the Commissioner for De-
partmental Enquiries c!llDe to the 
collclusion that the charg\!S against 
the officers concerned were not prov-
ed. On the advice of the Central 
Vigi!ance Commissioner, the findings 
of the Commissi\>ner for Departmental 
Enquiries were accepted by the Dis-
ciplinary Authl1rities concerned and 
the oftIcers !;lave been exoneratecl. 

(c) to (e). About Rs. 10 lakhs. have 
~ r,ecovered upto 31-1-68 from the 
concerned suppliers and further re-
covery 11 continuinc. 

C1Waese Bid to Out IJutians rr-
Trade in South East Asia aDd 

East Asia 

·29. SHRI SAMAR GUHA: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whetller it is a fact that the 
trade and business run by the Indians 
in South East Asia and East Asia are 
being increasingly ousted by the Chi-
nese compeotitors 

(b) if so, the steps taken by Gov-
ernment to maintain Indian trade and 
business in these areas; and -

(c) whe1her Government propose 
to start trade and business in colla-
boration with the countries in the 
South East and Asian regions through 
their respective Governments? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (e). 
It will not be correct to say hat trade 
and business run bl:' Indians in South 
.:sast Asia and East Asia is being 
ousted by Chinese competitimL. How-
ever" the Government of India con-
tinue to take steps to maintain the 
level and to try to increase India's 
trade in these areas. Such steps in-
clude conclusion of trad,e agree-
mentslarrangements, grant of com-
mercial credits and deferred pay-
ment facilities for purchase of Indian 
goods, organisation of ~i itio i  

setting up commercial Sections in 
our Missions abroad, market surveys 
for the fudian produ~ introduction 
of quality control, and pre.shipment 
inl\pections, etc. Encouragetnent is 
also given to Indian indusb:alists to 
establish. joint ventures in these 
countties in collaboration with local 
industrialists. 

4aIan Commcm ~. 

·30. SHRI BEN! SHANKER 
SHARMA: Will the Minister of tOM-
K&RCIl be pleased to state: 

(a) whether the desirability of 
having an Asian Common Karltet haS 
been considered afreSh; 

(b) if so. the outcome tIlEll't'Of; ancl 
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(c) the steps taken or proposed to 
be taken in this directionl 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (c). 
Government are not considering any 
proposals for an Asian Common Mar-
ket at this stage. However closer 
economic ties between ~ coun-
tries is always kept in mind. 

it 
Institute .of Company Seeretaries 

1. SHRI M. L. SONDHI: Will the 
Minister of .INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state: 

(a) the present position in regard 
to the proposed formation of a Statu-
tory Institute 01 Company Secreta-
ries; 

(b) the qualifications which are 
being laid down for the membership; 
and 

(c) whether Government propose 
to allow only professionally qualified 
Company Secretaries to fill the va-
cuum in view of the declared policy 
of Government to do away with the 
Managing Agency system and the 
treasurers? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AllMED): (a) 
It is not proposed at present to set 
up a statutory Institute 01 Company 
Secretaries. Government has decided 
to set up an Institute as non-profit 
making organisation under the Com-
panies Act. Action is being taken to 
complete the formalities for the in-
corporation of the prOposed organisa-
tion. 

(b) Persons possessing the follow-
ing qualificatiODll will be ellgJ.llt. for 
the membership of the Institute:-

(1) All existing holders of Gov-
ernment Diploma in Com-
pany Secretaryship; 

(2) Imy person who at the time 
01 incorporation of the InSti-
tute in engaged in the service 
or the Seeretarial Depart-
ment of an establisbed or,a-

Dilation even though. he 
does not posses the normal 
requisite qualifications to be 
registered as a member oJ 
the Institute and fulfills such 
conditions as the Council of 
the Institute may specify wih 
the approval of the Central 
Gcwernment; 

(3) Any person who has passed 
such examination and com-
pleted such training as maT 
be prescribed by the Insti-
tute; j 

(4) Any person who has passed 
such other examinations and 
completed such other train-
ing without India as is re-
cognised by the Government 
of India as equivalent to the 
examination and training 
prescribed for the members 
of the Institute: 

Provided that in the case of any 
person who is not permanent resi-
dent of India, the Government of In-
dia may impose such other c ... nditions 
as it may deem fit. 

(c) No, Sir. CompanY Secretaries 
are not required to perform all the 
functions which are discharged by 
managing agents and secretaries and 
treasurers appointed under the Com-
panies Act. Hence the question of 
filling up the vacuum only by pro-
fessionally qualified Company Secre-
taries does not arise. The Depart-
ment of Company Affairs has how-
ever taken up with Companies in 
Public Sector as well as Chambers of 
Commerce the desirability of ~ oint

ing qualified Secretaries in the Sec-
retarial Departments of the com-
panies. 

Reservation of Vaeau.cles for SChe-
duled Castes 1ID4 Sche4a1ed 

Tribes In BaUwaYII 

2. SHRI SIDDAYYA: Will the Mi-
nister of RAILWAYS De pleased to 
state: 

(a) how D1IID7 vacancies of Cl .. 
1, n. m and IV were advertiaed to 
be 1Wed in on each of the Railw.,.. 
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and the Railway Board during the 
years 1965-66, 1966-67 and 1967-68 
upto January, 1988; 

(b) how IIIlID1 were reserved for 
the Scheduled Castes and Scheduled 
Tribes in each category dur:ng the 
above period; 

(c) the number of applicatiohs re-
ceived from them to fill in twse va-
cancies in each category during the 
above period; and 

(d) the number of vacancic!s actu-
ally filled in? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA) : (a) 
to (d). Information is being '0:lected 
and will be laid on the Table 01 the 
Sabha. 

Manuaeture ot Liquor 

3. SHRI BABURAO PATEL: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state: 

(a) the number, names and places 
of foreign and Indian owned bre-
weries manufacturing beer and li-
quor in India with capital invest-
ments, names of directors, details of 
foreign collaboratioIl, if any, of each 
unit; 

(b) the names and particulars of 
products with their quantity and 
value produced by each unit annu-
ally during the last 3 years; 

(c) the value of products exported 
annually with the names of countries 
during the last 3 years by each 
unit; 

(d) the amount of foreign ex-
change allowed annually during the 
last 3 years to each manufacturing 
unit and particulars of items impor-
ted with their speCific purp:.se; 

(e) the amount of profits remitted 
to foreign countries annually during 
the last ftve years by foreign-owned 
companietl; 

(f) the number of emplo,.ees and 
annual wage bilI company-wise; 

(g) the number of foreigners em-
ployed, their aalariu and tbelr an-

nual remittances overseas, eomPIlD7' 
wise; and 

(h) the amount of annual profit lIT 
the manufacturers durmg the last J' 
yean. company-wise? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): 
(a) to (h). The information is be-
ing collected and will be laid on 
the Table of the House. 

Manufacture of Railway Wagons 

4. DR. RANEN SEN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) the number of wagons and the 
value thereof ordered for manufac-
turing by various firms in India in 
1966-67 and January, 1968; and 

(b) the names of firms where bulk 
orders have been placed? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
and (b). A statement is laid on the 
Table of the House. [Placed in Lib-
ra",. See No. LT-19/68.] 

Sale of Foreip-made Cars by state 
Trading Corporation 

5. SHRI M. N. REDDY: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) the procedure adopted by the 
State Trading Corporation in the 
sale and disposal of C.D. and other 
foreign-made cars; 

(b) how often the sale of such 
cars takes place in a year and the 
details of particular dates and 
months of such sale; 

(c) the full particulars of the cars. 
prices, mode of disposal of various 
fOreign made cars sold by the State 
Trading Corporation during 1967; 
and 

(d) the present number of foreigD 
made cars available far sale by the • 
State Trading Corporation and the--
probable dates of disposal? 
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necu in industrial production and 
to suggest meUlll'es to remedY them; 
and 

THE DEPUTY MINISTER IN THE 
MINlS'l'RY OF COMMERCE (SHRI 
¥ORO. SHAFI QURESHI): (a) (i) 
Vehicles are purchased by S.T.C. from 
diplomats and other privileged persons 
.at c.i.f. value declared at the time of 
imports irrespective of age and the 
date of purchase. No deductions tie 
made on these cars OIl account of de-
,preciation resulting from normal 
wear and tear. 

(ii) Foreign vehicles Of the nOn-
privileged persons are purchased by 
the S.T.C. at a depreciated price; de-
preciation being calculated at 20 per 
-cent per year on diminishing basis. 

(iii) S.T.C. sells their cars to the 
.following categories of users:-

(1) Tourist Promotion 

(2) Rashtrapati Bbavan 

(3) Raj Bhawan 

(4) Central Government/State Gov-
·ernment. 

(5) Public Undertakings. 

(6) Sale to the public through 
'tenders. 

(b) The sale through tender is 
normally held 3 to 4 times a year. 
No fixed interval is, however, provi-
ded for such sales. ' 

(c) Two statements showing par-
ticulars of the cars 'sold to the vari-
ous priority users and through ten-
ders to the public respectively dur-
ing 1967 are laid on the Table of the 
House. [Placed in LibraTl/. See No. 
LT-20/68.] 

(d) A lot of about 210 car. Is ex-
pectet;i to be released for sale through 
tenders by the first week 01 March, 
1968. 

Iadus&rial ProclaetioA 

G. SHRI 1'. 14. KOUSHIK: Will the 
¥iDister of. INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS 
be pleased to state: 

(e) whether it is a fact that a high 
power steering cammiUee liD' been 
set up to colllideT the ario~ bottle-

(b) mem~s of the aaid Commit-
tee and whan the report is likely to 
be finalised'! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F.'A. AHMED): 
(a) e~  Sir. 

(b) 'rhe Steering Committee is 
presided over by Secretary Depart-
ment of Industrial Development and 
includes senior' representatives from 
the Departments of Petroleum & 
Chemicals, Iron & Steel, Mines & 
Metals, Commerce, Economic Mairs, 
Labour & Employment, Plannin& 
Commission and the DGTD as mem-
bers. 

The work of the Steering Com-
mittee consists of examining on a 
continwng basis the difficulties re-
ported from time to time and in evo-
lving necessary measures to relOlve 
them. The Committee is, therefore, 
not expected to make any formal re-
port. 

stoppiDc of Ciroar Espress at Undl 
Railway Statim 

7. SHRI D. B: RAJU: Will the 
ldinister of. RAILWAYS be pleased 
to state: 

(a) whether it is a fact that the 
p~ are experiencing great 
hardship and inconvenience due to 
the absence Of the stoppage of. the 
Circar Express at Undi Railway Sta-
tion, which is a big business centre 
on the Bbimavaram-Gudiwada Sec:-

tion on the South Central llailW8Y; 
and 

(b) if so, steps taken by Govern-
ment ill this l'egard? 

THE MINISTER OF RAILWAYS 
(SHRl C. 14. POONACHA): (a) 

No representation has been received 
by the Railway Administration about 
inconvenience to the travelling public 
at Undi station owing to non-&toppaga 
of 43/44 Clrcar Expreil there. 

(1s) ~ gOt .,. 
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Hematite 0NiII III M.P. 

3. SHRI NITIRAJ SINGH CHAu-
DHARY: Will the Minister of sTEEL, 
MINES and METALS beo pleased to 
ltate: 

(a) the names of districts in Ma-
dhya Pradesh where hematb dEW 
aft tJeeb loeated; cd 

(b) the quantity at the ore in each 
DIstriet? 

THE MINISTER OF sTEEL, MINES 
AND METAlS (DR. CHANNA RED-
DY): (a) and (b). Hematite iron Ole 
occur in the following districts of 
Madhya Pradesh; 

Name of district Estimated 
quantity 
(million 
toanes) 

I. Bastar 2,27S 

2. Durg liS 
3. J abalpUl 100 

lDdiaa ProPerly aeized by Paklltaa 

9. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of COM-
MERCE be pleased to state: 

(a) the amount, nature, particulars 
and the value of Pakistani property 
seized by India during and atter the 
Indo-Pakistan confiict in 1965; and 

(b) whether it has been adjusted 
against the Indian property seized by 
Pakistan during the above period? 

THE DEPUTY MINISTER IN THE 
MNISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESID): (a) The 
following Pakistani properties in India 
worth about Rs. 2.715 lakhs were 
taken over by the Custodian. 

Vested firms 

BuiIdingIl 

Estates 

Slwes • 
Securities 

Cash 

(Rs. in 1akhB) 

lIS 
300 

~ 

300(face nlue) 

1,500 (face value) 

300 

(bY As the Govermnent of india 
are still pursuing their eJforta .... 
the Government of Pakistan for the 
mutual restoration of the propertieI 
Beized by either country, the questiOD 
of adjusting the above mentioned Pit-
kistani properties against I:iJilian pr0-
perties seized by Pakistan does ROt 

arise. 

Import of Textile Maehlnery by S.T.C. 

10. SHRI NITIRAJ SINGH CHAU-
DHARY; Will the Minister of COM-
MERCE be pleased to refer to the 
reply given to Starred Question No. 
694 on the 15th  December, 1967 ana' 
state: 

(a) whether the textile MachineIY 
1mportOO by the state Trading Cor-
poratiOn for a ~ in 1966 could JJDS 
be manufactured in the country; 

(b) if so, the reasons therefor; and 

(e) the details of the machi.D1r7 
Imported and the machinery beIDa" 
manufactured in the C01!lltry? 

THE DEPUTY MINISTER IN THE 
MINTS'I'RY OF COMMRRCE (SHRI 
:MOHD. SHAFI QURESffi): (a) to 
(cr. Information is being collected 
and will be laid on the Table of th. 
House. 

~~m~~ ~ 

~ 
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Dinet Trains from Boarkela to 
Cuttac:k, BhIIbaDesinrar UId. 

Purl 

12.. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of :RAIL-
WAYS be ploosed to state: 

(a) whether it is a met that there 
is no direct passenger or express 
b-ain from Rourkela to places like 
'Cuttack, Bhubaneshwar and Pun in 
Orissa; 

(b) whether it is a fact that several 
representations have been made by 
the local people in this regard; and 

(e) if so, the reasons for not pro-
viding such a train? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) Yes. 

(c) The existing level of through 
traffic offering between Rourkela on 
the one hand and Cuttack, Bhubanes-
war and Purl on the other, is not such 
as to wlIlTant introduction of a direct 
train between these points. Besides, 
non-availability of reuisite line capa-
city on the East Coast section and the 
paucity of rolling stock also preclude 
inb-oduction of the proposed train. 

RaImiD&' 01 TrabIs Uke Taj Bxpreat 
Ia sta_ 

13. SHRI SIDDAYYA: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) the States whiCh have been 
supplied with express trains similar 
to Taj Express; 
(b) whether they have put them to 
use; an4 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHR C. M. POONACHA): (a) Ma-
h'Vsshtra State . 

(b) Yes. The Deccan Queen on 
&mbay-Poona Section. 

(C) Does not arise. 

Representation to S.C. & S.T. on 
BaUway ServiCe CommIssions 

14. SHRI SIDDYA: Will the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether representation has 
·been given to the Scheduled Castes 
and Scheduled Tribes on the Railway 
Service Commissions; and 

(b) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
(b). The Recruitment Rules for the 
posts of ChairmanlMember, Railway 
Service Commissions, 'do not provide 
for any reservation, of posts for per-
sons belonging to Scheduled Castes/ 
Tribe Communities. However, per-
sons belonging to these ComIrunities 
are considered alongwith other when 
POSts are filled in consultation with 
the Union Public Service Commission. 

Talcbar-Bimalagarb Railway Line 

15. SHRI SURENDRANATH DWI-
VEDY: Will the-Minister of RAIL. 
WAYS be pleased to state: 

(a) whether Govermnent propose to 
start a fresh survey for a Railway 
line linking Talchar with Bima.lagarh 

(b) whether it is a fact that the 
Hinduslan Steel Ltd. has emphasised 
the urgent need of this railway line 



tIS W7'itten Auwen MAGHA 24, 1889 (SAKA) Written ANUler. u6 

In order that export through the Port 
of Paradeep ill facilitated; 

(c) whether the State Goveniment 
.and others have also made representa-
tions for naking provisions for thiI 
TIlllway line; and 

(d) whether Goverrunent have CDn-
Rdered all these demands and if BO, 
wllat is their decision in thi6 regard? 

THE MINISTER OF RAILWAYS 
SHRI C. 14. POONACHA): (a) No. 

(b) No. 

(c) Yell. 

(d) The proposal was oonsicfered by 
the Railway Board in the context of 
export of iron ore via Paradeep Port 
and they are of the view that there is 
no justification at pesent for the con-
.truction of this line. 

16. '" ~ mt : ;m ~ 
t{';{) ~ ~ ~r FIT m ~ : 
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Boarkela Steel Plant 

17. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of STEEL, 
MINES AND METALS be pleased to 
state: 

(a) whether it is a fact that about 
1200 workers are being retrenched ia 
Rourkela Steel Plant; 

(b) whether any alternative emp-
loyment is being provided to them; 
and 

(c) whether it ill a fact that while 
arranging for their absorption in 
other establishments, seniority of ser-
vice is not taken into consideration! 

THE MINISTER OF STATE IN THE 
MINISTRY OF STE1!L, MINES AND 
METALS (SHRI P. C. SETHI): (a) 
to (cl. There is no immediate propo-
sal to retrench 1200 workers in the 
Rourkela Steel Plant. However, with 
the coming to a close of the construc-
tionlexpansion work, construction per-
sonnel will be rendered surplUs in the 
near future. Efforts are beig made to 
absorb as many of them as possible in 
the regular establishment of the Com-
pany and to find alter.native employ-
ment in other public sector undertak-
ings and through State Govt. Agen-
cies. Normilly their absorption in 
other establishments is done on the 
basis of suitability, aptitude. etc. and 
in the absorption of persons found 
suitable, seniority is generally taken 
into consideration. 

mndustan Steel Ltd. 

18. SHRI SURENIffiANATH DWI-
VEDY: Will the Minister of STEEL, 
MINES AND-METALS be pleased to 
state: 

(a) whether it is a fact that no 
Chairman has so far been appointed 
for the HindU5tan Steel Ltd. after 
the retlrement of Shri M. S. Rao; and 

(b) if 110, the reaaons therefor' 
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THE MINtSTER OF STEEL, MINEs 
AND METALs (DR. CHANNA RED-
DY): (a) and (b). The appointment 
of a suitable> person as Chairman, 
Jfindustan Steel Ltd., is likely to be 
made shortly. This is an extremelY 
important. assigmnent and for secur-
ing the serv1ees of a capable and I!][-
perienced person a search had to be 
made from a larger area. MeanwbUe 
a post of the Deputy Chai.rma.n has 
been created and an experienced pe>r-
Son has been posted. He is looking 
after the work of the Chairman. 

1JroI' ~ ~ ~  

~ (i  

19. ~~~~: 

11 D wi SfIImf ~: 
~~~: 

~~) ~ : 

'Mt ~ ~ (f'ft ~ 

Iiriaf ~ ~ iRIR ;fr W'tT ~ fit; : 

(ifl) 'Mtllf 1967if ~ 
~  ~ m  ~ (  'fit ~ 

it; f.ro: 1lmf tcil" $OJ! ~ . t. ~

~ if ~ 'R "111m 1Fn lIlT; 

(V) ~ W iffi1If ~ ~ ~ 

azm:IIJT fit;a;ft ~ ~ ;;ni't ~  

(If) ~ ~ ~ 5Ifu-
~  ~t i ~w~ A ~ 

~ ~ ~ ~ i: i ( ii ~ 

~ ~ ¥iT; m.: 

(,,) w <mw.IT ~ if; 

.. m:~~ ~m.: ~  

.t mrrr~ ~  ~ ~ r  
1r.ft (0J:f) n~r.  1lI''I') '-it"): 
(!ti) ~ ~ I 

(v) ~ ('if). '"" ~ ~ <Ri8" I 

mroI"AB 

20. SBRI R. S. VIDYAHTHI: 
SURI KANWAR LAL GUPrA: 
SHRI N. S. S~: 

Will the Ministe>r of COMMERCE.: 
be pleased 'to state: 

(a) w4ether it is a fact tba:t cur. 
tains wortb about RB. 2 lakhs, croc-

:~ worth about RI. 2 lakhs ihd 
chairs at the rate of RI. 200 per pieee 
were purchased for the Second United 
Nations Conference on Trade and 
Development Conference without ten-
den; 

(b) if so, whether any enquiry h_ 
been made into it; and 

(c) if so, the outcome thereon 

THE MINlSTER OF COMMERCE. 
(SHRI DINESH SINGH): (a) No, Sir~ 

(b) and (e). Do not arise. 
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1DCIIaa 8ailways Drawtac Std 
-'-'atl811. 

22. SHRI E. Ie. NAYANAR: 
SHRI NAMBIAR: 
SHaI GANESH GHOSH: 
SHRI C. Ie. CHAKRAPANI: 

Will the Minister of RAILWAYS be 
pleased to refer to the reply given 
to Unstarrec1 Question No. 3649 on 
the 8th December, 1967 and state: 

(a) whether Government have 
'COnsidered the memorandum sent by 
the Indian RailwayS Drawing Staff 
Association regarding the revision of 
paY' sc~es of Drawing Staft and re-
-dressal of other grievances; 

:3068 (Ai) LSI}-3. 

(b) if so, the decision taken there-
on; and 

(c) if not, the reasons for the de-
lays? 

THE MINSlTEROF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(C). Various aeman4s made in the 
meI.aorandum have been considered. 
These related inte1' alia to increase in 
pay scales and in the higher grade 
posts, improvement in the channe; 
of promotion etc. Goveornment see no 
justification for any further tiberali-
sation. 

EDquiry Into MiIIIIDc CabIes""''''-
Sarabehar CoID.,-

23. SHR E. K. NAYANAR: 
SHRI BHAGABAN DAS: 
SHRI MOHAMMAD ISMAIL: 
SHRI Ie. M. ABRAHAM: 
SHRI P. RAMAMURTI: 
SHRI A. K. GOPALAN: 
SHRI GANESH GHOSH: 

Will the Minister of STEEL, MINES 
AND METALS be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 3522 on the> 8th Decemb.ll-, 
1967 and state: 

(a) wbet.her the Police have aince 
completed investigations into the mis-
sing Russian cables from the stOres 
of the sura ~c ar Colliery; 

(b) if so, the result thereof; 

(c) if the reply to part (a) above 
be in the negative, the rea501l8 for 
the delay; and 

(d) when the investigations are 
likely io be campleted1 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL, MINES 
AND METALS (SHRI P. C. SETHI): 
(a) to (d). Madhya Pradesh Police 
who are investigating in the case, 
have not completed their investigati()tl. 
Government of Madhya Pradesh haft 
been requested to have the investiga-
tion expedited. 
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Trade Relations with PakisUn 

24. SHRI R. R. SINGH DEO: 
SHRI D. N. DEB: 
SHRI Y. A. PRASAD: 
SHRI BEDABRATA BARUA: 

Will the Minister of COMMERCE 
bt:-pleased to· state: 

(a) whether it is a fact that Gov 
ernment have offered to discuss the 
outstanding differences with Pakistan 
for the restoration of Trade relations 
between the two countries; and 

(b) if so, the response from the 
Government of Pakistan in this re-
gard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESm): (a) and 
(b). The Government of India. on a 
number of occasions, have taken with 
the Government of Pakistan, the 
question of resumption of trade bet-
weea the two countries but so far 
Government of Pakistan has not re-
sumed trade with India. 

Trade Agreement with Turkey 

25. SHRI R.  R. SINGH DEO: 
SHRI D. N. DEB: 
SHRI Y. A. PRASAD: 
SHRI BEDABRATA BARUA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether it is a fact that an 
agreement has been reached between 
India and Turkey for the expansion 
of Trade; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESm): (a) and 
(b). The opportunity provided by the 
visit of the Turkish Foreign Minister 
to India in early January was utilis-
ed for exchanged of views on Indo-
Turkish Trade relations with a view 
to improve mutual trade. No formal 
trade agreement was, howevE!'!", sign-
ed. 

lDdla's Foreip Trade 

26. SHRI R. R. SINGH DEO: 
SHRI D. N. DEB: 
SHRIY. A. PRASAD: 
SHRI BEDABRATA BARUA: 

Will the Minister of COMMERCE. 
be pleased to state: 

(a) ~t er it is a fact that foreign. 
trade of Incli.a has shown improve-
ments during the last six months; 

(b) .whether the prospects for the-
year 1968-69 have been worked out~ 

and 

(c) if so, the likely estimates there-
of? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Yes. 
Sir. India's exports including re-ex-
ports during April-November, 19ST 
amounted to Rs. 796.71 crore6 compar-
ed to Rs. 744.99 crores dUring the cor-
responding period of the previow; 
year, thereby showing a rise of near ly 
7 per cent. 

(b) and (c). The prospects of ex-
ports during 1968-69 have not yet 
been worked out in detail, but a 
series of discussions have been held 
with trade and industry with a view 
to fixing industry-wise targets. It is 
likely that the uptrend in exports 
witnessed during the later months of 
the current financial year will conti-
nue into 1968-69. The improved pro-
spects in agricultura.l production and 
the efforts being made to augment 
non-traditional exports will help ill 
providing marked stimulus to expoIU 
in 1968-69. 

UN Help In Export Promotloa 

27. SHRI R.  R. SINGH DEO: 
SHRI Y. A. PRASAD: 
SHRI BEDABRATA BARUA: 
SHRrMA TI SUsHILA. 
ROHATGI: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment have Bought BSSistances frQJl1 



123 Written Answers MAGHA Z4, 1889 (SAKA) Written Answers 124 

the United Nations Development Pro-
, gramme to train representatives from 
public sector industries in specialised 
techniques of international marketing; 
and 

(b) if so, the progress made in this 
regard and the amount of expendi-
ture likely to be incurred with the re-
sultant benefits thereof? 

THE DEPUTY MINISTER IN THE 
MINSTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) 

Assistance has been sought from 
United Nations Devt>lopment Program-
me for arranging a 4-month course of 
training for a total of 120 sales peo-
ple in specialised techniques of inter-
national marketing with' emphasis 00 
saleos promotion. The sales people to 
be trained will be selected from pub 
lie as well as private sector compa-
nies manufacturing products have an 
export potential. 

(b) The UN authorities concerned 
have not so far conveyed approval 
to the above request. The foreign ex-
change expenditure estimated around 
$3600 (Rs. 27,000) per trainee for a 
4-month's period plus'56 per cent of 
the cost of international travel will be 
borne by U.N. the balance 50 per cent 
of the cost of inteornati0lll81 travel is to 
be borne by the organisation or indus-
trial unit concerned sponsoring the 
candidates. The training envisaged 
will enable Indian export sales exe-
cutives to know the sophisticated mar-
keting techniques employoed by the 
developed countries and facilitiate a 
better understanding of the markets of 
the d~ oped coun1:lies 'for Indian 
producfB. 

Ezport of Tasar SIlk 

28. SHRI D. N. DEB: Will the MI-
nister of COMMERCE be-pleased to 
state: 

(a) whether there has been a sharp 
decline in the exports of Tasar Silk; 

(b) whether it is a fact that en 
of!Icial delegation waa sent to find 
out the causes for decline; 

(c) whether the delegation haa 
sul:mlitted its reports; and 

(d) if so, the main findings thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Yes. 
Sir. 

(b) Yes, Sir. 

(c) and (d) The report is under 
compilation. 
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Beclovery of Bombs at, ChiUaraDjaD 
Locomotive Works 

32. SHRI D. C. SHARMA: 
SHRI YAJNA DA'l"l' SHARMA: 
SHRI M. L. SONDm: 
SHRIB. K. AS ~ : 

SHRI KANWAR LAL GUPTA: 
SHDI RAl4 GOPAL SHAL-
WALE: 
SHRI N. S. SHARMA: 
SHRI MRITYUNJAL PRASAD: 
SHRI VISHWA WATH PAN-
DEY: 

SHRI HUKAM CHAND KACH-
WAl: 

Will the Minister of RAILWAYS be 
pleued to 8l&te: 

Ca) whether a eonsplraey by a 
~ate  Union to dJ.... 
1'IIIPt the working of and to indulge 
in acta of violence at the ChltaraD)an 
Locomotive ""Grits was 4aIIeeIIed on 
the 14th January, 11168; 

(b) whether 29 live bombe aDd • 
~ quantitJ' of materials far 
manutacturing IDIID7 mare had been 
seized. from one of the workers be-
longing to the Chittaranjan L0como-
tive Workers' -Labour Union; anel 

(c) if 80, the action tUen In the 
IUtter? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): <a) On 
1-1-1968 one bomb exploded at 10.00 
hOUr in one of the Railway quarters 
occupied by a Mistry of the Heavy 
Machine Shop of Chitt8l"anjan Loco-
motive Works. 

(n) Besides J9 live 'bombe, reD-
Dania of exploded ·bombs inside the 
titchen 01 ·the quartea", IKmle booU 
and leaf!.ets of the Communist Parq 
of India, tome-receipta of the Strug-
gle Fund one bottle containing petrOl. 
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packets of chilly powder mixed with 
sa\>d, packets coDtaining chemical 
poweder, one ftag of Communist party 
of India aDd one blood-stained sheet 
were recovered and seized by the 
police from the quarter. 

(e) Chlttaranjan Police registered 
a case on Crime No. 1 dated 1-1-1968 
under Section 6(3) of .the Indian Ex-
ploSives Ac1L Ten RailwaY' wOl'kers 
and family members of the Mistry 
have been arrested SO far. Explosive 
Expert has also inspected the spot. 
Report of the Explosive Expert is 
awaited and the case is still under 
investigation by the police. 

Pandey Committee on Car QaaUty 

33. SHRI D. C. SHARiMA: 
SHRI ESWARA REDDY: 
SHRI ANBUCHEZIAN: 
SHRI DEVIKAN: 
SHR V ASUDEV AN NAIR: 
SHRI K. HALDAR: 
SHRr HEM RAJ: 

SHRI C. K BHATTACHARYA: 
SHRI G. VISHWANTHAN: 
SHRI YAJNA DATT SHARMA: 

SHRI M. N. REDDY: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to refm- to the 
reply given to Starred Question No. 
709 on the 15th December, 1967 and 
state: 

(a) the main recommendations of 
the Pande Committee on the quality 
of cars manufactured in the country 
aDd whether these have been consi-
dered; and 

(b) the TeCommendations accepted 
and the steps taken to implement 
them? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F; 1t AHMED): (a, 
and (b). The report of "the Committee 
togeother with Government's decision 
on the recommendations made in it 
will be placed on the Table of the 
House shortly 

Controls on Price IIDd Distribation of 
Cement 

34. SHRI D. C. SHARMA: 
SHRIMATI TARA SAPRE: 
SHRI SRADHAKAR SUPAKAR: 
SHRI MRITYUNJAY PRASAD: 
SHRI C. K. BHATTACHARYYA: 
SHRI MOHSIN: . 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleaSed to state: 

(a) whether the Indian Chambers 
of Commeree and Industry has des-
cribed the decision of Government to 
reimpose controls on the price and 
distributiOn of cement as a retroerade 
step; 

(b) if so, Government's reaction 
thereto; and 

(c) the action proposed to be taken 
in the matter? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFARS (SHRI F. A .AHMED): (a) 
No, Sir. But some of the organisa-
tions representing Commerce and 
Lndustry have represented against the 
decision of the Government to control 
and regulate the sale and distribution 
of cement during 1968. 

(b) and (c) The existing arrange· 
ments for regulating the distribution 
of cement through the Cement Cor-
poration of India mstead of C.A.C.O. 
does not amount to a total control and 
Is to continue during 1968. In view 
of the various organisations would 
however be kept in view while consi-
dering the policy for distribution of 
cement to be followed In 1969 and on-
wards. 

Export of Tea 

35. SHRI D. C. SHARMA: 
SHRI C. K. BHATTACHAR-

YYA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the tea exports C1"OIsed 
an all time record of 205 million ~. 
in 1967 after a gap of two yean; 
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(b) if so, the steps taken or prO-
posed to be taken to keep up the 
position; and ~ 

(c) the efforts made to explore more 
markets for Indian tea? 

THE DEPUTY MINISTER IN THE 
ltrIINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI Q S~): (a) 
The exports of tea during the year 
-1967 are reported to have exceeded 
the exports in 1965 and in 1966. Final 
figures are however awaited. 

(b) and (c) The possibility of inc-
reasing exports of tea whether to tra-
.ditional or to new IIlIIrkets. is conti-
nuously engaging the attention of 
-Government. The recent downward 
readjustments Of export duties is one 
-Such step. The talks which took place 
between the Governmfll1ts of India 
and Ceylon had the same objective 
in mind. How to increase the export 
earnings of the developing countries 
through higher exports at better pri-
ces ·of primary commodities like tea 
is also engaging the attention of ... ari-
QUS international organisations includ-
ing the UNCTAD II which is currently 
in session. 

~ap ta  P1miIIIuDeDt tor Sabotqe on 
ltIiUwan 

38. SHRI MAYAVAN: 
SHRI ANBUCHEZHIAN: 
SHRIT. D. ~ AN: 

'SHRI DEIVEEKAN: 

Will the Minister of RAILWAYS 00 
"leased to state: 

(a) whether it is a fact that Gov-
i!rnment are considering a proposal 
to Introduce legislation during the 
eurrent session for the capital punish-
ment for sabotage on Railways in the 
-country; 

(b) it so, when the final decision 
in this regard is likely to be taken; 

(c) whether the views of the Stat!!s 
have been aSl'ertained in this regard; 
-and 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) (b). 
Yes, but it is not likely to be intro-
duced in the current session. 

(c) A& the matter falls in the con-
current list of Seventh Schedule of the 
Constitution, the UniOn Government 
is compentent to enact the legislation 
on the subject. 

(d) Does not arise. 

CIosecI and Mlsmana&'lld Tes Planta-
tions 

37. SHRI MAYAVAN: 
SHRI ANBUCHAEZHIAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is • fact that Gov-
enlInent are cOnsidering to take over 
closed and mismanagea tea plantations 
in the country; 

(b) if BO, the time by which a IiIn.! 
decision is likely to be taken; 

(c) the total number of BUch plan-
.lions and the reasons for thrir 
closure; and 

(d) whether any compensation is 
proposed to be given to them? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHR MOHD. SHAFI QURESHI): (a) 
No, Sir. 

(b) to (d) Do not arise. 

AerlaJ. MlDeraI Survey 

38. SHRIMATI SUSHELA GOPA. 
LAN: 

SHRI UMANATH: 
SHRI A. K. GOPALAN: 
SHRI P. GOPALAN: 

Will the Millister of STEEL, MINES 
AND METALS be pleased to state: 

(a) whether it is a fact that an 
American Company has been riven 
charge for carrying ot uthe said sur-
survey; 

(d) if so, their reaction 
matter? 

In the (b) if so, the name of the American 
firm; and 
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(c) the reuona for not elving 
charg'" for carrying out the said sur-
vey to the Geological SIU'Ve7 Of India? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. C HAN N A 
REDDY): (a) and (b). Yes, Sir. Mis. 
Parsons corporation have been en-
gaged as the main contractors. Mil. 
Aero-Service Corporation, another 
American company, have been hired 
by them for the aerial operations 
work. 

(e) The Geological Survey of India 
do not, at present, have the cOmplete 
complement of the sophisticated equip_ 
ment and expertise required for e1fec-
tively undertaking 8\Jch airborne geo. 
physical WOl'k. 

Railways Guards 

39. SHRIMATI SUSEELA GOPA· 
LAN: 

SHRI P. GOPALAN: 
SHRI C. K. CHAKRAPANI: 

Will the Minister of RAILWAYS be 
pleased to refer to the reply given 
to Unstarred Question No. 4582 on the 
15th December, 1967 and state: 

(a) whether Government have 
Bince cOnsidered the demands of 'he 
Railways Owtrds fOr the revisilm of 
pay scales, Allowances and for imp-
proved channel of promotions; 

(b) if so, the decision taken thereon; 
and 

(C) if not. when the decision I" 
likely to be taken? 
THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): ·(a) to 
(e). There is no proposal for revision 
of pay scales. The pOsition regarding 
Buning Allowances is, however. be-
ing enuired into by a Committee. 

i)pUeal IDstrument Factory, Ludalow 

40. SHRIMATI SUSHEELA GOPA-
LAN: 
SHRI UMANATH: 
SHRI SATYA NARAIN SINGH: 
SHRI P. GOPALAN: 

'Will the Minister of NDUSTRIAL 
DEVELOPMENT AND COMPANY 
,AFFAIRS be pleased to refer to the 

reply given to Unstarred Question No. 
3531 on the 8th December, 1967 and 
state: 

(a) whether collaboration agree-
meht with Mis. Carl Zeiss Jena, GD!. 
for the manufacture of certain ~cie
ti1ic instruments including optical 
instruments has since been finalised; . 
(b) if not, the ireaaODS fOr the de ~ 

IIIld 

(c) when the agreemnt is ~ to 
be finalised? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). The Collaboration Agreement 
between Govemment Precision Instru-
ments Factory. Lucknow and Messrs. 
Carl Zeiss Jena, G.D.P. has not yet 
been finalised. The State Government 
are pursuiong the matter. 

Computers In Railways 0III.ces-

41. SHRI GEORGE FERNANDES! 
Will the Minister of RAILWAYS be-
pleased to state: 

(a) whether Government have ~ 
ceived representations from the Rail-
waymen against the installation of 
computers in the Railway OfIices; 

(b) whether he has held talks with 
officials of the Rai!waymen's organt-
lIations in thia regard; 

(C) whether Government propose 
to modify their policy as a result of 
these talla!; and 

(d) the cost of purclJue, !nataUa· 
tion and. operation of computaq ... 
far tnstalled on the Railways? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) The mbject has been dlseuned 
in the meetings Of the PennaBent 
Negotiating Maeh.inery between the 
Railway Board and the 0rpJdIe4 
Labour. 

(c) No. 
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(d) Cost of purc/uue: 

'Nil' aa the computers have beeII 
taken on hire payable hi IDdw1 
rupees. 

One time installation etc. charges. 

A:bout Rs. 12-50 lakha. 

COIIt of operation 

Ccovering monthly hire charleS and 
pay and allowances ot the &taft-Data 
Processing Managers, System Anal-
ysts, Programmer. and Console Ope-
rators-working computers). AboutRs. 
4: 11 lakhs per mensum. 

. Lo!iB to RaIlways tlue ;to Biots 

42. SHRI GEORGE FERNANDES: 
Will the MinistIer of RAILWAYS be 
pleased to state: 

(a) tbe cramm suffered by the Rail-
ways during the last one year aa a 
result of riots and other similar causes; 

(b) the steps taken to prevent web 
losses, especially those due to riota; 

(C) whether the help of the State 
Governments was sought and obtained 
during these riots; and 

Cd) whether sw:h help wu u.oetuJ 
in preventing the riots! 

THE MINISTER OF RAILWAYS 
CSHRI C. M. POONACHA): Ca) 
Rs. 30,22.158 approximateI)'. 

Cb) The following .tepa were taken 
in thIe regard:-

(!) Railways Protection Foree maiD-
talned close Uaison and eooPel'8tioD 
with the State Police. 

Cli) SUrprlae patrollinl aDd pickett 
at vulnerable pointe were lntenliAecL 

(ill) Government Railwa7s poDee, 
District Police, Reserve Police oftbe 
Statell and Hallway Protection :rorce 
were detailed to prevent I!UCh losses. 

(Iv) COI1tlDeente or. Hallway Protec-
tion9peeia1 1'0_ were deployed to 
IrI*'d ta ·~ and ucort 
lOme of the important pasSenger trains 

in coordination with Govenunmn 
RailW4Y Pollce. 

(c) Yell. 

(d) Yee. 

Tata Ir8u aDd Steel Ccmpany 

~. SHRI GEORGE FERNANDES: 
Will the Minister of STEEL, 1IlNlS. 
AND METALS be pleased to state: 

(a) whether the Tata Iron and Steel 
Company had sought Government" 
~nnission to extend their plant capa-
aty by four million tonnes; 

(b) it 10, when an4 whether the 
permiasion was granted; 

(c) whether GoverDment are aware 
that the expansion programme bU· 
Iince been ahalved; and 

(d) if so, the reasons therefor! 

THE MINISTER OF STEEL, MINES 
AND km'ALS (DR. CHANNA RED-
DY): (a) and (b). In 1965 the Govern-
ment had generally approved the pro_ 
posal! ot Tata Irnn and Steel Co. Ltd-
tOr expansion from 2 million to •. 
million tonnes of ingots per annum. 

(e) Yes. SIr. 

(d) The Tata Irnn and Steel Co. 
Ltd. had reported that the principal 
reason for the abandonment of their 
proposed expansion was the eXtremely 
heavy cost ot the expansion project 
and the finanicaJ. burden whidl it 
would impose on the ~ aDd' 
their ahareholdera. 

Import of DeDiers 

44. SHRI GEORGE FERNANDJ:S: 
Will the MinIster of COMmRCll bit' 
pleased to IItBte: 

Ca) the qu&ZlWm and -value of 1lner 
deniers Of mall-made fibers imported. 
by the State Trading COrporatiOD 
during 1"'; 

(b) the Ul!ltity Imd the price at' 
which it WIllI ,old;: 
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(C) whether such finer denier ~ of 
_ yarn are also manufactured locally 
and if so, t!le quantity produced, the 
price at which the indigenous goods 
are sold and the coonpanies that pro-
duce the etulf indigenously; arui 

(d) whether Government propoae to 
· stop the import of finer denier of 
J'arn? 

'THE DEPUTY MNISTER IN THE 
· MINISTRY OF COMMERCE (SHRI 
. MOHD. SHAFI QURESHI): (a) t:> 
(d). A statement is laid on the Table 
,.of the House. [Placed in LibraT1/ . 
. ·See No. LT-21/68]. 

Indo-German Trade 

.45 SHRI CHENGALRAYA NAIDU: 
SHRI T. D. RAMABADRAN: 

Will the Minister of COMMERCE 
• be pleased to state: 

(a) whether Government's attention 
'hal! been drawn to a statement made 
: by Dr. J. 114. Banck, Editor of West 
Germally's largest financial daily 
,H:mdelsblatt suggesting certain mea-
svres to boost the Indo-German 
'"trade; 

(b) if so, whether Government have 
considered his suggestions; 

(c) how far they have been accept-
oed by Government; and 

(d) if so, the steps taken to improve 
'the trade between the two countries? 

THE DEPUTY MINISTER IN THE 
'I4I.NISTRY OF COMMERCE (SHRl 
MOHD. SHAFI QURESHI): (a) to 
, (d). Dr. J. M. Hunck published an 
article in the Indian Press on the oc-
cean of the visit of the Chancellor of 
· the Federal Republic Of Germany in 
. November, 1967. In this article he 
drew attention ro some of the factors 
t ~t impeded the growth of our ex-
ports and reduced the scope for colla-
· boration with West Germany. Ris 
analysis have been noted and will be 
given due consideration in relevent 
..context. steps have been taken from 
· time to time to remove existing han-

dicatpS and make our ioods mora 
competitive both price-wise and 
quality-wise. Some of these steps 
are quality control and pre-ship-
ment inspection, export promotion 
through organisation of India fort-
nights and participation in exhibitions, 
market :research, exchange of delega-
tions etc. In the case Of the Federal 
Repubijc of Germany, a special scheme 
is already in the process of imple-
mentatIon for identifying those engi-
neering items which have poSsibilittes 
of growth in the German market and 
orienting production to exports. 

Trade Arreement with U_S.S.R. 

~. SHRI CHENGALARAYA 
NAIDU: 

SHRI T. D. RAMABADRAK; 
SHRl PILOO MODY: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether it is a fact that an 
agreement on the pattern of commo-
dity exchange between India and 
U.S.S.R. for 1968 has been signed; 

(b) if so, the main features of the 
agreement; and 

(c) the total increase in trade bet-
ween the two countries during 1968? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
YORD. SHAFI QURESm): (a) Yes, 
Sir. 

(b) The lists of commodities to be 
exchanged between India and USSR 
during 1968 have been finalised. Prin-
cipal items to be eltpOrted from India 
to USSR during 1968 are traditional 
goods like tea, colfee, spiceII, mIca, 
de-oiled cakes etc., in addition to many 
kinds Of manufactured goods including 
le2ther shoes, ready-made garmentl, 
bed-linen, woollen knitwear, spectacle 
frames, enamel for wire, rolled steel 
products, accumulators, automoblle 
tyres and tubes etc. USSR will supply 
Fertilisers, sulphur, rolled steel pro-
ducts, tin plates, chemicals, dye-inter-
mediates, raw asbestos, wood-pulp, 
newsprint, machinery and equipment, 
spares and components for Soviet 
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Assisted Projects, tractors, ma~ ine 

tools, ball, roller and taper bearing2 
.etc. 

(c) Trade between India and 
U.S.S.R. during 1968 is expected to be 
,)f the order of R!I. 300 crores as cOm-
pared to our expectation of Rs. 280 
crores in 1967. This, however, is a 
lar ge increase as compared to the 
actual turn-over of Rs. 198 crores 
during 1966. 

Tieltetless Travel on South Central 
BalIway 

47. SHRI CHENGALRAYA NAlDU: 
SHRI T. D. RAMABADRAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
South-Central Railway Staff made 
massive checks on tickeUess travellers 
dunng July-September, 1967; 

(b) if so, the total amount collected 
by way of penalty and fine; 

(c) the number of persons prosecuted 
and convicted; and 

(d) the measures proposed to be 
taken to check tickeUess travel? 

THE MINISTER OF RAILWAYS 
'(SHRI C. !/I. pOONACHA): <a) Nor-
mal check were coridur~ on ticket-
less travel during luI,. '" September 
1967 on S. C. Railw87. 

(b) AmOl.ttlts realised during the 
abOVe mentioned checks were as 
under: 

Penalty Rs. 1,38,791.87 

Fine Rs. 1,398,05 

(c) Number of persons prosecu',ed 
9aII convicted was al under: 

Prosecuted 

Convicted 

3,234 

1,758 

(d) Frequent checks includln, 
magisterial cheeks are be.I.ng CODdu.ct-
ed to minimise ticketless travel. Edu-
cative propaganda is also being under-
taken III this connection. 

ReVerlliOD of TravelUn&, Tieltet Exa-
mlners 

48. SHRI NAMB1AR: 
SHRI K. ANlRUDHAN: 
SHRI A. K. GOPALAN: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is a fact that some 
of the Travelling Ticket Exam'mers 
h"ve been reverted as Ticket Collec-
tors after 5 years of serviCe ill" the 
Olavakkot DivIs.;'On; 

(b) if so, the number of reverted 
Travelling Ticket Eltaminers; and 

(c) the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. !/I. pOONACHA): (a) No. 

(b) and (c). Do not arise. 

Parcbase of late b7 S_T.C. 

49. SHRI BHOGENDRA JHA: Will 
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 2626 on the 1st 
December, 1967 and state: 

(a) the total quantity of jute pur-
chased by the State Trading Cor-
poration uptil now and the rates at 
which purchased; 

(b) the prevalent prices of raw 
jute since Oetober, 1987; and 

(C) whether the present low pr~ 
of jute is adversely affecting acreage 
of j ute cultivation" 

THE DEPUTY MINISTER IN THE 
MINISTRy OF COMMERCE (SHRI 
MOHD. SHArI QUREsm): (a) SO 
far, the State Trading Corporation has 
purchased a total quantity of 340,300 
maunds of jute from di1!erent State~. 

The purchase price is the derivative 
price for the secondary markets based 
on the minimum support price of 
Rs. 40 per maund for Bottom Grade 
of Amlam Variety of Jute delivered at 
C.leutfa. "' ....... 
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(b) Quotati01lll for Bottclpl Gnde 
of Assam varlety of jute at Calcutta 
were as tollo ... : 

(In RJ per Maund) 

MA1<i ..... '" 

October, 1967 40.00 

November, 1967 39.50 

December, 1967 40.00 
JIIIr.lary, 1968 41.00 

As on 7th Feb., 1968 41.00 

(c) No, Sir. 

36.00 

38.00 

39·50 

~ of WapDs In Howrah Bail-
way Yard 

50. SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS be plee.s, 
ed to refer to the rep17 given to Star-
red Question No. 868 on the 22nd De-
cember, 19fi7 and state: 

'(a) who was responsible tor not 
removing the consigumenb and 
thereby bloc:king the ....... ot 
wqons: and 

(b) the action taken againn the 
consignee and the oftleer. concerned 
for the same? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) The 
consignees were responsible for not 
removing the consignments, except in 
respect of certain maize consigments 
delivery of which was withheld by the 
Railway officials at Howrah all the 
consignments were booked in contra-
vention of the Nortbern Inter-Zonal 
Maize (Movement Control) Order, 
1987. 

(b) "herever poulble, DOt:Ices 
under SectiQD. M of the Indian Ra!1-
ways Act were served QD. the parties 
appearing entitled to the goodl. De-
murrage and wharfage were abo 
levied. In respect of maize c:onr.gn-
ments, no action Wall taken agaj,nst 
the consignees or the Railway of!lclals 
at Howrah as neither of them could 
be blatruld tor non-removal ot t1Ie 
consignment... 

ElectrUlcatioa of IiaJlarmatl-Bombay 

Bail".y Uae 

51. SHlf.I D. R. PARMAR: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) the amount estimated to be 
~t on the e1ectri1leation of SabII:r--
ma or n~ line on the Weder'n 
Railway; 

'(b) the time schedule ~ ~ 
wise, to complete the scheme; 

(c) the progress acbil!'ged 10 far; 

(d) whether it is a tact that due 
to shortage of funds during the 
current year; the progress is lowered 
down for the last m months; aDd 

(e) if 10, whether Government ~ 
pose to, provi4e 8U1IIcient fund to 
complete the scheme as per time 
eehedule Bud? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Rs. 27 
crores approximately. 

(b) No target date has 10 far been 
fixed for the completion of the 
scheme. However, the electrlftcatim 
work 18 expected to be completed In 
1972. 

(c) The Abstraet l!:8timate for the 
electrification of the section has been 
I!8nctioned. The detailed survey of 
the route has made good prou-. 
Tenders for the supply and ereetioD 
of overhead equipment on the aectioD 
have aJ.o been Invited recently. 

(d) No. 

(e) n-DOt aria 

Power looms in Gajarat 

52. SHRI D. R. PARMAR: Will the 
Minister of COMMERCE be pleased to 
re1er to the reply given 10 UJllrtarrad 
Question No. 27n on the bt nee-
her, IDfl7 and state: 

(a) whether Government propose> 
to ~e IO'JDe quota of potrerloollw 
for the Scheduled Cutes eniSled tB 
the Handloom and tanning industries 
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.In Gujarat State, who bave become 
jobless as a rerult of meehanlation; 

(b) whether Government ~ 
to extend mODetary help to IUCh 
]leJ'Sons to enable them to P\Il'Chu& 
.nd to run powerloom industry; and 

(c) If 80, the detaila t2Iereof; and 
whether any alternati'ft ~ to 
-prov:-de o~ to theM people it UJU!m 
oOOnsiderationT 

THE DEPUTY MINISTER IN THE 
l\IINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESID): (a) to 
(c). A quota of 3.200 powerlooms has 
been allotted to the State of Gujarat 
for installation -during the Fourth Five 
Year Plan. Allotment of the power-
looms has been left to the discretion 
.of State Government Financial assis-
tance by Government for settmg up 
powerlooms is confined to the Co-
·operative sector. Individuals can ob-
-tain financial assistance under the 
State Aid to Industries Act and from 
financial insfttutions in the State. 

As re&ards propc8U tor pro'-.Idinc 
1i.lternative occupation. IDformation is 
be:ng collected and will be laid on 
the T .. ble ot the HOUR. 

i ~.~~ • 
~ m il'm!f IR 
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Thacker, Committee's Report 

56. SHRl S. M. BANERJEE: 
SHRI YAmA DATT SHARMA: 
SHRI B. K. DASCHOWDHURY: 
DR. RANEN SEN: 
SHRI ESWARA REDDY: 
SHRI K. N. PANDEY: 
SHRI DHIRESWAR KALITA: 
SHRI JUGAL MONDAL: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPA:r..-y 
AFFAIRS be pleaSed to state: 

(a) whether the Thacker Com-
mittee, which was asked to conduct 
an enquiry :nto the licences issued 
to the Birla Group of firms has sub-
mitted its report; and 

(b) if not, when the report is 
likely to be subm.'tted? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 

The Industrial Licensing Policy In-
quiry Committee, under the Chair-
manship of Prof. M. S. Thacker has 
not so far submitted its report. 

(b) The report is expected to be· 
submitted in the next few months. 

Sick Textile MIlls 

57. SHRI S. M. BANERJEE: Will the-
Minister" of COMMERCE be pleased to-
state: 

(a) whether the sick Textile MillS' 
have smce been taken over by Gov-
ernment; 

(b) if so, the number and names of 
such mills; 

(c) the number of those which: 
have not been taken over; and 

(d) the reasons therefor? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) to-
(d). Pre>sumably the Hon'ble MEm-
ber by "Sick textile mills" means cot-
ton textile mills in difficulties on ac-
count of financial stringency or ineffi-
cient management. On the basis of the 
reports of the Investigation Commit-
tees appointed under the Industrial 
(De,'elopment and Regulation) Act 
Government have from time to time-
been taking over such mills and at 
present there are 12 mils under the 
Authorised; Controllers/Authorised 
Managing Agents. A statement of 
such mills is attached. The future of 
these and  any other mills to be taken 
over hereafter under the Industries 
(Develoment and Regulation) Act 
will be determined in terms of the 
provisions of the Cotton Textile Com-
panies (Management of Undertakings 
and Liquidation or Reconstruction) 
Act, ~  which enables Govern-
ment to aCQuire or control such un-
dertakings. 

Statement 

0) Model M:lls Ltd., Nagpur. 

(2) R. S. R. G. Mohta Spg. Wvg_ 
and Mfg. Co. Ltd., Akola. 
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(3) Pratap Spg. Wvg. and Mfg. Co. 
Ltd., Amalner. 

(4) Bengal Nagpur Cotton Mills 
Ltd., Rajnandgaon. 

(5) India United Mills Ltd., Bombay. 

(6) Muir Mills td~ Kanpur. 

(7) The new Bhopal TexGe Mills 
Ltd., Bhopal. • 

(8) Hira Mills Ltd., Ujiain. 

(9) The Aurangabad Mills Ltd., 
Aurangabad. 

(10) The Swaduhi Cotton and 
Flour Mills Ltd., Indore. 

(ll) Sri Bharath:: Mills Ltd., Pondi-
cherry. 

(12) Mahalaxmi Mills Ltd., Beawar. 

Strike Notice b7 ChlttaraDjaa ~ 
motive Worts RaUwaymen's 

Uuloa 

58. SHRI UMANATH: 
SHRI P. RAMAMURTI: 
SHRI C. K. CHAKRAPANI: 
SHRI VISWANATHA MENON: 

WiiI the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
Ch::ttaranjan Locomot.ive Works Rail-
waymen's Union had given notice for 
one day token strike on the 16th 
January, 1968; 

(b) if so, what were their demands; 
and 

(c) the steps taken by Govprnment 
to settle the dispute? 

The Mlulster of RaDwan (Shri 
C. M. POODaclIa): ~a) No. 

(b) and (c) Do nut arisP.. 

Subsidy to EQOrters 

59. SHRI  SHRI GOPAL SABOO: 
SHRI P. K. DEO: 

Will the Minister of COMMERCE be 
pleased to state: 

'(a) whether the Punjal-, Haryana 
and Delhi Chambc!r of Commerce ODd 

Industry has urged Government to 
provide compensa'lOn to the Indian-
exporters for the di1ference in the-
ocean freight in ex;.orts; 

(b) whether t ~ Chamber has alao-
brought to the n )t ~e of Government_ 
the delay in the lifting of the cargo 
at port towns; a:ld 

(c) ~  so, the ac~ion tak'!!r. by o ~ 

e.mment in the matter? 

THE DEPUTY MIIDSTER IN THE: 
MOOSTRY OF COMMERCE (SHRl 
MOHD. SHAFI QURESID): (a}· 
and (b). Yes, Sir. 

(c) The matter is receiving atten-
tion. 

Name Plates at StatioDs iD TamilDadc 

60. SHRI SHRI GOPAL 3ABOO:_ 
Will the Minister 01' RAILWAYS e~ 

pleased to state: 

(a) whether G·)7ern"lent are aWal-e· 
that the name plat.'s of a~most all 
the Railway stat:-on. :.' ~ Ad put; 
in Hindi have 1,een defL'ced; 

(b) whether Gove:nment are allO" 
aware that thous'lnds of "9Ugrims are 
p It to inconvenience due to that; and 

(c) if so, the .lelJ3 19kE'n to renore--
Hindi name boarda? 

THE MINISTER OF RAILWAYS· 
(SHRI C. M. POONACHA): (a) Yes. 

(b) Complaints of incr>nvenience' 
caused to passeng('t"<; by .)'>I:teration_ 
of station names in Devn .. gari ,.crlpt: 
have not )'at been recdvt't'. 

(c) Due to the pre"'I.ilin-l Dbnorma. 
S tuation, it is not considered advis-
able to rewrite statiun names in" 
Devnagari script in Ta!:'i\nad, at' 
present. 

MJneral Wealth in llaryana aDd ea~ 

61. SHRI RANDlflR SINGH: Will 
the Minister of STEEL, MINES AND' 
METALS be pleased to state: 

'(a) whether Government have any 
proposal to survey the nUneraJ. weal1b. 
in Haryana and Goa; and 
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(b) if ." the details thereof? 

THE MINISTER OF STEEL. MINES 
.AND METALs' {DR. CHENNA RED-
DY): (a) Yes, Sir. 

(b) A. general geo1og::'C&1 survey 
-aDd prelimiDBry mineral assessment 
~ Haryana State has been comPlet.ed. 
. As a result of work carried out, some 
minerals, ot which iron ores and lmIe. 
stones are of economic importance, 
have been recorded. The Geological 
:Survey of India proposes to C8l'lT 
-out mmeraI investigation in Mohin-
-dergar h district. 

Detailed geological mapping an.! 
pre1imlnary nUneral survey of Goa 
was taken up In 1962 by Geological 
'Survey of India with particular 
atent..'on to the iron and mang8DBSe 
-. The preUminary survey is com-
-pleted. The iron ores are distributed 
in a geneml NW -BE belt, over a 
length of about 95 km., extending 
irom Raibagha in the northwest to 
'Salginim In the SE. The manganeee 
deposits of Goa belong to the la1ierl-
toid type and almost all the deposits 
-contain some iron in them. Limestone 
rich in magnesia extends from North 
-of Vainguinim to Ivrem Curqp in the 
north eastern part of Goa. The lime-
:lItone ill not, however. suita ~ for WJe 
ia blast furnace or cement manutac-
-ture. 

The Geological Survey of India also 
ltroposes to carry out Inve'Stigation in 
·<letail by large scale mapping, pitting 
-and trenclting for bauxite and p)'rlte 
."Iear BetuI in Goa during the field 
,season 1967-68. 
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Import of Raw Materials or Small 
Scale industries 

64. SHRI S. C. SAMANTA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS 
be pleased to state: 

(a) the extent to which the needs 
of the imported raw mater:als in the 
small-scale sector of industries have 
been met since the announcement of 
the Import Trade Control Order; 

(b) the percentage of ca.pacity of 
this sector still ly:ng idle for want of 
imported or scarce raw materials; 
ahd 

(c) whether any steps are being 
taken to bring about an improvement 
:n the situation? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). Information is being colll'Cted 
a·nd it will be laid on the Table of 
the House. 

Tea Board Warebo_ at Calcutta 

65. SHRI YASHPAL SINGH: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whe1her the Tea Board's re-
eommendat\on to run the new ware-
3068 (Ai) LED-4. 

houae at Calcutta has since been re-
ceived' by Government; 

. (b) if so, the nature thereof; and 

(e) the dec:sion taken' in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MORD. SHAFI QURESHI): (a) No; 
Sir. 

(b) and (c). Do not arise· 

Esport 01 IroD Ore 

66. SHRI YASHPAL SINGH: Will 
the Minister of COMMERCE be pk.as-
·ed to state: 

(a) whether it is a fact that Gov-
ernment have a proposal under consi-
deration to promote the export of 
iron ore; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). Yes, Sir. Government have set 
targets for achk-ving an export capa-
city of 25 million tonnes per annum by 
the end of the Fourth Plan. The sche-
mes for expanding mtning and railway 
capacity for achieving this t'ltrget have 
been tak£o;t in hand. Mechanical ore 
loading fa.ciIities have been provided 
at some of the major ports. Where 
such facilities are -not in existence-. 
schemes have 'been taken up to speed 
for loading through mechanical pro-
cess. 

Licences for ManuflUlt1lre 01 Tyres 

67. SHRI YASHPAL SINGH: 
SHRI BABURAO PATEL: 
SHRI RAM CHARAN: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AfFAIRS be pleased to state: 

(a) whether it is a fact that there 
is a great shortage of scooter and 
motor-eycle tyres in the coontry 
driving all available stocks into tlIe I 
black-market; 

(b) Whether to supply the ever-
inqeasin( demand -for these tYr.. 
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Government propose to permit ex-
pansion of the present manufactur-
ing units or encourage the estab-
lishmeont of neW" manufacturing units 
exclusively for these tYres; 

(c) the number of tYres and value 
of scooter and motor cycle tyres 
required during the last 3 years and 
the demand likely in the next 3 
years; and 

(d) whether Government have 
any policy in regard to these tyres 
and if so, the salient features there-
of? 
THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. ARMED): (a) 
Government are aware of the short-

age of scooter and motor ~c e tyrs 
in the country. Steps are being taken 
to augment the production of these 
tyres with a view to making them 
available-to consumers at reascnable 
prices. 

(b) \he Automobile Tyre and 
Tube Industry has been removed re-
cently from the banned list for the 
purpose of establishing further cap-
acity for the manufacture of these 
tyres. 

(c) Theproducton of scooter and 
motor cycle tyres and their ex-fac-
tory value during the last three years 
is as under: 

Year ProiJAai,n oltyres 1M Combined .x-
Scooters Motor eyellS la&lury t!4lue 

1965 146,114 81,006 1,06,85,068 

1966 • IS0,8S8 71.,747 1,20,98,653 

1967 . 144,609 68,801 1,13,40.350 

The demand for scooter a~d motor 
cycle tyres during 1968 is estimate' 
to be 250,000 nos., and 85,000 nos., 
respectively. The demand is estimat· 
ed to go up to 450,000 nos. and 
150,000 nos., for the scooter and mo-
tCl'I' cycle tyres respectively: 

(d) Automobile Tyre Industry is a 
priority industry and all encouarge-
ment is given to step up !he produc-
lion of these tyres. 

Small Car 

68. SHRI YASHPAL SINGH: 
SHRI 11 K. DASCHOW-
DHURY: 

SHRI TULSIDAS JADHAV: 
SHRI KAMESJ.IWAR SINGH: 
SHRI A. SREEDHARAN: 
SHRI MOHSIN: 
SHRI YAJNA DA'l"I' SHAR-

MA.: 
SHRI M. N. REDDY: 
SHRI GADILINGANA 
GOWD: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Government have 
fiaalised the proposal to manufacture 
small car in the public sector in the 
country; 

(b) if so, the estimated value fix-
ed for the same; 

(e) the site proposed ~r the same; 
and 

(d) the funds allotted for the 
same? 

THE MINISTER OF'''INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED: (a) 
The matter is still under consideration. 

(b) to (d). Do not arise. 

PaMeqer A.meDJtles 

69. SHRI SHR.l CHAND GaEL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the steps taken by Government 
to provide editorial ameniti(os to 
the third class passengers during the 
current years; 

(b) whether any steps have been 
takell to avoid. over-crowding OIl 
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the Northern Railway during the 
current year and· if so, the details 
thereof; and 

C c) the steps, if any, taken to 
improve sanitation in railway 
trains and platform dUring the 
current year? 

THE MINISTER OF RmLWAYS 
(SHRI C. M. POONACHA): (a) 
A statement containing the informa-
tion is laid on the Table of the House. 
[Placed in LlbTI111I. See No. LT--221 
67.] 

(b) Yes, 34 trains have been in-
troducedlextended and the loads of 
45 trains augmented during the pe-
riod from 1st April to 31st Decem-
ber, 1967. 

(c) Arrangements are pruvided at 
all train starting stations tor aU 
passenger trains rakes to be tho-
roughly cleaned and properly 
disinfected. The cleanliness of coa-
ohes in trains is also attended to at 
aU important stations tbroullh ~ ic  

trains pass. 

Sajaiwalas are posted at ali sta-
"tions to ensure cleanliness of station 
premises including platforms. Their 
work is supervised by Station Mas-
ters. At important stations Sanitary 
Inspectors have been posted for this 
purpose. Necessary instructions 
have been issued to Inspectors and 
"Station Masters to ensure that pro-
per sanitation is maintained in the 
railway trains as well as in station 
premises. 

Inspections on the sanitation as-
pect were intensified during the cur-
rent year. ... " 
BaIlway Stores P1Irehased rr-U.S.A. 

71. SHRI SHRI CHAND GOEL: 
Will the Minister of RAILWAYS be 
pleased to state: 

Cal the total value of railwaY 
stores purchased from U.S.A. and 
other countries during the current 
year; 

(b) whetheJ; it is a fact that some 
of these stores could be produced it. 
the country; and 

(c) if so, the steps taken by Gov-
ernment to make the cOl.llltry self-
su1!icient in the matter of railway 
stores? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
Rs. 16.95 crores' worth of orders have 
been placed during the period from 
1.4.1967 to 31.12.1967. 

Cb) No. All proposals for import 
from any country are examined from 
indigenous angle and import is per-
mitted only when no suitable indi-
genous substitutes are avaliable ex-
cept in special cases e.g., where im-
port may be part of an overall pac-
kage scheme etc. 

(cl The steps taken are outlined 
in the statement. laid on the Table 
of the House. [Placed in Libnzry. 
See No. LT-23/Al8.] 

IDAlIa's Trade Apeemeat 

71. SHRI SHRI CHAND GOEL: 
Will the Minister of COMMERCE be 
pleased to state: 

<al the major trade agreements 
concluded between India and other 
forei'gn countries during thE' current 
year; and 

(b) their likely effects on the In-
dian economy and trade? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SRRI 
MORD. SHAFl QURESffi): (a) 
Major trade agreements/arrangements 
were concluded between India and 
the following countries during the 
current year:-

(i) Iran 

(ti) Afghanistan 

(iii) Republic of Brazil (This is 
still to be ratified). 

(b) The agreements are likely to 
increase. India's trade with these 
countries but it is too early to assess 
the exact effects on ndia ~ economy". 
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ee.mHtee _ I"u8eapr .&-mtIes 

, .. SBRI ESWARA REDDY: Will 
the Minister of RAIL WAYS be 
pleased to state: 

(a) whether the Committee ap-
pointed by Government to go into 
the question of amenities to the pas-
sengers has submitted its report; 

(b) if so, the main recommenda-
tions thereof; and 

(c) the decisions taken thereon? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 

Not yet. The Report is expected with-
in a few days. 

(b) and (e). Do not arise. 

m~ ~ 

75. ~ • ~ : lfllT ~ 
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... ~ ~ m f.fqfff ~ forit \'1'f{«d" ~ q'h; 
fmr I!{T ~ f;:rlf,H ~ ~ l{l'f ~ 

i;Hr I 

WooIIea IIulaII&r7 Ia Ludhlana 

78. SHRI BABURAO PATEL: Will 
the Minister of COMMERCE be 
pleased to state: • 

(a) whether Government are 
a ware of the possibility of complete 
ruin of Ludhiana's small-scale wool-
len manufacttlrers as a result of the 
.setting up of large scale hosiery 
plants; and 

(b) if so, how Government pro-
pose to protect Ludhiana's small...scale 
WOOllen industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRT 
MORD. SHAFI QURESHI): (a) 
Government are not aware of any 
proposal to set up new large hoisery 
plants. The hoisery industry in Lu-
dhiana has all along consisted of 
small, medium and big units, and size 
has not affected its efficiency. The 
<luota which was given to these units 
on the basis of consumption is, he-w-
ever, being progressively reduced in 
the case of the bigger units with a 
view to narrow the existing gap bet-
ween the minimum and maximum 
quotas. 

(b) Does not arise, 
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Import LieeJlees for Deep Sea FIshiDc 
Trawlen· • 

83. SHRI P. P. ESTHOSE: 
SHRI K. RAMANI: 
SHRI VISAW ANATHA ME-
NON: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government have re-
ceived any representation from the 
Indian Sea-food Exporters Associa-
tion, Cochin asking for thtl grant uf 
import liCences for deep sea llshina 
trawlers; and 

(b) if so, the action taken by Gov-
ernment thereon? 

THE DEPUt'Y MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) 

Yes, Sir. 

(b) The representation is still un-
der consideration of the Govern-
ment. 

Ezport of Tyre Cord 

84. SHRI MANIl!HAI J. PATEL: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that to 
promote export of tyre cord, an 
agreement has been concluded with 
Poland; 

(b) if so, the names of Polish and 
Indian firms representing the two 
countries and other detaU. of the 
agreement; 

(c) whether it is also a fact that 
due to the world glut iII tyre cord, 
the !Indian exports could only be 
affected at a substaDtial lOIS ad 
wbether Gmrernment propoae to 
tp:'ant any aport subli\!7; 

(d) whether the export of tyre 
cord is likely to a1fect domestic pri-
cesof tyres; and 

(e) whether the possibilities of 
utilising the cord iD some other in-
dustries have been considered and if 
so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CO:Bn!ERCE (SHRI 
MOHD. SHAFI QURESHI): (a) 
No agreemenCfor the export of rayon 
tyre cord has been concluded at Gov-
ernment to Government level. This 
item has, however, been included in 
the list of commodities exportable 
from India to Poland during 1968. 

(b) Does not arise. 

(c) No, Sir. 

(d) No, Sir. 

(e) Yes, Sir. One unit in collabo-
ration with a Canadian firm is re-
gistered for the production of cord 
strappings. 

Operation of Steel Plants 

85. SHRI MANIBHAI J. PATEL: 
Will the Minister Of STEEL, MINES 
AND METALS be plesed to state: 

(a) whether it is a faci that a 
symposium on the econOIIUCs of 
installation and operation of Steel 
Plants in developing· countries was 
recently held in Del.hi; 

(b) if so, t,he countries which par-
ticipated and the suggestions made 
in the symposium; and 

(c) Government's reaction there-
to? 

THE MINISTER OF STEEL, MINES 
AND 1ID:l'ALS (DR. CHENNA 
REDDY): (a) to (c). A Symposium 
on the "Economics of Installation aDd 
Operation of Steel Plants in the 
Developing Countries" was held in 
Jamshedpur between Januar,y 30, 1968 
and February 3, 1968. Apart from 
India, deletates from 1be Iron and 
Steel Institute of Latin America par-
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ticipated in the Symposium at the in-
vitation of the Indian Institute of 
Metals. The Indian Institute of Me-
tals is a private Association of Metal-
lurgist registered under the Indian 
Companies Act, 1913. The proceedings 
of the Symposium have not y!!t been 
received by Government. 

Cooper Allen Co., Kanpur 

86. SHRI MANIBHAI J. PATEL: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact 'that the 
British India Corporation is going to 
close down their unit named the 
Cooper Allen Co., Kanpur which is 
thl: biggest leather factory in India 
and if so, the reasons therefor; 

(b) whether Government were ap-
proached by the management of the 
company with a proposal to take it 
over and if so, Government's reac-
tion thereto; and 

(c) the steps taken by Govern-
ment to keep the factory running in 
view of its importance and to save 
thousands of workers being thrown 
out 'of job? 

THE MIIDSTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) 
(a) The Cooper Allen Unit of the 
British India Corporation Limited 
suffered considerable losses over a 
period of years on account of several 
factors ineluding absence of, or di-
minution in, orders for supplying de-
fence requirements, old and obsolete 
machinery etc. The management ot' 
the Company has, t!terefore, been 
considering the necessity of disposing 
of or closing down this unit for 
some time past but it has been ad-
vised to oefer the matter. 

(b) and (c). Various proposals 
have been made with regard to fu-
ture ru1Uling of this concern. The 
entire natter is under cO!lSideration. 

87. SHRI D. N. PATODlA; Will the 
Irfinister of COMMERCE be pleased to 
refer to the reply given to Starred 
Question No. 570 on the Bth Decem-
ber, !967 and state; 

(a) whether any pro re~s has 
since been made to recover the ships 
and pnlperties seized by Pakistan 
during the last conflict; 

(b) if so, the particulars of the 
claims realised; and 

(c) if not, the manner in which 
Government propose to deal with 
the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) 
to (e). The Government of India is 
still pursuing their e/forts with the 
Government of Pakistan for the mu-
tual restoration of the properties seiz-
ed by either country. 

Abolition of Export Duty on Jute 
Goods 

68. SHRI D. N. PATODIA: Will 
the Minister of COMMERCE be plea-
sed to state; 

(a) whether it is a fac:J; that dur-
ing last aecade, while Pakistan's 
share in the export of jute goods has 
increased from 7 per cent to nearly 30 
per cent, India's share during ~ e 

same period has fallen from 83 per 
cent to 6 per cent; 

(b) whether the industry has re-
quested a phased abolition of export 
duty on jute goods so as to make 
them more competitive in the world 
market; and 

l c) if so, the decision taken there-
on? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI>: (a) 
It is true that relatively spe-
aking, Pakistan's share as a 
percentage of world trade in jute 
goods has increased over the d_de 
ending 1967. Quantitatively, the to-
tal exT>t>rts of these goods from India 
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had iacreased from 847,300 tonnes in 
1957-58 to 950,200 tonnes in 1964,-65 
and was only 734,200 tonnes in 1966-
67 when the industry was facing dif-
ficulties. 

The Standing Committee of the Iron 
and Steel Advisory Council accord-
ingly set up a Committee under the 
chairmanship of the Secretary, De-
partment of Iron and Steel to go into 
the question. • 

(b) and (c). In line with Govern-
ment's general policy to keep per-
formance of exports under CODStant 
review and in the light of various 
representations, including t.om the 
industry, for duty concession export 
duties have been reduced with effect 
from 7-2-68 on hessian saoking and 
specialities by Rs. 250, Rs. 200 al:J 
Rs. 600 per tonne -respectively. 

Joint Plant Committee 

89. SHRI D. N. PATODIA: Will the 
Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether it is a fact that a c()m-
mittee has been apPointed to go into 
the question of reorganisation of the 
functions and set up of the Joint 
Plant Committee; 

(b) why the constitution of ~ e 

<!ommittee was found necessary even 
after a high power committee head-
ed by Shri Khadilkar had submitted 
.a rePOrt on this subject; 

(c) what new grounds will be 
,covered by the new committee; and 

(d) how many of the recommen-
<dations of the Khadilkar Committee 
have been accepted for implementa-
tion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL, MINES 
AND METALS (SHRI P. C. SETHl): 
(a) Yes. Sir. 

(b) and (c). The Study Team 
headed by Shri R. K. Khadilkar, 
which was appointed to go into the 
working of the Iron and Steel Con-
troller's Orpnisation, submitted the 
1i.rst part of their report on the pro-
duction, price and distribution of 
indigenous steel in May, 1966. Since 
then. there have been complaints 
.bout the working of the Joint Plant 
Committee and the el!ectiveness of 
Its regulation over the producers. 

(d) In part I, there were 59 re-
commendations, of which only one 
was not accepted and the others have 
been accepted for implementation, 
some with mInor modifications. Si-
milarly, in part II there were 66 re-
commendations, of which only 2 were 
not accepted and the others were ac-
cepted for implementation, some with 
minor niodifications. 

Chairman of Heavy Engineering Cor-
poration, Bancbi 

90. SHRI D. N. PATODIA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENr AND CIMPANY AFFAIRS ~ 

pleased to state: 

(a) whether it is a fact that an ex-
Minister has been appointed as Chair-
man of the Heavy Engineering Cor-
poration, Ranchi; atld 

(b) if so, the reasons for appointing 
a non-technical person in this under-
taking? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS  (SHRI F. A. AHMED): (a) 
The appointment of Chairman has not 
Yet been finalised; 

(b) Does not arise. 

Babro S&eeI Project 

97. SHRI ONKAR SINGH: 
SHRI INDRAJIT GUPTA: 

Will the Minister of STEEL, MINES 
AND METALS be pleased to refer to 
the reply given to Starred Question 
No. 855 0 nthe 22nd December, 1967 
and state: 

(a) the det'ails of the order given 
to different parties for construction 
materials and equipment required by 
the Bokaro Steel Droiect; and 
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(b) whether government have re-
ceived any complaints regatding these 
orders? 

• THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA RED-
DY): (a) Details of orders placed for 
steel structurals required for Bikaro 
Steel Plant are given below: 

Name of the fum on whom 
orders placed by Hindustan 
Steel works Constructicn 
Limited 

Quantity 
for which 
orders 
placed 

(in IO""es) 

1. Messrs. Consolidated Engi-
neering Co., New 
Delhi . 5,600 

2. Siesta Industrial & 
Trading Corpora-
tion, Bombay 3,000 

3· Hindustan Develop-
men Corporati"", 
Calcutta 1,000 

4· Mining & Allied 
Machinery Corpo-
ration,_Durgapur. 2,200 

5· Kaveri StructuraIs, 
Madras 7,236 

6. Tungabhadra Steel 
Products Ltd. 
Tungabhadra 2,530 

7· Arthur Butler & 
Co., Calcutta 6,650 

8. Bharat Industrial 
Works, Bhilai 6,650 

9· Central India Ma-
chinery Manufactu-
ring Co. Ltd., 
Bharatpur 8>400 

10. Modem Indian 
Construction Co. 
Ltd., Calcutta 10,000 

J1 Andhta Foun<!rY & 
Machine Co. Limi-
ted, Secunderabad. 4,070 

12. Hindustan Motors 
Ltd. Calcutta 6,404 

I)- Hindustan Develop· 
ment Corporation, 
CalClltta 8,573 

14- " 
Prem . Engineering 
Worb, Meerut 9,900 

'5· Triveni Structural., 
Naini, AUahabad • ~  

16. New Standard lID-
iaeerin, Co. Ltd, 
Bombay to,085 

In addition, Bokaro Steel Limited 
have also placed the following orders-
for steel structurals: 

I. Messrs. Tjazhpromexport, 
Moscow, USSR . 

2. Hea,), Engineering 
Corporation. Ranchi 

3· Mining & AUied 
Machinery Corpora-
• tion, Durgapur 

32,000 

(b) Yes, Sir. Complaints were re-
ceived from some fabricators who were 
not awarded any work. The priCe! 
quoted by them were, however,found 
to be much higher 'as compared to the 
quotations from others to whom work 
had been awarded. 

FIttb Steel Plaat 

92. SHRI ARJUN SINGH BIiADO-
RIA: Will the MiniSter of STEEL, 
MINES AND METALS be pleased to 
state: 

(a) whether Government have ta-
ken 'any decision for the establishment 
of the fifth steel plant in south India; 
and 

(b) if so, what will be its outlay? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA RED-
DY): i(a) No, Sir. The question) of· 
setting up of the Fifth Steel Plant is 
still under consideration. It bas to be· 
examined along with other prOjects. 
in the light of the overall demand for 
steel and the resources available for 
the implementation of the develop-
ment programmes in the country as. 
a whole. 

(b) Does not arise. 
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Cess on Cloth 

96. SHRI M. L. SONDHl: Will the 
Minister of CPMMERCE be pleased to· 
state: 

(a) whether it is a fact that 90me 
staff from the office of the DepUty 
Accountant General, Commerce, Steel 
& Mines, Bombay was placed at the 
disposal of the Textiles Committee of 
the Ministry to organise collection of 
cess on doth, etc; 

(b) whether it is also a fact that no' 
appreciable progress has been achiev-
ed and arrears of cess have ac:euinmu~ 
lateO; and . 

(c) if so, the action Government 
prcpose to take to strea:Dr-line the ma-
chinery for speedy c01lectiOD of the 
cess? 
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THE DEPUTY MINISTER IN THE 
..MINISTRY OF COMMERCE (SHill 
_MOHO SHAFI QURESHI): (a) to' (c). 
.Presumably the Hon'ble Member is 
referring to the levy of fee by the 
Textiles Committee under the Textiles 
Committee under the Textiles 
Committee Act, 1963. Fee is being col-
lected since 1st March, 1964, and {;Ie 
this work some staff of the Deputy 
Accountant General, Commerce, work, 
and Miscellaneous, Bombay has been 
obtained by the Committee on deputa-
tioll. Against Rs. 122 lakhs leviable 
'upto the end of January, 1968, actual 
collection of fees is of the order of 
Rs. 90 lakhs. Out of Rs. 32 lakhs of 
the outstanding dues, Rs. 22 lakhs :lre 
in respect of the parties whiCh have 
raised legal objections to this fee. 
Necessary action is being taken to 
meet these objections. 

Railway Employees In Kharda DiVi-
sion of S. E. Railway 

97. SHRI CHINTAMANI PANI· 
RAHI: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether Government are aware 
that there is an abnormal delay in the 
payment of overtime allowance, tra-
-veIling allowance, hoUSe rent allow-
ance, increments, acting allowances 
and wages to the employees in the 
Khurda Division of the South Eastern 
. Railway; 

(b) if so, the amount which has 
remained unpaid against each of these 
claims; and 

(c) the period for which these clai-
ms have remained unpaid? 
THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to (c) 
Information is being colleeted and will 
be laid on the table of the Sabba. 

'n-tnl of c-t 
98. gHRI CHINTAMANI l'ANI-
GRAHl: Will the MinKterof INDU!'I-
-TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state: 

(a) the extra amount Which was 
made available to the Cement AUoca-
·tion and Coordination Organisation by 
decontrolling cement; 

(b) the companies which have not 
expanded capacities as promised by 
them to Government; and 

(c) the capacities agreed to be ex-
panded by them and the capacitie~ 

actually expanded? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Cement Allocation and Coordinating 
Organisation was set up by the Cement 
Industry to regulate distribution of 
cement on 'no profit no loss: basis 0:1 
decoQtrol of cement in 1966. No 
amount other than an element G< 
Rs. 0.25 per tonne was included in t!1e 
f.o.r. price as remuneration of that 
organisation. 

(b) MIs. K. C. P. Ltd., Andhra Ce-
ments, Madras Cements. Bagalknt 
Cements, Mysore Iron & Steel 3n1 
Dalmia Dadri Cement Ltd have as yet 
no scheme. for expansion. 

(e) A statement is 'aid on the Tab}.! 
of the House. [Placed in Library. 

See No. LT-24/67.J. 

Loans by MM.T.C. 

99. SHRI HARDAYAL DEVGUN: 
Will the Minister of COMMERCE be 
pleased to state: 

. (a) the total amount of loans ad-
vanced by the Minerals and Metals 
Trading Corporation during the yellrs 
1966-67 and 1967-68 to various supp-
liers of iron and manganese ores for 
the development of mines; 

(b) whether it is a fact t ~t in ca~e 
of certain parties the esblbhshed cr'-
teria viz. credt-worthiness, abilitv L) 
supply ore and the past performlnce. 
were not observed while ~ antin~ 

loans to .them; and 

(e) if 80, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHltl 

MOHO. SHAFI KURESHI): (a) [n-
formation on the total amount of loan 
granted by the M.M.T.C. during the 
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years 1966-67 and 
below: 

1967-88 is given the orders of the customer!, and de-
liver vehides to them, strictly in the· 
chronological order. No. one js 

Year Manganese Iron ore 
ore 
R,. Rs. 

1966-67  • 18,20,250 4,79,920 

1967-68 • 13,81,378 f.75,68z 

(b) No, Sir. 

(c) Does not arise. 

;.. 
~etin  iD Motor V'!h1eles 

100. SHRl HARDAYAL DEVGON: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) 

ment 
mutor 
and 

the steps taken by Govern-
to prevent blackmarketing in 
vehicles specially Fiat Car; 

&i 

(b) whether the capacity of the 
applicant to maintain a motor car is 
considered before an allotment is 
made to the party? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
In order to secure the equitable distri-
bution and availa.bility at fair prices 
of Motor Cars, Scooters and Motor Cy-
cles, Government had, in exercise of 
the powers conferred by Section 18(G) 
of the Industries (Development and 
Regulation) Act, 1951, promulgated 
the follawing Control Orders:-

(1 ) The Motor Cars (Distribu-
tion and Sale) Control 
Order. ~t ecti  from 
1st May. 1959. 

(2) The Scooters (Distribution 
and Sale) Contrel Order, 
196O-etfective from the 2nd 
September, 1960. 

According to these Control Orders, 
every dealer is required to register 

permitted to purchase more than one 
vehicle in any calendar ~  except: 
with the prior permission of the 
concerned authority. These Control 
Orders also pcohibit the resale of 
vehicles before two years in the case 
of a Motor Car and before one year in 
the C'ase of a Sooter /Motorcycle, etc., 
except with the prior Pennission of 
the concerned authOrity. 

Government also exercises an infor-
mal Control over the prices of these 
vehicles. 

(b) For allotment of cars out of 
Central Government quota, the capa-
city of an applicant to main&in a 
car is considered before his applica-
tion for allotment of a car is enter-
tained. 

Accommodation for S.T.C. and M.M.T •. 
C. 0fIiee N. Deihl. 

101. SHRI HARDAYAL DEVGUN: 
Will tbe Minister of COMMERCE be 
pleased to state: 

(a) the total yeaI"y rent bein& paid 
to private individuals by the Minerals 
and Metals Trading Corporation '3Ild 
State Trading Corporation; for their 
office accommodation in Delhi; 

(b) the total floor area of each 
building in possession of the inera ~ 

Imd Metals Trading Corporation and 
State Trading Corporation in Delhi 
and the rental value of each; 

(c) the total rent paid since January-
1960; and 

(d) whether the Minerals and Met'als 
Trading Corporation and State Trading 
Corporation propose to have their own 
buildings for office accommodation; 
and if so, when? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMtRCE (SHRl 
MOHD. SHAFI QURESID): (a) and. 

(b). 
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Relevant information is given below: 

Name oftbe Building 

<i) State Tra.iing Express Building, Bahadur Shah Zafar 
Corp»ration Marg, New Delhi. 

Herald H»use, B. S. Z. Marg, Ne .... Delbi. 

Link House, B.S.Z. Marg, New Delhi. 

58, Ring Road, New Delhi. 

57, Ring Road, New Delhi. 

lE/7, Jhandewalan :Extension, New Delhi. 

TOTAL 

<iii .\oi;norals .3d Express Building •  . 
M;,.h TraJing InJian StanJards Institute's 
CJrpacatiln rl"ilJi!1g (Manakalaya) 

Floor Area Rent per 
(Sq. ( •. ) annum 

Rs. 
43601 523,Z[Z 

5625 126,900 

2244 50,8zo 

4000 31,200 

1800 18,000 

6052 24,000 

774,132 

30299 .' 363,588 
14858 312,018 

-----
TOTAL ·.675,606 

(C) The State Trading Corporation 
.has paid a total rent of Rs. 49,73,1211 
_since January, 1960 to January, 1968. 
The Mineral's and Metals Trading Cor-
poration has paid a total rent 01 

~. .  from 1-10-1963 (tae 
. date of its inception) to 31-3-1967. 

(d) Yes, Sir. A site has been allot-
ted for housing the offices of s:r.c·i 
M.M.T.C. by the Delhi Administratior~ 

. .and as soon as its possession is gi verI 
to the Corporations further ction will 
be taken for the construction of th.· 
,office buildins. 

Bailway Catering Committee 

102. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the Committee, which 
W'aS set up to inquire into the working 
.of departmental and contract catering 
.. of railways, has submitted its report; 
,.and 

(b) if so, the main recommendatiN1s 

.thereof? 

THE MINISTER OF RAIW AYS 
(SHRI C. M. pO()NACHA): (a) Not 
:yet. It is, however, expected to sulHnit 
jts report within a few days. 

(b) Does not arise. 

Import of Super Steel and Steel Alloys 

103. SHRI SAMAR GUHA: Will tne 
Minister of STEEL, MINES ANO ME-
TALS be pleased to state: 

(a) the types of super steel and 
steel alloys that are imported from 
foreign countries at present; 

(b) whether all possibilities for pro-
duction of such steel and alloys have 
been explored in India; and 

(c) the reasons why India cOUld not 
be made self-sufficient in the produc-
tion of such steel and alloys? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) 
High speed steel, high carbon chro-
mium steel, alloy forging quality steel, 
sulphur bearing free cutting steel, 
hollow drill steel, high tensile steel 
fireltape for cable industry, 5tainle,s 
steel sheets including heat resisting 
type (18 gauge and thicker) and ha· 
cksaw blade strips in colls, etc. are iffi'-
ported at present. 

(b) ad (c). All eI!orts are beinJ 
continuously made to develop indi-
genous ,production and achieve maxi-
mum possible self sufficiency in t e~e 

steels but the s~eci ications are so 
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varied and the quantities sO limited 
-that it is not feasible to produce the 
whole range of these steels at home 
.at present. 

ClU'iCldar Railway in Calcatta 

104. SHRI sAMAR GAUHA: 
SHRI C. K. BHATTACHARY-
YA: • 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Planning for the pro-
posed circular railway in Calcutta 
area has been completed; 

(b) if so, the time schedule for 
starting constuction of such a Railway; 
and "I. 
(c) if nOt, the reasolU for the delay? 

THE MINISTER OF RAILWAYS 
SHRI C. M. FOONACHA): (a) No. 

(b) Does not arise. 

(c) A Survey has been undertaken 
for two lines, viz. one from Dum Dum 
to Princep Ghat and another from 
Dum Dum to BaUygunge through the-
Salt Lake Area. These surveys are 
yet to be completed. 

GUDa-Maksi RaHway Line 

105. SHRI BABURAO PATEL: Wiil 
the Minister Of RAIW A YS be nleased 
to ltate: ' 

(a) whether Government are aware 
that the earth-piling done for the 
track of the proposed Guna-Maksi 
Railway line has been washed away 
and destroyed by rains and floods be-
cause of the failure to stabilize the 
track by suitable stone embankments; 

(b) when this project is likely to be 
completed; and 

(c) the di icu tie~ which p~e ent 

-early completion of this line? 

THE MINISTER OF RAILWAYS 
{SHRI C. M. FOONACHA): <a) There 
wal no damage by rains or floods to 
the earthwork On the GlDla-Maksi 
Une. 

'(b) and (c>, The final date tor com-
pletion Of this line has not yet been 

decided uPOll. The main difficulties 
in the early completion of this line 
are the paucity of funds and the fai-
lure of some Of the contractors of 
earthwork and bridges. Efforts will 
be made to complete this line as early 
as possible subject to availability of 
funds and keeping in view the over-
all pattern of traffic. 

Export of Footwears 

106. SHRI BABURAO PATEL: Will 
the Minister Of COMMERCE be pleas 
£d to state: 

(a the details of the contracts with 
Dunbar Boot Co. and Acme Boot Co 
for the supply of footwears worth 
Rs. 31 millions and supply of navy 
shoes worth Rs. 1_87 millions to Oval 
Industries as claimed in the 11th 
Annual Report Of State Trading Cor-
poration; 

(b) the quantity, particulars and the 
value of. goods delivered against the 
above contracts till the 31st Decem-
ber, 1967 and amount Of payment 
actually received; and 

(c) the amount of commission paid 
so far in the Indian and foreign cur-
rencies to selling agents in India and 
overseas on the above contracts with 
their names and addresses? 

THE DEPUTY MINISTER IN THE 
:r.I!NISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) The 
STC has concluded 9 contracts for the 
export of foot-wear and components, 
details about these contracts are given 
below:-

]I'!!s .4cme BMI en-r",:tract No- I 

Q·,antity CYF 
Item value 

lakhs pair; S lakh 
Cowbov Le •• Ut'-
pen! -of .n~e differ-

8-5 f3-77 ent varieties 

Finished Cowboy Boo's 3'0 f3-24 
Cutsoles 27-0 10·80 

Insoles 12'0 1-32 

Heils 6'0 o-q6 
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MIs Acme Boot Co co.trczct No. z 

Item Qg.ntity CI,F value 

Chrome Side Upper 
lakhs Sq: ft. 

Leather 3 '87'000 
Chrome Retanned 
splits 

Shrunken Grain 
Buffalo Leather . 

$I,3I,00) 

Mis. Oval Industries: contract .No. 3 

Item Quantity CIFvalue 
-------------
Service 
Oxford 
shoes 

1 lakh 
pairs 

$2.55 
lakhs 

The salient features Of the above 
contracts are:-

(i) Pre-shipment inspection of the 
goods by authorised surveyors 
Of the foreign buyers in India. 

(ij) Payments are made by the 
buyers throulfu revolving ir· 
revocable letters of credit for 
10.% value cf the goods 
shipped. 

(b) Information about the quantities 
delivered and money realised is given 
below:-' 

.Qty. delivered upto 
31-12-67 Value 

(i) Contract for export l' 23 lakhs Rs. 7' 46 
of cowboy boots, lakh 
cut components 

(ii) Contract for export 3'781akh Rs. 7'71 
of finished leather, sq. ft. lakh 

Payment of Rs. 14.48 lakh has been 
received agaimt the above shipments. 
The balance of Rs. 69,0001-is being 
negotiated through STC's bankers 
against relevant letters of credit. 

As regards service eltford (NaVY) 
shoes, 2,400 pairs valued at sbout 
Rs. 46,000 were accepted against the 

contract with Mis. Oval Industries. 
before 31st December, 196.7 and the 
shipments have been made in Janu-
ary, 1968. The documents are bemg 
negotiated by the S.T.C. for payment 
against their letter of credit. 

(c) The agency agreement with M:S. 
M. R. Dutt Of &-79, Greater Kailasb. 
New !lelhi provides for the payment 
of cOmmission in India rupees @1% of 
the CIF value of the goods on actual 
shipments and realisation of payment 
to the Indian Agent. Actual com-
mission SO far paid by the STC is 
Rs. 13,0001- No commission is payable 
by the STC to the foreign agents. 1n 
view of the substantial expenditure 
already incurred by the Indian agent 
for the initial promotional work in 
the introduction and development of 
these items to the American buyers 
he ha; alSO been paid an advance 
commission of Rs. 30,OOO!-to ,be ad-
justed together with interest against 
the future commission payable, under 
the contract. 

Khetri Copper PMject 

107. SHRI BENI SHANKER 
SHARMA: Will the Minister of STEEL, 
MINES AND METALS be pleased to 
state: 

(a) the quantity of copper requir-
ed for consumption in the country in 
1966-67; 

(b) how much of it was produced 
in the mb::s in India and how much 
was imported from foreign countries 
and the names of the Indian mines 
along with the quantity produced; 

(c) the pro res~ made at the Khetri 
Copper project Bnd when the Project 
will go into full production; 

(d) the estimated quantity of cop-
per to be produced annually at 
Khetri along with the bye-products; 

and 

(e) the other places where the 
search for Copper is being carried on? 
THE MINISTER OF STEEL, MINES' 
AND METALS' (DR., CHANNA 



REDDY): (a) The estimated require-
ment of o~r durin, 1966-67 Wa3 

~  tonnes. 
(b) During 1966-67, 9,173 tonnes of 

copper W88 produced trom Musabani, 
Burda and Pathll1'ghora mines in Bihar 
all belOnging to Indian Copper C0rpo-
ration Limited, the onlY unit in the 
country producing copper at wesent. 
34,579 tonnes of copper willi imported 
during 1966-67. 
(c) A statement giving the progress 
made ill laid on the Table of the 
House. [Placed in Library. See 
No. LT-25/66]. The Khetri op~r 

Project is expected to be commissIon-
ed in 1970-71 and, to bOO into full pro-
duction in 1972-78. 
(d) '!'he antiCipated production per 

annum when fully commissioned would 
be 31,000 tannes of electrolytic cop-
per metal (21,000 tonnes from the ore 
from Khetri Mine and 10,000 tonnes 
from the ore from the nearby mine 
at Kolihan). 600 tonnes of sulphuric 
acid per day will be produced as bye-
produ~ which will be Jltilised for pr0.-
duction of 2,14,500 tonnes of triple 
IlUpper pbosplJ.ate per year. 

(e) Detailed search fOl' 1!OPPl'l' ill in 
progress in Andhra Pradesh, Assam 
Bihar, Rajasthan, Guj$1'at, Orissa, 
Mysore and Jammu & Kashmir. 

lA* 8astaiaed. .". M. aDd M.'l'.C. OIl 
A.ulo'tmt 01 Devalaatioo. at p~ 

Sudmr 
108. SHRIMATI sUSJl!GLA. GO-

PAU,.N: 
SHRI UlrIANATH: 
SHRI P. ~: 

SHRI C. K. CJtA1mAPAAII: 
Will the Minister of COMMBaCE 

be plejI.IIIIl to ~ __ : 

(a) whether it is a fact that the 
Vinerals and Metals TradiD, Corpo-
ration hllll iJlClllTe4 heavy lOll $J.e to 
the devaluation Of pound sterlillJ; 

(b) if so, total amotmt of lou incur-
red upto January, 1966; and 
(c) the steps taken by Govez11!!1ei1t 
to wipe out the ~  

'PH!! DJPIJTY WNlSTI:R IN THE 
llTNISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURJ!lSHI): (al to 

(c). The ~ces of iron ore and ferru-
ino~ m~ ore WI!1'II eXPressed. 
ill terms of Pound Sterling in the COIl-
tracts fOr ~upp y of the same to the 
Steel Mills of Japan. Due to the de-
valuation of the Pound Sterling, the 
Sale realisatioll8 against those con-
tracts aave been affected in terms of 
rupees and the buyelll have, therefore, 
Peen as~ d for c ~ndit  mlirk-
up 01 the contrac~ prices. Thi8 i$ one 
of till! matters currenlly under dis-
cussion b.etwllen the M!,fI'C Deiega-
tion and the Japanese buyers at Tokyo 
and tne results of the discu&siQD are 
awaited by Government. 

UNcrAD on ~ 

109. SHRl BENI SHANKER 
SHA.R.MA: 

SHRI TULSlDAS JADAV: 

Will the Minister Of OOMMERCE 
PI.' pleased to state: 
(a) the !!6tiplated expeIljiitur!! to be 
incurred on the visitors wllo are ex-
pectd iI! Delhi during tlle Second 
United Nations Conference on Trade 
and Development; BUd 

(b) the broad details thereof? 

THE DEPUTY ¥INlSTER IN THE 
MINISTRY OF COJOa:Jici: (SHRI 
MOHD. SHAFI QURESHI): (a) No 
ezpenditure is to be incurred. by the 
Government 01 India on the partici-
pants of the Second United Confer-
ence of Trade and Development as 
they are e pec~~ to meet their O'\1\rIl 
IIZR1tIlSIl'. Some ezpendi!:ure will, 
Qowever, be made in coDllection with 
the holding of the Conferetlce in n~a. 

(b) Does not arille. 

.... Ore DepasltB IR Malabar Area 

110. SlfRI VASUDl!WAN NAm: 
SHRI VISWANATHA ME-
NoN: 

Will the Minister of STE!:l., ~S 
AND METALS be pleased to state: 

(a) whether iron ore geposits have 
~ found ill #}e Malabar area in 
Kerala; 
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(b) if so, the quality and potential 
of the deposits found there; and 

(c) the steps which have been taken 
for commercial exploration of the iron 
ore deposits found in the area? 

THE MINISTER OF STEEJ:" MINES 
AND MEI'ALS (DR. CHANNA RED-
DY): (a) Yes, Sir. 

(b) Preliminary indications are that 
there will be abount 330 million tonnes 
with aboUt 30 to 35 per cent iron. 

(c) Detailed investigation by drlll-
ing is proposed to be carrie? out by 
the Geological Survey of India during 
1967-68 to assess the reserves and 
grade of the iron ore in Kozhikode 
district. The question of commercial 
exploration will be considered after 
the investigation is completed in all 
respects. 

Export to U.A.R. 

111. SHRI VASUDEVAN NAIR: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India exports to U.A.R. 
had declined considerably during the 
iast year; 

(b) if so, the reasons therefor; 

(C) the stePs taken to step up eX-
ports to U.A.R.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO· SHAFI QURESHI: (a) Yes, 
Sir. There was a decline in 11166-67. 

(b) and (c). This was due to the 
adjustments necessitated by the change 
in the par value of the rupee in June 
1966. Exports to the UAR are now 
moving normally. 

ExpIoratioD Programme for Phosphate 

113. SHRI ESWARA REDDY: 
SHRI P. K. DEO: 
SHRI K.. P. SINGH DEO: 

Will the Minister of STEEL, MINES 
AND METALS be pleased to state: 

(a) whether India has signed . an 
agreement with U.S.A. for techmcal 
assistance to speed up the exploration 
programme for phosphate; and 

(b) if so, the terms thereof? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA RED-
DY): (a) and (b). An agreement was 
signed between the Government of 
India and the U.S.I.D. on 5th Janu-
ary, 1968 for exploration of roclt phos-
phate "deposits in the country. The 
agreement provides for Reconnais-
sance Geology of the Potential Phos-
phate Bearing Areas, Detailed Strati-
graphic and Structural Mapping, rren-
ching, Drilling and sampling of the 
Phosphate Horizons, Chemical Analy-
sis and Beneficiation Tests, Training 
of Indian Personnel on Job by the 
American exports in the latest phos-
phate rock reconnaissance methods. 
chemical analysis and beneficiation 
techniques. The Government of India 
will appoint the counter-part Indian 
officials on th2 _project and their assis-
tants. 

The agreement win terminate at the 
expiry Of about twenty months. 

The United State Government will 
provide one short-term Consultant for 
four months, two geologists, one phy-
sical Stratigrapher, one Extractive 
Metallurgist for twenty montns p.ach 
and one Chemist for 2-112 months. 

The dollar cost to the extent of 
$250,000 will be financed under the 
Agency for International Development 
Consultancy Services Loan No. 3S6-H-
115. The rupee cost of the project of 
not more than Rs. 10,23,000 will be 
financed bY India. 

114. ~ ~ ~ tm'Ift': IPn' 
~ QT ~ ~ ttt f;q'f m fit; : 
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Printinc Jndastry 

115. SHRI PREM CHAND VERMA: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND' A ~  

AFFAIRS be pleased to state: 

(a) whether it is a fact that the 
Deputy Minister of Industrial Develop-
ment has publicly refused to include 
prInting industry in the priority indus-
tries for import; 

(b) whether it is also a fact that the 
Deputy Minister said that 80 per cent 
Of foreign exchange allocated in the 
past yean; for import of printing 
machinery was either not utilised Or 
was misused. 

(c) if so, how many cases of misuse 
were detected during 1966-67, the 
names of parties who misused the 
foreign exchange together with the 
respective amounts; 

(d) the action taken against the 
parties who misused the allocatio1'lB; 
and 

(e) the nmnber of cases together 
with respective values in which the 
allocation was not used? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. ARMED): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) to (e). In view of (a) and (b) 
above, the question does not arise. 

Import 01 Paper by S.T.C. 

116. SHRI pREM CHAND VERMA: 
Will the Minister of COMMERCE be 
ple85ed to state: 

(a) whether it is 'a fact that the 
State Trading Col'pOration, has been 
importing paper from Yugoslavia, 
Czhchoslovakia and Finland on rupee 
account during the last five years; 

'(b) if so, the quantities arid varieties 
so imported together with the value 
Of each item; 

(c) whether it is also a fact that the 
same agent who places orders for 
import on behalf of the State Trading 
Corporation also distributes imported 
paper to the COBsumers and traders; 
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valued at Re. 1.M lakha. The 
imports from Finland valued - at &s. 
9.37 lakhs were under barterlltnk 
arrangements. The operation of the 
barter and linlt arrangements is diffe-
rent from that of imports under the 
rupee account. In the former case 
the actual business is done by the 
barteritlg party and his business ass0-
ciates. The position of the S.T.C. is 
that Of an agency for registering the 
contract and supervising the imple-
mentation in tenns of the arrange-
ments approved by the Govemment. 

(<<I) if 80, the reallODl fOr DOt under-
taking direct import trom manufac-
turel'B and arrange diatribution; and 

(e) the names of firm/firms who 
handle the work of importing and 
distribution together with the volume 
and value gf business handled each 
)'eBr? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESm): (a) s.T.C. 
has during the last Ii years arranged 
import. of paper under Rupee Ac-
eount trom Yugoslavia valUed at 
Ra. 0.98 lakhg and Czechoslovakia 

S.No. Variety 

Whlte 
Woodfree Board 

2. Vegetable Pcrchment Paper 

3. Grease Proof Paper 

4. Sulphite Paper . 

,. AnPapcr 

6. GreilSe Proof Paper 

"From Finland. 

TOTAL 

(e) In respect of im~ from 
Yugoslavia and Czechoslovakia sTC 
arranged the imPOrts and distribution 
throullh the recognised regional paper 
COl"pI)ntions till June, 1966, After 
June, 1966 STe has been imporWli 
paper directly and dlstribution is 
Bl'Tanged through these corporations. 
Impona from Finland beinc uader 
barter-link a~ts wel'9! not 
e1!ected on behalf of sTC. Aa envi-
saged under tne arrangements the im-
"arts W8R made by the agent. of the 
foreign !'ti1'Pl1era wIlD also distributed 
1l8Per allMMt the release Ol"ders and 
oat priees approved by the STC in con-

(b) Relevant information is given 
below:-

QlWltity Vaillt 

Kg. Rs. 
60,614 98,053 

57,538 1,%2,101 

26,9<43 42,324 

67,376 1,05,2.9z· 

3,39,368 6,73,004" 

98,743 1,58,410" 

11,99,244 

lRlltation with the technical autho-
ritif!ll. 

(d) Does not arise in respect of im-
ports from Yugoslavia and Czechoslo-
vakia. In case of Finland the imPOrts 
were in tenns of Barter' Link agree-
ments and the agent being the repre-
sentative appointed by the foreign 
supplier undertook the Imports and 
distribution under acreements approv-
ed by Government. 

(e) '!'he _ of the ftrm_!com-
panies which handled the work crt im-
pGrting and. diltributlon tOfether ~ 
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the vahie of bUSiness handled III giVen below:-

S.No. Country Name of the Firm Value ofbuaines. 
baDdled 
(1966-67) 

Cecbollonltia .. MI •• Paper &: NewspriDts Distribution Rs. 
Yuaasla-ria . 

t. ~eic ant~ ~din  'Corp:, 
38,62.J 

2. 
80m J  .  .  .  ,  . 1.01,785 

3· MI •. South Zone Paper Distributors Ltd., 
Madra •. 6.2,195 

4· M/I. CoqIonted Paper Traden Lid., 
Cak:uae . '9.865 

s· Finland MI •. Slddho Mal &: SOIlI, Delhi 9.36.776 

Contract for ~ ase of Ma.Dpuese 
Ore 

117. ~ PREll CHAND VERMA: 
Will the M.iDiAer of CONMERCE be 
pleased to state: 

(a) whether it Is a fact tha a loss 
of about rupees ten lak:bs was incur-
red by the Minerals and MandW 
Trading Corperation in a single con-
tract for the purcllase of manganese 
ore in 1961: 

(b) whether it Is also a fact that the 
contract was Iigned at a b1gh rate 
even 1hough it _ known in aclvmce 

that there was nO demand in the 
International market far the Indian 
product and the prices were sure to 
tall: 

(e) if .eI, die reuom tar aicnJnI 
the CODtMai; aDd 

(d) the act.1on taken by Govern-
ment in the matMr' 

THE DEPUTY MINISTER IN THE 
MTh"'ISTRY OF COMMERCE (SHRI 
JIIOHD. SHAFI QURESID): (a) A losS 
of approximately Bs. 8.54 lakhs was 
incurred in one contract in 19117. 

TOTAL 1J.99,2.44 

(b) No, Sir. The procurement .Prices 
were favourable compared with the 
then prevalent market rates. 

(e) and (d). Do not ariae. 

Fall In Tea priees 

118. SHRI PRElL CHAND VERMA.: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it ia a fact that there 
tau baeD • fall in tile prices of tea 
ill the international DUIl1Itet and c:onae-
qlHnt tall in dae pP)l1a of tea from 
lDdia' . 
(b) if a>, tile value and the qlJaA-
tum of exports during 1be last one 
~  as compared to the premua 
year; aDd 

(C) the rea.oos for the fall in prioes 
mel the ...., taken to MC'IIre better 
pl"M:e5 and tile .uoceas achieved in 
thiI dHoect.ioa? 

THE DEPUTY MINISTER IN THE 
MINlBl'RY OF 00t.DIIER£:E (SHRl 
MOHD. SHAFl QURESHI): (a) PriceS 
of tea, over tile last five yean, h;ive 
been showing a downward trend; fall 
in the exports of tea from India III 
1966 was, hOWever, due to 1ttMr 
1actors. 
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(b) The information required is 
indicated in the staltement below-

·Provision. 

Quantity in Value in Rs. 
million Kg. Crores 

aos·o· 

179'2 

(c) The decline in prices has been 
mainly brought about by the rate of 
growth of global consumption falling 
slightly behind the rate of growth in 
global production. For securing bet-
ter prices it is proposed, arnong other 
things, to stimulate consumption of 
tea in the major tea consuming coun-
tries. 

UnremlUlerative Railway Unes 

119. SHRI sIDDAYYA: 
SHRI DEORAO PAT1L: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the railway lines that haVe be-
come unremunerative; and 

(b) the steps which Government 
have taken or propose to take to 
make them remunerative? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) A 
statement containing list of the lines 
which have been found unremunera-
tive is laid on the Table of the House. 
[Placed in Library, See No. LT-26/68]. 

(b) The steps taken for the purpose 
of improving the financial position of 
these lines camprise of measures to 
atttact more traffic and to improve 
operating performance. Where a road 
runs parallel to the branch line and 
that is in a significant measure res-
ponsible for the line not yielding a 
satisfactory return, the availability of 
spare transport capacity by rail is 
brought to the notice of the State 
Transport AuthoritylRegional Trans-
port Authority when they are consi-
dering proposals for issue of additional 
pt'rmits for road vehicles. 

Notwithstanding all these measures, 
however, the remunerativeness of a 

branCh line depends ultimately on the 
volume and the nature of prodUce 
available for marketing in the area 
served by it. 

Railway Track between NaDjangur and 
ChamarajaDapr 

120. SHRI sIDDAYYA: Will the 
Minister of RAILWAYS be pleased to 
state: • . i .' 

(a) whether any special repairs 
have been made to improve the rail-
way track ,between Nanjangud and 
Chamarajanagar on the Southern 
Railway since it was taken over from 
the Government of Mysore; and 

(b) if 80, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. pOONACHA): (a) The 
track is being mailItained by renewal 
of rails and sleepe18 lIS necessary upto 
the standard required to deal with the 
existing traffic and does not require 
anY' special repairs. 

(b) Does not arise. 

r ~ 
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Exports of MaehiBe Tools 

122. SHRI SITARAM KESRI: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) the value of exports of machine 
iools during the last two years; 

(b) whether any survey of the 
potential buyers among 1Ib.e Asian and 
African countries has 'been con~ucted  

(C) if so, the findings thereof; and 

(d) the countries with whom India 
has to com~te in this field and the 
"'teps taken to face the competition? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SHAFl QURESW): (a) The value of 
exports of machine tools during the 
last two years viz. 1966-67 and during 
1967-68 (April-October, 1967) are as 
!tollows:-

:196,-66 

1966-67 

Year 

1967-68 (April-Ocl. 67) 

Value in Rs. 
1akhs 

34'U 

'5'07 

35'29 

(b) and (c). The Indian Embassy 
in Jran ,has conducted a market sur-
vey on machine-tools aDd it has been 
foWld that Iran imports machine toola 
from the East European countries who 
offer them at vt!l"y competitive p!"H:ea. 
Iran also imports from de e o~ 

countries like USA, UK, West Ger· 
many, Italy, etc. costly sophisticated 
machines. While no speci1Ic surveys 
on machine tools in other Asian and 
:African countries have been conducted 
either by the Indian Missions there or 
the Engineering Export Promotion 
Council, reports from various sources 
indicate that UAR, Iraq, Thailand, 
Singapore who have undertaken in-
dustrial development programmes, 
~e other potential markets for 
machine tools. 

(d) India has to compete with coun-
'tries like West Germany, Italy, Japan, 
Sweden, UK, USA, Bulgaria, Czecho-

slovakia, Hungary, Poland and USSR 
in this field. The steps taken to face 
com~tition and boost exports of 
machine tools are:-

(1) Supply of indigenous iron and 
steel at international prices 
for prodUction of fabricated 
goods for export; 

(2) apart from the above, cash 
assistance at 20% of f.o.h. 
value and import replenish-
ment at 20% are allowed to 
offset disabilities of high in-
put and overhead costs; 

(3) f.:iliUes are available for 
participation in foreign exhi-
bitions, conducting publicity 
abroad, sending deleg,ations, 
sales or study teams throug. 
the Engineering Export Pro-
motion Council. 

1Ibul.mu Steel Ltd 

123. SHRI SITARAM KESRI: Will 
the Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether it is a fact that the 
Hindustan Steel Ltd. has worked out 
the expansion scheme of the steel 
units to export steel to the neighbour-
ing countries; 

(b) whether the existing units have 
been able to meet the full domestic 
requirement of steel; and 

(c) whether it is also a fact that 
the cost of production of steel in India 
is higher than that in most other 
countries and whether this factor 
affects the foreign market? 

TaE MINISTER OF STEEL, MINES 
AND METALs (DR. CHANNA RED-
DY): (a) No scheme for expansion of 
steel plants under Hindustan Steel 
Ltd. exclusively for export of steel has 
been worked out. However, possibi-
lities of diversification of products and 
development of new sections for export 
market are under consideration. 

(b) Except for certain categories of 
steel, like boiler quality plates, killed 
and semi-killed quality steel and 
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some fiat prodUcts, file Steel Plant. 
UDder HindllStarl Steel Ltd. are fa • 
position to meet the domestie del!and 
for iron & steel to a larlle enent.1Il 
fact, the demand for certain productll 
like merchant nilll produets 01 Bhilai 
and Durgapui stei!l. Plantil, taU and 
structural mill in l3hitai and sectional 
mill in Durgaput 15 presently below 
production capacity. 

(C) Fi.gures of Cost of pt'Oiiuetion of 
steel in foreign. comrtries WhiCib. 18 
treat@d lIS cOnfidential are hot avaU-
able. The WOrld market is, however, 
highlj' cOmpetitiVe at present. 

GoftioDiDent Jute Mm, BUbar 
124. SHRI SITARAM Iti:SRI: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether it is a fact that Gov-
ernme~ t are allowing raw jute to be 
transported to roiIIs located in other 
States while 1Ihe Government run 
Jute Mill at Kaubar is lying idle for 
want of raw jute causing UDeDlpi07-
ment to thousands of workere; 

(b) if so, whether Government have 
taken any steps to ensure that the 
Jute Mill at Katihar resumes work; 
and 

(c) whether it is also :II fact that the 
price Of raw jute has ",one up becaWJe 
of the cost of transportation' to other 
States where the mills are located? 

THE DEPUTY MINISTER IN 'tHE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): '(a) 

There has been no rt!strictioo on 
movement of jute from one state to 
another. The Katihar Jute mill under 
an Authorized Controller has been 
closed not for want of ra'W jUie but 
following a fire which deStroyed part 
of its machinery. 

(b) The Mill can be reopened on,ly 
after the machiIlt!z1 has been matall-
ed. The Bihar State Government II 
now esami.ning the matter. 

('c) No" Sir. 

I'NJer Mills 

115. SHRi SITARAJ( KIBRI: Will 
the MiDiIter bf nmUSTRIAL DEVlil-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state: 

(a) the nllmber of paper millI .-
the country at present; 

(b) how man,.. of them have !!t0p-
ped w6r1Un, either tor want of ra1P 
material or for other facilities; 
(C) w ~er it is a fact that tWl>-

paper millS in Bihar have elated down 
and if so,: the reuona therefor; aad 

(d) wlli!ther Oovetmnent have lakeD 
Mf' steps to ennre that all the Min. 
work to their tuli capaclt;y? 

. ntEMtNts11m OF INDUSTRIAL. 
DEVtt.OPMENT AND COMPAN1t 
AFFAIRS (SHRI F. A. AHMED): (a' 
57 :Mills. 

(b) 5 Mill-. 

(c) One Mill hu cloeed down ... 
they ran into financial and manaserial 
difficulties. The other mill ran into 
financial difficulties even during the 
implement:1tion of the Project. 

(d) Reasonable measure Of aa&.t-
ahce is generallY' liven to the Paper 
Mills as and when they approach the' 
o~ rinent. 

PIc IrOD Ulli. 

126. SHru It. HALDAR: Will the 
Minister of sTEEL, MINES AND 
METALS be pleased to atate: 

(a) whether it 18 a fact thai c:ertaia 
firms in the Private aeetor have re-
turned to Government the licence 
and lettel'll ot intent issued to theDL 
for the IIetting up of pig iron UDi .. ; 
aDd 

(b) if 10, tile i'eaIons therefor! 

THE MIN1:STER OF STDL, IIlNJiS. 
AND METALs (DR. CHANNA azo'" 
DY): (a) ailil (b). yes, Sir. There htW 
been one case in the recent past where-
the company had, among other reaaona. 
indicated dlat the present .tmoaphere 
in the country was not encourllCine-



199 Written AlUtDeTt MAGHA ~ 18a9 (SAKA) Written A et.~ 20C).. . 
C ... PItee ~t a.w-. ()oal 
.....,. A Balh'.' ... 

127. !ntHt K. HALDAR: Will the 
Minister of RAILWAYS be pleased t(J 
state: 

(11) Whether Ute price agreement 
between the coal industry and the 
lQilway &atd i3 due to expire to-
wards the end of March. 1968;. 

(b) whether Government are taking 
allY ~ to avoid the i'epetitioo of 
the coal price war w~ ~ in 
September last; and 

(c) If 110. ~ ~ thereof? 

THE MINISTER OF RAILWAyS 
(SHRI C. M. pOONACHA): (8) yea. 

(b) and (c). Coal tender for the 
requjrement ot coal during the period 
1-4-68 to 31-3-69 has already been 
floated. It is expected that the Coal 
Industry' will quote reasonable pricee 
for the suuply of coal thereby permit-
ting the Railways to get the coal .up-
plies agaiBst their requirement 

New Collieries 

128. SHRI JYOTIRMOY BASU: 
Will the Minister of STEEL, MINES 
AND METALS be pleased to ltate: 

(a) how many new collieries were 
brought on revenue account in 19M-
87: 

(b) the proftt and loss accouut of 
the National Coal DevelDpment Cor-
poration during 1966-67 as compared 
to the previous year; and 

(c) the total expenditure incurred 
on stores. spares and foodgrains dUr-
Ing 1966-87 and how it comp~ With 
that incurred during the 1965-811 

THE MINISTER OF STA'1'E IN 'l'HE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SJ:I'HI): (a) 
Three Collieries viz.. Argada. Duman 
Hill and Jamuna were brought un 
thc revenue account during 1966-67. 

(b) The NatioDal Coal Development 
Corporation heve INfhftd a 100IIII of 
about Ba. 1.58 crorea during the yoear 

11168-87 a,gaiMt a profit Of about Bs. 82 
laW during 196&-66 . 

ec) lniormatioo is beinc collected' 
aDd will be l.aiQ 011 the Table of die 
. HOUR. 

CU8t of PrvItacIloa of Cars 

129. SHRI JYOTIRMOY BASU: Will 
the Minister of INDUSTRIAL DEVE-
LopMENT AND COMPANY AFFAIRS· 
be pleased to .tate the cost of prOIi.-. 
lion of (i) Hindustan AmbassadOr 
Car, (ii) Fiat Car. (iii) Standard 10 
H;P.. (iv) ~a a  Tempo. (v) Tala, 
Mercedes Benz Truck. (vi) Bedford 
'l'rUek, (vii) Dodge Truck and (viii) 
Leyland as on the 1st July. 1967 and 
their ex-factory sale price? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AlIMED): In-
formation regarding the cost of pro-
dUction of various makes of motor 
vehicles as on 1st JUly, 1967 is not 
available. The ex-factory 'retail sell-
ing prices of the various vehicles as 
on 1st July. 1967. were as shown 
below: 

R •. 
I. Hinduslan Ainbusador Car I4.89!l 
a. Plat Car 13.'70 

3· Standard 10 H.P. J3,"'7 
~. Bajaj Tempo Cbaasil 7.']lO" 
~. T.til Metoedes Be112 Ttuc:k 
(ChasMs L 3U/43-165") 

3,,11\4 

6. Bedford 'I'nl'* a..ia 161' JI>47X 

7· I>odse Truck Chassis 161' 34.018 
8. Layland Chusia J63" +4>488 

'i'bl! above prieeB '8J'e exclWli'ft! of' 
ettise duty and the If\Il'dlarge th_ 
on payable On complete vehicle&. 

Passenger AJaeliftiell" the SeaId .. 
DB. of the Eastem Railway 

13l. SHRI JYOTIRMOY BASU: Will 
the M'mister of MILWAYS be pleased' 
to state: 

(8) the IUlIOUDt allotted for impm~ 
ment of passenger amenities on the 
Sealdah Division of the South Seetioa' 
of the Eaetern Railway. Station ..... 
(excluding Sealdah South Station aD4' 
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BallY'gunge Station) during the cur-
reni year and the amount likely to 
be spent; and 
(b) the items on wilich this amount 

:has been or is proposed to be spent? 
THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
(b). The information is being col-
lected and will be laid on the table of 
..of the Sabha. 

Sand-Gathering Plants 
132. SHRI JYOTlRMOY BASU: 

-WiII the Minister Of STEEL, MINES 
AND METALS be pleased to state: 

(a) the number of private colliery 
.companies which have their own 
-sand-gathering plants for sand stow-
ing; 

I Bhulanbararee Coal Co. 

2 Katras I haria Colliery Co. Ltd. 
3 Barakar Coal Co. Ltd. . 

4 Bengal Coal Co. Ltd. . 

S Sam1a Govindapur Colliery Co. Ltd. 
6 Western Bengal Coalfields 

-'1 Bhowrah Kankanee CoJlierics 

8 Indian Iron and Steel Co· 

9 East India Coal Co. Ltd. 

10 Tata Iron and Steel Co. 

'1 I A .. o;iated Karanpura Collieries 

12 Turner Morrison & Co. Ltd •. 

13 Ballarpur C >merics Co. Ltd. 

:14 Equitable Coal Co. Ltd. 

15 New Manbhum Co. Ltd. 

The information for the remaini~ 
-years is bein, compiled and will ~ 
1aid on the table of the House as earh· 
... possible. 

(II) Survey measurements are taken 
by surveyors and checked by senior 
lIIJrVeyors or survey SuperintendeDt 
_ at regul'3r intervals to check the quan-
tity stowed. 

mm ~ fq'm 
133. ~ _ n11 : '!'Iff """-

~ ~ (ini ~m 

lIIT ~ m f.I; : 

(~) ~ o  ~ ~ if 

iAN m:<r.n: Jm ~ 'U"il:ff 'liT 
~~ f<rflrw :aoa'\lif ij; ~rn ij; ~ 

. 
(b) the value of sand consumed for 

stowing in their OWn cOllieries durihg 
the last five years, Company-wise; 
and 

(c) the method adopted by Govern-
ment to check the actllal. quantities 
consumed by ·them in order to deter-
mine the value of subsidY' to be given 
to them by the Coal Board? , 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL, MINES 
AND METALs (SHRI P. C. SETID): 
(a) Fifteen, Sir. 

(b) Value of sand admitted and paid 
for stowing underground for one :{ear 
is as follows:-

2,56,838'76 

6,18,721' 21 

19,82,333' 53 
39,10,176, 48 
2,26,017' 30 

4,55>405' 00 

24>97,193' 53 
4,04,316, 58 

7,58,465' II 

7,54,215'90 

1>43,261' 80 

8,98>404,99 
4,26,062 . 00 

19,68,446' 00 

6,41,319'00 

~~~i ~i ~ 

tl"fr fi;r;r '3'VPif 'liT ~ !R" mr ~ 
m 'I1lI' ~ ~  sm: 

(Ill") ~ ~ 1m i ~ 

~ 'til ~ tI"fr ~ ~~a  it1 
~i mr :rr ~~~~~ 

~ i ~ ~~ ~ 

'I1lI' ~ t ? 

~ mnf "'" ~~ 
i~  (.n ftlit.I' .1Ift- ~): 

(<t» sm: (li). ~ i i  ~ 'liT 
;;rr ~ a sm: ~ lflllT ~ ~  '!Cor 
~~~~m I 
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Impact of Devaluation otPonnd Sterl-
ing on India's Trade 

138. SHRI SHIV A CHANDRA JHA: 
SHRI R. BARUA: 
SHRI YOGENDRA SHARMA: 
SHRI K. M. KOUSHIK: 

Will the Minister of COMMERCE 
be pleased to refer to the reply given 
to Unstarred Question No. 4592 on 
the 15th December, 1967 and state: 

(a) whether the devaluation of 
tile British pound .terting had any 
effect on India'. trade; 

(b) if 10, the extent of lain or 
lollS to India', trade on thlI account; 
.ad 

(cl the «eptI taken to otrIet the 
alIver.. deeD, II an;rT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHA.FI QURESm): {a) to 
(c). The Pound sterling was devalu-
ed on 18th November, ~  and it ~ 
too early to asaess iii full effect. 

The impaet is, boWeftr, UIlder 
conmnt _teh. Recently upMt 
duties 011 1le1eesed eommoditiel .. n. 
__ ....... PoIlched. 
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Maulaeture fit 'l'rMt.. 

139. SHRI SHIV A CHANDRA JHA· 
SHRI RANDHlR SINGH: . 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
.AFFAiRS be pleased to state: 

(a) the number of tractor ,maJIu-
lacturing companies in the country 
with the total annual production of 
tractors vis-a-vis the total annual 
odem-and in the country; and 

(b) how far the demand is met 
by importt and from which coun-
tries and at what foreign exchange 
·expenditure per year? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
The demand for agricultural tractors 
!by 1970-71 has been estimated by the 
.Ministry of l"ood, Agriculture, 
Community Development and Com-
pany Affairs (Department of Agri-
.culture) as .0,000 Nos. per annum. 
According to them, the build up of 
the demand year by year would be 
.as under:-

1966-67 

1967-68 

'1968-69 

1969-70 

1970-71 

~  Nos. 

25,000 

30,000 

35,000 

40,000 

'There are five units in the private 
:8E!Ctor manuflleturing agricultural 
tractors. 'nIe production of these 
Wlits dlWng the last two yean has 
:been as under: 

1966 

1967 

7613 Nos. 

10526 Nos. 

(b) Though the mdia~o  pro-
-duction ia stIIIadily IOing up, it is 
mot yet suJI'lcieAt to meet the inteT-
nal demand. ConsequenU.v some im-
S>Orts of built uP tractors are simul-
taneously taking place. Sueh im-
ports, in the put tew years, have 
'been mainly effected from rupee 
payment countries. The quantity 

and vallie of kactors imported 
through the State 'n'ading C0rpora.-
tion ~ 1968 and IN'1 is aa 
lUlder:-

Year Quantity Tolal No. c.i.f./Price in 
Nos. RuW6 

1966 1648 90,06,805 
1967 4004 3,01,09,828 

Halt SUtion between Ghoprdiha aDd 
NInnaIi 8Wleas _ the N.E. BIT. 

140. SHRI sHIVA CHANDRA JHA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that there 
is no halt station between Ghogar-
diha and Nirmali on the North-
!:astern Railway althOUgh there is 
a long distance between these two 
and a great inconvenience is felt b, 
the people of the area; 

(b) if BO, whether Government 
propOlN! to have a halt Iltation bet-
ween these two stations; and 

(c) if not, the reasons theref&! 

THE MINISTER OF RAILWAYS 
(SHRl C. M. POONACHA): (a) 

There is no halt station between Gho-
gardiha and Nirmali stations. No 
complaint Of inconvenience on this 
account has been received. 

(b) and (c). No request hail been 
received so far for opening a halt 
station between Ghogardiha and 
Nirmali atations. 

141. SHRI S. KUNDU: Will the 
Minister \:If COMMERCE be pleased to 
state: 

(a) whether Government have 
prepared 80y paPer 011 the topic 
'developing COWltries and foreign 
aid' for disCUllllion in the UNCTAD 
Conference beinl helcI in Delhi; and 

(b) if ." the mam ItOiDW of the 
paper? 
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THE DEPUTY MINISTER IN THE 
lIINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) No, 
Sir. Papers have, however, een pre-
pared on the agenda items of 
UNCTAD n with a view to providing 
suitable briefs to the Indian Delega-
tion. 

(b) Does not arise. 

Couversl_ of Rgpsa-BaDlri.-l LiCht 
RaIlway Lille 

142. SHRI S. KUNDU: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the Railway adminis-
tration has conducteii any investi-
gations into the proposal to make 
the Rupsa-Bangriposi Light Rail· 
way line into a broad-gauge nne 
and connect it to tbe Broad-gauge 
line from Tata·Badam Pahar; 

(b) if so, the details thereof; 

(c) when Government propose to 
make it a broad-gauge line and 
connect it to Tata-Badam Pahar 
Railway line; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

(b) Conversion of the Rupsa-
Baripada-Bangriposi N.G. line to 
B.G. was estimated -to cost Rs. 3.85 
crores and expected to yieW a re-
turn of 2.51 %. Conversion of this 
section and its further extension to 
Rairangpur (on the Tatanagar-
Badampahar section) was estimated 
to cost about Rs. 15 crores and yield 
a return of only 0.41 cr.:-

(c) and (d). In view of the un-
remunerative nature of the propo-
sal, it Is not proposed to take up 
this conversion and its further ex-
tension to Tata-Badampahar. 

PromotiaD In Traflle Accounts brancla 
of Railways 

143. SHRI S. KUNDU: Will the-
Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that nt>-
emploJees in the Traffic Accounts 
Branch of the Indian Railways have-
been promoted to higher posts since-
the 23rd July, 1963; 

(b) Whether Government had: 
given assurance to the All-India-
Railwaymen's Federation that sim-
plification of procedure in the .tv:-
counts Department will not have-
adverse effect on the prospects of-
promotion; and 

(c) if so, the reasons for not ful-
filling the assurance? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No. 

(b) and (e). Though no such-
specific assurance was given, Gov-
ernment have decided that the pro-
motianal chances of staff as they 
existed on 20-8-66 should be PHI-
tected. 

ExteDslon of Railway Line trom Ban8-
panl to ,J0BIIri 

144. SHRI S. KUNDU: Will the-
Minister \)f RAILWAYS be pleased to-
state: 

(a) wbether the Railway Admi-
nistration has received any repre-
sentation from the mine-owners of-
the Banspani area of the Keonjhar 
District in Orissa seeking to extend' 
the broad-gauge line from Banspani 
to Josuri; 

(b) if so, the steps taken to ex-
tend the railway line; and 

(c) if not, whether Government 
propose to extend this line in view 
of the mineral possibilities? -

THE MINISTER OF RAILWAYS; 
(SHRI C. M. POONACHA): (a) No. 

(b) Does not arise. 

(c) No. 
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PartieiP/ltiDn el portugal and Soath 
Afrtea In U.N.C.TA.D. 

145. SHRI INDRAJIT GUPTA: 
SHRI K. N. PANDEY: 
SHRI B. K. DASCHOW-

DHURY: 
SHRI RABI RAY: 
DR. RANEN SEN: 
SHRI JUGAL MONDAL: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether it is a fact that he 
had expressed his oJ)pOsitiO!ll to the 
participation by delegationa from 
South Africa and Portugal in the 
current UNCTAD Conference in 
New Delhi; 

(b) whether any other countries 
had expressed similar views; and 

(c) whether India. as the host 
country, made any formal represen-
tation on the subject to the U.N. 
and if SCI, with what result? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) Yes, 
Sir. 

(b) MIUlY other countrIes have 
expressed similar views. 

(c) Government of Indlla had ex-
pressed their doubts about the !.lie-
fulness of the participation of the 
delegations from South Africa and 
Portugal. However, the oPinion of 
the U.N. Legal Counsel endorsed by 
the Secretary General left us with 
no option u~ to offer them neces-
sary facilities. 

IIIJIcIastan Steel Ltmite4 

146. SHRI INDRAJIT GUPTA: Will 
the Minister of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether a proposal is under 
consideration for the setting up of 
a bi-partite industrial relations 
machinery in the Hindustan Steel 
Ltd.; 

(b) if so, whether the proposal 
has been 'discussed With the repre-
sentatives of any of the Central 
trade union organisations; 

(c) the main features of the pro-
posal; 

(d) whether it is a lact that most" 
of the labour organisations con-
sulted are in favour of secret ballot 
of the workers to decide the repre-
sentative character of the Unions jn. 
the Hindustan Steel Ltd. plants;' 
and 

(e) when the proposed machine:rr 
is likely to start fUnctioning? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (a) to (e). Presumably, 
the Hon. Member is referring to the' 
idea of having an arrangement by' 
which a truly representative union of 
workers could be recognised in each of' 
the steel plants under Hindustan Steel 
Ltd. as the sole agent empowered to 
negotiate collective and generall 
issues with the Management and' 
the establishment of a machinery 
of Joint Standing Committees for' 
securing settlement of industrial' 
disputes by negotiations, concHia-
tion etc. If so, a proposal to this-
effect has been mooted and some-
exploraiory and preliminary dis-
cussions were held in December, 
1967, with some of the concerned' 
'llrade Unions. Further discUS9ions 
will take place shortly. 

SyJIIJI08l'um' on ~ute IDdllStl'y • 

147. SHRI INDRAJIT GUPTA: Will 
the Minister "Of COMMERCE be pleas-
ed to state: 

(a) whether the Indian Jute MillS 
Association organised a Symposium' 
in New Delhi recently to focus' 
attention on the special features and; 
difficulties of the jute industry; 

(b) whether Government accept 
the I.J.M.A.s contention that special 
concessions should be given to, the' 
industry to enable. it to retain ita: 
export markets; and 

(c) if so, the action proposed to> 
be taken in this direction' 
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THE DEPUTY MINISTER IN TlIE 
MINISTRY OF COMMERCE (SHRI 
. MOHD. SHAFI QURESHI): (a) Yes, 
: Sir. 

(1:1) and (c). ~ line with Govern-
ment'l general policy to keep per-
formance of eXJlO1't8 UDder conatant 
review and in tIu! light or various 
viewsirepresentations including those 
·of I.J.M.A., export duties have been 
J'eIIueed with effect from February 
"'1, 1968 on lIome varieties of jute 
loads in order to make them more 
eompetitive in foreign markets. 

Maaufaeture of Tractors 

148. SHRI RABI RAY: Will the 
. lfinister of INDUSTRIAL DEVELOP-
.JO!NT AND COMPANY AFFAIRS be 
pleased In Bt!!te: 

(a) the estimated demand for power. 
, ~ers per year by 1970-71; and 

(b) the step. being taken by Gov-
emment to meet this demand? 

THE MINISTER OF INDUSTRIAL 
. DJ:VEWPMENT AND COMPANY 
AFFAIRS (SURI F. A. AHMED): (a) 
... .000 HOI. per annum. 

Cb) Four Parties have been grant-
~ in4\lStrial licences for the manu-
:'facture of Power. Tillers tor total 
eapacity of 26,000 Nos. per annum. 
The ~ of three JIlofll PVties 
for a total capacity of 37,000 Nos. 
. per annum have also been approved 
.m principle. 

In order to foster more rapid 
'-'elopment of the Power TiUer 
illdustry, this lndultry hal recently 
been exempted trom the operation 
'91 the IndjlSuiea (Development and 
Regulation) Act, ll1lil. 

IIeIirIItc .... N Ad.-i SWIoIa j)Il 
s.aaNna a.nw.,. 

150. SRRI GADIl4NGANA GOWD: 
-wm the Minister of RAILWAYS be 
-pleased to state: 

(a) 1ri)etber tbBe it IIDY prOJOll&l 
to construct ~irin  Roorps at 

.l\4llni ~ ... ay Station on the 
Southern Railway (Andhr-a Pra-
desh) in view of the commercial 
imporWnl!e of the place; Ind 

(b) it so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI, C. M. POONACHA: (a) and 
(b). There is no finalized proposal on 
hand at present for the construction of 
Retiring Rooms at Adoni stati'en but 
a suggestion made by the DiVisional 
R,ailways U.ers' Consultative Com-
mi"ee of GllIltakal Division for the 

Struct~op Qf three retiring 
rOf)ms at thil station is under con-
~deration ,of the Sau~rn RailwaY 
Administration . 

S1ttinPPa-KurJlllOl BaiI_y J.ine 

151. SlIRl GADILINGANA GOWD: 
Will the Minister of RAILWAYS be 
p~eased to state: 

(a) whether there WB8 any pro-
posal for a new railway line from 
Suriguppa in Mysore State to Kur-
nool in Andhra Pradesh through 
Yerpmigan\ll' and Kodumur; 

(b) whether it is a fact that the 
)~ed line was put in the list of 

J'ailWllY linea to be survev,ed in the 
SecOftd rive Year Plan; 

(c) whether the line was aur-
veyeQ ~d if not,' ~e  reasnns there-
fpr; at!d 

(d) W'hether Government propose 
to reconsider the proposal in view 
of hea\')" tl'altic de ~pe  ip the 
area? 

THE MINISTER OJ' RAILWAYS 
(SHRI C. M. POONACHA): (a) )lo. 

(b) No. 

(c) Doe. ~t arise. 

(d) In view of the limited ~ds 
and reasources available lor cons-
truilUOli of new rw,wllY lines in the 
i ~ PlIIlI, it will ~  b. posstble 
P ~id. this Fopal In tile 
near future. 



215 Written A7I8tDer. 1oIAGR4 ~ l88I! (SAKAY Wri4en AlYtDetfI 216 

M/II. BayaJueema Mw. Lbni&ed. 
Ailoat 

152. SHRI GADILINGANA GO,\\-"D: 
WUl the Minister 01. INDUSTRIAL 
DEVELOPMENT AND COMPANY 
An' AIRS be pleased to state: 

(a) whether it is a fact that in 
u.yaii Seema Mills, Adoui the 
Directors arestyJing themRlves III 
Managing Director, Purchase DireC-
tor and Production Director and are 
drawing large amounts as salaries to 
by pasS Government orders refus-
ing to re-view MlInaging Agency; 

(b) if so, the names of those Direc-
tors and the monthly salaries which 
they are. drawing; and 

(c) whether the total amount 
drawn is more or less equal to the 
Managing Agency remuneration 
drawn by the Managing Agents in 
the last 3 years? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
the Managing Agency in respect of 
this company came to an el:d on 21st 
September, 1967. The company has, 
submitted applications dated 12th 
October, 1967 under Sections 269, 
198 and 309 of the Companies Act 
for the appointment of one Manag-
ing Director and two whole-time 
Directors for a period of 5 years 
with effect from 12th October, 1967. 
This proposal is presently under 
the consideration of the CompanY 
Law Board. A representation l·e-
ceived from 5 of the shareholders 
against the proposals of the com-
pany is being looked int!> by the 
Company Law Board. 

(b) The names proposed for ap-
pointment are Shri M. Somappa as 
Managing Director and Shri M. 
l(arayanappa and Shri R. Narayana 
Reddy as whole-time Directors. In 
t,i).e absence of the approval of the 
Company Law Board under SeCtions 
., 198 and 309 of the Companies 
An. it will not be competent for 
3068 (Ai) LSD-6. 

~ perIODS to draw IIDJ' re!lllu-
neration. 
(c) Does not arise. 

Cl-..e of New VieteJia IIIUs 

153. SHRI N ~ ~ Will 
the Miriister of COMMERtE be pleas-
ed to state: 

(a) whether it is a fact that the 
U.P. Electricity Board hili dlsconti-
nued the supply of power to the 
New Victoria lIIills, Kanpur and it 
so, the reasons therefor; 

(b) whether about 5,000 labourers 
have been unemployed dUe to the 
consequent closure of this Mill; and 

(c) the steps Government have 
taken or propose to take to keep 
this Mill open"! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) Due 
to non-payment of bills amounting to 
about Rs. 2.46 lakhs, the Kanpur 
Electricity Supply Administration has 
disconnected the electric supply to 
this Mill. 

(b) Approximately 41500 workers 
are affectt!d by the closure of the 
mill which is lying closed since Sep-
tember, 1967, due to labour dispute. 

(c) A Committee set up under the 
Industries (Development and Rel(ll-
lation) Act has made all' investiga-
tion in respect of this mill The re-
commendations of the ommitt~ 

are under consideration. 

Titanium Complex 

154. SHRI K. P. SINGH DED: 
SHRI P. K. DEO: 

Will the Min'ister of STEEL, MINES 
AND METALS be pleased to state: 

(a) whether it is a fact that the 
UN team which visited India sometime 
l'ast year had suggested the establish-
ment Of a Titanium complex in India; 
and 
(b) if so, the steps taken by Govern-

ment in this re&ard atUi the progress 
made so far 'I 
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THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (a) and (b). The required 
information is being collected and will 
be laid On the '!'able of the House. 

IDdo-Ce,.1oJl Polley OD Tea 

1M. SHRI K. P. SlNGH DEO: 
SHRr RABIBAY: 
SHRI P. K. -DEO: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that an 
agreement has been reached with the 
Government of Ceylon to evolve com-
mon policies to govern production and 
distribution of tea in both the coun-
tries; 

.(b) if so, details thereof; and 

(c) the benefits likely to be derived 
therefrom? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). The officials of India and Ceylon 
met twice to determine the fields in 
which the two countries can co-ope-
rate in ensuring a realisation of better 
prices from the exports of their teas. 
A copy of the agreed "ote on discus-
sions between the delegations of 
Ceylon and India held at Colombo 
between the 5th and 8th January, 
1968 is laid on the Table of the House· 
[Placed in Lilwary. See No. LT-29/ 

68J. 

(cl Implementation of the recom-
mendations is likely to result in better 
price-realization. 

156. SHRl K. P. SINGH DEO: 
SHRI P. K. DEO: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government propose to 
extend dieselisation on some major 
routes during the current year; 

(b) if so, the routes on which dieM-
lisation is pl'O,p\)Sed to be extended; 
aDd 

(e) the time likely to be taken for 
the extension of dit;:elisation? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(e). Extension Of diesel traction on 
routes ~or in  under steam traction 
is a continuous process. At the end of 
the Third Five Year Plan Diesel trac-
tion was in operation over 9500 route 
kilometres for haulage of through 
goods trains and a few important Mail 
and Express passenger trains. By 
1970-71 an additional 13,000 route kilo-
metres are expected to be put under 
diesel traction, provided the necessary 
forei£n exchange is forthCOming fur 
the components for diesel engine 
manufacture. It is expected to cover, 
wholly or in part, the heavy trattle 
density sections, which are not covered 
by electric traction. The actual sec-
tions to be dieselised will depend upon 
traffic nmterialisation. 

Dlirppur Steel Plant 

157. SHRI K. P. SINGH DEO: Will 
the Minister of STEEL, MINES AND 
METALS be pleased t1l state: 

(a) whether it is a fact that Govern-
ment propose to pl'ace Durgapur Steel 
Plant under the charge of a high 
ranking military officer; 

(b) if so, whether the military ofD-
cer concerned has the requiSite techni-
cal qualifications and experience to 
hold such a charge; and 

(c) if not, the reasons therefor? 

THE MlNISTER OF STEEL, MINES 
AND METALS (DR. CHANNA 
REDDY): (a) to (c). Government 
have undertheir consideration the 
names of a few officers from various 
fields in connection with the appoint-
ment of the Chief Executive of Dur-
gapur Steel Plant in whom the powel'll 
of General Manager could be vested. 

Bay.,.. PalP Plant In Kashmir VaDe,. 

158. SHRI K. P. SINGH DEO: Will 
the Minister of INDUSTRIA!., DEV&-
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LOPMENT AND COMPANY AF-
FAIRS be pleased to state: 

(a) whether it is a fact that the 
Government of Canada have offered 
to set -up 'Il rayon pulp plant in the 
Kashmir Valley; 

(b) if so, whether Government h!\ve 
accepted the offer; and 

(c) if 80, the details thereof? 

THE MINISTER OF INDUSTRIAL 
iDEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
No, Sir. 

(b) and (c). Do not arise. 

~ ~ IIr f:;r ,t f'l'.fTl:j ~ ~ .. 
.lhUf(q'f Ifi't PiI' ~ ron-.r.n 

159. ~ ~ "'"' ~ : 

!flIT m ~ ~ iffif.t 'Il"r !i'IT ~ 
fit;: 

(if;") ~  ~ ~ ~ fit; ~ ~ f.nr.i\" 

fcrIrrlf if; ~ ~u  if; ~ "" 
a;.ft .mJrt mr t:r <rn: ~ fi:r<:ffi '« 
i ~~~ i ~~~

'iI"l"fuif "" ~.m rr ~ t:r Ifi'le 
~ ~ 

('I") lfR ~  eft ~ i  W <m1Ir 

m q,n (~ .. ~) 

(~) ~ <!{f I 

('I") ~~~ I 

SambhlU' Salt Ltd. 

160. SHRI SRINIBAS MISRA: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state: 

(a) whether it is a fact that the 
Sambhar Salt Ltd. has shown a ~ro
fit and declared dividend for 1955-66 
without providing for depreciation In 
full; 

(b) the total amount Of depreciatioa 
that h'as to be provided for in _ 
pect of the items ommitted; and 

(c) whether such depreciation will 
affect the prolita shown? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
No, Sir. 

(b) and (c). Do not arise. 

~ Cfftr .. qf(¥i . (~~  ~ 

161. ~~ ~ : <fin" 

~ fimw ~ ~ ifi'Pt 1hft' 
~ ~ 'lit !i'IT m fit; : 

(<ti) 00 if g1J; ~ !fiT ~ 
",j'lr.,qF(11 'tll('\'i'{lfiil 00 ~ W 
J(1IT!f ~ ~ ; 

('I") ifIIT ~ Rm ¢if gf 
~ ~ lfR ~  eft f.t;a;ft ¢if sf ~ li'R 
~ ¢if 'Il"r ~ firn lflfiT( 'Il"r ~ ~ ; 
~ 

(IT) 'I4T ~ if ~ 

oqy<:ij" ~ ~ lfR ~  m w ~ .rn-.. 
t ~ r ~ ? 

~ fimw em ~ ifi'Pt 
q,n (~~~~ ): 
(<ti) ~ ('1"). ~ 1967« 25 

~ 1967 'lit ~ if 83569 
;;r;f f<:;ff 'Il"r ¢if 'tiT ~ ~ 
~~  25 ~ ~ 1967 

I!i't qqfu-if ~ if; <m1Ir ~ 
it; .. ~ ~m  ~i ~ 

m: ~ tr<T Q'I1ft ¥Tfu" « lfiT'f .rn-
~ ~ ~ r if; ~ lfiT'f 

if; ~ ir ~ m-if; 'ffi'Jf 2 0 ~ 
~o ~ ¢if !fiT ~ 0I1Ti1IT ~ ~ I 
~ ~ ~ m q-furrU 

I!i't ~ ~ ~ <f( f.ftrq-il 
. ~~o ti ~~~ 

~ 31 ~ 1967« 15 ~ 
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Mlssing Railway Wagous on N.E. and 
N.E F. Ba.ilWSYB 

169. SHRI R. S. VIDY ARTHI: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) the number of wagons found 
DllSSmg in Northern, North-Eastern 
IIlId North-east Frontier Railways 
during the l'ast 5 years; 

(b) the number of wagollB wbich 
bave been written off and the total 
amount involved on eacb Zonal Rail-
ways; and 

(c) the action taken against the 
oftIcials respoosible for the loiS? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) All 
India Wagpn censuses are beld by tbe 
Indian Railway Conference Associa-
tion every alternate year, ceJIIU8 on 
Metre Gauge in odd years an4 4l!I 

Broad Gauge in even years. In the 
results of the censua certain wagana 
are found to have missed enumeratloD, 
and are not treated miDinI 81 8IlCh. 
Cauaes for a -..,em mJain& enumera-

tion are varied, and efforts are made 
to locate them. In the last five years 
two B.G. and two M.G. ceD4USes have 
been held. 

The number of wagons belonging to 
Northern, North-Eastern and N. F. 
Railways found to have missed enume-
ration in these two censuses are indi-
cated below:-

~
Railway 

Northern . 
North Eastern 
N.F. 

(b) Nil. 

(c) Does not arise. 

Nun.ber of",agons. 
ml ...... eJ enumeration 

B.G. M.G. 

no 
~ 

437 

Repairs and Maintenance of Rallwq 
Quarters in Delhi . 

170. SHRr R. S. VIDY ARTHI: Will 
the Minister of RAILWAYS be pleased 
to state: I 
(a) the amount spent on repair, 

white-washing and maintenance of the 
Railway quarters in Delhi area, dur-
ing the last 5 years, year-wise; 

(b) whether Government are aware 
that the stores earmarked for the 
repairs, white-washing and mainten-
ance of those quarters in Delhi arell 
have been misappropriated; and 

-. (~ri  '50, the action Government 
have taken on tbe complaints? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) The 
amount spent is as under:-

196M3 
1963-64 
1964-65 
1965-66 
1966-67 

Year Amount 

RI. 

8.7°,92J 

7,69,5as 

9,5°,423 
8,02,305 
10,84,000 

(b) No cue of mfaappropriaiicm 01 
stores hBI come to the notice GIl the 
GoverIlmG. 
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(e) In view of reply to part (b) 
tbia quest.i.(Ill does not ariae. 

lDdia's Ezporis 

171. SHRI HlMATSINGKA: 
SHRl S. S. KOTHARI: 
SHRI K. N. PANDEY: 

Will the Minister I,)f COMMERCE 
be pleased to state: • 

(a) whether it .is a fact that there 
has been a rise in exports during the 
1lrst 9 months of the current financial 
:year: 

(b) if so, how the exports of each 
item during the corresponding period 
of the last year compare with those 
during the current yl!'ar and the per-
centage of increase, item-wise: 

(C) the items of which exports have 
recorded a decline during the current 
year and reasons tor tllis decline. item-
wise; and 

(d) the steps taken to stimulate the 
export of such items? 

THE DEPUTY MINISTER IN THE 
J4INISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) 
to (c). Three statements are laid on 
the Table of the House. [Placed in 
Libra1'1l. See No. LT-30/68]. 

(d) Another statement indicating the 
steps taken by Government to step 
up exports in general in the post de-
valuation period is' also laid on the 
Table Of the House. [Placed in Lib-
t'Il7'1l. See No. LT-31/68]. 

lDdIa'a Balance of Trade 

173. SHRI HIMATSINGHKA: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether India has had an ad-
ftl'IIe balance of trade during the ~ 
II months of the current banciIU 
~ 

(b) If eo, the extent thereof in each 
month: 

(c) the total adveree balanee at 
trade so far; and 

(d) the steps taken by Government 
tit eUm1nate or minim'" ths. .... 

balance dl1IiDc the rest of the c:urrem 
financial year? 

THE DEPUTY MINISTER IN THE 
J4INISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHl): la) 
Yes, Sir. 

(b) A statement is laid on the Table 
of the House. [Placed in Libral1l. 

. See No. LT-32/68]. 

(c) The total adverse balance of 
trade during tlie first eight montM 
(April-November, 1967) is of the or-
der of Rs. 525.65 crores. 

(d) steps taken to minimise the ad-
verse balance are restrictions on im-
ports and promotion of exports. Import 
is not allowed of items which are 
produced in the country or for which 
there is unutilised capacity. 'l'be fol-
lowina; among other measures have 
been taken to increase exports: 

(1) Assistance for export produc-
tiOn through the Import Pollcy 
for Registered Exporters to 
provide for requirements of 
imported raw m'aterials and 
components. 

(2) Priority allotment of scare in-
digenous raw materals for ex-
port production. 

(3) Supply of iron and steel 
required for export production 
at international prices and 
ablo similar supply of plastiC 
r'aw materials. 

(4) A special foreign exchange 
allocation for meeting the re-
quirements of capital goods of 
export-oriented unit. 

(5) Promotional efforts in the 
form of overseas publicity, 
delegations and study teams 
and participation in ~ 
fairs and exhibiUons. 

(II) Cash assistance of ezper" of 
selected products.. 

(7) Reduction or abolition of ex-
port ~ on.elected pro-
ductL 
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(8) Negotiation of trade agree-
ments/arrangements to deve-
lop trade with other countries. 

(9) Efforts for the removal of 
tariff and non-tariff barriers 
to our expOrts to deveroped 
countries. 

Development 01 Paper Indlllltry 

.'/4. SHRI HIMATSINGKA: Will 
the Minister Of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state: 

(&) whether Government's attenton 
has been drawn to the statement by the 
President of the Indilm Paper Mills 
Association at its annual general meet-
ing held in Calcutta toW'ards the end 
of December, 19!i7 that inadequate 
selling price is the main inhibiting 
factor in the development of paper 
industry; 

(b) if so, how far Government agree 
with this statement; and 
(c) the main demands made by tne 

llllid Association at that meeting for 
.the development of paper industry and 
Government's reaction thereto? 

Tm: MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Yes, Sir. 

(b) The question of revision 01 p'aper 
prices is receiving consideration of 
Government. 
(c) The following are the main de-

mands made by the IndJ1Stry:-
(1) Present prices of paper should 
be revised upwards suitably to 
imProve the profitability in 
the Industry. 

(2) The existing cash subsidy of 
10 per cent for export of 
paper and paper products is 
no looter adequate, because of 
devaluation of Pounds sterl-
ing. The cash subsidy should, 
th.erefore, be suitably increas-
ed. . 

(3) State Governments should 
grant long t~ leases of bam-
boo and other raw materials 
On reuonable tel;lN of royalty 
to the paper !riduStiy. 

(4) To enable the industry to 
utilise installed capacity to 
the maximum extent a very 
generous policy of allocation 
of foreign exchange tor im-
port of raw materials, sparel 
and components should be 
followed. 

Action Fihich has been taken or is be-
ing taken on the above demands 18 
seriatum as under:-

(1) and (2). These are under 
active consideration of Govt. 

(3) Being a State subject, it hu 
been brought to the notice of 
the State Governments by the 
Ministry of Food and Agricu}.. 
ture and the Central Board of 
Forestry for consideration. 

(4) The essential requirements of 
imported raw materals com-
ponents and spares are met 
fully. 

~~ ~  ~ 

175. 11ft ~~~ 
t~~~ : 

ss t ~~ : 

ItIIT m It;i'r ~ re .r ~ prr 

~ i : 

(l'fi) ~ ~ ~ ~~
~ mr ~ ~ fiI;;R 5ffulRf m..-
i'Im' ~ ~ ~ 1970-71 ~ ~ 
~ it mr.ft ~ ~ <tr ~

cro ~ ; 
('11) ~ ~ ~ ~~

~i ~~~~ t ~ 

~ it mr.ft l'fi1ft Qf ~ ~ 1970-71 
(l'1Ii" ~ tm: mr.ft;R\" ~ ~ ; 

m 
(tT) ~ fiI;;R 5ffulRf ~ , 

~  ~~ ci ~ i ~ A . 

~~ .t: ? 
~~ (,".0'0 ~).: 

("') t.~ ~~.it  

.~. 196&-.67 * ~. 
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.f.mfr ~ mr &lit tP\' 1fI\i 1IiT 
~ ~ I 1970-71 ~~ 
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. BalIwa,. LiDes in KeraIa . 

178. SHRI V ASUDEV AN NAI1t: 
Will the Minister Of RAILWAYS be 
pleased to refer to the reply given to 
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Unstarred Question No. 89036 on the 
11th August, 1967 and state: 

(a) whether any decisiOn in regard 
to the construction of new railway 
lines in Kerala during the Fourth 
Plan has since been taken by Govern-
ment; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
(b). Although proposals for new 
lines in the Fourth Plan are yet to be 
finalised as the funds for construction 
Of new lines in the Fourth Phn are 
extremely limited, 1t is doubtful, if 
any of the proposals recommended by 
the Kerala Government will merit 
sufficient priority fur inclusion in the 
Railways Fourth Plan. 
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1 79. ~ t~ nR 'flIT 

~  1!fA ~ ~ *" ~ <RIf.t <tT 
!m ifi'{1r f.I; : 

('I\") ~i r ~ ~ ~ m;-
~i  eM ~m m i i ~ 

qf<ffV'lfd41 if I!Aif ~ ~ 'fiT Wrrn 
~  ~ 

(Ill) f4;;r qf<f .... fu41 if ~ 
~ ~ ~ ~ U"1T fu'it tTif 
creif 'liT ~ ~~~
~ eM ~ . : rr~~m r r~  

~ 'liT Wrrn ~ ? 

~  1!fA ~ ~ ~ if 
~ IPit ('511 $[0 "0 ~i) : ('1\") 

S.No. Description Value in 'oco Rurec! 
Quantity io Tonnes 

I Copper circIea 
3 Sheets, plates aDd strip of copper, • 

D.e.1. 

3 Bran circIea .. Plates, sheets and Itrips ofbrasa D.e.l. 

@m;f'li\" ~ ~ t~ 7 

ifiT am 64 ~~ ~ ~ 
i ~~ eM ~~ ~ 

~ ~ ? Erf'fifT;f ott ~ m.~ lI>'t 
~ 7 'IfT!!fro 1 S ~ ~.m: II"A" 

crt <n: ~ <r.: ~ ~~ (..n~ t 

! iii ) Iil1'f ('I1IT Iilf;r,;r (~ 
eM fcrmr) ~ 1957 ifiT am 
30 if; mf\;{ ~ fiI; m rnr am: ~ 
trt ~ ~ <tT aro 54 ~ II'f'R 
~ t t~~ ~ 1m 
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Manufacture' of Ho1iSehold: utensl1s 

180. SHRI RANE: Will the Minister 
of INDUSTRIAL DEVELOPMENT 
AND COMPANY AFFAIRS bl: pleased 
to state: 

(a) the quantity of brass and copper 
imported during the years 1966-67 and 
1967-68 so far for nr.mufacturiIli hOUSe 
hold utensils; and 

(b) whether any yearly quota haa 
been fixed by Government for manu-
facturing the household utensils? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Import figures for periods 1966-67 and 
1967-68 (upto September, 1967) are all 
follows:-

.. .---.. 

1566-67 1967-68 

(upto Sept. 1967) 

Qty Value Qty. Value 
3 62 63 824 
683 91138 r6SO 9S95 

J :I, 9 
397 4461 9' u.p 
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llaaufac:tare 01 Household UtftIIiIs 

181. SHRl RANE: Will the Minister 
of INDUSTRIAL DEVELOPMENT 
AND COMPANY AFFAIRS be pleas-
ed to state: 
(a) whether it is a fact that the 

prices of brass 'and coper hausehold 
utensils have touched Rs. 15 to 20 per 
kro and whether these pric~  are 300 
per cent higher as compalJ'd to the 
prices prevailing in 1963-64; 
(b) whether it is also a fact that 
these prices have gone up an account 
of less import of brass and ('opper and 
heavy eXcise duty on these metals; and 
(c) if so, the steps taken by Govern-
ment to make these houserold utensils 
availoble at lower prices in the near 
future? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (c). Facts are being ascertained and 
a statement will be laid on the Table 
of the House. 

Cotton Prodactl.on 

182. SHRl BANE: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether any estimate for the 
production of cotton during 1967-68 
has been made; 

(b) if so, the variation between the 
previous estimate and the recent one; 

and ' 
(e) whether it is also a fact that 

prices of cotton have gone down on 
account of the curbs of credit to tra-
ders by the 1:1anks? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl 
MORD. SHAFI QURESHI): (a) 

and (b). No official estimate has yet 
been made of the Indian cotton crop 
for the current year 1967-68. The 
general expectilln, however, is that it 
would be about 20 per cent over the 
last year's figure. 
(c) No Sir. The decline in prices of 
cotton of late, is essentially due to 
larger arrivabl of cotton into the 
market. 

Ballway Orden te J:DcIaeerIDC ~ 
183. DR. RANEN: SEN: Will the 

Minister of Raihra,. be pleased to-
state: 

(a) whether Govemment'. atten-
tion has been drawn to the .tate-
ment of Shri Bacia, President, Enai-
neering Association of India, Cal-
cutta refuting his statement that 
there has been no cut in the Rail-
way orders on engineerina firma; and 

(b) if 110, the reaction of Govern-
ment thereto? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. roONACHA): (a) Yes. 

(b) The Railways have done their 
best to help the industry and will 
continue to do so, having due regard 
to their own requirements and the 
industry's actual performance. For 
example, while the industry had a 
backlog of 10575.5 wagons in terms 
of 4-wheelers on 1-4-1967, orders for 
production of 16320.5 wagons in 
terms of 4-wheelers during 1967-88 
were placed on them, totalling 211896 
4-wheelers. As against this, the 
actual delivery during the first 10 
months (i.e. upto January, 1968) is 
11653 wagons in terms of 4-wheel-
ers. The backlog of orders with the 
industry expected on 31-3-1968 will 
be more than 12000 wagons in terms 
of 4-wheelers, while the Railways, P 
against their own estimated require-
ments of 10,000 wagons in terms at 
4-wheelers, have placed orders for 
16,000 wago-ns in terms of 4-wheel-
era for the period 1968-69, in order 
to keep the industry adequately 
engaged. 

PabDe Undertakincs in Andhra Pra-
desh 

185. SHRI M. N. REDDY: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) the total number and places of 
location of public sector undertak-
ings and industrial establlshments iD 
Andhra Pradesh; and 

(b) the number and names of the 
industrial undertakings in Andhra 
Pradesh under the manarement fJI 
Birllll1 
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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (.b). The information is being 
~ ected and it will be la1d on the . 
Table of the House in due course. 
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Production of Encineeriug Goods 

189. SHRIMATI SUSHILA ROHAT-
GI: Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that while 
production in consumer goods indUS-
tries has increased this year, pro-
duction in engineering goods has de-
clined; and 

(b) if so, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Yes, Sir. While it is a fact that con-
sumer goods industries both engineer-
ing and non-engineerig had generally 
shown a rise in the production in the 
year 1967, there was a shorthll in 
production in some of th" heavy en-
gineering goods industries such as 
railway wagons, structurels, steel cast-
ings, machine tools, etc. though the 
production in other Engineering in-
dustries like sugar mill machinery, 
boilers, drilling equipment, electric 
motors, transformers etc. was well-
maintained. 

(b) The main reason for shortfall 
in production in some of the engi-
neering industries has been lack of 
adequate orders due to the pruning 
of tlle developmental programmes by 
authorities concerned. 

Kh,uIl ()entns In 0rIBBa. 

Ito. SHRI CHINTAMANI PANl-
GRAHl: Will the Minister of COM-
MERCE be pleased to atata: 

(a) wnether Government aN"" 

aware that 20,000 spinnera and 
weavers in Orissa engaged in khadi. 
have been thrown out of ep:lpl.,y..: 
ment due to the closure of Khadl 
Centres; and 

(b) if so, the steps being taken to 
re-open theSe Khadi Centres? 

THE DEPUTY MINISTER IN TIm 
MINISTRY OF COMMERCE (SHRI 
MOHD. sHAFI QURESffi): (a) Nei-
ther the Central Government nor the 
Khadi & Villaie Industries Commi. 
sion have been informed about the 
closure of Khadi Centres in the State 
of Orissa. According to the informa-
tion available with the Khadi & Vil-
lage Industries Commi!iSion, the Khadi. 
Centres in Orissa have not been closed. 
It may be explaIned that the Khadi 
Centres in the States are run by the 
State Boards. and the Khadi & Village 
Industries Commission has no adminis-
trative control over the functioning 
of the Khadi Centres in the Statell 
except that the Commission gives 
some financial assistance. However, 
information from the Government of 
Orissa is being collected and will be 
laid on the Table of the House. 

(b) In view of the answer given 
tcpart (Ii), the question does not 

arise. 

Consumer Commodity OorporatiOD 

192. SHRI M. S. MURTI: Will the 
Minister of COMMERCE be pleased to 

state: 

(a) whether any final dp.~ision haiJ 
Been taken regarding the setting up 
of a Consumer Commodity Corpora-
tion; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMEItCE (SHRI 
MORD. SHAFl QURESHI): (a) Net. 

yet, Sir. 

(b) Does not arise. 
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Sale of Ji'oreIp Cars b,. S.T.C. 

193. SHRI J. MOHAMED IMAM: 
SHRI C. C. DESAI: 

Will the Minister of COMMERCE 
;be pleased to state: 

(a) whether numero'.lS complaints 
:have been received frem the embas-
5ies and foreign agencies of the huge 
profit which the state Trading Cor-
poration is making on the sale of 
foreign cars acquired by them on the 
-elF value less depreCiation; and 

(b) whether Government propose 
to permit the embassies to sell these 

·cars directly to buyers provided they 
.pay the customs duty while selling 
the cars'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESIfi): (a) 
No, Sir. 

(b) No, Sir. 
Muir Textile Mills, Kanpur 

194. sHRI J. MOHAMED IMAM: 
Will the Minister of COMMERCE be 
p1easea to state: 

(a) the total loan given to Muir 
. Textile Mills, Kanpur given by Gov-
ernment during the last five years, 
year-wise; 

(b) whether it is a fact that the 
Company has been showing losses 
during the last five years consi3tenUy; 
&lld 

(C) if so, the reasons for making 
advances to these mil1s? 

THE DEPUTY MINSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESm): (a) and 
(c). Government has not given anY 
loan to this Mill. However, to "nable 

-the Authorised Controller appointed 
for this Mill under the Industries (De-
velopment & Regulation) Act, 19l)I, to 
re-start and run it, in the interest of 
production and employment, the Go-
vernment of India ana the Government 
-of Uttar Pradesh have jointly, on 50:50 
basis, 8tood guarantee to the State 
Bank ef India for a loan of RB. 80 

laldut advanced by the BaDIr:: to the 
MilL 

(b) No, Sir. 

Foreip CoUaboraUon 

195. SHRI J. MOHAMED IMAM: 
SHRI K. N. PANDEY: 
~ JUGAL MONDAL: 

Will the Minister Of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRs be pleased to state: 

(a) whether Government have de-
cided to announce new foreign in-
vestment and collaboration policy for 
the coming year last December; 

(b) if sO, the reasons for the de1q 
in announcing this policy; 

(b) Whether Government's atten-
tion has been drawn to a report P..Jb-
lished in the Economic Times of the 
2nd January, 1968 in this regard; and 

(d) if so, Government's reaction 
thereto? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). It is proposed to announce 
Government's policies on foreign In-
vestment in the form of a Policy Re-
solution Details in this regard are still 
under consideration. 

(c) and (d) The report published 
in the Economic Times of the 2'ld 
January, 1968, has come to Gover::.-
ment's notice. The question of Gov-
ernment's reaction thereto does not 
arise at this stage. The report wu 
not officially authorised. 

bpori by Engineering industries 

196. SHRI N. K. SOMANI: 
SHRI J. MOHAMED IMAM: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Government's attention 
has been drawn to a press report In 
the Economic Times of the 3rd 
January, 1968 that Engineering Unitll 
can hit export target of Rs. 10 crClr'!jl 
provided Government gears its maehl-
nary to encourage exports. 
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(b) if 80, Whether any report /ia 
1hia regard bas been receIved from 
'the Engineering EEport Promotioa 
Council; and 

(c) the action propoaed to be takea 
by Government in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): 0 <a> 
Yes, Sir; the figure of 10 crores men-
tioned in the Press Report is probably 
11 misprint. The Engineering Industry 
attained the level of 10 crores export 
long ago. At present the annual ex-
ports of Engineering Goods are al-
ready of the order of nearly Rs. SO 
-crores. 
(b) and (c). The Government is in 

constant touch with the EngJ.:leering 
Council and the Industry and has been 
taking appropriate measures for pro-
motion of exports of n~ eerin  

Goods. No specific reference from the 
Council bas been received. 

BequJsition of Coal from ColHeries 

197. SHRI N. K. S A..~: Will the 
Minister Of STEEL, MINES AND 
METALS be pleased to st-ate: 

(a) whether (.,<)vernment have de-
-cided to requisluon coal stock from 
collieries to eDBU1e regular supply to 
the Railwayr, 
(b) if so, the r""""ns therefor; 

(c) how the coal_miners in the 
country have reacnea to this pr.lposal; 
and 

(d) whether toe advice of the Law 
Ministry has been sought to o'!nsure 
that the C)ll1ery Ulntrol Order ad 
Essential C'JmIIlOQIUes Act give en-
ough POWE'I" to Ule Government to 
-requisition lItacks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL. MINES AND 
METALS (SHRI P. C. SETHI): (a) 
:No, Sir. 
(b) to (d). Do not arise. 

Export of Iron Ore to Japan 

198. SHRI N. K. SOMANI: Will the 
Minister of COMMERCE be pleased 
to state: 

(a) whether !be Minerals and 
Xetals Trading Corporation haa made 

any offer to Japan to supply 21 
million tons of iron ore per year tar 
%0 yeal'II .beginning from 19'12; 

(b) if so, whether Japan bas _ 
cepted thia after and the terms there-
of; 

(C) the anticipated IlUpply of ina 
ore during the current year; and 

(d) whether the Japanese offer is 
fl.nancially better than the of!elJ from 
the various countries which the Mine-
rals and Metals Trading Corporatioa 
is reported to have received? 

THE DEPUTY MINISTER IN THJI 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI) : (a) 

and (b). Yes, Sir. During the visit 
of the M.M.T.C. delegation to Tokyo 
in October/November, the Japanese 
Steel Mills were apprised in some 
detail of the overall picture regarding 
possible availability of various Indian 
iron ores in each of the years ~  

and at an expected level of 31 million 
tons per year from 1972 onwards. 
Further, within that, . they were given 
firm prop'OSals for quantity and grade-
wise delivery sc!ledule which tJtalled 
18 million tons from 1972 onwards 
apart fram eXPected '1 million tons of 
Goan ore including fl.nes and p.)llets, 
making a 'total of 25 million tolU per 
y~ upto 1987. The Steel Milli have 
taken note of this offer and, sta6e by 
stage further negotiations with them 
are expected in the coming months. 

(c) During the year ending 
31-3-1968, total iron OI"e exports are 
expected to be approx. 15.3 million 
tons of which 12.3 million t.ons will 
be exported to Japan. 

(d) Neither the ofter from our Slide, 
nOr the response Of the buye1'S has 
~ reached the .tage of the actual 
'Prices and. therefore, -this quootioD 
does not arise at present. 

Shoriage of Steel Sheets 

199. SHRI S. K. TAPURlAH: WUl 
the Minister of STEEL, MINES AND 
METALS be pleased to statf: 
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Ca) .whether it is .. fact that theN 
~:. ~e of steel5heet, axle aBd 
wheel set.s req,uired by the engineer-
ing units manufactliring wagons; 

('b) if so, the stepe taken by Gov-
etmIlent to increase supplies from the 
-teel plants or by importing certain 
verieties of steel; and 

(c) how. far this shortage will affect 
the execution of orders for the sup-
ply of wagons to foreign colDltries? 

THE MINISTER OF STATE IN THE 
IIIINISTRY OF STEEL, MINES AND 
METALs (SHRI P. C. SETHI): (a) 
to (c). Supplies from indigenous pro-
duction against export orders are given 
a high priOrity, next only to Defence. 
Wherever it is not possible tc meet 
from indigenous production, the re-
quirements of steel for the manufac-
ture of wagons for export purposes, 
imports are allowed. Shortage of 
raw material will not, therefore, affect 
the execution of orders for supplies 
to foreign countries. 

Incentive Scheme for Rallway 
Gangmen and SUpen'isors 

200. SHRI S. K. TAPURIAH: Will 
the Minister "Of RAILWAYS be pleas-
ed to state: 

(a) th" recommendations made by 
the BritIsh Expert invited by the 
Indian Government to advise in evolv-
ing incentive scheme for the Railway 
Gangmen and Supervisors; and 

(b) thO? broad outlines of the du-
dies made on the subject earlier? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) The 
:aritish Expert has suggested ~ertain 
organ1sational and method changes in 
maintenance, and these are under con-
sideration. 

(b) Time and MethOd studies of the 
maintenant"e work as actually carried 
out in representative areas were 
made. 

Bopeways In Coal-Fie1ck 

201. SHRI S. K. TAPURIAH: Will 
the MinIster of STEEL, MINF.s AND 
KETAI.s be' pleased to state: 

(a) the progreae made 80 tar to-
wards the CQIIIP1etion Of the Rope. 
ways in the coal-fields for carryinC 
sand; 

(b) the investmeDtIII made so far OD 
equipmnet, installBltion and adminiB-
tmtion; 
(c) whether it Is a fact that the 

J'ambed Kajora Ropeway' is wor~ 
much below its capacity and the re-
quirements of col1eries are not being: 
met with the CODSequent loss in p~ 
duetion and addition.lJ. expenditure in-
volVed in arranging supplies of sand: 
from distant river-beds; and 

(d) the steps beinc taken to ac ie ~ 

better utilisation of the installed 
carrying capa<ii.ty and the complete 
other ropeways included in the plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) 
There are three Coal Board ropeways 
system in all due for completion. Cut 
of these, ropeway 'D' for Jharh is 
complete and is working in two shifts. 
The other ropeway in Jharia named 
'F' IS expected to be completed by 
November, 1968. The Ropeway sys-
tem known, as Jambad-Kajcra in 
Raniganj consisting of three ropeways, 
has one ropeway operating Irom 
March, 1967 in single shift. The other 
two ropeways Of this system :are ex-
pected to be completed by the end of 
March, 1968. 

(b) The expenditure on ropeways 
on equipment and installatiion upt() 
31-12-67 is as IDlder:_ 

Equipment and 
installation Rs. 1677.122 ~ 
Administration cover-
ing. salanes, wages and 
cost \:)f operation 
and maIntenance-Rs. 29.10 lakha. 

(c) Only one installation of 'Jambad 
Kajora' ropeway is in operation in. 
stn.gle shift. Since two other insta-
llations are still under constrUctiOll, 
the question of loss at this stage dOO8 
not arise. 
(d) Steps have been taken to 9:-

pedite completion of two installationa' 
or 'Jambad-Kojora' and T' Ropeways 
sntem. In the one iDstallatiOD at 
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tile Jambacl-KaJora l\o&leWa7 which 
18 already in operation, tae eecand 
aDd third shifts are also expected to 
bit started this year. Area 'D' rope-
frjy Is alreadY running in two shifts 
IIHd a third shift has been planned 

Exports of Wa«OIUI 

IIIZ. SHRI 8. K. l'APURIAH: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether there is any proposal 
to boost exports of railway wagons 
in collaboratio:o with the state Trad-
ing Corporation; 

(b) if so, the details thereof; 

(c) the estimBted amount of :toreiIn 
eIChange likely to be ~ed  and 

(d) the steps taken to ensure that 
diversion of capacity for building up 
wagons for export would not affect 
internal requirements? 

THE DEPUTY MINISTER IN nn: 
MINISTRY OF COMMERCE (SHRI 
MORD. SHAFI QURESHI): <a) 
to (c). There is no specific proposal 
IIlI such for collaboration, but the State 
Traciing Corporation on its own and 
alao jointly with manufacturers of 
wagons has been making every dort 
to promote the export of wagons. As 
a result Of these darts, orders worth 
Ra. 41.40 crores (approx) from Hun-
gary, South Korea, Ceylon, Thailand 
and Burma have been secured. 

(d) The manufacturing capacity of 
wagon building industry and the Rail-
way Workshops is more than the pre-
sent internal requirements and as 
BIlc:h diversion of part of this capacity 
to exports would not a1fect the inter-
nal requirements. 

1)emua tor AIldHiOll8l Rallwal 

"'&fOIlS 
203. SHRI S. K. TAPURlAH: Will 
the Minister of RAILWAYS be pleas-
ed to state: 

(a) the estimate of additional de-
Bmld for Railway wagoaa by l&'1o.U 
onr 11165-e8; 
3068 (Ai) r 8D-7. 

(b) the number of wagons bullt 
duriD.g the years 19611-86 and 1111847; 

(c) the plan for manulacturiBa the 
balance during the next three years; 
and 

(d) the action taken on the J'ibabce 
Minister's proposal to place orders in 
advance for manutactur1ng wagODs 
with a view to .helplng the engineer-
ing industry? 

THE MlNlSTBR OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
No precise estimate of the demand for 
Railway wagons by 1970-71 has been 
made, as such an estimate will nece-
sarily depend on traffic ·:mticipations 
of the new Forth Five Year Plan 
which has Iltlt yet been framed. 

<b) 

1965-66 . 
1966-67 . 

Private Rail way Total 
Builders Workshop in terms 

of 4-
wheclen 

. 26,559 6,946 33,505 
16,501 4>106 21,207 

(c) Till the next Five Year Plan is 
prepared, planning Is being clone on 
an annual basis. The following pro-
ductien has been pl.anned for 1167-68. 

1967-68 . 

Private Railway Tobll 
Buiiders Worb!tops 

(d) 'ftkiBg into aeceunt the aaU-
cipated baklog of outatanding orders 
fresh advance orders for 16,000 lour-
wheeler units have been offered ~ 
which orders for 12,300 have aIreatty 
been accepted. Acceptances of offers 
in respect Of the balance wagons, are 
awaited from the Wagon Builders. 

ScraltPiDc of tJD.eeOIlOIIIic BaItwa,. 
LInes 

204. SHRI C. C. DESAI: 
SHIU DEORAO pATIL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(., whether there is a move on the 
part of his MinlstTy to scrap ~ 
rnic RailwaY' lines; 
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('b) ·if so, the details thereof; and 
(C) whether his Ministry have con-

tacted the State Governments in tWa 
l'egard before finalising this matter? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
An examination is under Way to see 
whether unremunerative hranch lines 
could be closed down without detri-
ment to public interest. No final de-
cision has yet been fOrmulated. 

(b) and (c). Certain railway lines 
have been ~ at a 1068 or yield-
ing a very poor return. Examination 
'>f the working of these lines is in 
progress with a view to determining 
which of them could be closed down 
without de tennent to public interest. 
~amination Of some of them has been 
eompleted. In the case of fourteen 
Qf them, it was found that road trans-
part could, witlhout difficulty and 
without detriment to the economy of 
the area, replace rail transport. The 
State Governments have been re-
quested to confirm that there would 
be no difIlculty in making arrange-
ments for such additions to road trans-
port Qji mayo. be necessary to take 
e&re of the tra1l'lc at present carried 
'>yrall 

A list of these fourteen lines is laic! 
on the Table of the House. [Placed 
in Library. See No. LT-3S/68J. 

Bale of S~  Steel by IIbu1DIItan 
Steel IA4. 

205. SHRI C.  C. DESAI: Will the 
MiDister of STEEL, :MINES AND 
METALS be pleased to state: 

(a) whether Govemmeut's attention 
bas been drawn to a report in the 
Economic Time.! of the 13th January, 
1968 regarding the deal for 7,000 
tonnes of structural steel concluded 
by the Hindustan Steel Ltd., with 
~ome dealers at certain discount; 

(b) if so, the mam features of the 
deal; and 

(c) the total amount which Gov-
ernment are likelY' to lose on this deal 
and the factors which have Jmpelled 

the Hindustan Steel Ltd. to enw into 
this dealt _ a..!. 
THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL MINES AND 
METAUi (SHRI P. C. SETHI): (a) 

Yes, SIr. 

(b) No such deal regarding struc-
tural steel was concluded by HiDdus-
tan Steel Ltd. Apparently the refer-
ence is to the arrangements made tu' 
Hindustan Steel Ltd. for dispoSal of the 
accumulation of off-grade plates at 
Rourkela. It was decided by Hind1lll-
tan Steel Ltd. that for despatcbee be-
fore March 31, 1968 a rebate of 
Rs. 1001- per tonne may be offered 
in the first instance, to those stockistsl 
customers whp 'had been previously 
taking off-grade plates at ruli.Dg 

prices and accordingly circulars were 
iSSUed to over 200 customers. It was 
also proposed to offer the balance after 
meeting the demand of such stokists/ 
customers to other dealers and cust0-
mers and ~di.n.  direulairs are 
now under issue. 

(c) There is no question of aJl7 
'loss' as several other factors like 
saving on loss of interest on blocked 
capital, increased cash flow, reteue 
of stocking space for operational pur-
posee etc. have also to be taken into 
account. After taking all sucl1 fac-
tors into consideration HSL decided 
that the offer of such rebate WBlI a 
sound commercial proposition. 

BaDwa,. Aeeldentll 

206. SHRI C. MUTHUSAM!: wm 
the Minister Of RAILWAYS be pleued 
to state: 

(a) the details of the railway acd-
dents during the last three mODtlul: 
and 

(b) the total loss to the Railway 
Exchequer as a result thereot? 

THE MINlSTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
During the !period 1-10-1967 to 31-12-
1967, 265 train accidents, viz., 19 
collisions, 209 derailments, 24 c_ of 
trains running into road trafllc at level 
crossings and 13 cases of 1Ires in train-
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took place on the Indian Govenrment 
Railways. 

(I» The cost of damage to railway 
property involved in these accidents 
was estimated at approximately RB. 
31,75,5721-· 

~ smr ~ ~~  iii •• mIT 
• 
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(_) ~ ~ m ~ ~ 

ill ~ ~ ~ f¥f ~ if w lI111i-
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PUfel'8&'e C_ on BaUwayS 

211. SHRI HEM RA.T: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) the number of pilferage cases 
which occurred on the Railw8Y11 dur-
ing the years 1966-67 and 1967·68 110 
far, zone-wise; an:! 

(b) the number of cases started 
and convicted a.ld the ,mI)bnt of loBS 
suffered bY' the l1a11waY1T 
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THE MINlSTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
and (b). The exact number of pilfer-
age cases which occurred on the Rail-
ways during 11166-67 and 1967-68 
(January) are not known. However, 
the amount of loss suffered by the 
RaUways due to pillerages resulting 
into the payment Of Claims CC\tIIpen-
sation during 1966-67 is as under:-

Railway Claim Com-
pensation paid 

Ro. 

Central 36,80,869 
Eastern 44,76,296 
Northern 31,86,295 
North Eastern 19,32,271 
No~ Frontier 18.96,105 
Southern 27,80,287 
SoJ!1h Centtal 4,86 .• 361 
.$outh Eastern 26,94,3'15 
Western 26,.p,649 

212. SHRI BEll RAJ: Will the 
Minister of Rl\II.WAYS be plused to 
state: 

(a) the number of compensation 
claiins which. were received for the 
loss of goods from the 1st April, 191'1, 

to 31st January. 1988 and the amqunt 
involved in them; aDd 

(b) the number of such cases elut-
ing the corresponding periodofb 
last year? .. :41 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 

and (b) . The information is being 
.collected and will be laid on the Table 
of the Hnuse. . 

Loot, Murder aDd ~ CIIIII)JS in 

~~ 

213. SHRI ~ RAJ: Will the 
i ist~ of R4lLWAYS be please4 to 
state: 

(a) the number of loot, murder and 
stabbhlg ~s that took plece in 1he 
rllDlling trains during ll16'1 and upto 
end of January, 1968' on the differeDl 
zones, zone-wise; 

(b) whether the culprits have been 
appre end~  and 

(c) if not, the steps ~ or Pr.0-
PIJ¥d to be ta\Cen tor the ptety of the 
trllYlilling public! 

THE MINISTER OF RAILWA¥S 
(SHRI C. M. NA ~): ~a) 

'304 (b) . The required information 
is as under: 

Railway No. of eases duQng u ~o 31-1-68 No. of cul-

Central 

Weatem 

$ogtheastqn 

South-Central 

North-&ltcm 

Nprtbeast Frontier 

Beatem • 

Southern • 

~ern. 

Ilacon,y, 
Qbbery. 

3 

Nil 

10 

Nil 

2 

2 

II 

4 

Murder 

Nil 

4 

Nil 

2 

2 

Stabbing 
rrit> up-
prehended. 

4 " Nil Nil 

31 

Nil Nil , 
B 

IS 

-
:a 2 
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{c) Safety of the trlWelling public 
as also prevention and detection of 
crimes against persons on Railways 
and in railway premises is the res-
ponsibility of the Government Rail-
way Police & State Governments. 
Close cooperation is maintained with 
the Government Railway Police at all 
tinies :for the control of crime and 
their attention is promptly drawn to 
any serious crime that occurs and to 
any increase in criminal activities in 
any particular area or train for taking 
remedial measures. 

CoIdDc Coal from lapan 

214. SHRI M. SOOARSANAM: Will 
the Minister of COMMERCE be pleas-
ed to state: 

(a) whether there is any proposal 
to ~ eD'ter into a long term contract 
with Japan for the supply of cokiIIg 
coal ,to India; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHl): (8) 

ProbablY the Hon'ble Member wants 
to, know whether there is any proposal 
for export Of coking coal from India 
to Japan. There is no such proposal 
fOr long-term contract. 

.(b) Does not arise. 

Hospet-Goa and MJraj-Goa Bailw.,-
LInes 

215. SHRI MOHSIN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether survey has been made 
and estimates have been prepared for 
converting the Hospet-Goa and Miraj-
Goa railway lines into Broad Gauge; 
and 

(b) if so, the further steps taken in 
the matter? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
Yes. 

(b) An eum.i.nation ot the Tra1Bc 
~ of the conversion revealed 
that COIlVersion of these sections is 
not an immediate necessity as the 
metre gauge line is capable of haudl-

ing all the tra1lic oftered in the near 
future. 

Poona-l\Uraj ItaUway LIne 
216. SHRI MOHSIN: Will the Mbrl-
ster of RAILWAYS be pleased to 
state: 

(a) the progress so far made regard-
ing conversion of Poona-Miraj rail-
way &e into Broad Gauge railway 
line; and 

(b) when it is likely to be comple-
ted? 

THE MINlSTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) 
'8I1 overall progress ot 49 ~ cent has 
been achieved upt'O end of DecemJaer, 
1967. 

(b) The target date for completion 
is October, 1969. 

Mis. BInd GalvanJsinc and Enctneer-
~ Co. (P> Ltd.. 

217. SHRI C, K. BHATl'ACHARA-
YY A: Will the Minister of INDUS-

TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether stainless steel sheets 
worth Rs. Two lakhs were fradulently 
obtained by some persons from the 
Calcutta Port on the false represen-
tation that they were acting as repre-
sentatives of the National Trading 
Agency, clearing agents for MIs. Hind 
Galvanising and Engineering Co. (P) 
Ltd., Calcutta; and 

(b) whether any explanations have 
been asked from the port authorities 
for this wrong delivery and if so, the 
outcDnle thereof? 

THE MINISTER OF INDUSTRIAL 
DE¥ELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). Information is being collect-
ed and will be laid on the Table of 
the House. 

218. "" ~: !pIT 
~ mmr ~~...w 
~ ~~ 1'IfT ~ i : 

(iii) !fin' ~ "t iii; ~ 
~ 1!i't 1962 q 1967 ~ * 
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221. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Miniater of INDUS-
TJUAL DEVELOPMENT AND CO)(-
PANY AFFAIRS be pleased to state: 

(8) wlletb8l' the &tee!. used. IQr 
manufacturing the body of the Am-
bassador and other ears that are 
manufactured in India is rmported; 

(b) if so, the COBt of steel U8ed per 
car; and 

(c) if the reply to part (a) above 
be in the negative, the source from 
which the required steel is obtained 
by the mllll1Jfacturers? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COKPAJrY 
AFFAIRS (SHRI F. A. AHMED): (a) 
JlostIy imported, 

(b} Aml».ador Car 
Plat Car 
. Standard Herald Car 

Rs.2,ooo 

1ta.1.5CO 
Re. 800 

(c) Only a amall portion of the steel 
required for the manufacture of C!Il's 
is being obtained from the Rourkela 
Steel Plant at preseDt. 

Trade Ap'eement with mn~ 

222. SHRI NlTlRAJ SINGH CHAU-
DHARY: Will the Minister of CO)(-
MERC& be pleased to state: 
(a) ~er a trade agreement has, 
recently, been QID::luded ~ 
Rumania; and 

(b) if so, the details thereof? 

THE DEPUTY MlNIS'rER IN THE 
MDaSTRY OF COMMERCE (SlDU 
MOlID. SHAFt QURESHJ): ,.) 
and (b). No, Sir. 

However, in this connection it may 
be mentioned that thl'Ough an s-
hII!tIe of letter OIl the 30th Deeemller 
1967, the validity of the Trade & 
Payments Agreement signed in Bucba-
rest on 10-11.1912, bebIreen the 0.-
emment of ~ BDd tlIe o ~t 

of the Socialist epu~ of RumBDJa, 
bas been extended upto 31st DeGeIIl-
her, 1988. 

W< ... ,,", ~ ~ ¥ ~ 
n~~ 

223. 'lft 'l!o fifo ~: Ipf[ 

-m 1f<ft ~ r~ <t't!!'IT ~ fiI; : 

('I!) lfln ~ w;( ~ fiI; ~

.tr. ~ ~ ~it  ~~ 

~ ~~~t t~t  

(.-) ~~  m m Ipf[ ~ 

~  ~ 

(~) ~ ~ ;tt fiF.: ~ "'Rl 
~ it; ~ if ~ IIiT I!ln .,.. 

~ ~ IIiT f.f';m: t ? 
m 1i1i\" ('lft ~o 1!0 ~): 

(lti) ~ (If). <fl1lT ~ fim;ft 
,.-g it; ~ ~ ~. ( re iiii  

~~. .~ ~ ~ 1924 if 
titr it ~ -rr ;;p fiI; wqr ~ flRM" 
~it  ~ lift ~i i ~ r i 

~ <'lJ-it; IIIlrorf ... _  t 
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(~) ~ 'f,{r ~ qq;rr 1fT1T 
<1 __ ~ t ~ ~ ~ 1Jf 
~i  ~ ~ wt~ .ti e 

~ ~ ~ T'I' ~ ~ lffoiT 
..m: tim ~ ~ tiT1R ~ ~
~~~  n ~~~i  

tJII'iIT o~ m~~m ~~ 

11ft ~ ~ ~~ ~ 

.-.;r ~ {PIT t"ft ~ 1ffifI1I' q'T 
fiAR: f1Rr -.r ~ I 

mr~.~ 

224. 11ft 'lio  fifo ~: m 
~m.m ~ri  

~i~ t m~: 

(i i)~ i ~ 

~i  ~ ~~~ ~ ... ~
wA t~ ~~~i ~ 

~ d~~rrn ~ ; ~ 

(_) ;m ~ !iT ~ ~ 

~~itimr~mrnr.~ 

~ ~ ~iti itit~ 

lffiIfu • rn II'T ~ ? 
~. ~~ 

"'" (.n ~ _ ~~ : 
( i)~~~~~~m 

~~ ( ~ i~  

{.) ~ ~ ~ ~ ffln: 
4' t I 
~ if -"",,, ., ~ 

226 . .n llio No ~: ifill 
~ ir i ~m fflfl A t ~  "' 
~ ~ ~ m : 

(Ifi) ;m ~ ~ it q;rr;;r 
iti~~m~~ ~ t~i  

~ . ~ ~  :-if (ror) ~ II'T 

~ ~ rn iii ftR 1Iftt 
~ <fori t; 

(_) i ~  at ~ i t if ~ 
~ t : rr~~  

(;r) <m .r:n:~  fif'{f'l" Jf ~
~~  ~ror w u~  
rn ~ fiollqij 1\1) 'R fcr;m: fiIRn ~ : 
m 

~ Q ~ . 
at (lit ...... ., ~): 

(iii) ~ (-}.!It ~ qR ;roj'f 
lIiT f.Afvr rn ~ ~ ~ if !i)f 
;m 9imIm ~ m ~ fif;m: ~ 
1 j t'lR. ~  ~ ( ii ~ i  .m ~ i :r~ i rw~ I 

{11') .m (~~. 3m@' lfif ~  

Over-Bridp 011. Balhray LlDe in 
MadhiPlll' ADd ADcPJ. ~~ 

227. SHRI K. M. MADHUKAR: Will 
~ ~er of RAILWAYS be pleased 
~ state: 
(a) whellher it is a fact that innu-

merable difti.culties are cawred to the 
pu:t!lic in the absence ~ an over-
bri,dge on railWCl¥ lille ill MadGipur 
and Angola localities of Muzzalfarpur 
town wlUd1 is a major city of Tirhut 
Commissionarr, 

(b) if SO, the reuons f1Jr which the 
~ rid e hIu DiOt been ~ted. 
so liar; and 

~c) whether Gowrnment propose to 
construct an over-bridge now and if 
so, :when? 

'!'HE MINISTER OF RAlLWAYS 
(SHRI C. M. POONACHJ).) : (a~ 

If_There exists as many is tbJ:;eje 
level crossings· to aci ita~e mo ~ 
Gf mad traffte ,across railWIIf liQ.e b< 
IItlZl!darpur u:ea. 

(~) ~ (.c). Theq ;ill a~ a 
proposal for a l"OIId ~ ill re-
placement of l .. ~  CT(>8i., .. No. I 

________________ ·~: 
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(Rewa Ghat) at Muzaffarpur. The 
scheme could not however be pro-
gressed due to the State Government 
having not finalised the alignment of 
the approaches. As far as the Rail-
way is concerned, the work on the 
bridge structure would be taken up 
as soon as the State Government 
finalise the alignment of the approa-
ches. 

Accidents O!D. N.E.F. BaBway 

~ . SHRndATI ~ SNA 

CHANDA: Will the Minister 'Of RAlL-
WAYS be pleased to state the num-
ber of accidents on the North-East 
frontier Railway during the years 
1965, 1966 and 19671 

THE MINISTER OF RAILWAYS 
(SHRl C. M. POONACHA): There 
were 185, 171 and 165 train aecidents 
during the years 1965, 1966 and 1967 
respectively in the categories of col-
lisions, derailments, trains running 
into road traffic at level crossinga and 
fires in trains on the Northeast 
Frontier Railway. 

Deeontrol . of Scarce Iron and Steel 
Items 

~ . SHRl S. R. DAMAN!: Will the 
Minister of STEEL, MINES and 
METALS be pleased to state: 

(a) whether Government are consi-
d~  a proposal to decontrol certain 
scarce items of iron and steel; and 

(b) if so, when the decision is like-
ly to be taken thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL, MINES 
AND METALS (SHRl P. C. SETHI): 
(a) and (b). Price and distribution 
control on all categories of 
iron and steel has been lifted with 
eff,ect from the 1st May, 1967. Res-
ponsibility of fixing of pnces and 
distribution of all categories has been 
entrusted to the Joint Plant Com-
mittee. However, the q1leltion Of the 
future of the Joint Plant Committee 
and the feasibility of revising b 
ulsting procedure for di~t o  Jp 
1II1der coDSid.eration. 

Arkonam Railway Workshop 

230. SHRI S. K. SAMBANDHAN: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any representation bas 
been received from the workers of 
Arkonam Railway Workshop; 
• 

(b) !! so, the details thereof; and 
(c) the actiOn taken thereon? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) to 
(c). Representations have been re-
ceived against reduction in the Itaff 
strength in the Engineering Work-
shops at Arkonam resulting in staff 
being rendered surplus. They are 
. being considered. 

Bombay-Rcnrrah lanata ~ 

231. SHRI DEORAO PATIL: Will 
the Minister of RAILWAYS ~ 

pleased to state: 

(a) whathelr Government propose 
to introduce a Bombay-Howrah Jan.a-
ta Express via Nagpur takinc Into 
account the demand made by the 
people; and 

(b) If so, when? 

THE MINISTER OF RAILWAYS 
(SHRl C. M. POONACHA): (a) No. 

(b) Does not arise. 

~~ ~~ 

232. tift ~ nm. : ~ ~ 

~  ~~ 1iift ~ 
0Rff.r 'liT !!'IT ~ f.r. : 

(~) ~~~ ~  

it ~ m~ ~  ",ff ~ 

~ii ~ ~~~ 

1!if.\' 'tiT <itt ~ f\orI:n' ~ 

(III') ~~  ift ~ ~ ~ 
~ I 

I·r) t ~~ ~~( i .. M 
~ ~ m ~t ~· 
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('Sf) m ~. m ~ ~  cfiirro 
~ ~~~t m rn r~  

~ ~ a  t'J1fT ~ ~ 

1'j;;ft (flfT ~ q;:ft ~) : (iii) 
~i ~~t~ 

~ It ~ 'FT IfiroiRT rofur ~ 
tmIT '1ft ~t m ~~ 

ft ~ • 

( .. ) ~ mz- ~ 'liT q<r 
~ (~~ ~) mv-
~  t~~~~ 

~ IfRI' 1R ron rnu t, ~ ~ 
'FT <mlfm ~ t ~ mit 'liT '1ft 
~~~~~~ 

~ t· 
( IT ) ~ $pr ~ lIi;;;n' lI'r.f 

~~ ~tm t~ t i t 

~~~. 

('If) ~ ift ~ ~ • 

~ ~t (  'l'Tfl ~ ~  

IliT ~ 'fTol'T 

233. flff ~t  mlf : ;m 
~ 1{efT ~ oaf.!" ~~~ it : 

(iii) ;m ~ ~ t fit; ~  

1968 if ~~ 71 qq-~ 
it>" ~dt~ t i ~~ 

~t m ~~  ~~~ 

~~t~~t~ 

~ fu1r;;<:r t ~ ¥ r.m rnu '" i 
~ 

( .. ) m- ~ .n ~ ~ if 
~.n~ ~t  

~~ q,n (11ft ~o ~o ~) 
(11)) ~ ~ • 

(.) ~~on:~ ~ 
~ ..mn i ~i ~ IIit 
.~ i ~ ~~. 

~ 'FT 'fflT 0I'lTT r.m t, q -l O<F ~ 
qq-mft ~ ~ rnu t ~ mm 
t fit; m~ ~ ~ n ~ i 1ft 
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~~~~~ t m  

i m t r~mr ~~r.mt 
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Truck ColUsioo at UDJIJ&IIIIed Level 
Crossing between Vljapar aml Kal-

valla BaUway StatJo. 

234. SHRI VISHWA NATH PAN-
DEY: Will the Minister of RAILWAYS 
be pleased to state: 
(a) whether it Is a fact that IJl8IIY 

persons were seriously injured when 
the truck in which they were trave-
lling collided with a train at an 1111-
manned level crossing between Vija-
pur aDd Gerita· Klalvada Railway 
Stations (Western RaIlway) on the 
15th January, 1968; 

(b) if so, the causes thereof; 

(c) the number Of persons injured; 
and 

(d) the total loss to the Railway 
property thereby? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) The 
accident occurred at the unmanned 
level crossing No. 47C between Vija-
pur and Gerita Kolvada stations on the 
VJjapur-Ampliyasan Metre Guage 
Branch line section of the Western 
Railway. 

(b) According to the finding of the 
enquiry committee the accident waa 
due to the truck driver negqtiating 
the level crossing in the face of the 
approaching train. 

(c) In this accident, 14 persons were 
injured Of whom 5 sustained grievous 
injuries. One of the grievously in-
jured persons subsequently died In the 
hospital on 21.1.1988 and the others 
are reported to be proll'8lllDl .... 
factorlly. 

(d) The.eost of damage to railway 
'Property waa eetimated at approzl-
mately Rs. 700. 
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Robbery in owra ~ i 1',,0-
cer TraIn 

235. SHRI VISHWA NATH 
PANDEY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that a dar-
ing running train robbery was com-
mitted in a first class compartment of 
the Howrah-Barauni passenger train 
between Jamalpur and Kajra stations 
of the Eastern Railway on the 6th 
January, 1968; and 

(b) if so, the details thereof? 

THE MINISTER OF RA.n.WAYS 
(SHRl C. M. POONACHA): (a) Yes, 
but the incident occurred on '1-1-1968, 
between Abhaipur and Kajra stations 
in Jamalpur-Kiul Section 'of the 
Eastern Railway. 

(b) On 7-1-1968 at about 23-80 m. 
on arrival of 3211 Up Howrah-Baralllli 
passenger at Kiul one 8hri Nlith 
Singh, a QQ er~ omcial of Bihar 
re~rt d to the Officer cOmmanding, 
Government Railway Police Kiu} that 
while he was travelling 'in a firSt 
class comparbnent of the IICt :.::::' 
two unknown persons entered the 
CODlPVtlnent when the train ste,rted 
from Jamalpur. On arrival at Dasa-
r~pur  i.e. the next station someone 
shouted "Bajbansi, Rajbansi" from 
outside and one of thOSe who had got 
in.!Ilt J amalpur opened the door when 
three other unknovm persons came 
'into the compartment. On this the 
Government official objected and the 
iirlsereants replied that they would 
get down at the next halt. At the 
next halt, i.e. a Dharara, 
tWo of them got d01.VD but three !till 
remained in the compartment. When 
the train steamed ofl Abhaipur station 
they asked the Government ofRclal 
to surrender the cam at the point of 
knife, but on resistmce fnJm the 
oIlcial aDd bill CDIIIPanion, the mis-
creants attacPd both of them and In-
fticted knife injuries nn their JI8IOIIII. 
Bqth tJw-~ae~ hQIIIepJ!, .took 
s e ~ ill t~ ~ ot' the ~ 
ment. When the tra.in ~ at 

Kl!jJ:a, all the three miscreants' de-
camped with stolen articles which 
included leather suitcase contaiiiing 
Bs. 3301-in .cash besides others valued 
at Rs. 751-. Government Railway 
Police, JUDalpur have registered a 
case under Section 394 I.P.C. which is 
under investigation. No arrests have 
been made SO far. Both the injured 
passenters were admitted in the hOS-
pital for treatment. 

Recession in Woollen Industry 

236. SHRI P. N. SOLANKI: Will 
the Minister of COMMERCE be 
~ eased to state: 

(a) whether the attention of GQy-
ernment has been drawn to a ~ 
report in the Economic Times of the 
19th January, 1968 that tbe recession 
in the woollen industry cOntinues IUI-
abated and conditions this year are 
e~ted to be much worse if Gov-
ernment do not take adequate steps 
to stem the rot; 

(b) if so, the reaction of Govern-
ment thereto; and 

(c) the remedial measures taken in 
thjs direction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
?4OHD. SHAFI QURESRI): (a) Yes, 
Sir. 

(b) and (c). Government do not 
fully share the pessimism about the 
industry and have maintained in the 
first six months of the current -.on 
the same level Of foreign ex.ch.auce 
allocation as in the last season, which 
was much higher than the previOus 
year. 

Indastrlal Development 

237. SHRI P. N. SOLANKJ: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPAJrY 
AFFAIRS be pleased to state: 

(a) whether Government's atten-
tion has been drawn to a preis report 
wblis\led in the Times of India of 
the 2!)tb January, 1967 stating that 
hl8 lII1nistry has taken a lISrious ~ 
of the .11qed a emp~ 1>7 ~o
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t¥rers in certain iDdustries to revive 
the seUers market throueh dubious 
means; 

(b) if so, what are the industries 
in question; and 

(el the adion, if any, taken spinat 
the defaulters? 

THE MINISTER OF INDu'tnRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMI!lD): (a) 
No, Sir. 

(b) and (c). Do not arise. 

RoarkeJa and ~apar Plants 

238. SHRI LOBO PRABHU: Will the 
Minister of STEEL, MINES AND ME-
TALS be pleased to state: 

(a) whether it is a fact that the 
Bourke!a and Durgapur Steel Plants 
have been working at 30 per cent of 
their capacity and, if so, since how 
long; 

(b) the extent to which this has 
. increa.ed the cost of production of 
steel in these plants; 

(c) haw far steel production in the 
wuntry is surplus to the demand; and 

(d) the value of subsidy paid on the 
export of stee!? 

THE MINISTER OF STEEL, MINES 
AND METALS (DR. CHENNA HE-
DY): (a) and (b). It is not a fact that 
the Rourke!a and Durgapur steel 
Plans have been working at 30 per 
Ceilt of their capacity. During tbe pe-
riod April-December 1967, the achie-
vement on rated capacity in saleable 
steel comes to about 84 per cent in 
ine case of RourkeIa steel Plant and 
about 65 per cent in the caSe of 
DUrgapur Steel Plant. The cost of 
Production of steel depends on a num-
ber of factors and under-utiliS'3tion 01 
ea1pacity is only one of them. 

ec) During the last about 2 years, 
the demand for certain products has 
s!ackened, mostly because Of reces-
Slonary trends and sloWing dOWn of 
developmental activities. As sOon as 

the geuer&l industrial activity in the 
country piclts lIP, tile demand is ex-
pected to niatch production. 

(d) The information is being collec-
ted and will be laid on the Table at 
the House. 

Sapr MDI In Upada 

239. SHRr K. HALDAR: Will the 
Minister of COMMERCE be pleased 
tc state: 

(a) whether India has won a global 
tender to set up a large sugar mill 
in Uganda; 

(b) if so, whether it will be in th .. 
public sector or private one; and 

(c) tbe terms and conditions there-
of? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRr 
MOHD. SHAFI QURESHI): (a) !lIld 
(b). An Indian firm has secured a 
contract for the sUPply of Sugar Mill 
machinery for modernisation ~  a 
Sugar Mill in Uganda. 

(e) The contract is between private 
parties. 

240. SHRI G. S. DHILLON: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether the Central Project 
AdviSOry Council at their meeting 
beld in December, 1967 had made 
some reCommendatrons to combat re-
cession through greater reliance on 
Indian goods; and 

(b) if so, the details of these recom-
mendatiOBs alongWith the steps taken 
bsr various Departments fOr their 
adoption and implementation? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AR'MED): (a) 
and (tI). Presumably the Teference 1s 
to the 19th meeting Of the Central 
Advisory Council of Industries, whieh 
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took place on 10th November, 1967. 
The various recommendations made 
therein are already receiving the IIt-
tention of the Government. 

Export Policy Resolution 

241. SHRI JUGAL MONDAL: Will 
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 5604 on the 22nd 
December, 1967 and state: 

(a) whether Government have since 
finalised the details of the proposed 
Export Policy Resolution; 

(b) if 50, what oare the guidelines 
-of the new policy; and 

(c) if the reply to part (a) above 
be in the negative, the reason~ there-
for? 

THE DEPUTY MINISTER IN THE 
MINISTRy OF COMMERCE (SHRI 
MOHD. SHAFI QURESm): (a) and 
(b). The details of the proposed Ex-
port Policy Resolution have not yet 
been finalised. 

(c) In the first meeting of the re-
constituted Board of Trade held on 
24-1-1968 it was decided to constitute 
a Sub-Committee to make proposals 
for incorPoration in the Export Pollcy 
Resolution. The Resolution wiUbe 
finalised after receiving the recommen-
dations of this Sub-Committee. 

CoIUeries ()peratlona In AsaDsoI 
Sub-DivIsion 

242. smu DEVEN SEN: Will the 
Minister Of STEEL, MINES AND ME-
TALS be pleased to state: 

(a) whether it is a fact that in the 
Asansol sub-division, the land in the 
villages is subsiding, buildings are 
cracking and tanks and wells are 
going dry due to the impact Of oPe-
ration in the collieries. 

(b) whether it is also a fact that the 
owners of land and buildings are not 
getting any compensation either from 
Government or from the colliery 
owners; and 

(c) if so, the steps Government pr0-
pose to take to giVe relief to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL, MINES AND 
METALS (SHRI P. C. SETHI): (a) 
Some instances of damage to ,urface 
had come to the notice of Directorate 
General of Mines Safety during 1961 
and 11767. All such instances were 
looked into and were f01lIld to be due 
to normal mining operations. Provi-
sions of statutory Regulations with 
respect to fencing had been mostly 
carried out. 

(b) and (c). These matters are 
dealt with by the State Government. 

Commerelal Clerks on Railways 

243. SHRl P. N. SOLANKI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that the 
Commercial Clerks on RailwayS fail 
to work as per rule resulting in heavy 
claims paid by the Railways and WBII-
tage of perishable fOOd stuff; 

(b) whether it is also a fact the 
Railways accept the consignments on 
charging freight by passenger traiDa, 
but they are sent by goods trains in 
parcel vans where the freight is less; 
and 

(c) if 50. the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. pOONACHA): (a) It is 
true that the staft' bOOking a consign-
ment sometimes fail to do all that tl*'T 
are required or expected to do, and 
this may result in some damage to the 
consignment, for which compensation 
may have to be paid. but it is not 
that this happens very frequently. 

(b) and (c). It is not so. If a 
consignment booked for transport by 
passeng.er train is despatched by goods 
train it can only be regarded as a cue 
of an individU'31 lapse, which is taken 
suitable notice of by the administra-
tion. 
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Panlel Ofll.ce ~ 

264. SHRI P. N. SOLANKI: Will the 
Minister Of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that the 
staft strength in Parcel Office, Ajmer 
(Western Railway) is inadequate to 
cope with the work and the matter 
has 'been under consideratiou since 
1983; 

(b) whether it is a fact that no 
overtime allowance is paid to the staft 
and they are also penalised for mIs-
takes which become unavoidable as 
a result of heavy work load due to 
insUfftcient staft; and 

(c) if so, the further time likely to 
be taken by the Railways to com-
penaate the sta1! according to the work 
load? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. pOONACHA): (a) to 
(c). Information is being collected and 
Will be laid on the table of the Sabha. 

VlliJaDce Wine on Baihn.711 

245. SHRl P. N. SOLANKI: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that there 
is a separate Vigilance Wing working 
on the Railways; 

(b) if so, the eztent to which this 
Vigilance Wing a~ been able to root 
out corruption from the Railways; 
and 

(c) the amount Tequired to maIn-
tam Vigfiance WIng on the Railway' 
IIJIDU8lly? 

THE MINISTER OF RAILWAYS 
(BHRI C. M. pOONACHA): (a) The 
VlIilance Organisation on the RaD-
_ys consists of tne Vigilance Dlrecto-
rate In the Railway Board's OfIlce and 
a VlgDance Branch on each of the 
nine zonal railways. 

(b) it may not be possible to as-
sen the extent to which the VIgJlance 
WIng has been able to root out cor-
ruption from the Rallways. 

(c) The total expenditllre em tbe 
Vigilance Organisation in the Rail-
ways during the financial year ended 
31-3-67 was Rs. 36,00,532/94. 

Tungabhadra Steel Proclacts Ltd. 

246. SHRI S. A. AGADI: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) the total investment made by 
the Central Government as well as by 
the State Government in the TUIIP-
bhadra Steel Products, Ltd., in MY-
sore state; 

(b) whether any schemes have 
been proposed for the expansion of 
the said factory and If so, the detaIls 
thereof; and 

(c) tne value of the annual produc-
tion Of the tactory since 1961? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. A:H:MED): (a) 

Rs. 1.01 crores. 
(lb) Proposals for diven;i1l.eation 

and expansion Of the manufacturing 
activities of the company are under 
consideration. A ColDllittee has heeD 
set up by the Board of Directors to 
examine this issue in detan and sub-
mit its recommendations. The C0m-
mittee's recommendations are awaited. 

(c) The value of the annual produc-
tion since 1961 is given below:-

Year 

1961-62 

1982-83 

1963-64 

1964-65 
1965-66 
1968-67 

Value (Rs. in lakhs) 

35.71 

43.32 

. ~ 

53.68 
69.40 
50.48 

Unauthorised PaIUDg 01 ChaJDs 

247. SHRI JAGESHWAR "i'ADAV: 
Will the MinIster of RAILWAYS be 
pleased to state: 

(a) whether the Incidents of unau-
thorised pulling of chains In the 
trains have increased during the last 
two years: 



277 Written Answers FEBRUARY 13, 1188 Written A_ers 

(b) if so, the details thereof; 

(c) the main reII80Ds there£ar; ud 

(d) the steps beinr taken to theck 
it? 

THE MlNISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) Yes. 

Cb) Number of unauthorised inci-
dents auring the years ending 3Gth 
September, 1966 and 1967 were 
1,33,868 and 1,73,666 respectively as 
compared to 90,209 during the year 
ending 30th September, 1965. 

(C) The main reasons fOr increase 
in the incidents of Alarm ehain pul-
ling are overcrowding in trains, de-
terioration in the law and l)I'der si-
tuation and ticketless travel 

(d) A statement is laid on the Ta-
ble of the House. [Placed in LibTII7'!/. 
See No. LT-34/68]. 

~ : t ~ -i 11m ~ ~ 
~ 'ft (~) .-.r 
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"L1Wooah shop special" tnda 

25 •. SHRI DEVEN SEN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether it ill a fact that he 
travelled from Asamol to Howrah 
in a special trajn known .. the 
"Lillooah Shop Special" in January, 
1968; 

(b) whether it is also a fact that 
the special train was compoHd of 
carriages collected from various 418-
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tant places long before the actual 
date of journey; and 

< c) the total cost incurred on this 
train! 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): <a) and 
(b). Yes. On the Eastern Railway, 
coaches reQ:uired to be sent for perio-
dical overhaul at the Railway Work-
shop, Lilluah, are collected at various 
points, such as -Asansol, Danapur. 
etc. and moved to Lilluah as a full 
train from time to time. The i6spec-
tion carriage of the Minister for 
Railways was attached to this 
"LiUuah Shop Special" that was run 
on 5-1-1968. 

(c) No extra expenditure Wall 
incurred for this journey of the 
Minister as the Shop Speclal was 
run in the normal COUl'IIe. 

i i ~~ ~ rt r 

1951 

1957 

5mf'tort 

1965-66 

.r:;f;,;1<T ~~i mq!' :..~ 

255 . .:it If,,," 'R ~: if1,1 
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(~) ~  1fmf dtt ~ 

if mrf'PlT VIf ;f ~c i ~ fiI;;r 
flt;;:r ~ lfo1 ~ f.t;lt .r; 
(V) ~ ~ ~ ~ If{ 

~ ~~~  m 
(tf) ~~~~i ~ 

mc~~rrr~  

~ ~ i ""i ~~ .. ~ 
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1939 

1949 

1959 
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1965-66 

1939 

1958 

~wcnm  ~ 

(~  zrn. ,.r,t t. 
'lfl ~ ~) 

1965-66 

~~ ~~ ~ 

~ r )  foro 265,00 265,00 431,49 483,80 634,63 6;1,90 

mr m~c 

-1froI' foro 252,57 262,57 452,14 526,55 902,39 881,98 

~~ 

~ o 24,07 94,91 195,12 

(tf) ~ ~.norr~tm~ m ~~ ~ ~t 
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Sick TexWe Mills 

256. SHRI R BARUA: Will the 
Minister of COMMERCE be pleased to 
refer to the reply giVi!f\ to UnstalTed 
Question No. 1887 dated the 24th 
November, 1967 and state: 

(a) whether the Committee to 
look into the affairs of the sick tutile 
mills; has _since bee'!l constituted; 

(b) if 80, the progress so far made 
by the Committee; and 

(c) whether (;{)vernment have 
taken a final decision about the tak-
ing over 01 some mianBnated or 
closed textile mills in the eountry? 

THE DEPUTY MINISTER. IN THE 
MINISTRY 01' COMMERCE (SHIll 
MORD. SHAFI QURESHI): (a) end 
(b). No. Sir. The Textile Corporation 
proposed to be set up will be asked to 
study the problems of the textile in-
dustry. 

.( c) (;{)vernment have been inter 
alia taking over mismanaged or 
closed mills under the provisiOns of 
the Industries (Development ok 
Regulation) Act. The future of 
such mills will be considered in 
terms of the provisions of the Cotton 
Textile Companies (Management of 
Undertakings and Liquidation or 
Reconstruction) Act, 1987. 

lIiV! .. ~.(. . .. afiIr.8If " ~ 
WIiI1 'fin..rt 'a1m ~ . i  

., W 

256-'41. ~ .., ~ ~ 
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'fit JRfOO ~ I 'U1>If ~ It ~ 1fi 
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~.. ..n I 

11 ..... 

HE. DEATH OF SHRI DaN DAYAl. 
UPADHYAYA 

SHRI M. L. SONDHI (New Delhi): 
Mr. Speaker, Sir, yesterday we all 
joined and paid tributes to Sbn Deen 
Dayal Upadhyaya. The All India Radio 
has been giving very misleading re-
ports, suggesting that it is an accident 
and sayinll that a currency note of Ba. 
S was thrust into the hand of Shri 
Deen Dayal Upadhyaya. We are very 
much agitated over this. There 
shOUld be some decency. A thorough 
probe is necessary. There may be an 
international hand behind it. The 
InterpOl should be contacted .... 

MR. SPEAKER: Order, order. If 
some mistake has been committed. it 
should be brought to the notice of the 
Minister concerned or the Prime 
Minister . 

.. ",!""rli (Ifil<:) ~ 
~  IffIfi ~  q: ~ ~ ~ 
f fir; 'Ii<'!" Jrttr lift lff ~t ~ lift ~ it!" .r 't: 
it lWR 'I'eiT ~ ~ ~ ~ ~ arn~ 

rn~ ~ ti :~~  

MR. SPEAKER: I have understood 
him without his further explanation. 
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~) rn """ ~ (~~) 
~~  ..... , 

MR. SPEAKER: Will you ltiDdJ.y sit 
down? I am on my legs. The posi-
tion is that sOIDe wrong information 
is being broadcast on the All India 
Radio while the investigation is going 
on. That should be brought to the 
Minister or the Prime Minister. Cer-
tainly they will lOok into it. Who 
can correct it except the Minister or 
the Prime Minister? 

SHRI KANWAR LAL GUPl'A: We 
have already done lbat. It is still go-
ing on. 

MR. SPEAKER: What is it that I 
can do? Kindly sit down. Shri Patodia. 

SHRI P. VENKATASUBBAIAH 
(Nandyal): Sir, before you go to Call 
Attention Notice, I want to make a 
submission. yesterday, when the Pre-
sident was delivering his Address to 
both the Houses of Parliament assem-
bled together. . 

MR. SPEAKER: That is not the 
POint before the House nOw. 

Sbri Patodia. 

SHRI K. LAKKAPPA (Tumkur): 

There is a break-down of law and 
order in Mysore ... (Inte7Tup'ion). 

MR. SPEAKER: It is now going out 
of my hands. Order, order. I do not 
want to hear anything now. Shri 
Patodia. 

12.83 Ius. 

CALLING ATTENTION TO MATl'ER 
OR URGENT PUBLIC IMPORT-

ANCE 

RE: REPORTED WIDESPREAD DISTURBANCES 
AND LAWLESSNJ:SS IN GAUHATI ON 

REPuBLIC DAY CAUSING DAMAGE TO 

PROPERTY WORTH CRORES 01' RUPEES 

SHRI D. N. PATODIA (Jalore): Sir, 
I call the attention of the Minister of 
HOIDe Affairs to the following matter 
ot urgent public imporance and I re-

quest that he may make a statement. 
thereon: 

"Reported statement made by 
him on the 31st January, 1988 
expressing profound distress at 
widespread disturbances and law-
lessness that broke out in Gauhati 
on the Republic Day causing 
damage to property worth crores 
of rupees." 

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHA VAN): Sir, it 
is with a deep sense ot distress at the 
haPPenings in Gauhatf on January 26, 
1968 that I make this statement. 
There was a complete hartal in Gau-
hati on January 24 in response to a call 
given by the All Assam Student Union 
to protest against observations at Jor-
hat On the issue of reorganization of 
Assam attributed to the Prime Minis-
ter. The students held a meeting on 
January 25 to congratulate the people 
on the successful hartal and took a 
decision to boycott the Republic Day 
celebrations on January 26. Announce-
ments to this effect were made over 
loudspeakers on the evening of 
January 25. On 26th morning, a large 
number of students collected on roads 
leadi.ng to the venue of the Parade 
Ground. They prevented the general 
public from attending the parade 
which was, however, held with some 
officials in attendance. After the 
parade was over, bree sections of 
students and others, who had collect-
ed, moved on to the town areas and 
the main bazars. 

They pulled down the national flag 
in a few places aDd indulged in loot-
ing and arson. There were numerous 
cases of arson resorted to by groups 
of persons who were moving about in 
the shopping centres, and a number 
of shops, industrial esta ~is ments  

petrol pumPs and vehicles were set on 
fire. The district authorities felt that 
the forces at their disposal were not 
3dequate to meet the situation Which 
was getting out of control. They, 
therefore, requested the army for 
assistance. From approxtmately 12.110 
P.M. curfew was declared In the """" 
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which was to be effective upto 6 A.M.. 
-on the morning of January 27. It was 
~ tended by the district authorities 
further by 24 hours. 

Cases of arson continued through-
-out the afternoon. All fire-brigades 
available with the ci~nd military 
authorities and with the re ine~y were 
pressed into service but operations 
were hampered due to water supply 
and electricity being -affected. These 
.services were restored only later in 
"the evening. The police forces were 
further reinforced by units of the 
Central Reserve Police. AJs a result 
of these measures, the situation in 
Gauhati town was brought under con-
trol by the evening. 

On 27th January also there were a 
few incidents of arson ';nd looting in 
Gauhati and its outskirts. A number 
of shops and godowns were looted at 
Vijay-nagar, which is about 16 miles 
from Gauhati. The Assam mail was 
stopped at Santipur and stones were 
pelted .by miscreants. The train mov-
~d to Gauhati on'y aft('r the army had 
rushed to the spot -and dispersed the 
miscreants. The Chief Minister visit-
~d Gauhati on January 27 ..... · (Shri 
Nath Pai: What was he doing on the 
26th) I will answer questions later. 
He should have some patience. He 
was at Shivsagar ...... and supervised 
the arrangements that had been made 
for maintaining law and order. He 
asked the Minister of Revenue to con-
tinue to remain at Gauhati to deal 
with the situation. 

I visited Gauhati on January 31. 
In my discussions with the Chief 
Milnister I urged the -absolute neces-
sity of preventing recurrence of such 
incidents and of restoring a sense of 
security among the non-Alssamese 
people in the State. The State Gov-
ernment have decided to set up a 
Commission of Inquiry under the 
Commissions of Inquiry Act, 1952. 
Special teams for investigation of 
offences have been set up 'llDd steps 
are being taken to ensure speedy trial 
of cases as investigation is completed. 
The State Government are ta.IDna 

action to provide relief to the peopla 
affected by the disturbances, includ-
ing grant of loans to enable industries 
and business to be restarted. 

The incidents in Gauhau were a 
most disturbfua exhibition of narrow 
regional feelings, as it was the houses 
anp. properties of the nan-AJssamese 
that were the main targets of attack. 
I trust that this House will condemn 
the senseless violence that has brought 
misery to a large number of people . 
Government, on their part, are deter-
mined to take whatever steps are 
necessary to curb such activities, and 
to do all that is possible to enalble 
citizens of India. wherever they may 
be, to live and work in peace and 
security. 

SHRI NATH PAl (Raipur): The 
hon. Minister had promised to ansure 
the question about Shri CblJiha. 
What was Shri Chaliha doing on the 
26th and where was he? 

MR. SPEAKER: He had aswered 
he question iInmediately and said 
that he was at Sibsagar. 

SHRI Y. B. CHAVAN: On the 
26th he was at Sibsagar. 

SHRI NATH PAl: Conveniently he 
was away. 

SHRI Y. B. CHAVAN: Now, the 
hon. Member is drawing his own in-
ferences. 

SHRI D. N. PATODIA: If anything. 
the hon. Minister'., statement is a 
gross under-statement of what had 
happened there. The causes and the 
Circumstances under which the dis-
turbance took place at Gauhati on 
the Republic Day were very much 
deep:rooted and very much more 
serious. This reminds the HOUle of 
the inci4ent in 1960 when in Assam 
there was an anti-Bengalese riot and 
most heinous types of crimes were 
committed and children were ~

dered in the presence of tYieir 
perents in that process. 

There had been a ncuIn infi1tra-
tion til PaldJta.nl .Jemeata iA the bor-
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[Shrt D. N. Patodia] 

-tier areas of Assam over the years 
and it is known to Government that 
more than ten lakhs of people have 
crossed the border, and I understand 
that out of them about seven lPlths 
or five lakbs are very soon going to 
be given Indian nationality. 

~ 

About a year back a new organi-
sation has emerged there under the 
name of Lachit Sena' It is a mili-
tant organisation. It is a communal 
organisation, and in the name of 
this organisation they have started 
raising new slogans' Assam is for 
Assamese', 'Assam is not for Indian', 
'Assam was not a part of India, and 
Assam will never be a part 'of India'. 
As a result of this, there had been 
regular attacks there on the non-
Assamese communities. 

It is in this background that we 
have' to view the disturbance that 
started there. These disturbances 
flared up on the statement of the 
Prime Minister on certain reorgani-
sation matters. It gave a handle to 
this organisation and the Govern-
ment of Assam permitted themselves 
to be a party to and be the sponsors 
of this agitation. 

On the 13th January, Assam Unity 
Day was observed. Leaflets were 
distributed. Posters were distribut-
ed. Meeting were addressed. With 
your permission, I would like to 
point out what type of leaflets they 
were. One of the leaflets read as 
follows: 

"Assam for Assamese 

It is hereby notified that all 
non-Assamese persons, those who 
are holding offices irrespective of 
categories and departments, 
business, contracts, agencies etc. 
in Assam should vacate their 
respective offices and other busi-
ness alTairs including the holding 
of land or buildings within a 
~asona e period not sceecllDg 
the date of 30th J11Ile, 1968 and to 
go aWay to their own home-
. iabda: • .o' 

-because Assam a not their home-
land according to them. It further 
reads: 

"n'he non-implementation ot 
this general notice shall be dealt 
With severely for which we 
shall ne. be held responsible 
for pny direct action sponsored 
by this organisation. 

This notice is served by Lachit 
Sena to all non-Assamese feUowa 
excludini tribal brothers in 
Assam. 

Lachit Sena, 

Assam .... 

These kinds of leaflets were distri-
buted there . in a printed from. 
Lakhs and lakhs of such leaflets were 
distributed there. 

On the 2<ith January, a general 
hartal was observed.. The effigy of 
the Prime Minister was taken in 
a procession and was burnt in public 
and public meetings lVere addressed. 
It was the effigy of the Prime Minis-
ter of India, as an institution ud 
not of any particular person The 
State Government sent letters to the 
Central Government that the State 
Government would not be in a posi-
tion to control the situation until 
the Central Government changed 
their attitude Therefore, the Stste 
Government wanted to see that the 
demonsration succeeded and they 
wanted to teach a lesson to the 
Centre so that the Centre should 
change its attitude. 

With this background, the whole 
thing started on the 26th. The 
national flag hoisting Ceremony 
under strong police and military 
guard was attended by altogether 
three persons including the 111iD1ster 
himself. Thereafter the orgy started 
and the 1_ and arson started, and 
the hon. Minister has already des-
cribed 1Vhat had happened. 

.... Speaker: We know all that. 
We are aot IarItaI • 1liiie 51 ..... 
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There il ao time for' it now. He may 
ask only a question. 

SHRI D. N. PATODIA: What 
happened thereafter was ...• 

KR. SPEAKER: Everybody knows 
what had happened. 

SHRI D. N. PATODIA: Everybody 
does not know. 

MR. SPEAKER: Anyhow,_ we are 
not having a discussion now. I have 
allowed him enough time already. 

SHRI D. N.· PATODIA: The whole 
thing happened in the course of 31 
hoUl'll, between ~ BOd 12.30 hours at ; 
place like Gauhati, the de facto capi-
tal of Asaam protected well by the 
Anny all around. There, looting 
was done and arson was committed, 
and properties worth crorea of rupees 
were burnt. Yet, not an arrest was 
made, not one tear-gas shell was 
used, not one bullet was fired, not 
even one fire-brigade was requisition-
ed. TlW1 was what happened in 
the presence of the police and in the 
presence of everybody. Even until 
three days thereafter not even one 
single arrest was made, not even one 
search was made and as agaiDSt 
crores of rupees worth of property, 
,,<It even Re. 10 lakhs worth of pro-
perty were se1zecl. 

In respect of the property damaR-
ed, worth !leVeral crores of rupees 
and the lou suffered by the non-
Aasameae communities for no fault 
of theirs. including Bengalis, Rajas-
thanis, Punjabls and Gujaratia .... 

AN HON. MEMBER: And Sindhis 
also. 

SHRI D. N. PATODIA .... may I 
know what action Government pro-
pose to take to compensate them far 
this 108111 

They are deserving of compen-
sation. It is no fault of theirs. The 
State Govenunent and the Central 
GoftrnmeRt have completely failed 
to pnwida even elementary protec-
tiOll to the citizens. I would like to 

ask what is the State for. So in 
what manner is compensation going 
to be paid? 

The next question is: what u the 
attitudes of the Centre towards the 
State Government in view of these 
circumStances, in view of what has 
happened, when the state Goftrn-
ment has completely failed? 

The third question is: will the 
Central Government be prepared to 
institute a parliamentary inQuirY 
representing all the parties to go 
into the deep-rooted causes of the 
entire matter? I shall be obliged 
if the hon. Minister answers these 
questions. 

With your permission, I would like 
to place this paper on the Table.-

MR. SPEAKER: No no. we will see 
later on. 

SHRI Y. B. CHAVAN: As far AI the 
facts are concerned, I have given 
the general outline of what haPPeD-
ed that day there. About the causes, 
it is common knowledge that there 
w~ en now there is-Bome aort 
of strained feeling about thil . ques-
tion of reorganisation in Assam. It 
is quite possible that thi9 issue also 
might have been made ·'Be of in this 
trouble. There is an element of 
what they call Lachit Sena, a sort of 
an aggressive regionalism which is 
raising its ugly head in di/l'erent parts 
of the country .... 

SHRI INDRAJIT GUPTA: (Ali-
pore): A counterpart 
!lena. 

o.:n rn t:fH ~~ : 
~ <tT q,Tur ~ I 

of the Shiv 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): I 
deny that allegation. 

SHRI Y. B. CHAVAN: I must lay 
that if at all we have to seriouslY 
consider t e~e problems and flnd 
national solutions to them, it is 
very essential that at least this 

-The Speaker not having subsequent ly acccrded the necessary permission 
the paper was not treated as llrid on the 'fable. 
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hon. house should look at this 
question on a more rellSOllable and 
rational basis and not throw very 
<:heap politically-oriented allep-
tioDS against each other in this 
house. This is the appeal I would 
make.. 

A!J for the cuses, there are <:er-
tainq complex causes. U we want 
to link them up to any deftnite 
cause which led to the actual 
occurrences of that day, we VI ill have 
to await the result of the inquiry 
which ill undertaken. 

SHRI RANGA (Srikakulam): What 
is the use of inquiry at that level? 

SHRI Y. B. CHAVAN: When there 
is no inquiry, they ask, why is there 
no inquiry? When an inquiry is 
ordered, they ask, way this fabri-
cation of an inquiry? I do not 
understand this attitude in this mat-
ter. 

SHRI BAL R.A.J MADHOK (South 
Delhi): That was the earlier inquiry 
whose report has not come. There-
fore, he put that question. 

SHRI Y. B. CHAVAN: Shri Madhok 
wail with me and he wanted that 
there should be an inquiry. When 
an inquiry is to be held, he is 
raising another issue. 

The main question is to find out 
exactly what led to th .. e distur-
bancH. Then what is the respon-
sibility of the administration is in 
thil is also a major questen. I have 
personally expressed my own view 
that  that may the local adminis-
tration completelY failed. It is a 
matter of shame for us. I do not 
want to conceal that fact. I do not 
propoee to give protection to any-
body. 

SHRI NATH PAl: Why did not the 
novernor dismiss the MinistrY? 

SHRI Y. B. CHA VAN: The hon. 
Member asked: What is the attitude 
III the GoYernment of In4ia in this 

ma~ter  The Governmllllt at IlllIia 
do not want to protect ~ oc . if 
he is re8ponsible for this. Oar main 
concern is to protect the inM8ri'Y of 
the country. 

SHRl D. N. PATODIA: What then 
did the Central Government do? 

SHRI Y. B. CHAVAN: Let him hear 
me and then he may ask questions 
later if the Speaker permits. 

So this is our attitude. Imme-
diately I asked the Chief llinister 
to appoint a large number of teams 
of investigation. 

SHRI JYOTlRMOY 
mond Harbour): He 
directly responsible. 

BASU: (Dia-
is himllelf in-

SHRI Y. B. CHAVAN:-I do not take 
his allegation very seriously. 

SHRI JYOTIRMOY BASU: This is 
a question of a political lame. We 
are tried of hearing these thinl. 

SHRI Y. B. CHAVAN: When these 
inve6Ugations have been under-
taken, we will know. 

Another suggestion was nade 
that those persons who were 
immediately in charge of the 
operations should be transferred. I 
leoarnt this morning that the otJicer. 
concerned have also been transferred. 
So the inquiry and investigations will 
be quite objective and energetic. 1 
have no doubt about tlrat. These are 
the immediate steps. Another impor-
tant and urgent problem is the reh-
abilitation of the people. It ill most 
important that we refiore conAdence 
in the minds of the people who are 
working there. If we merely talk in 
terms of having a parliamentary or 
any' other type of enquiry, we will lie 
unnecessary additlng fuel to the fire. 
It is no use talking about this matter 
because ultimately we will have to 
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restore the rel'ationship between the 
Aaamese and non-Assamese people. 1 
would again make an appeal in thiS 
han. House not to look at this problem 
irom a political or party point of view, 
let us look at it from the n'ational 
point of view, and let us do what-
ever is necessary about it. 

MR. SPEAKER: He asked a speciflc 
question about comIJeI1Sation. 

SHRl Y. B. CHAVAN: About com-
pensation in these matters it is very 
difficult to say. Normally compensa-
tion is not given. What is done is that 
relief and rehabilitation measures are 
taken in this matter 

SHRl DlllRESWAR KALITA: (Gau-
hati): On .a point of order. 

MR. SPEAKER: No question of 
point of order. 

SHRI DlllRESWAR KALITA: He 
has made a statement in J'orhat. He 
should clear what he said in Jorhat. 

MR. SPEAKER: I am not allowing. 
It is a calling attention notice. The 
name here are being called. 

SHRI R. BARUA (Jorhat): May I 
know whether what happened in 
Gauh!ati was part of a deeper and 
deep-laid strategy to create conditions 
of cbaos in that part of the countn.; 
if so, has the Ministry been posted 
with adequate t'acts about the elements 
responsible for the entire bolocaust 
there? 

SHRI Y. B. CHAVAN: Certainly we 
have got some information as to the 
forces working in Assam in this parti-
cular matter, and we h'ave our own 
anessment also about this matter, and 
we have tried to discuss this matter 
from time to time with the Assam 
Goyemment alao. 

SHRDlATI JYOTSNA CHANDA: In 
view of the statement made by some 
leaders of Assam 8IIY'ing that Pakistaai 
and Chinese bands are behind this, 
may I know from the Government 

whether this has been proved true 01' 
not, whether the leaders of Assam are 
shirking their responsibility by I87iDC 
so! May I know from the Govern-
ment whether the students and the 
youngsters of Assam were incited and 
instigated by the statements of some 
of the leaders of Assam that Assam 
will not be organised and that they 
will fight it to the last whether this 
is true or not? Just 'now the han. 
Minister said that an enquiry will be 
held. May I know from him whether 
he knows that an enquiry was held by 
the Godeswar Commission and its re-
port was published, but uptil now no 
recommendations of it have been im-
plemented? In 1960 also an enquiry 
~as held regarding Silchar firing, but 
It has not seen the light of day. Will 
he give us an assurance that the re-
port of this enquiry will be published 
and its recommendations will also be 
implemented? 

SHRI Y., B. CHA VAN: About these 
foreign elements, because normally 
thi,s is also one of the statements that 
is I!!-ven out that there may be a 
foreIgn element in organising these 
troubles, as far as the Assam situation 
is concerned, both the plains and the 
hills, naturally Pakistan and China 
would be too willin, to take interest 
in these matters. So that back-
ground I do not want to forget, tintt 
background will be always there but 
it would be wrong to emphasize fuese 
things so that we forget the internal 
elements. I cannot lay that 1 have JOt 
dclinite evidence in my hands to say 
that foreign elements h!a.ve orgatiised 
this. That is certainly inherent in the 
situation, and naturally Pakistani 01' 
Chinese elements who are always in-
terested to have some troubles inside 
our country, to subvert our countrr, 
would be certainly exploiting this 
thing. 

h far as the statementa of sume 
leaders are concerned, it III quite pos-
sible that the-y may haft influeneel 
the feelings of the ~ clemen. 
in the State, I bave no do\lt .bovt that, 
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but I cannot say whether this patti-
·auIar thing 11'88 the result of IIQlIle 

-BtIltements made by. somebody. 

As far as the enq1iliy is concerned, 
I think the enq1iliy results will have 
to be implemented'? 

lifT ~ ~ ~ (~): 26 ~ 

~~~~ i r ~ mit 
~ ~ it; ~ f.N11T.m: ~ 
~ 'tiT ~ ~ f.N11T ~ it 
~ t ~ !flIT lfili fui\i ~ 
~~~~~~ 1WT 
1ihr '. '( ~  qy m m mtffi If'( 26 
~ it; ~ ~ ~ ~ ( mI1ft <'01f t 
~~.m:~~~~ 

it mitw~~~~  

~~ mi  ~ w 
q: ~ ~on: t ~ it. ~ 'mr OR 
~ ~ I ~it~ i ( t 

~~~  
From: The Prime. Minister, Under-
ground Sovereign Government of 
Assam: 

Smce independence Of India the 
Government of India and the non-
Assamese people are using 
Assam. as a colony, dominating 
and exploiting Assam and Assa-
mese people. Assam is not getting 
its due share from its natural re-
sources of oil and tea. Why As-
sam's crude oil should be taken to 
Barauni? 99 per cent employees 
of Delhi's government offices in 
Assam and emploYe93 of various 
industries of non-Assamese ex-
ploiters of Assam are non-
Assamese. 

Prior to the taking over by the 
British in 1824, A_am was a 
sovereign independent State and 
had nO relations with the rest of 
India. Therefore the aim of the 
Lachit is to make Assam free from 
the traitor India and drive out all 
traitors, exploiters, .dulter., black-
marketeers Indian for whose 
exilltence the Assamese people are 
.u1fering and not beneftted at all. 

We have linked up our cauae 
with the underground Nag .. help-
ing each other Ed sharing 
Identical views. 

Our slogans are as follows: 1 
Quit Assam .. 2. Stop exploitation. 
3. Assam is not a colony for India 
aDd. Indians. 4. Assam for Asaa-
mese (Assamese including tribals 
of Assam) 5. Declare Assam's in-
dependence, 6. Long Live Lachlt 
Sena." (sic) . 

:~~~~ t t I it~~ 

~ t~~~ . ~ :t~ 

it ;;r;{q'{t, 1 9 6 7 it ~~ rorr 'fT f.f; 
~~~~~ ~it~. 

~ ~ 'It I fiI;T ~ '!tIT F<.; 
~ ~ I ~ ~i  ~ ~ q ;;rt 1IiT1T 
it ~ ~ ~~ itm ~ Ai ~ r.rr

~~ il<:r <Itt ~~ 
~t I ~ m ~i ~i i  

~ "" ;;mrr t I ~ ~ q'\'( 

..m.w ~ it; ~ ~ ;mvr 
~ :;it mr., t\' S ~ 'I\'f <:fJ t 
:nr ~ ~ ~ o  ~ Ai ~~ 'I<lllf 

~ it '11IT t I ~ ~ m~ 
i i ~~t~~ ~ i  

m ~~it ~~.m:it~ 

~~Ai~~~~  

It ~ ~ pr u ~ tIl;;rt qif ~  

1Il ~ ~ ~ ~ W'rf 'Ir.f If'( ~  

~~  

MR. SPEAKER: You have read the 
whole thing. There is no oeed left 
now tor laying it on the Table. 

SHRI Y. B. CHAVAN: All far as 
thia question is concerned I can say 
that the general conclitioD.II and the 
background of the problem of reor-
ganIsation had already lIMa known 
and we hlld discussions 011. lIODI.e of 
these problems with the AAiIl8JD. Gov-
ernment. With r~d to thY parti-
cular quGlltion. I should say that this 
was one of the major questiooll which 
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I discussed with some of the local ofti-
cera of the Assam Government. In 
the light of the information that they 
had, their assessment was that on the 
24th and 25th there would be an orga-
nised attempt to dishonour the natio-
nal flag when the parade was being 
held. They had made all the arrange-
ments to aVoid the situation and they 
successfully avoided that situation 
developing. 

SHRl HEM BARUA (Mangaldai): 
Do not try to throw dust Into our eyes. 
The national flag was pulled down 
from the police station in Gauhati. 

SHRI Y. B. eHA VAN: Please listen 
tn me; I am not throwing dust in your 
eyes; there is no dust with me and 
you have very good eyes. Their.assess-
ment was that they would dishonour 
the national flag in the parade ground 
when the parade was held .. (Inter-
ruption.) Whether that assessment 
was right or wrong was a different 
matter. I am teIling you a different 
facts, without my comment. 

That WIIS, that the local ofticera told 
me that their assessment was, in view 
of the announcement that they had 
done--

Ilft ,flf ~  :  W ~ ~ 

ij; ~ fq-qf1T l¢T fufIi f'q;;ft-~ 

~ ? 
Ilft ~ ,TI{ ~~: ~ 

~~~ rtt~~~ I 

I _ .aying that this was the informa-
tion that they had and they had ex-
pected that in view of the announce-
ment that they had made the previOWI 
evening they would dishonour the 
National Flag when it was ceremoni_ 
ollllly homed on the Parade Ground. 
That was there, and the students in 
large numbel'S had collect-
ed around the Parade Ground itllelf. 
Th-'ore, they certainly a voided the 
. ftlcldent; them is no doubt about ft. 
BIlt after the students formed the pro-
eesaien and when It W8II joined by a 
large nlll!n her or other peOple, what 
ta~ was not anticipated by tIn!m. 
Whether that ~ good or lIad, wfae 

or not, I am not going into it; I  _ 
not eiving any commentary on that.. 
But about this particular incident. 
naturally, the Government of 1Ddia· 
had no occasion to receive any infor-
mation. 

't') f"Ii ~ If:1I"llq (~) 
lrtt :;;rr;rrnt ~ ~ fit; 'mmlf if ~ 
\'IN ij; ~ ~ ~  W-
~ t~ ~ r. t ~ 3fT ~ 
~ ~tm If& ~..n rr~ 

~ fit; ;;;r if q ~ .-iItiT l\'il "Irof 
~~~ ~  ~~ 

~~i i~i i~ I ~i i  

I'RJ smR ~ « l:Il ~ ...w 
W fit; ~ ~~  'fIiIf.I; W ~ 

«orr ij; ~ if ~ 'liT ~ ~ I .n 
If& ~ ~ fit; ~ ~~~ ~ ~ 
~ i ~~w t it ~ 

w !I'm: ~ ~~ ~ ~ 

~: rr~~.m:~ ti ~ 

it~~~ i  ~ n:: i i  

~ if w wm ij; tffi:e;: ~ tro: 
ir fit; ~  ~ ~ 'Iff1T ..00,' 
"1I"rof, 'ff1T ;mit .. I ~ 1ft ~ it 

~ ~ ~ ~ I ~ 'n:: f.;rwIT 

~ gt ~  ~ if Itlf' lffimr ¢-f 1ft 
~~ ~~~  w~ 
if !flIT ~ ~ ~ 1fiT ~ ~
~~~~  ~ 

if If& ~~ l¢T ~ ~ ~ wit , 
~it~~~mm~  

lflIT ~ 1fiT ~ ~ ~ 11i t fit; 'mmlf 
iii ~ ~ lIlT W if ~ ~  ~ iii 
~ 1ft ~ lIiT ~  ~ 'n:: 

~ ~ t i ~ m ~ f, m;;r 1ft 
~ l\'il ~ ~ ;n ~ ~ Ai ~ 'Iff1T ~ 
ffi ~ l\'il '¥ f<:m ~ ~ 1fR 
m ~  

SHRI Y. B. CHAVAN: I muA, &at 
of aU repudiate the clw1Ie made 
aplnst my hon. coUeacue. Stari Fakh-
nldclin Ahmed. It is an a o ut~ 

unfoundeu alleptiOD. 
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~ f'i1' "IA ~  ~ 

m ~ <iItff ~ if11IR;rn ~ 'IT 
~ t ~ ~ ~ :~ 

~t  ~~~~ i  

~~m~i t i t  

SHRI Y. B. CHAVAN: The question 
of infiltrators in Assam is a separate 
,question. I do not think: it has any-
thing to do with this. Lachet Sena 
'certainly is a mYSterious, underground 
organisation. As to whether it is func-
tioning there and inftuencing the peo-
ple'!; attitude there, certainly same 
information is being collected about 
that. But I cannot say, with any 
sense of guarantee, that there may 
not be any Muslim involved in it, un-
less I have information about it. 

( ~m .~: m~ 

~ ~ i!>l" mIT lfIWr if tJit it ? 

SHRI HEM BARUA: Please do not 
try to give it a communal turn. 

SHRI Y. B. CHAVAN: That is what 
I said-it is a bad thing; that is what 
I was saying. It would be a very 
wrong thing to give any communal 
colour to the>se matters. Therefore, let 
us not add to the difficulties which 
already exist. It would be very wrong 
to give colour as a Hindu-Muslim 
problem, because, already there is "-
background of communal feeling in 
this country, and let us not add fuel 
to the :fire again in this matter. 

So far as the enquiry is concemed-
he said about the enquiry-if the en-
''Qulry produces any results, throwing 
,any doubt against anybody including 
of course MInisters, naturally, we wiD 
'have to take action. 

'IT 1'41'.. ~.. : ~  iro 
~ ti ~t I in: ~ . r~ 

~ rorr fJ1IT t I 
SHRI BAL RAJ MADHOK rose-

MR. SPEAKER: Order, order. I 
want to say one thing. These are se-
rious matters which have occurred. 
Naturally, everybody and everyone is 
exicted. I have got a number of ad-
journment motions and half-hour dis-
cussions and one hour discussions and 
all that. We will have to meet for three 
months and one by one, slowly, we 
can discuss everything and the oppor-
tunity will be there. Some impor-
tant matters must be discussed on the 
floor of the House; that cannot be 
avoide'd, and we will take the chance 
to discuss most of the important 
problems on the floor of the House. 

We are going to discuss the President's 
Address for 5 days. Anybody could 
give an amendment stressing any 
particular point. After the discussion 
on the President's Address, the BUBi-
ness Advisory Committee will meet 
sgl.'in and I will also meet those hon. 
members who want to talk to me. 
Then if necessary we can have 2 hour 
discussions or 1 hour discussions and 
10 on. But within 1 or 2 days it will 
not be possible to dispose of all the 
Items. I have a suggestion. Today 
the Business Advmory Committee is 
meeting at 4 o'clock. There we can 
discuss which subjects should be given 
priority and which OlIn be postponed 
to next week. Let us not raise the 
points here immediately because I am 
not able to allllWer all of them. Instead 
of raising them here, I suggest that 
they can be raised in the Business 
Advisory Committee meeting this 
evening. Whether they are Congress 
members or opposition members, they 
can rame those points at that meeting. 
I am not trying to prevent anybody 
from ra~ n  anything. It Is the privi-
lege of thp han. members to bring any 
matter to the notice of the House and 
discuss It here, But they should be 
discussed one by 0BfI. . . 
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SHRl BAL RAJ MADHOK: I have 
sent word to you to allow a two-hour 
discussion on this subject. The ue~

tion that has been posed is not so 
simple. 

MR. SPEAKER: We can have a dis-
cussion. But I will not allow the 
Hame Minister to answer any question 
now. He can safely ~o now. 

SHRl BAL RAJ MADHOK: It is a 
matter which concerns the whole coun-
try and an earliest opportunity should 
be given to discuss it. 

~ ~ (;lfi ;;rot .. ~ ti : ~ IT1'f 'liT 

~ ~ ~: TilfT ~ I ~r ~ 

~ .r~mit~  

'Rr lfflt rn: ~ SAm: ~ ~ \'1lllt!; 
~i ~~i t~~~~ 

~~.. .  

''It ~ f""lf : wm ~  ~ 

mq ..". ~ R'RRf ;f.T ~ W ~ f.I; 

~ srnncr ~ ~ miT ~  

~ ~ T<r it ~ ~ It'" ~ m it 
~ WI' ffi mti ~ ~ T<r ~ m 
it~imn~~~ ~ m ... 
SHRI NATH PAl: I do not think it 
was very fair on the part of Mr. 
Chavan to take shelter under your re-
mark that he can safely go. This is 
total discourtesy of the highest type. 
I must lodge my protest a~nst thls. 

SHRIMATI SUCHETA KRIPALANI 
(Gonda): You did not aIlow me to put 
a question, but I find every day you 
are allowing opposition members to 
put questions. 

MR. SPEAKER: She wanted to ask 
a question on the Call Attention. She 
has been in this House for so long. 
Have I allowed any hon. member 
whose name is not in the list to put 
a question? 

SHRIMATI SUCHETA KRIPALANI: 
Opposition people are always called. 

MR. SPEAKER: In that case, the 
Speaker win answer, not the minister. 
Even a senior member like her will 
not get a chance jf her name is Dot 
there. 

SHRl P. VENKATASUBBAIAH 
(Nandyal): Mr. Hem Barua's name is 
not there in the list. She is pointing 
out that. 

MR. SPEAKER: When a minister is 
on his legs, .it anybody interrupt&, 
he need not answer that. 

SHRIMATl SUCHETA KRIPALANI: 
I do not want to raise it here. I do not 
want to tight on that issue. I QDly 
want to point out that it is always 
happening, that we are never allowed 
to put a question whereas they are 
allowed to go outside the rule and put 
questions. 

MR. SPEAKER: Interruptions are· 
not allowed by the Speaker. Inter-
ruptions are taking place and .it a Mi-
nister cares to answer them the Speak-
ker cannot come in the way. You too 
can interrupt if you so desire. The· 
Speaker's permission is not there, whe-
ther it be Shri Hem Baroa or Shri-
mati Sucheta Kripa]a.ni. If any hon. 
Member gets up and interrupts the 
Speaker is helpless. If a Minister cares 
to answer that I do not know how I 
can control him. 

SHRI HEM BARUA: ::ill", 1 want 10 
make a personal explanation. My 
name has been unnecessarily brought 
in and you have also been slandered. 
The thing is this.. You did not allow 
me to put a question. I did Dot also 
put a question. I only interrupted 
where I felt very strongly. When I 
knew that the National Flag was pull-
ed down frOm a police station in 
Gauhati I pointed that out. 

SHRI RANDHIR SINGH (Rohtak): 
Sir, when we Say something it becoml!ll 
an interruption and when they saY 
something it becomes a valid point. 

MR. SPEAKER: This side also in-
terrupts. When some hon. Member is 
talking somebody from this side or 
that side raises something. This. is 
always happening. But on a Calline 
Attention Notice no other hon. Mem-
ber is allowed to put a question. Inter-
ruptiOI\l3 and questions are the diffe-
rent things. The moment you allow 
a question there is a preamble for 
fifteen minutes and then the questiOft. 
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.is put. But interruption is a different 
thing. Let us now get on to the 
>business. 

~~: ~m~~ 
m ~ ~ ~ IIfI" fit; m'f if ~ 
~~ ti i~ ~ 

.~mi tm~~  

.~ ~ m ~ I it m ~ ~ 
~~ i it ~~ 

11ft ~ qfu-tit ~ q"(Irn ~ ~ fit; 
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MR. SPEAKER: I agree with the 
hon. Member. Last year, immediately 
after the President's Address, even 
. postponing the discussion on the Pre-
sident's Address, we took up a No-
~on i.dence Motion. Therefore, there 
18 no bar. The Government wanted 
it to be discussed immediately and we 
postponed the discussion on the Presi-
dent's Address to take up the No-
confidence Motion. All that I am 
aaying now is that the facility to dis-
CUBS all these points in the discU88lon 
on the Presidents Address is there. 

SHRI NATH PAl: Sir, I really wish 
:70U had heard me &:Ilcarlier because 

I was not going to challenge the 
guidance you gave to the House as to 
the most suitable method of drawing 
attentiOn to the burning issues before 
the country, We readily accept your 
method that we can sit together aDd 
decide on the course of action. 

My i>oint of order was a genuine 
l"oint of order. I have never raised a 
110int of order which you hIilve disal-
.Iowed. 4 point of order is to be railied 
immediately when the issue is before 
the House. Shri Chavan made an ad-
mission which gives rise to my point 
of order. His statement was that there 
was complete failure of administratiOn 
in Assam. You ought to have allowed 
me immediately to raise my point of 
order. I wanted to know whether this 
was a conclusion which Shri Chavan 
reached or whether it was a report 
given by the Governor of Assam, iluIt 
the administration h'ad failed. If \he 
administration had failed it was the 
first duty of the GoVE'rnment of lJldia 
to dismiss the State Government and 
lmpose the Presidents Rule. After 
that, Mr. Speaker, after not allowiag 
me to l'aise my point of order then, I 
am very sorry, you who are the guar-
dian of the House, wanted to throw a 
blanket cover on the e ecuti ~ which 
had admitted its failure. When once 
Shri Chagla made a tempoI'ary admis-
sion and said: "Yes we have made 
a mistake", immediat~ y your prede-
cessor said that there was 'a case fer 
admission of the adjournment motion. 
The moment Shri ChavBn admitted 
not only failure but complete failure 
of the administration, two pertinent 
questions arose which you have to 
L"all him back and ask him to repl.v 
today. If there was a complete failure 
of administration, what did the Goy-
ernment of India adVise the Governor 
aDd what was the Governor's repOrt? 
It is because there is an 'admission of 
the failure which caused for the in-
tervention of the Central Government. 
If the Central Government did Dot 
intervene, the Central Government is 
guilty. I think, this is a very vaUd 
llf'int of order. Mr. Chavan should l:e 
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sUlDJllOlled back to the House and be 
m'ade to answer the question. What 
has the Government of India done? 

SHRl P. VENKATASUBBAlAH: 
Sir, 1 was BUbmittin,g to you with re-
gard to the disrespect shown to the 
President while he was performing a 
constitutional duty of addressing the 
both Houses of Parliament. I would 
like to recall to you and to the Mem-
bers of this House that last time, when 
there was a walk-out by some. han. 
Members, Shri Jaipal Singh raised the 
matter in the House. A Committee 
was appointed to go into' this matter 
and the recommendations of the Com-
mittee were submitted to Parliament 
and the Members were reprimanded 
for oblltructing the President from 
performing his constitutional duty. I 
want to bring it to your notice !and I 
would request you to take necessary 
action against such Members who 
haft shown disrespect to the -Presi-
dent while he was performiD, a CODll-
titutional duty. 

MR. SPEAKER: I have heard him. 
Tbe Business Adviaory Committee is 
meeting at 4 o'Clock today. I am not 
giving any ruling now. I do not want 
to give it off-hand. I would like to 
see what they said and all that 
I cannot say oIf-hand what I can do. 
I dO not know which Committee was 
appointed and what report was sub-
mitted and all that. Without going 
into the de.us, I cannot say anything 
o1f-hand now. 'lbat also will be 
looted into. Shall we go to the next 
item now? Dr. Trigun.a Sen. 

DR. KAHNI SINGH (Ditaner): Sir, 
we have given a notice of adjourmnent 
motion .... 

MR. SPEAKER: It is all that we 
were discussing. The hon. Member was 
not here. 

DR. !CARNI SINGH: I was sittinl 
here. t..' 

MR. SPEAKER: I was speaking to 
the bon. Members only about adjourn-
ment motions and other motions. 

. DR. KARNl SINGH: My adjourn-
ment motion is on the Rajasthan Ca-
nal .... 

MR. SPEAKER: You cannot rai8e it 
here. ' 

DR. KARNI SINH: I must be heald.. 
I have given • notice of adjournment 
motion ..•• 

MR. SPEAKER: You cannot raise it 
here. 

DR. KARNI SINGH: KIndly give UII 
reasons. 

MR. SPEAKER: I do not give rea-
sons on the floor of the House. 

DR. KARNI SINGH: May I draw 
your attention to Rule 60? 

MIl. SPEAKER: There are lwD-
dreds of notices given. I am not pre-
pared to hear you here. If you have 
something to explain Why Rajasthan 
Canal should be taken up as an 
adjournment motion, you can explain 
it to me in my chamber. 

DR. KARNI SINGH: Un4r Rule 00 .. 

MR. SPEAKER: Whatever may be 
the rule. You explain it to me in lD7 
chamber, not here. I cannot stop alI 
the business of the House and ~ 
all the adjolU'llJllent motions here. 

DR K.ARNI SINGH: There is no re-
fel'ence to any ~ er in Ruie 60. 

SHRI NATH PAl: The Home JIIinis-
ter is here now. You may direct him 
to answer that question. 

SHRI RANGA: So many points are 
being raised and you are making 80 

many observatioDli and we are witnea. 
sing all that. To say whatever may be 
the rule, you come to my chamber, is 
not just the right thing. 

MR. SPEAKER: Hundreds of Memb-
ers have given notices of various __ 
tions. If all the people get up and say 
what they want to say, how will 7011 
deal with itT 
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SHRI RANGA: I want to cooperate 
with you. I do not want there should 
be any more trouble than what you 
are getting now from us. At tile 
same time kindly be patient with 
us .... 

MR. SPEAKER: You saw Mr. Nath 
Pai spoke, Mr. Madhu Limaye spoke, 
Kr. Madhok spoke and then Mr. Ven-
katasubbai'ah, as a counter balance, 
spoke from that side, only one Mem-
ber from there and still you say that. 

SHRI RANGA: You are right in say-
ing that you cannot give your ruling 
here and now. But kindly do not 
make all these remarks in an omni-
bus manner. If we do not rm.e our 
objections, it would mean it is all 
wrong and if we raise objections it ill 
disrespect to you .. 

MR. SPEAKER: They have raised 
all their objectiollll. 

DR KARNI SINGH: Rule 60. 

"Provided that where the Spea-
ker has refused his cOnsent under 
rule 56 or is of opinion that the 
matter proposed to be discusaed is 
not in order, he may, if he thinD 
it necessary, read the notice of 
motion and state the reasons for 
refw.ing consent or holding the 
motion as being not in order." 

MR. SPEAKER: Will the hon. Kem-
ber explain to me as to where it • 
stated that I should give it in the 
House? 

DR. KARNI SINGH: You said that 
I have to see you only in the Cham-
ber .. 

MR. SPEAKER: If there are hun-
dred ~ons .... 

DR. KARNI SINGH: For disallowing 
you have to give the re'8Sons .. 

MR. SPEAKER: But not on the ftoOr 
of the House. 

DR. KARNI SINGH: 
there. 

Rule 80 is 

MR. sPEAKER: Where does Rule 110 
lIllY that I should do it on the floor of 
the House? 

SHRI RANGA: Let me come to my 
point. Here is this Adjournment Mo-
tion in refard to Assam. This is a 
'Yf!r7 important matter. It is not mere-
q a matter of ventilating the griev-
ance or anything like tWo . 

DR. KARNI SINGH: Will you kindly 
MR. SPEAKER: Will he kindly permit me to explath why I hue 1'Bi-

sH down? Here it is a canal matter. _ sed it? 
J will hear him also. 

SHRI RANGA: Do you want me to 
sit down? 

)(R. SPEAKER: I will listen to him 
also, 

DR. KARNI SINGH: I have given 
notice of an Adjournment Motion and 
there is a reason for it. The Rs. 200 
erores project has been cut halt way, 
This is our very life line. So, there 
u a reason for my Adjournment Mo· 
tion. In the last 16 years, thiw ill the 
enly Adjournment Motion that I have 
_yen. 

'KR. SPEAKER: Whet is the rule 
which he was quoting? 

MR. SPEAKER: No, no. 

DR. KARNI SINGH: Due to the im-
portance of the project, I request you 
to do it ... 

MR. SPEAKER: No, no. 
SHRI HEM BARUA: You haft the 

power. 

MR. sPEAKER: But I have not 
given permission. 

DR. KARNI SINGH: One-third of 
the people are being retrenched. • 
lakh acres in the desert are hein, cut 
by one stroke. 

MR. SPEAKER: Mr. Ranga. 
SHRl RANGA: On the questiOl1 of 

Assam, even On the admission made by 
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t.he Home Minister, there is a suffi-
cient CII!Ie for the House to censure the 
Government and that is why. tpis 
A4j0umment Motion has been thought 
of. Quite a number of people from 
dl&erent Parties  have liven notice. of 
that and yOU have been good enough 
not to dismiss them; you have onl¥ 
made an appeal. This matter i.e., 
Asaam. is of such a national. Impor. 
tance that I would urge upon you the 
need tor allowing a special discussion. 

lIB. SPEAKER: Now, papers to be 
laid on the Table. 

lz.sJ Ills. 

~ LAID ON THE TABLE 

r.Jab Local AuthoriUes (Aided 
Schools) Buyana Ameadment 

Ad, 1967 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
(SHRI BHAGWAT JHA AZAD): 
On bebalf of Dr. Triguna Sen, I 
be, to lay on the Ta:ble a copy of 
the Punjab Local Authorities (Aided 
SJchooIs) Haryana Amendment Act, 
1987 (President's Act '1':0. 6 ot 1967) 
publt.hed in Gazette of India, dated 
the 30th December, lte't, under sub-
~  (3) of section 3 of the Hara· 
VIlll8 Mate Legislature (Delegation of 
Powers) Act, 1967. [Placed ttl Lib-

rUII. See No. LT·2/68]. 

TIle Eqort of BIcycles (Quality Con· 
fIIiIl' qd, 1JupeeU0II) Bales, 1967, a&e. 

TID: DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHI); SHAFI QURESHI): On 
behalf of> Shri Dinesh Singh. I be, 
to lay on the Table a copy each of 
'the toDowing Notifications under 
sub-lMIOtion (3) of section 17 of the 
BEport (Quality Control and Inspec-
tion,) Rules. 1964: 

(1) The Export of Bicyclt!ll 
(Quality Control and Inspec-
tion) Rules, 1967. published 
in Notification No, s.0. 435'1 
ill Gazette of India d .. ted the 
3th December, 1967. 

:iOflR. (Ai) LSD-II. 

(2) The Eli(port of steel TruDka 
(In.spection) Rules, 1967, 
published in Noti1lcati.oo No, 
S.O. 4455, in Gazette ot India 
dated the 14th December, 
1967. 

(3) The Export of Expanded 
Metal Steel Sheets (Inspec-
tion) Rules, 1967, published 
in Notification No. S.O. 4575 
in Gazette of India dated· the 
Il1th December, 1967. 

[Placed in Library. See No. LT-3! 
68]. 

The Malle (stay of Eviction Proceed.-
lap) BecuJaUon (AmeIIdmea& 

0nIinaDce. 196'7, ete. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUDHAG 
SINGH): I beg to lay on the Table 
a copy each of the following Ordin-
ances, under provisions of article 123 
(2)  (8) of the Constiwtion:..,.... 

(1) The Mahe (Stay Of Eviction 
Proceedings) Resolution 
(Amendment) Ordinance. 
1967 (No. 9 of 1967) promul-
gated by the President OIl 

the 30th December, 196"1. 

[Placed in Library. See No. 
LT-2/68]. 

(2) The Delhi Municipal Cor-
poration (Amendment) Or-
dina,nce, 1968 (No. 1 of 1988) 
promulgated by the Presi-
dent on the 3rd February, 1988 
[Placed in Library. See No. 
LT-4168]. 

(3) The Jammq and Kashmir 
Representation of the People 
(Supplementary) Ordinance, 
1968 (No. 2 of 1968) promul-
gated by -the President on 
the 9th February, 1968. 
[Placed in Libra71l. See No. 
LT-4I68]. 

Noutlcstloas UDder Navy Ae&, 1957 

THE MINISTER OF ~  

(SHRI SWARAN SINGH): I beg to 
. re-Iay on the Table a copy each of 

). . c. w.~~~ t  « 
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the following Notifications under sec-
tion 185 of the Navy Act, 1957:-

(1) The Naval Ceremonial Con-
ditions of Service and MiI-
cellaneous (~i t  Amend-
ment) Regulation, 1967, pub-
lished in Notification No. 
S.R.O. 25-E in Gazette of 
India dated the 16th Novem-
ber, 1967. [Placed in LibraT1/. 
See No. LT-1756/67.1 

(2) The Naval Ceremonial Con-
ditions of Service and Mis-
cellaneoll8 (S~ .Amend-
ment) RelUlation, 1967 pub-
lished in Notiflcation No. 
8.R.0. 362 in Gazette of India 
dated the 25th N<m!mber. 
1967. [Placed in Library. See 
No. LT-197f/67]. 

CertIAeIl A_t. of tile DeIhl Dtrte-
IoIIaeBt Authority tor 1965-66, 

etc. 

THB DEPUTY MINISTER IN THE 
MINIS'l'RY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): On behalf of Shri Jacanath 
Reo, I beg to lay on the Table. 

(1) A copy Of the Certified Ac-
counts of the Delhi Develop.. 
ment AuthOrity for the year 
1965-66 together with the 
Audit Report thereon, under 
sub-section, (4) of section 
25 of the Delhi Development 
Act, 1957. [Placed in LibraT1/. 
See No. LT-5/68.1 

(2) A copy of the Ministers' Re-
sidences (Amendment) Rules, 
1967, published in Notifica-
tion No. G.B.R. 1801' m 
Gazette of India dated the 9th 
December, 1967, under BUb-
section (2) of section 11 of 
the Salaries and Allowances 
of Ministers Act, 1952. [Placed 
in Library. See No. LT-5/ 
tl8.] 

TIle Pujab Motor SPirIt (TaDUoa ., 
Sales) llaryaua AmeIldmeDt Ad, 

196'7, ete. 

TID: MINISTER 01' STATE IN 
THI: MINISTRY OF I'INANCE 
(SHRI K. c. PANT): I bel to Jay 
on the Table: 

c 

(1) A copy each of the followtq 
President's Acts under sub-
seeton (3) of section 3 of the 
Haryana State Legislature 
(Delegation of Powers) Act. 
1967:-

(i) The Punjab Motor SpIrit 
(Taxation of Sales) HlIl'-
yana Amendment Act, I1N17 
(President's Act No. 12 of 
1967) published in Gazette 
Of India dated the 30th 
December, 1967. 

(li) The Punjab General Sales 
Tax (Haryana Amendment 
and Validation) Act, l8II7 
(President's Act No. 14 of 
1967) published in Gaette 
of India dated the 30th 
December, 1967. 

[Pl4ced in LibraT1/. SM No. 
LT-6/68.1 

(2) A copy each of the following 
Notifications under section 38 
Of the Central Excise and Salt 
Act,I944:-

(i) The Central Excise (Twen-
ty-fourth Amendment) 
Rules, 1967, published in 
Notification No. G.s.R. l_ 
in Gazette of 'India dated 
the 16th December, 196'7. 

ell) The Central Excise (Twen-
ty-fifth Amendment) Rules, 
1967, published in Notiftc:a-
tion No. G.8.R. 1895 in 
Gazette of India dated the 
23rd December, IH'l. 

[Placed in Library. See No. 
LT-7/68.1 

(3) A copy of Notiftcatiou )lo. 
G.S.R. 96 published in Gazehe 
of India dated tbe 12th Jan-
uary, 1968, extending ahe 
Medical and Toilet Prepara-
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tions (Excise Duties) Rules, 
1967 to the Union Territory 
of Dadra and Nagar Haveli, 
under sub-section (4) of 
section 19 of the Medicinal 
and Toilet Preparations (Ex-
cise Duties) Act, 1955. [Pla-
ced in Library, See No. LT-
8/68.] 

(4) A copy of the Ta::. Credit 
Certificate (Excise Duty on 
Excess Clearance) Amend-
ment Scheme, 1968 puhliBhed 
in Notification No. G.S.R. 80 
in Gazette of India dated the 
13th January, 1968, under 
section 280-E of the Income-
13th January, 1968, under 
Tary, See No. LT-9/68.] 

(8) A copy each of the followiDg 
Notifications under sectkm 
159 of the Customs Act, 
1962:-

(i) G.S.R. 1900 published ill 
in Gazette of India dated 
the 23rd December, 1118'1. 

(ll) G.S.R. 1922 published in 
Gazette of :mdia dated the 
30th December, 1967. 

(iii) G.S.R. 1923 published in 
Gazette of India dated the 
30th December, 1967. 

(iv) G.S.R. 1924 published in 
Gazette of India dated the 
30th December, 1967. 

(v) G.S.R. 1925 published in 
Gazette of India dated the 
30th December, 1967. 

(vi) G.S.R. 1935 published in 
Gazette of India dated the 
30th December, 1967. 

(vii) G.S.R. 1936 published' in 
Gazette of India dated the 
30th December, 1967. 

(viii) G.S. 1937, pl.lblished in 
Gazette of India dated the 
30th December, 1967. 

(ix) G.S.R. 1938 published in 
Gazette of India dated the 

30th December, 1967. 

(x) S.O. 4664 publiahed in 
Gazette of India dated the 
30th December, 1967. 

(xi) G.S.R. 22 published in 
Gazette of India dated the 
6th January, 1968. 

(xii) G.S.R. 23 published in 
Gazette of India dated the 
6th January, 1968. 

(xiii) G.S.R. 24 published in 
Gazette of India dated tire 
6th January, 1968. 

(xiv) G.S.R. 25 published iD 
Gazette of India dated the 
6th January, 1968. 

(xv) The Denatured Spirit (As-
certaining and Determin-
ing) Amendment Rules, 
1968, published in Notifica-
tion No. G.S.R. 83 in 
Gazette of India dated the 
13th January, 1968. 

(xvi) G.S.R. 180 published in 
Gazette of India dated the 
25th January, 1968. 

[Placed in Library, See No. LT-I0/ 
68.] 

(6) A copy ea!ill of the following 
Notifications under section 
159 of the Customs Act, 1962 
and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Cen1ral 
Excise Duties Export Draw-
back (General) SeVt!D.ty-
third Amendment Rules, 
1967, published in Notifica-
tion No. G.S.R. 1896 in 
Gazette of India dated t.he 
23rd December, 1967. 

(ii) The Customs and Central 
Excise Duties Export Draw-
back (General) SeVt!D.ty-
fifth Amendment Rul .. 
1967, published in Notiflea-
cation No. G.S.R. 189'1 in 
Gazette of India dated the 
23rd December, 1967. 

(iii) The Customs and Central 
Excise Duties Export Draw-
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back (General) Seventy-
sixth Amendment Rules, 
1967, published in NotIfica-
cation No. G.s.a 1898 in 
Gazette of India dated the 
23rd December, 1967. 

(iv) The CUBtoms and Central 
Excise Duties Export Draw-
back (General) Seventy-
seventh Amendment Rules, 
1967, published in Notifica-
cation No. G.s.a 1899 in 
Gazette of India dated the 
23rd December, 1967. 

(v) The Customs and Central 
Excise Duties Export Draw-
back (General) First 
Amendment Rules, 1968, 
published in Notification 
No. G.s.a 18 in Gazette 
of India dated the 6th 
January, 1968. 

(vi) The Customs and Central 
Excise Duties Export Draw-
back (General) SecOnd 
Amendment Rules, 1968, 
published in Notification 
No. G.S.R. 19 in Gazette 
of India dated the 6th 
January, 1968. 

(vii) The Customs and Central 
Excise Duties Export Draw-
back (General) Third 
Amendment Rules, 1968, 
published in Notiflcation 
No. G.s.a 20 in Gazette 
of India dated the 6th 
January, 1968. 

(viii) The Customs and Central 
Excise Duties Export Draw-
back (General) Fourth 
Amendment Rules, 1968, 
published in Notification 
No. G.S.R. 21 in Gazette 
of India dated the 6th 
January, 1968. 

(ix) The CUBtOlIls and Central 
Excise Duties Export Draw-

back (General) Fifth 
Amendment Rules, 1968, 
published in Notification 
No. G.s.a 81 in Gazette 
of India dated the 13th 
January, 1968. 

(x) The Customs and Central 
"Excise Duties Export 
Drawback (General) Sixth 
Amendment Rules, 1968, 
published in Notification No. 
G.s.R. 138 in Gazette of 
IDdfa dated the 20th January 
1968. 

(xi) The Customs and Central 
Excise Duties Export 

Drawback (General) Seventh 
Amendment Rules, 1968, 
published in Notification No. 
G.S.R. 139 in Gazette of 
India dated the 2.oth January, 
1968. 

(xii) The Customs and Central 
Excise Duties Export 
Drawback (General) Eighth 
Amendment Rules, 1968, 
published in Notification No. 
G.S.R. 174 in Gazette of 
India dated the 2.'7th January, 
1968. 

(xiii) The Customs and General 
Excise Duties Export 
Drawback (General) Ninth 
Amendment Rules, 1968, 
published in Notification No. 
G.S.R. 175 in Gazette of 
India dated the 2.'7th Jan-
uary, 1968. 

[Placed in Libro11l. See No. LT-
11/68.] 

(7) A cgpy of the Emergency 
Risks (Goods) Insurance 
(Fourth Amendment) Scheme, 
1967, published in Noti1leation 
No. 8.0. 4613 in Gazette of 
India dated the 30th DecE!lll-
ber, 1967, under sub-section 
(6) of section 5 of the 1!lmer-
eency Risks (Goods) Insur-
ance Act, 1962. 
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(8) A COpy of the Emergency 
Risks (Factories) lnBurance 
(Fourth Amendment) 
Scheme, 1967, published in 
Notification No. s.0. 4614 in 
Gazette of India dated the 
30th December, 1967, under 
sub-section (7) of section 3 
of the Emergency Risks (Fac-
tories) Insurance Act 1962. 

[Placed in Library, See No.' LT-ll/ 
~ .  

AJuuIaI Report of the Coal Board for 
~  

mE DEPUTY MINISTER IN THE 
MINlSTRY OF STEEL, MINES AND 
METALS (SHRil RAM SEWAK): 
On behalf of Shri P. C. Sethi, I beg 
to lay on the Table a oapy of the 
AnnuaJ. Report of the Coal Board, 
Calcutta, for the ;rear ~  (in the 
EngJ.isi/j 'Versions). [Placed in .Lib-
raTl/. See No. LT-12/68.] 

Prestdeu1's ProdlImaUon I'HCIkiDg 
Proclamation of ~ . 

~.. i ~ ~ q mq-

Qt (,,' mn"m!f ~ ): tf5Im 

~  It ~ rnr fcm;r ~ 
~ 352 iii ~ (2) it; ~ 
(~) it; ~ 10 ar-mt, 1968 l'fil 
-m.'r ~ trt ~ ;tt ~ !ifu 
-U1IT ~ ~ ~~  ;;it ~ 10 

~  1968 it; 'i1"ror ~ ~ it 
~ ~ 'lfto ~o ~o 93 

'if ~ mr r tft ~ f1rri -rnl '3"R\' 
~~ ~~ (1) t' ~ 26 
~  1962 l'fil :orrtt ;tt <tr ~ 
'1AKf ;tt ~ ~ ~ 

~~  
tPlaced in Library, See No. LT-13/ 
'118.] 

NO'l'IFICATIONS 11NlIIlR FORWAJa) CON-

'l'RAC'rS (1b:GULATJONs) Aer, 1952, ETC. 

SHRI KOHD. SHAFI QURESHI: I 
beg to lay OIl the Table-

(1) A copy of the followiDc Noti· 
fications :iBSUed under section 
14 of the tonrard Ucmtracts 
(Regulation) Act, 1«11:-

III 8.0. 4fi YoU");,'*' in (kIAtte 

of India dated the l.th 
December, 1967. 

(ll) S.O. 4583 published in Gazette 
of India dated the 21st De-
cember, 1967. 

(iii) S.O. 4661 published in 
Gazette of India dated the 
28th December, 1967. 

LPlaced in Library See No. LT-I4/ 
68.] , 

(2) A copy of the Coffee (Sixth 
~endment) Rules, 1967, pub-
lished in Notification No. 
G;S.R. 1888 in Gazette of IBdia 
dated the 23rd December, 1967 
under sub-sectilHl (3) of"8eC-
lion ·48 of the . Coffee <Act, 
1942. [Placed iIt UlmIry,'8ee 
No. LT-15f68.] 

(3) A copy of the Carda-
mom (Amendment) Rules, 
1168, published in Noti-
cation No. G.S.R. U8 
in G1IZette of India dated the 
20th . January, 1968, under 

SUb.sectiOll (3) of section 33 
of the Cardamem Act, 1965. 
[Placed in LibraTl/, See No. 
LT-16/68.] 

(4) A copy of the half-yearly Re-
port on the activities of the 
Coir Board and the working 
of the Coir Industry Act, 
1953, for the period from the 
1st April, 1967 to.JOth Sep-
tember, 1967, under sub-sec-
tion (1) of section 19 of the 
Coir Industry Act, lass. 
[Placed in Library, See No. 
LT-17/t68.] 

1%.54 Jan.. 

PRESIDENT'S ASSENT TO BILLS 

SECRETARY: Sir, I lay on the Table 
following six Bills passed by the 
Houses of Parliament during the last 
Session and IIIIsented to by tbe Presi-
dent since a report was last made to 
the House \,11 the lard December, 
1967:-

(l) The Haryana State Legisla-
ture (Delegation of· Powera) 
Bill, 1967. 

(2) The IndlanTarift (Ammd-
mel'lt) Bill, 1967. 
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(3) The Appropriation (No.3) 

Bill, 1967. 

(4) The Appropriation (No.4) 
Bill, 1967. 

(5) The Manipur Appropriation 
Bill, 1967. 

(6) The Haryana Appropriation 
Bill, 1967. 

2. Sir, I lay on the Table copies, 
duly authenticated by the Sec:retIry 
at Rajya Sabha, of the following four 
Bills passed by the Houses of Parlia-
ment during the last Sesaion and as-
sented to by the President since . a 
report was last made to the House on 
the 23rd December, 1967:-

(1) The Cotton Textile Com-
panics- (Management of 
Undertakings and Liquidation 
or Reconstruction) Bill, 1967. 

(2) The Essential Commodities 
(Second Amendment) Bill, 

1967. 
(3) The Unlawful Activities 

(Prevention) Bill, 1967. 
(4) The Official Languages 

(Amendment) Bill, 1967. 

12.55 hrs. 
RESIGNATION OF MEMBER 

(ShTi B. P. MandaI) 
MR. SPEAKER, I have to inform the 

House that Shri Mindhyeshwari Pr8Sad 
MandaI, an elected Member of Lok 
Sabha from Madhipura constituency 
of Bihar, has resigned bios seat in Lok 
Sabha with effect from . . . 

SHRI NATH PAl (Rajapur): You 
should also advise him to resign from 
the place which he has fraudulently 
occupied there . . . 

AN RON. MEMBER: With the help 
6f tIu> Congress. 

SHRI KANWAR LAL GUPTA 
(Delhi sadar): It is a shamful thing. 
He has violated the Constitution. 

MR. SPEAKER: . with effect 
from the 29th January, 19118. 

SHRI NATH PAl: I think you 
agree. 

MR. SPEAKER: What have I to do 
with that? I do not appoint or create 
Chief Minister\!. 

12.55l hrs. . 
CENTRAL INDUSTRIAi.. SECORlTY 

BILL 
(I) RePGl1 III Jolnt Committee 

SHRI N. C. CHATTERJEE 
(Burdwan) : I beg to lay on 
the Table a CClPY of tihe Report 
of the Joint Committee on the 
Bill to provide for the constitution 
and regulation of a Force called the 
Central Industrial Security Force tor 
the better protection and security of 
certain industrial undertakings. 
(11) Evidence before Joint CommIttee 

SHRI N. C. CHA'I"l'ERJEE: I beg to 
lay on the Table a copy of the evi-
dence given before the Joint Com-
mittee on the Bill to provide for the 
constitution and regulation of a Force 
called the Central Industrial Security 
Force for the 'better protection and 
security of certain industrial under-
takings. 

11.56 hrs. 

CONSTITUTION (AMENDMENT) 
BILL 

(by ShTi Nath Pili) 
Extension III time for presentation et 

Report of Jolnt CoIIIIDHtee 
SHRI KHADILKAR (Khed): I beg 

to move: 

"That the time appointed for the 
presentation of the Report of the 
Joint Committee on the Bill fur-
ther to amend the Constitution of 
India, be further extended up to 
the first day of the next session." 
MR. SPEAKER: Motion moved: 

''That the time appointed tor the 
presentation of the Report of the 
Joint Committee on the Bm fur-
ther to amend the Constitution of 
India, be further extended up to 
the first day of the next session." 
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SHRI RANGA (Srlkakulam): In 
1I1e light of the disc:u!sJon that &oak 
place on that Bill, as you would re-
member, it is not IIUdl a ~ 
Bill, but it is a very oontrovenlal 
Bill and it raises very important 
iswuee. 

MR. SPEAKER.: Anyway, he does 
Bot object to grant exteDaion Of time. 

The question is: 

''That the time appt)iIlted for the 
presentation of the Report at the 
Joint Committee on the Bill furIber 
to amend the Constitution of 
India, be further extended up to 
the first day of the next session. ... 

The motion Will adopted. 

lun 1m. 

STATEDNT R8. MISSING IAF 
AIRCRAn' 

THE MINISTER OF DEFBNCE 
(SBiBI SWARAN SINGH): Mr. 
Speaker, Sir, I regret to inform the 
House that an IA!'. tnJIIIport air-
craft is missing since 14M hours on 
?th February, 1968 on its WIlY from. 
Leh to ChandlCarh and 111 sWl un-
traced. '!be aJrcnft __ on a DOl'IBIl 
air maintenance sort5.e from aw.4i-

&arh to Leh. It took oft from Cllandi-
garh at 1356 hours with a complement 
Of silt aircrew and 92 passengera. '!'he 
six aircrew consisted of three Air 
Force O1Iif:en and three Other Ranb. 
Among the passengers, there were 
four Service Officers and one Civilian 
OfIicer. The remaining passe!IIer8 
were Army personnel or those at the 
Border Road Development Board. A 
list containing full details at all per-
sons involved in the incident hu al-
ready been released to the Press and 
tras also appeared in the newspapers. 

When the aircI'aft bad covered ap-
prozimately three-tourth at the dis-
tance to Leh, the Captain was iDfor-
med by the authorities at Leh airlIelcl 
that the weather over Leh was not 
favourable for the airttaft to Jaod, 
'Ihe Captain, therefore, decided to 
return to Cbandjgsrb. A little later 
the Captain informed the Ground 
Control that he was about '15 miles 
from Chandigarh. Thereafter there 
was no contact With the aircraft. 'lbe 
aircraft had approximately 21 hours of 
fuel left. When it was overdue to 
land, necessary search and rescue 
operations were initiated. An IAF 
aircraft was immediately deployed, for 
the purpose but it had to return to 
base due to bad weather. Again, on 
8th and 9th February, 1968 IAF air-
craft attempted to carry out 8I!&l'Ch 
but the search could not be carried 
out due to bad weather. Further 
aerial search OIl the 10th proved 
abortive due to poor visibility and bad 
weather. On the 11th and the 12+.h 
upto 1300 hours, aerial search has 
continued but unfortunately the miss-
ing aircraft has not yet been located. 
Bath the Civil and Army authorlties 
in the area have been alerted. As 
soon as weather permits, the R8rch 
operations both bY' air and ground 
would be intensJfied. 

The next-of-kin of all those who 
were on board the missing aircraft 
have been informed. In aecordaDce 
with the Air Force Rules, a Court of 
Inquiry presided over by a senior Air 
Force 0I'Ilc*' has been ordered. 'l'he 
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c.aUse and other details will be known 
'ttIIhen the proceedings of the Court of 
Inquiry are receiVed. 

The question of the grant of 1lnanciBl 
aBsistance to the dependents of . the 
missing penonne1 will be conai.dered 
in accordance with the rules. 

.n i .~ ~  ~): ~ 

~ i ~ ~ t~ ~ .... 
MR. Q"EAKER: No. That is not 
the practice. The House will now 
RaDd adjourned for lUJICh and meet 
8IIiDn at ~ P.M. 

13 hI'I. 

The Lok 800M adj0vme4 tor 14t1Ch 
till Fourleen of the Clock. 

The Lok 8abha -re-asfembled a1tef" 
~ at five minutes past Founeen of 

the Cloek. 

[iI4R. DIlPUTY-SPEAKEII in the Chai,.] 

RE. LUNCH ROUR 
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Boundarie.) Bill 
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~~it~~ r :~ mit~ 

1RWI m~~ it ~ A~ 
. \!RIl ~~ ~ 12 ~ ~ 6 Q 
~m~  

'5(' ~ t  • ("'f) : ~ 
~ l/R'l'f fif;Irr 'JfN ~ ~ ';;;;lr 
~~ i  . 
MR.. DEPUTY SPEAKER' Tbele is 
the Business Advisory Commi1tee 
meeting at 4 P.M. tnday. I suggest that 
members who hRVe IOmetbiDg to lIay 
regarding the lunch hour and ·.the 
quorum question may appear before 
the Committee an4 convey their vitfWs. 
I will '3lso do it. I see there are aome 
difficulties. So, all the matter. will be 
considered by the CommIttee. 

11ft 1110 ~o ftrInq : .·ftiIi 
mq <IV It {If #Pit ~ ~ ~ 
ij;r ~ ~ ~ lIlT m t I 
THE MINISTER OF STEEL, IIIlOlS 
AND METALS (DR. CHANNA 
REDDY): One more alternative may 
be considered, 2 to B P.M. 

MR. DEPUTY -SPEAKER: I will 
paIlS OD your suggestion. 

11.97 1us. 
BmAR AND UTTAR PRADESH 
-(ALTERATION OF BOUNDARIES) 

BILL-contd. 
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MR.. DEPUTY -SPEAKER: Motion 
made: 

"That the Bill to proride fDr 
the alteration of boImdaries of 

non &/ Bouradalia) DiU 

the States of Bihar and Uttar 
Pradesh IIIId for matters oonnect-
ed therewith, be taken into CODIi-
deration .. " 
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(8) Page 21, lines 9 and 10,-

after ''Diara Naubarar" omU "_H. 

~ Lakshmi RBi Madho RaimDiara 
Lakhmi Rai Madho Rai Chhap 
Dhanantar, Marwatla Nalbarar 
ItDd Chakki Diara Sultanpur com-
pletely in Uttar Pradesh. 

Bill 

(9) Page 22, liDe f,-

after "Darauli" msert "-". 

IfTiiT Doba Karwan, Karamha, Amar-
pur. Keontallia and Dumarhar 
Khurd completely in Bihar. 
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BiU 

;;mft ~ I it ~ ~ ~ mG1 'R'IT 
~ ~ f.t; ~ if; fu11: ~  '11: A1h: 
~i ~~~~ i ~ : 

tfIri;lc ~ f.m* ~ I ~ 
mlJ:o <ITo itm~~ ~~ I 

~  ~  ii; «T'f il ~i i  RW.4i' 'fT 

~ i ~ I 

SHRI D. c. SHARMA (Gurdupur): 
:Mr. Deputy-Speaker, I ICODgratu)ate 

my esteemed friend, Shri v. c. 
Shukla, for having brought forwari 
this Bill and for havmg put an eDIt. 
as far as possible, to 'll cantrovemy 
which has ~ going on for JII8DIr 
years. I think, Shri v. C. Shukla, 
deserves congratulations of an ... 
But when 1 was reamng through this 
Bill this morDin& I asked ~ 
whether I was living in VletDam or 
in lndia, whether it is a Bill to de-
marcate the boundlaries between Nortla 
NietDam and South Vietnam or a Bill 
to deman:a'le the boundaries behnIen 
Bihar and U.P. Bihar and U.P. are 
integral part of India. Wbeteftr 
Lachet Sell'll may saY. that they do 
not belong to Indla, that Assam is 

for the Assamese, that DO DOn-Asa-
meR has a right to live there, I thiDk, 
Bihar and U.P. are one i.Dtegral part 
of India like Madras or Kerala. There-
fore. to bring fol"W'31"d a Bill like thU 
in the parlisment shows that we haft 
become so pettyminded that we hue 
lost our IndisnDess. that we have la.t 
the sense of IlDity of this ~try  

that we have 10st the sense of intecrit:?" 
of this country and that the ParHa-
ment has to legislate about the bolm-
daries of one State and another State. 
I think. it is a very sad commentary 
upon the sense of unity that pervades 
thls country. For that reason, I f-' 
very unhappy when I look at tbis 

Bill 'f.:'i. 

Now. what is a boundary line? The 
boundary' line between you and me 
can be determined because you .re 
sitting in that ahIlir and I am aittIW 
on this beDd1; I cannot go and 0C'IQltY 
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your ehair just as you cannot come 
and occupy this seat of mine; it is 
determined for five years. But you 
must know one thing. If there is a 
river ftowingbetween you and me. 
a big river..-nd rivers are like 
females, changing and fluctuating-
I9.Dd if that river changes its course 
every time as women change their 
loyalties every time-you know them, 
Sir, and I know them-then what will 
haPIMm? The Ganges is my sacred 
~ ••. 

~. ~: t ~  ( ~ ): 

fi<f"ll'f 'f."1" ~ ~  :~ ~  <f;f ~ I 

. lofR. DEPUTY-SPEAKER: 'Ihe in-
tervention should e instantaneous and 
should not come quite late. 

SHRl D. C. SHARMA: You. and I 
are in the same position. I can be 
sure that what I have said about 
'\ftIme!l is true. but what she has said 
allout men may be true ...... (fnter-
.,.,."eions. ) 

J. was just saying this. How can 
we determine the boundary when 
there is a river between us and when 
that river changes its course ••. 

~ ~ ~ : OW ~ .  ~: 

~. ~r 'for ~  if; m it .iRon 
~ I ~ ~r m~ ~m o:: i~ I 

_ SBRI D. C. SHARMA: I am your 
'Atbma' and you are my 'Atlunla'. 

SHRI S. KUNDU (Balasore):1'heY 
have st8rted exchanging remaDtic 
notes m the Lok Sabha .  .  . 

'Sl;HU D. C. SHARMA: I learnt my 
romance in Bengal. . . . (lnL81"I1£P-

~)  

. As 1 was saying, when there is a 
l"iVery whose course is undetermind. 
whose course changes every time. how 
CIl\n-you determine the bouBdaries? I 
hqpe, Mr. C. M. ri ~ has been 
J!IirI'en some other 8SIItpment now. 
')1Iere are 90IIIe ICS people who are 
1h4t. favoqptes ef our GovernmeDt at 

one time and favourites of another 
Government at another time. Some-
times they become Members of the 
Planning ComuUssion; sometimes thq 
-become Governors and sollll!times they 
become arbitrators and adjudicators. 
And 8hri C. M. Trivedi belongs to 
that cjltegory. I Wish that my pd 
friend Shri Vidya Oharan Shukla 
who is kind to all of us including my-
self had given him some o~er 88-

signment so that he would not die 
without having any assignment. And 
what has Shri C. M. Trivedi done? 
He has done onl! thing namely that 
he has put the boundary of some oareas 
in the river and of some areas on the 
land and of some areas both on land 
and in water. How could this be? 
And I say that this has been done to 
settle a dispute which does not exist. 
The Ballia people oare a great people. 
They were the people who fought in 
1857. They were the people who 
raised the banner of ravolt against 
the British Government iD. 1942. The 
Shahabad people are also a great 
people. A thing which :;hould have 
been done by my hon. friend the Min-
ister by persuading them has taken 
such oa long time. 

Now, I find that maps are going to 
be prepared. And look at the amount 
of money that is going to be spent. It 
~s RB. 9 lakhs. Our Government of 
India are suft'ering from paucity of 
funds. This llIDrning, one of my hon. 
friends was saying that the estimate 
for the Rajasthan Canal had been cut 
down because of lack of money. .ADd 
yet we are going to spend Rs. 9 lakhs 
on preparatkm of mapa. Why ahould 
we spend this money on this item? 
This could have been done by pe!'IIWI-
sion, by negotiation and by other 

means also . 

When I look at the provlSlons of 
this BtU I find that the R\gb Courts 
are going to have the same jurisdic-
tion for some time to come. I millbt 
have lodged a complaint in the HIah 
Court of Allahabad and though I \e-
lone now to the High Court of PatDa's 
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jurisdiction. still I should stick on to 
the other High Court for sometime. 
s.. I may say that all these thiDp 
make me very unhappy. I fiDd that 
this is no solution to the problem. 
because the course at the Ganges 
.connot be predicted. He who coUld 
AI: the courae Of the Ganges would 
be a great man. But since thlt can-
not be bed, it will be a festering 
sore between the people of Ballia 
and the people at Sbahabad. 

With these words. I would say that 
I do not welcome this Bill but I would 
request my very statesmen like friend 
Shri Vidya Char3n Shukla that he 
should try to see to it that the work-
ing. of this Bill does not impose uny 
hardship or d'i1Jicu1ty on any people 
and that the rules under subordinate 
legislation are made in such a way 
that nobody either from Ballia or 
9lalrabad or from any other district 
of Bihar or UP would come to any 
grief. I know that my bon. :friend 
will see to that. Although I do not 
welcome this Bill. still I have faith 
in him and I know that something 
will be done to ensure that the people 
w'ilJ not come to grief. 

o;ft ~ Qro. (~) : 

~~~ ~.~~~m 

~ ~ i ~it ~ i r  

~ it", ~ ~ ~ lIiT romf 'RCIT 

~ I ~ ~ ~ 1i<iT ~~ ~ ~ 
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~~~~~ ~~it  
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~ ~  ~  ~ em ~ rom it> ~ 
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~ 'fTi m 1m: 00 smn ~ 
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~ ;mr lIiT SI1fI1IT t fit; w Rum 
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lI>"t ~. ~ 'f>"t ~  tiR ~ it> 
srfuf.:rftr ~ I ~ ~ ~ ~ t ~ q 
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1m m ~ ~ ...-nn 1ilf1R: ~ ;;n 
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MR. DEPUTY -SPEAKER: The 
question is: 

"That the BIll to provide for 
the aJ.teration ofboundlllries of. 
the States at Bihar Illld Uttar 
."radesh and M mattera connec-
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[lfr. Deputy-Speaker]. 
ted therewith. be taken ;into con-
sideration. " 

The motion was adopted. 

MR. DEPUTY-SPEAKER: Now. 
clause-by-clause cOnsideration. 

There are no amendments to clause 
2. 

The questltm is: 

"That clause 2 stand part of the 
Bill. 

The motion was adopted. 

Clause 2 '\Das added to the Bill 

Clause 3 'Das added to the BilL 

Clause 4-(Amendment of Firat 
Schedule to the Constitution.) 

MR. DEPUTY -SPEAKER: Clause 
4. There are some verbal amendments 
moved by Government. They are 
amendments Nos. 3. 4 and 5. 

Amendments made: 

Page 4, line 32.-

fo,. . "I. The States" substitute-
"I. THE STATES" (3) 

Page 5. line 1,-

to,. "1967" 
(4) 

substitute "196S" 

Page 5. line 14.--

far "1967" substitute "1968" 
(5) '1 

(Shri Vidlla Charan Shukla) 

MR. DEPUTY -SPEAKER: The 
question is: 

--rhat cJauae 4, Ill! amended, stand 
part of the Bill." 

The motio!l was adopted. 

Clause 4, l1li amended. Willi added to 
the Bill. 

MR. DEPUTY -SPEAKER: There 
are DO amendments to clausa 5 to 88. 

The question is: 

''That clauses 5 to 36 stand part 
of the Bill." 

The motion fDas adopted. 

Clause; 5 to 38 were added to tM 
Bill 

The Sehedale 
MR. DEPUTY -SPEAKER: There 

are verbal amendments Nos. 8. '1. • 
and 9 moved by Government. 

Amendments made: 

Page 18, lines 16 and 17,-

far "s;hall run straight" sub-
stitute-

"shall run in straight lines" (II) 
Page 19, line 9,-

for 'Turk Balli" substitute-
"Turk Ballia," (7) 

Page 21, lines 9 and 10,-

after "Diara Naubara" omtI 
"-" (8) 

Page 22, line 4.-

MR. 

after "Darauli" insert ..... (9)" 

(Shri Vidlla Charan Shukla) 

DEPUTY -SPEAKER: The 
question is: 

--rhat the Schedule. as amend-
ed, stand part of the Bill." 

The motion was adopted. 

The Schedule, as amended, fDas added 
to the BiU. 

CIaue 1 -(Short title) 

MR. DEPUTY -SPEAKER: There !IJ 
Government amendment No. 2 

Amendment made: 

Pap! 1. line 8. for "1118'1" suboo. 
stitute "1988". (2) 

(Shri Vidlls Cb4ran Shukla) 
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vaJ.id:a.te the act40n that has already 
·been taken, in order to bring the 
position in Hne with the judicial pro-
nouncement made by the Punjab High 
Court lIOIJIe time ago in May 1964 in 
a writ petition. 

MR. DEPUTY-SPEAKER: The 
question is: 

''That clause I, as amended, 
8bmd part of the Bill" 

Clause I, as amended, 10118 added to 
the Bill 

EDaetbag Formula 

Amendment made: 

Page I, line I, fo'r "Eighteenth" 
aubstitute "Nineteenth" (1) 

(Shri Vidlla Charan Shukla) 

MR. DEPUTY -SPEAKER: The 
question is: 
"That the Enacts-ng Formula, 
as amended, stand part of the 
Bill" 

The motion 10as adopted. 

The Enading Formula, as amended, 
10as added to the Bill 

The Title was added to the Bill. 

SHRI VIDYA CHARAN SHUKLA: 
I beg to move: 

"That the Bill, as amended, 
be passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill, as amended, 
be passed." 

The motion 10as adopted. 

15.09 hrs. 

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION) 

AMENDMENT BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION 
(SHRI D. R. CHAVAN): Sir, I beg 
to move: 

"That the Bill further to amend 
the Displaced Persons (Compen-
ntion and Rehabilitation) Act, 
1954, be taken into consideration." 

Sir, as the statement of objects and 
reasons appended to the Bill makes it 
e1ear, it is not the intention to m-
troduce &J1y change Of substance or 
pmcedure in the lew governing pay-
ment of compensation to displaced 
penons. The Bill merely .eeb to 

The proposed legislation govern. 
the cases of those displaced persons 
whose properties were subject to mor-
tage in favour of residents in West 
Pakistan. While dete~ the 
amount of compensation due to such 
dispaced persons in respect of the 
immowble properties left by them iA 
West Pakistan, deductions were made 
corresponding to the mortgage charge 
on those properties. This was done 
in accordance with the decision taken 
m the meeting of the Joint Rehabili-
tation Board (consisting of represen-
tatives Of the Central ~ernment  

Governments of East Punjab and 
Pepsu States) held 'lit Simla in May 
1952. Apparently, it was not consi-
dered necessary at that time to make 
a specific provision in this regard in 
the Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, the 
pos'ition having teen regulated by the 
issue of executive instructions only. 
The Punjab High Court's judgment has 
made it necessary, however, to make 
good that omission. 

Sir, 1 might add here that provision 
for the purpose for making deduction 
on account of the mortgage charge 
on properties, already exists in the 
Act where both the mortgagor and 
the mortgagee had come over to Indi'a 
as displaced persons, vide Sectfun 7 
of the DisplaredPersons (Compensa-
tion and Rehabilitation) Act 1954 read 
with Section 16(3) of the Displaced 
Persons (Debts Adjustment) Act, 
1951. Under the latter Section, the 
debt of the mortgagor displaced per-
son, as due to the mortgagee displaced 
person has to be reduced in the same 
proportion as the compensation pay-
able in respect of the property bears 
to the value Of the veri1led claim in 
respect of the property, and the 
amolDlt of debt thus anived at is 
deducted from the compenss1lion due 
to the martpgor. n. IIIIDlII prindple 
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(Shri n. R. Chavan). 
bas in ectuaI pr!ICtice been followed 
in the cases which ar~ now 8OI1gbt 10 
be regularised by the PJOpoeed 1eciB-
lation. Where the property allotted 
in India to the mortgagor displaced 
person is agricultural land, he is 
allowed an option either to retain 
the property on his paying in cash the 
amount of debt so deductible, or to 
surrender the portion of the property 
of a value equivalent to the amount 
of such deduction. On failure 01' 
payment of sueh amount, it is propos-
ed to make the amount recoverable 
in the same manner as arrears ot 
1'3Ild revenue. 

In the erstwhile state of Punjab, 
«bout 23,500 cases of displaced persoJ» 
Whose lands were mortgaged with 
the residents in West Pakistan were 
tleeided on the basis of executive 
directiOns. Land worth about RB. 35 
Jakhs is estimated to have been re-
deemed by the mortgagors, while an 
area worth about Rs. 40 lakhs has 
been retrieved for non-payment of the 
mortgage debt. On a rough basis, it 
is felt that if the proposed legislation 
is not undertaken, Government may 
be faced with claims involving refund 
Of about lis. 1 crore,  besides the re-
opening of the numerous cases finali-
sed in the past. Under these circums-
tances, it has become ~ to 
amend the Displaced Pers<ms (Com-
pensation and Rehabilitation) Act, 
1954, to provide for dedudion ~ 
the compensation payable 110 the dU-
placed persons 011. account Of the mor-
tgage charge, and to give retrospective 
effect to the pJOvision. 

Sir, this is a simple measure and I 
commend the accepta:ilce ef this Bill 
by the Rouse. 

MR. DEPUTY-SPEAKlIR: Motien 
lMvl!ll: 

''That the Bill further to amend 
the Displaced Persons (Compensa-
~n and Rehabilitation) Act, 1954 
be taken into consideration." 

SHRl G. S. DlfiLLON (Tarllll 
Taran): Mr. Deputy-Speaker, Sir, 

• l/, 

it is very gOOd that this amendment 
has finally come to Parliament and 
will be ureed to. Many eases wh1cIl 
were covered by the executive ordeDI 
were questioned and by this enactment 
they will be given a legal shape. I 
just wanted to ask a questiOn from 
the Minister as to what will be the 
POsition in the case Of Muslims who 
had mortgaged their lands to _-
Muslims in this part of the countryf 
Of course, we haVe covered the cases 
of lands mortgaged by non-Muslims 
to the Muslims. But what about tile 
cases of Muslims who had mortgaged 
their lands to the non-Muslims? 

Those people had finally been given 
those records of their mortgages, 
Rabin Miadi, Rabin Mustajari aIIII 
other cases, and a period of more than 
20 years hBB passed in many cases 
but still they have neither been given 
any compensation nor occupation or 
possesSiOn or ownership of those laruis. 
So, I request the hon. Minister of 
RehabilitatiQn that a r-eciprocaJ. ar-
rangement should also be reached at 
some sort of an understanding, bet-
ween the parties so that such cases 
should also be covered in future. I 
know that it is not possible in this 
amendment but he should keep it iJl 
mind so that at some future date th_ 
eases may be discussed with the 
Pakistan Government and. the re-
fugees who eame over to this side 
Or non-Muslims who are holdin, thoae 
records are allIO given JII'OPE!l' com-
pensation or relief by way of de-
ductiODB. 

11ft ~ ~ (~): 
~~ ~~it~~ 

~ ~ lIlT ~ 'IIror ~ ~ ~ 

~ ~~ ~. .rr  

~~ i m~ i imr~ Qt 

~itmu.r~~ t, ~ 
~ iii ~ ~ if'RI" Fim' ~ lIlT fiAlar 
F W ~ ~ ii di ~  

~ ~ 9" !t ~ ~ ~ 

i ~~~~ t t~ 
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MR. DEPUTY-SPEAKER: It was 
submitted wry late. It is not admia-
sible. Whatever you have got 0 887 
you can say that. 

t~~:~it mit 

itu~ i . ~~ 

iii ~ ~  f,;r-r it; ~ it lI'if 

~r m~ w ~ ~it~ 
~it t: ir mriti. t r~ ~ 

m~it ~~~ ~ 
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rni i t: ir~ ~ ~ ~ ~mr ~ 

~ i ~  lM ~ 
6T i.'ft;r ~ ~ ~ ~ ~ ~~ ~ I 
!QTq' ~ fit; ~ it ~ ~ 'liT. ~ 
~~~ 

"Within three months of the 
determination thereof or SUch 
longer period as may be prescrib-
ed ...... ". 

"As maY' be prescribed" means 
as prescribed by rules. 

~~ tfit; ~it~~ 

it~~it~ ~ ~ 

iii( ffi ~ I 

15 .. IP's. 

[SaRI G. S. DmLt.oN in the Chair] 
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~ it~~~ rr :rr~  

SHRI DHIRESWAR KALITA 
(Gauhati): I cannot accept this 
Amendment Bill. In 1954 certain 
rehabilitation grants were given in 
excess of the property valuation and 
some lands were mortgaged. Now 
after 13 years, the Government hal 
come out with an Amendment Bill t~ 
realise that money from the poor 
refugees. The hon. Minister said that 
the cases of 23,000 persons were there 
and the money involved was nearly 
Rs. 40 lakhs or something like that. 
It was a very big amount letr Govern-
ment to realise from these poor per-
BOns as arrears of land revenue. They 
had already been victims once, and 
now after thirteen years I do not find 
any justification on the part of Govern-
ment to realise this metney from them 
as arrears of land revenue. So, I feel 
that Government should withdraw 
this measure. 

Secondly, I would like to submit 
that the Government of India are 
thinking of realising these sums as 
arrears of land revenue from the 
West Pakistan refUgees. But what is 
the law in the eastern reglon? Let 
me cite some examples. The West 
Bengal Rehabilitation Minister, Mr. 
Nlranjan Sen Gupta has SO'Ilght the 
Intervention of the Prime Minister 
Shrlmati Indira Gandhi to resolve the 
existing deadlock in connection with 
the rehabilitatiC1D C1f refugees. In. 
letter to the Prime MInister, :Mr. 8eJ' 
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Gupta has drawn her attention to the 
fact that over 3 million refugees who 
had come to west Bengal before 1964 
and about 6 1akhs refugees who had 
migrated later on still remain unre-
habilitated. This vast mass ot dis-
placed persons was causing a serious 
social and economic problem to the 
State. The letter says that' 49,000 
applications for grant of hO'IIlestead 
landS were pending before Govern-
ment since 1963. Another 40,000 dis-
placed persons who had been  staying 
in dift'erent transit camps were being 
denied of facilities of education and 
medical relief as the camps had been 
closed by the Union Government. The 
children of 27,000 displaced persons 
naw staying in permanent liability 
homes were also being debarred from 
educational grants owing to a policY 
pursued by the Union Government. 
After the Third Plan, medical grant 
for maintenance of 600 hospital beds 
for the treatment of refugee TB 
patients had been withdrawn, the 
letter added.  This is the condition in 
West Bengal 

In Assam, in ane single camp name-
ly Matia camp in the Goalpara dis-
trict, there are 40,000 refugees still 
lying without any settlement. In 
Bamunigaon camp there are more 
than one thousand refugees who are 
still there without any settlement. 
Recently, there has been a further 
in1lux of refueees  from East Pakistan 
into CachaJ' In this way. in West 
Bengal and Assam, thousands of 
refugees are still remaining unsettled. 
The Government of Assam have said 
that they cannot. settle more than 
12,000 refugees in Assam, but the Gov-
ernment of India are pushing these 
refugees into Assam. They are not 
even getting a tent for their shelter. 
They do not even get the simple 
dole of Rs. 30 with which to maintain 
themselves. Under these conditions, 
the attitude of the Government of 
India towards the refugees is not 
helpful at aIL So, when Government 
want to amend the Act to enable 
them to realise some exCess money 
whleh wu IfveD to these poor refu-

gees, I would submit tha, I caunot· 
accept and I canna! commend it. I 
hope Government will think in terms 
at relief and rehabilitation in a bet-
ter way in order to settle th_ 
refugees. 

Thirdly, Government should also 
see that further influx of refugees. 
does not take place into India. For' 
this purpose, the tension between, 
India and Pakistan must be lessened; 
Tawards that end, we must work out· 
a suitable policy so that further influx 
of refugees from East or West Pakis-
tan does not take place into India and, 
besides a political settlement must 
also be arrived at between the Gov-
ernment of India and the Govrnemnt. 
of Pakistan. 
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MR. CHAIRMAN: May J ~ 
Members not to go much beyond the 
.cepe of the Bill? The scope of the 
Bill is limited only to the validation 
of certain executive acts and com-
pensation to the displaced persons of 
Punjab and we are going much 
beyond it. So I would request 
Members to bear this in mind. 
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SHRIMATI JYOTSNA CHANDA 
(Cachar): Why is this Bill meant 01llY 
for the West Pakistan refugees? M,. 
has a discrimination been made 
against the East Pakistan refugees 
and why are they not brought under 
this Bill? 

MR. CHAIRMAN: It is only a ques-
tion. 

SHRIMATI JYOTSNA CHANDA: 
Because yOU will say that it does not 
cover the East Pakistan refugees. If 
it covers the East Pakistan refugees 
also. I shall speak a few words. Per-
haps the Government knows that so 
many displaced persons are totterin, 
in the Cachar district. Most of -the 
migrants are still in camps and nO 
scheme has been drawn up to reha-
bilitate them there or take them to 
Dandakaranya. I would request the 
Government to take up measures and 
schemes 80 that they can be rehabili-
tated. A long time ago, 1 had sug-
gested that the refugees of Cachar 
should be rehabilitated on both sid_ 
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-of the Milway track 80 that the Naga ttIIi" ~ 00 ~ ,u fir.iT ;it ~ 
aggression couId be stopped. ..rr ifIfim ~ ~ or.n.r if m .m 

I wanted to say one thine more. 
Some of the refugees in the district 
of Cachar have rehabilitated them-
lelves by paddy cuItivaUob on the 
fallow land in Cachar, but tiey have 
not been given any settlement up 
till nOW, though they have approach-
ed the Assam Government. I hope 
'the Central Government would request 
the Assam Government to expedite 
the matter so that they can be re-
habilitated there. 
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~ ~o ',,0 '<>llfi'i] 
~ ""Si'ltyM mr ~ 151l ~ aq i$" 
~~ ~ i  1Il't ~ ~ ~ I 

~ it; ilR lift IlIT'f qq;:n-'""' qm;f ~ 
~t~~it i ~ ~ 
if <f{1iIl1llT'f it; ~ ~ ~ 
~.~ ~ ~~~ tAu  

m'I" 'liT ~ ~ I lI{ f.r.r IlIT'f ~~ it; 
~it ~mit m:i r~~ 

~ttm ~~ .t ~  

~ 'IiTlro ~ mrr ~ ~ \fu: ~  

~r:~ 1fri: ~ ~~~ 

~~~m~ ~~tm  

It ~ ~ f.t; IlIT'f ~ ~ 'Ih: rn 
.m 'Iilfft ~  ~ q ~ lit W m IlIT'f 
~ ~~  m.-"fT ~ <'I"ttff 'liT ~ 
~:.t~ it~~ it~ t I 

16 lin. 

IJft ~ <'\'Tor ~ (~~) : 

~ ~  :;it m.- ~ ~ if 
ifw fiI;lrr tl1IT ~ it ~ ifiT ~ ~ 
~ j I if ~~ j f.t; ~ m.-'lit1fiirt 
\I,4lI44>d, ortf t I WfiI; ~ ~ "') IlIT'f 
1ft ~ t f.I; ~  ~ if ~ 
fl{'1)t(,..,-. m ~ it qrif ~ ~ l{lI; 
~ ~ ~  'l"T I q1ft 1ft ~ Wi'i 
~ ~~i i r~~t  

~ t ...-€tir ...-€tir ~ 'iJlT if 
~ ~~  I 1£l::it>m1iZlf> 

~ " mit it; fu'it 1jZlf> ~ f I ~ ~ 
lit ~ ~ ~ qtif t m ~ IlIT'f 
~ i ~~~ ... 

SHRI D. R. CHAVAN: Money has 
akeady been realised. The only thing 
that has got to be done is, you have 
to put a seal of va1fclation on a cer-
tain action that has DeeD taken. 

SHRI INDRAJIT GUPl'A (Ali-
pitre): Nobody has supported this Bill. 

'If' ~ ~ : ~ i ~ 
~mr it~t ~~  ~ 

~t~i ~i ir. 

;r ~ ~ if ~r oa'Cli!:lf.". ~ ~  

m i ~~ it tt I ~ 

~ ~  lit ~ <nf't1'f ~ ~ I ;im 
f.I; ~ i  ~ ~ if mlfT t ~ ~~
anf1Af t ~ ~ ~~ t 'i' .. (OI,f"'ii 
'liT ;mit t fu'it ~ lit ~ ~ 
it ~m~·t~ iy~~ 

;;ft;R if, ~ ~ if ~ ~ ~ 
~  ~ ~ Q ~~  ~ ~ ~ m 
it> ~ l{lI; i ~~ I 

if ~ 'fT IlIT'f ~ ~ ~ ~ 
~~. ~ r~~ 

: itm~  ~~t~ r 

~ Qt~m.:~o m 

~t  ~~t N N~  

1I'T fiI<'T <'Tm ~ mif f.I; ~ crrf..,;-
~ q omit 1fri: m <I'R ~ ~ 
~it ~ ~~ r~~  

i~ if><: ~ tim ~t CI{t nt 1fr 
~ ~ I ~ itm t ~ i t~ 

~t I i ~~~ p m t.m:~ 

"ITif'ir ~ fit; ~ ~ ;fflt;rr III t fit; ~ 
~~ i ~~ ~  

.m: ~~ ~ if; ~~ : ~r 
~i r~.m ~~ttc~·it 
mm lit iI'I'IT 'iP: m ~ • if><: 

;qm ~ ~. ~ : ~ If,< trorR <ilt 
t ~~t.m:~~i it 

~~t~ ~ t~~ 

~ i ~~~  t rr ( ~i 

it t~~~~.m~i t 

~~~i :~ ~i .r 

~ 'fit ...mr ~  ~ it tn q ~ 
'l<: o;rq;fi qlf; ~ ~ ;it ~ 

.ro if><: ~ m ij flf; ~ t "fT ~ 

mi\ 1fiT ~ :ao ~ ~ I qt ~ ;or) 
iITfu;t f ~ atT ~r.rr 'fit ~r 
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~m mit~t  ~it 

~ ~  ~i  it ~~  ~ {t ~ t I 
.~ iRl:fi ~~ <m' Elrr.f om: om: 
~ 'Ilrr t ~ ~ * f..oIit ltiTt 
~i ~ rr~t I it~~ 

fit; ~ ~ ;;ft III ~ ~  t ~ 
~ lIi't ~ ;p: 'IIl<Jf ~ ~ <5-,« 
~ ~ ~ mf.!; 'iirol" ltiT ~ 
~~it~om.r.ti :r  m~it 

~itm~~~~i  

·~mr i mtm~m~~ 

~ it ~ t~ m ~t~ 

it ~ NIfur it 1fp: ~ ~ ~ 
~~~ it~~~ 

~~) ( ~ qm ." "" * ~ ~ 
...=t I 20 m... <m' m ~ ~ t ~ 
~~  ~ ~ ~m ~
~ ~~ m ~~ it i~ 

~~~ 'tiT ~ iIm ~ 'IN 
~ fit; llli" m <m' {{ ~ ~ ~ 
t ~~~~~~ ~ 
1Jrof * akm ~ ~ 'IIl<Jf * ~ * 
~ * m:ur ~ <n: III ~ 'liT ~ 
¥Tt I ~ ~sn rtm  

.1ftmrr If:T ~ t fit; ~ ""'" <it ~ 
~ 1fp: ~ ~ * fiI<;r <it <'IT ~ ~ 
Q~ ~ it~ ti mw :r ri I 

W Wiiff ~ m1f it ~ mr <m' m 
mnr~~ I 

SHRl D. C. SHARMA (Gurdaspur): 
As you have put it so beautifully, 
the purpose of this Bill has been 
misunderstood. Here is the hon. lady 
Member who wants us to go to Cacllar 
and wants that the Railway Minister 
-should allot lands on both sides of 
the railway track for rehabilitation. 
I entirely endorse that. 

Here was another friend of mine 
who talked about Indo-akistan con-
tUct. The Indo-Pakistan contliet 
touched your Constituency, my Cons-
tituency and the Constituency of Mr. 
.Iqbal Singh much more than the 

Constituency of anybody.lIe. TOIl 
and I have been fighting on this ques-
tion all these years and we aok 
some responsible Minister trom the 
Centre to that place, &0 that UIQIIIt 
persons could be rehabilitated. But 
there are certain ~rsom who WIlDt 
to take credit for doinl certain things 
which have already been done by 
YO:1, by me and by Mr. Iqbal Singh. 

An hon. Member suggested that 
we should have pacta between India 
and Pakistan. What pacts can we 
have? We are observing the Tashkent 
Pact but they are not observing it. 
We left property worth about Rs.5oo 
crores there, but here the IlropelU' 
was worth only Rs. 100 crores. Now 
what kind of compensation hIlS been 
given and what kind of rehabilita-
tion has been done. All these things 
are due to the Government of lndia 
and I can tell you that wbatever the 
Government of India has . done, 
it has reason to be PrOud. of. I 
will tell you, why. The refugees 
of the First World War which 
was fuoght between 1914 and 
1918 IU"e still wandering over Central 
Europe without any compensation 
and wJthout any rehabilitation. The 
Arabs who were the victims of the 
Seconu World War are still unsetU-
ed; they have not yet found their 
homes. So, whatever you may 1187. 
ou~ Government, wUh its paltry 
resources and financial stringency. has 
been able to do something; it may 
not have done anything for Rani Devi 
or some other person, bUt, on the 
whole, the Government" of India a~ 

stood by the refugees and has dODe 
son-ething for them. Of course, to 
meet the objection which has been 
put forward by all these persons, I 
would suggest to!he han. Minister 
that he should have a Standing Com· 
mittee of the Members of Parliament 
of both the Houses to keep under 
review the conditions 'Ilthlch are 
prevailing so far as the refugees from 
West Pakistan are concerned 8JW 
more so, so far as the refugees from 
East Pakistan are concerned. 1 know 
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that the refugees from East l'akistan 
i~ e not had a fair ~  ~t and I 
want them to be as well settled as 
tb$y were. We have rehabilitation 
sites hi eachar; Orissa, West Bengal, 
U.1:'., Dandakaranya, Delhi and all 
thOse places. NIlW I want to ask one 
tliixll: an<i I p~~ this q.uestipn in all 
huniility. What does this Bill seek 
to do? H.G. Wells has said about a 
character that he spoke about the 
equator whatever the subject. We 
are also in the same predicament. 
Whatever the subject may be, we 
have to talk on an those subjects. I 
a r~ with some of my friends who. 
have come from East Beneal. The 
proiIlem of the East Bengal refugees 
nus not been properly' tackled. What 
da. this Bill seek to do? You put 
it very aptly; very cODciliely. and very 
appropriately that this Bill bllb' seeks 
to 10" what hal already been done 
Do these persons want us to undo all 
that flas been done? All these per-
sons who have spoken on this Bill 
and who are shedding tears civer the 
cciadftions at' refagees, are not 
refugees, are not refugees I am a 
refugee. Mr. Amar Singh Saigal is 
not a refugee. I am a displaced per-
son. I know that all these persons 
are in the habit of shedding tears 
over our condition because they do 
not know our condition; they have 
neVer done anything for us and they 
have not taken any pains to study 
the conditions of the refugees. I 
can understand my han. friends from 
EaSt Bengal saying so, and 1 support 
them. But what have these persons 
done? They have done nothing. 

Tbe scope of the Bill is a very 
limited o.ne It seeks only to legiti-
mize what has already been done. 
Now, 23,000 persons are affecteo. and 
about Rs.  40 lakhs are involved. This 
money has' already beeft' paid. But 
1 would like to request the han. 
Minister that instead of three months 
he ~ o.u d extet1d tM period to one 
year or six months so mat there is 
no hardship caused toanyoody. In 
fact, even that is DOt necessary, 

because the money IS aU"eady with 
them. 

In or?er that all the observatio.ns 
made b1 ho.n. Members here are met, 
I woulA suggest that we should have 
a permanent standing collllDittee, in 
fact two standing comtnittees, one 
for the West Pakistan refugees and. 
the otller for the East Pakistan 
refugees and they should keep under 
review whatever is being done for 
these two groups of refugees. 

After all, what can we do~ Pakis-
tan is recalcitrant and Pakistan is 
unco-operative, Pakistan is not 
going to give Us anything. Pakistan 
knows only one thing namely to 
~a  as lllUCh from India as possible. 
There is' no reciprocity between 
Pakistan and India. If these friends 
of tnine can bring Pakistan into a 
better r~e of mind, if they can 
induce Pakistan to see justice in our 
claims and to see moral faith in our 
claims, I think something could have 
been done. But we find tht the ships 
and the cargo impounded by Pakistan 
during the Indo-Pakistan conflict are 
still with them and they have not yet 
released them. Pakistan refuses to 
stretch the hand of friendship to us 
and if anybody is there who can brine 
Pakistan into a better frame of mind, 
I would honour him and I would 
bow my head before him. But as 
long as that does not happen, I think 
we sho.uld suppo.rt this Bill and we 
sho.uld try to. see that the legitimate 
grievances of the refugees whether 
from West Pakistan or from East 
Pakistan are looked into. At the 
same titne, the people who have 
su1!ered on aCCo.unt of the Indo-Pakis-
tan' conflict should not be made 
IIcape-goats fOr anything; they ou~ 
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12-24 hn . 

[MR. DEPUTY-SPEAKER in the Chair] 

MR. DEPUTY-SPEAKD: Now 
there is quorum. 

SHRI D. R. CHAVAN: I listened to 
the speeches delivered by muy bon. 
members with very rapt attention. A 
number of members brought lD the 
problem of refugees from East Pakis-
tllJl and West Pakistan. So'lne of th'e 
members went to the extent of say-
ing that dll'rinr the Jut 1. or 18 
years Government bad dolUl JlO&biaa 



Di.lplaced KAGBA 240, 1_ (~) Per.ot\l (Compen- ~ 

.mo. etc.) Am(U. Bin 
so far as the rehabilitation problem 
of the country is concerned. I may 
inform the han. Membera thai tHe 
GOYernment of India have ~ more 
than ItS. 100 crores on the rwbmta-
tion of refugees frOm East Pilkistan 
.and ~ Pakistan a.ndtthat being so, 
I am rather surprised to find at this 
.trl)e of criticism levelled attlnA the 
Government. A number ~ thinlS 
have been done to solve the problem 
<If displaced persons in West Bengal 
and sometime in 1960-61, the resi-
duary problem there was _ed by 
representatives of both the West 
Bengal and the Central Governments 
and as a result of that assessment, it 
was felt 'Ulat about Rs. 20 r.rores 
more would be needed for the solU-
tion of' this problem. A major por-
tion of this money had been spent 
and we are awaiting schemel from 
the Government of West Bengal to 
utilise the rest of the money. A num-
ber of refugees had been taken to 
Dandakaranya ~d my hon. colleague 
Mr. N. C. Chatterjee after paying a 
visit to Dandakaranya paid a glowiDlr 
ttlDute to the work done there. Two 
medium irrigation schemes have been 
undertaken at a east of abeut as .. 
crores and when this scheme comes 
to fruition I am cOIIfldeni that those 
VIlo had been rehabili1lated in Danda-
karanya will be economicallY secure. 
Once the irrigation facilities are p~ 
vided, milk and honey wDl be flow-
ing in those areas. 

SHRI DHIRESWAR KALlTA: What 
-are you doing for those in Assam? 

SHRI D. R. CHAVAN: In Assam 
here ue nearly 19,000 families and 
about 12.000 families would be pro-
.. ided benefits of rehabilitation by 
schemes undertaken by the Central 
aftd' the State Governments. But those 
poialts which had been ImIde by hon 
Members are not relevant to the Bill. 
'!'he purpose of this Bill is defferent. 
9hri Randhir Singh wanted that the 
Bill should be withdrawn and. ask-
ed: w~ are you takinc money from 
them? I am sorry to say Ulat my 
boo. friends do not seem to h'ave lis-

tened to my speech. What haa been 
done? A decision wall taken at the 
Joint BOard of Rieha'bllitation CdrIBiJIt-. 
ing of representatives of Center, PUD.-
jab and PEPSU and in p1IrSllailce Of 
that decision, encu'tive directions ~ 
issued for making ded.udidDs 
from the compensation t.IuIt *IIS 
to be paId to the persons who bad 
mortgaged their property to Were-
sidents in Pakistan. I shall gi1ie IIiIt 
illustration. SupPO!le a displaced per-
son had ten stmdard ecru and he 
had taken money by mo~ thilI 
property-!IIlY, Rs. 2,OOO---to a residents 
in West Pakistan. 'l'bere are rules 
made under the rule-making poWers 
given under the Displaced ~ 

Compensation and Rehabilitation Act. 
In accordance with· the rules, and the 
scheme of compensation that has been 
provided therein, all these deductions 
have been made or are proposed to 
be made. In this particu'ar case, what 
has happened? The mortgagor cllDe 
down to India mortgaging his pro-
perty there; as I pointed out, take the 
case of 10 standard acres. He has 
taken Rs. 2,000. In accordance with 
the rules, he will get an allotment of 
land of 7.8 standard acres, because ~ 

allotment is subjected to a graded 
cut of about 25 per cent. Similarly, 
the money which he has taken from 
a resident in West Pakistan, about 
Rs. 2,000, is also subjected to a gra:d-
ed cut. That amount will be brought 
down to Rs. 1,500; on paying tbis 
amount, the allotment of l'llIld of 7.' 
standUd acres can be retained. 

T'herefore, the question here is, the 
person Who has alreadv received some 
consideration fbr.. mortpgo.cllarge, 
wDl ,not be allOWed to retain the lanll 
as well as the money Which ·he has 
received there. "nteretore, the Joint 
Bawd of Rehabilitation took a deci-
sion to deduct this amount of Rs. 1,_ 
from the compensation that was pay_ 
ahle to that person This amount has 
to be deducted because it forms part 
of the compensation pool. 'l'tlereboe. 
between 1952 and 19M, Ilft.rl,. 21,_ 
cases have been decided. The IDOIUI:1 
baa been taken and reaUMd, These 
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executive directions came to be chal-
~d in the Punjab High Court 

under 'a writ petitiOn, and the Punjab 
High Court stated that the deduction 
cannot be made under executive 
directions unless a substantive pro-
viBion is made in the law. That is the 
reU,On why we have come here with 
this Bill. 

Now, that decision came sometlmt! 
in the month of May, 1964. After 
that, an effort was made by the De-
partment to introduce this Bill, but 
for want of time it could not be in-
cluded in the ,business. It was intro-
duced also in the previous Parlia-
1lleDt, but after the new elections, that 
Bill lapsed, and that is the reason 
why it has been brought in now. 
Therefore, what has been done is, 
because it came to be challenged in 
a writ petition in the Punjab High 
Court, it has got to be validated by 
bringing this provision. That is the 
only purpose of the Bill. 

So many hon. friends have made a 
reference to so many things. I assure 
the hon. Members that the demands 
for grants are commg up, the de-
mands fOr grants under this depart-
ment are going to come, and then they 
can take up this problem right from 
the border of Assam to Chaamb-
Jaurian and Khem Karan. I have 
paid a visit to Chaamb-Jaurian, Khem 
Karan and other areas. To say that 
aothing has been done in Khem 
Karan and Chaamb-Jaurian is abso-
lutely wrong. Only small problems 
~ain  most of the things have been 
done there and the people have been 
rehabilitated. ,I am going to that place 
on the 19th of this month to see what 
ill the quantum of the problem that 
still remains to be solved. 

Therefore the purpose of the Bill 
il srilaIl, but unnecessarily 110 many 
problems have been brought in. 
'l'herefore, I would like to tell my 
IIoD. friend Shri Randhir Siagh that 
1 t:3n understand the emotional OI1t-
banta because he is in the midst of 
thoae peraoils who have been aftect-
ed ~ WOlle homes have been lost 

and abandoned in Pakistan, r can 
understand his feeling, and I can 
understand the feelings ot several 
other hon. friends also. But this is 
not the occasion when these problems 
can be brought in. The demands foc 

grants 'inder this department are 
coming I!P' aDd yOU are free to ralSe 
any problem then. My hon. friend 
Shri PatH raised some individual 
questions. Let him send those re-
presentations which he has received; 
if the representations which have 
been received by him are not sent to 
'me, what is the action that I am like-
ly to take! Therefore, I request him 
that those representations should be 
sent to me. Another hon. friend, Shri 
Baswant, raiSed the problem of 
Ulhasnagar. I know that a nwnber of 
problema are pending there for the-
lut 15 to 16 years, and the Depart-
ment of Rehabilitation is doin, its 
best to salve all thOlle problems. Mr. 
Baswant h.irnst!lt is asociated with 
one of the committees called the-
screening committee which scruti-
nises the app'ications and suggests 
solutions to us. Therefore, all these 
problema .... ould be solved. 

As I said, the purpose of the Bi!l 
is limited. Wohat has been done has 
got to be validated. Therefore, I 
.... ould request hOIL members to sup-
port this Bill without any hesitation. 
I commend the Bill for the acceptance 
of the House. 

MR. DEPUTY-SPlDAKER: The 
question i,,: 

"That the Bill further to ameod. 
the Displaced Pereons (Compen-
sation and Rehabilitation) Act, 
1954, be taken into considera-
tion." 

The motion was a/topted. 

KR. DEPUTY-SPEAKER· Now 
claUR-oby-dause iderati~. er~ 
are no, amendments to clause ! 

The qut!lltion is: 

'"!bat elaUBe 2 stand pan Itf 
the BU!." 

TIle motion WitS a/toptl'''. 
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Clawe 2 was added to the Bill." 

Clause l-(Shot1 title.) 

Amendment made: 

Page I, line 4, for "1967" substitute 
"1968". (2) 

(Shri D.' R. ~a an) 

l\lR. DEPUTY -SPEAKER: '!be 
question is: 

''That clause I, as amended, 
stand part of the Bill." 

The motion was adopted. 

Claus" 1. as amended, was added to 
the Bill. 

EnactlDc Formula 

Am""dment madfo: 

Page 1, line for "Eighteenth" sub-
stitute "Nineteenth" (1) 

(Shri D. R. Chavlln) 

MR DEPUTY -SPRAKER: The 
question is: 

"That the EIlactin& Formula, 
as amended, stand part of the 
Bill." 

~ motion was adopted. 

The Enacting FonnMla, as amende •• 
was added to th.e Bill 

The Title was added to the Bill. 

SHRI D. R CHAVAN: I be& to 
move: 

"That the Bill. as amended. be 
. passed." 

MR. DEPUTY -SPEAKER: The 
question ,s: 

"That the Bill. as amended. be 
;>a3Rd." 

'!'he motion was adopt~. 

18.18 bI'II. 

INSECTICIDES BILL 

THE DEPUTY MINIsTER. IN rilE· 
MINISTRY OF HEALTlt, FAMILY 
PLANNING AND uRBAN DE-· 
LOPMENT (SHRI n. S. MURTHY): 
Sir, I beg to move: 

"That the Bill to regu'ate the 
import, manufacture, sale, trans-
port. distribution and use of 
insecticides with a view to pre-
vent risk to human beings or 
animals, and for matters connec-: 
ted therewith, as passed by 
Rajya Sabha, be taken into con-
sideration." 

-ft p-o; ...... ",..,-qo (~) : 
~ ~  iI"u ~ ;m Wof 

t I {Q"U ~ ~ ~ 'flIT ~  ~ 

~ i i ~ ~ ~ ~ ~ 

~t I ~~ mr~m  

~ ~ I ~ <in: <r q'rr ;m RaN ~ 
t ? 
MR. DEPUTY-SPEAKER: What 
you have said on the floor of the 
House will be conveyed to the Minis-
ters and Cabinet Ministers as well. 

~) t~ ... ~ .~ : ~ '"'" 
~i ~~ ti r~~  

MR. DEPUTY -SPEAKER: Imme-
diately it is being conveyed. 

'It ~ ;;.-;q ~ : ;:it itn 
~ ;m l{r.f ~ ~ ~ If ~ u  

~ ~ I 
MR. DEPUTY-SPEAKER: The hoD. 
Deputy Minister may kindly reswne 
his seat. Quorwn has been cbal1eDg-
ed. The Bell is being nmg. 

Now there is quorum. The bon. 
Deputy Minister may continue his 
speech. 

SHRI B. S. MURTHY: Mr. Deputy-
Speaker. Sir, the Insecticides Bill 
1967 as passed by l.he RlI,jya Sabba 
on 28th November, 1967_ intro-
duced in Raj,. Sabh. tour years .. 
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earlier in 19M. The Bill is a sequel 
to the report of the Kerala and Mad-
.. FoOd POisonq Cases Inquiry 
· C'oinmission an6 is m3itlly intendl!kl 
to bnplement the recommendations of 
that Commissioo 

The key provision in the Bill is the 
· one relating to registration of insecti-
cides. The Registration Committee 
has been entrusted with the task of 
screening insecticides from their 
toxity angle and registering them 
subject to such conditions as the 
• Committee may deem necessary. 
Other regulatory provisions of the 
Bill flow from this provision for re-
gistration. Thus the import, manu-
facture, sa!e, distnDution or use of an 
unregistered insecticide is prohibited. 
Any inseciticide which is not labelIed 
or packed in accordance with \he 
direction of the Registration Commit-
tee wilI be deemed to be a mis-brand-
ed insecticide. The insecticides should 
display on their label cautionary 
notes Or statements whit:h would be 
necessary and sufficient to prevent 
risk to human being, domestic animals 
etc. 

Insecticides are required to be 
manufactured or sold only agaillSt " 
licence. The licensing sCheme will be 
utilised to regulate the manufacture 
according to pretlC'libed standards to 
ensure that the insecticides will be 
packed in a secure fOrm to minimise 
risk in handling and to make rure that 
the labour employed during manufae-
ture is adequately protected against 
the hazards involved in handling in-
secticides. Similarly, dea'len",ul be 
required to maintain proper storqe 
conditions and also record etc., in res-
pect of inse'cticides sOld and diiltribut-
ed by them. 

Mr. l)epUty-Speaker, the Joint Com-
mittee of Parliament has fully ex-
amiJIed the Btll an'd it. impBcations. 
The Joirlt Committft had obt!ataed 
em1enee from the PIeIrtieIdet .AIIOCta-
'iion at Indta wbkb k 111'1 ortaniallon 
., ..... _ tile ~an  ril 

pesticides iD. this country. The views 
of technical experts from the 
Health and Agriculture Ministries 
including the head of the Entomology 
Division of the Indian Agricultural 
Research Institute were available to 
the Sele£t Committee. The opinion of 
the ulti'.'nate users Of the insecticides 
was placed before the Select COIIl-
mittee by the Bloclt Development dlii-
cer of Najafgarh and a farmer from 
Mahrattli. The M'mistry of Food and 
Agriculture who are intimately cOJl-
cerned with the production of food· 
grnins and the Ministry of Petroleum 
and Chemicals who are concerned 
with the develOpment of insecticides 
industry in the country had also inti-
mated their views on the Bill. 

It was clear frOm the eVIdence 
tendered before the Select committee 
that the following view-points had to 
be considered:-

(a) The use of insecticides is of 
paramount importance in increasing 
food .production in the country, .,arti-
cularly of the high-yielding varieties 
of foodgrains. The regulatory mea-
sures in the Bill relating to the regis-
tration Of insecticides or cancellation 
Of such registrations should be such 
as not to hamper the increasmg use 
of insecticides. 

(b) Insecticides by their very nature 
will be toxic O!' poisonous. While 
provision should be introduced to 
screen insecticides from the toxicity 
angle and to see that the packing. 
labelling, etc. wilI be such as would 
enlrul'e the safety Of the insecticides 
during the .,perational stage, the far-
mer should n01: be scared away from 
using the insecticides because of any 
penal provisions in the Bill whleb 
would aft'ect the ultimate user. 

(c) The country, at present, Is 
mainly depedent upon imported in-
secticides. Every effort !/hould. there· 
fore. be made to prMide ineentlve 
to manufacturers to manufactuN 
these insecticides-in the country. No 
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provision in the Bill should, there-
fore, directly or indirectly, dect tho! 
int.el:ests of the manufacturers of JIl-
secticides adversely. 

(d) While insecticides should be 
u.sec:\ to' eliminate the d!UJllllging in-
sects/ pests, weeds, etc" thOS\ tivmg 
organisms which are benefi"al to 
human beings including fish and fOWl 
shOuld be protected. There should be 
scope for preserving or protecting thl! 
wile! i~ of the country wherever and 
whenever they are necessary. 

The Select Committee has struck" 
S{)leJldid bal,ance between tbe (our 
points of veiw mentiOned. above aDd 
has suggested changes in the Bill 
wRich would meet aJ.l the points oJ 
veiw without compromising on its 
basic objectives which is to prevent 
ri$ t.G h\llDllJl beings and useful aDi-
maIs. The salient changes su ~ 

by the Joint Select Committee are as 
follows:-

t. The Long Title and also the COll-
text 'of the Bill has been amplitled 
to include not only vertebrate animals 
but' also all animals useful. to human 
beinxs including fish and fowl and 
such kind of wild life as the Central 
GOvernment may desire to preserve 
or protect 
2. The am will extend to the 
whOle of India including the State of 
Jammu and Kashmir. 

S. Tne composition of the Centra, 
Imecticides Board has been expanded 
to .. members instead of 18 as in the 
original Bill. 

4, The Registration Committee, !)E," 
~a e of its important functlons, shan 
be CQIlStitutedby the Central Govern-
rt¥mt IUld not by the Board as in the 
o~ Bill. The Plant l'rotecUon 
~r shall >also be a member of the 
COJl1mittee whose (;painnan shall be 
appointed by the Central Government. 

5. A new proviso has been added 
in Clause 9 by which the Registration 
Committee can refuse to reg1der an 
in/ItlCtlclde on thegrGUI)d that the 
prJlCautions to be observed for Its use 
are' not such QS can be easily com-
plied with, 

6. ProviSion has been D1ade Dy 

which if an i secti~ has be8Ilrecu-
teredo aothe;r ~ deBnn, to {1!-
~r tlIe saJI,1e i{laecticide shaii be 
given a certificate of nci""""'ou 011 . 
the same conditions without the ill-
sectici.de being subjected to the sam" 
scrutI,Dy again. 

'1. Clause 10, which enable.; tile 
RegistratJon C<lmmittee to ~ce  

registratiOn of an insectielde 011 t.be 
ground tbat a less toxic insecticide 
!\lIS been marketed, has now been 
deleted. As a result of this, an iJ:I.IeC-
ticide OI1ce registered will not be C8Il-
celled. If an insecticide has beicO!me 
o so et~ it may cease to ~ used 
through the o{)erQtiOn of comPetitive-
forces in the ~ 
.. 'l1Ie Central Government has· 
been FWD 1be power to renew the 
ciec:isioDs of the Registraiion Com-
mittee. 

9. Time imi~ within ~ deci-
sions on the appeals of aggrieved· 
parties against the orders of Jhe· 
liceDsiDc authorities should be ~ 
have been IaiIl down in tile y~ 
provisions Of die i .~  a" 
time-limit has been ~ for the· 
Insecticide AnalySt to send. his repoJ:t. 

10. '!'he prOVision that lpseeticide 
Inspectors ~ be ~isped (for vexa-
tioUs seizure) has been deletll<t as 
the Joint Select committee relt that 
such a provision might act as a 
deterrent to Inapectors ..... 

SHRI  SHRI CHAND GOEL 
(Chandigarh): This rea,ding .could be 
done at home without wasting the 
time here .. , . 

MR. DEPUTY-SPEAKER: He is 
giving the backiground ot the Bill. 

SHm B. S. MURTHY: I am only 
trying to see that the essence of ~ e 

Bill is before the members. I am 
only placing the essence before ~  

members, so that it will be beneficial" 
to them. 

11. A provision. bas been m,ade in 
clause 25 empowering ~ Court to' 
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,COoIIfIscIlte a miBbNnded insecticide 
even in cases where no proceedings 
have been instituU:d against any per-

,son in respect thereof. 

12. The provision for prOllibiting 
,sale of insecticide for reasOIl6 of pub-
lic safety has been ampli1ied in Clause 
27 where Government has to record 
in writing the reasons :tor such prohi-
bition. The investigations in -uch 

. C8IIes are to be completed within 
sixty daYS which may be further '.!X-
tended by only to the speci1ie pre-
parations of an insecticide or allY 

'batch thereof. 

13. The scale of punishments under 
,Clause 29 has been reduced. For the 
first and second' offence, the punish-
ment now provided is imprlsooment 
or tine instead of imprisonment and 

'ilne as was earlier provided. The pro-
'vision for giving a mini11))_ punish-
ment Of imprisonment for the major 

,offences has also been deleted. 

14. A new sub-clause has been 
added under clause 30 by which a 
person other than imPOrter or manu-
facturer or his agent shall not be 
'liable for pUnishment if he can .,rove 
1het the insecticide while in his 

-Jl()llSeSsion was stored properly and 
remained in the same state as when 

-he acquired it and on certain other 
'canditions. . 

15. Under clause 38, a speciftc ex-
,emption has been provided for use 
of insecticides by any person fOr his 
household use or in respect of any 
1and under his cultivation. 

16. Since many insecticides are usee 
in other industries, the USe of a subs-

-tance included in the Bill as an insec-
ticide for purposes other than as an 
insecticide has been exempted 

I am grateful to the Joint Com-
mittee for their valuable recommen-
dations and for tlieir unanimous re-
port. The Ministries of Food and 
Agriculture, Petroleum and Cheml-

'call!, Health, Family Planning and 

Urban Development concur !It the 
changes in the Bill as recommendect 
by the Joint Committee. 

I now come to the other phase :;1 
this Bill. Undoubtedly, large qUan-
tities rf1. variOUs types of insectlclQes 
will bl used in this country In l'.lture. 
The major checks that will be ex"t-
cised over the insecticides under the 
Act will be at the stages of t.hdlr 
reglstration, manufacture and distri-
bution. 

Regarding the enforcement m.BCtu-
nery, the intention is to give the In-
secticide Inspectors an orientatl'ln 
course in insecticides, regarding 'he 
manner in which they should be 
used, the precautions that 5hould be 
employed in handling them, the n8-
ture of risks involved, the antidales 
used for poisoning cases etc. 

Notwithstanding the provisions.n 
the Bill which are "imed at reducing 
the risk involved in the manuIact'.1l'c, 
storage, distributiOn and uSe of in-
secticides, ill the ultimate analysis. 
the farmer has to be educated about 
the hazards involVed in handling i .. -
secticides. This education programme 
will be intensil\ed the State AgriC" t 1-
ture Departments, the piant P!''ltec· 
tion Directorate etc. 

When the Bill was discussed in the 
Rajya Sabha, certain observatioBS 
were made, and it wou.l.d be helpful 
in our discussion if I may be allowed 
to state them. 

(1) A view was put forward that 
'insecticides' fall in the Concurrent 
list of the Constitution of India and 
therefore, the State Governments 
should enact legislation on iMeeti-
ddes. The other way would be to 
change the name of the BilI to PeIIi· 
cides Bill. 

17 lin. 
The pOSition about the compete1lce 

of Parliament to legislate this Bin u 
that the legislatiOn is relatable to 
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enb'7 19, List IlI-'Druas awl Poi-
SOlIS' and as under the Industries 
(Development and RegUlatiOIUi) Act, 
1961, 8Sly industry encaced in the 
manufacture or production l1f'iUIY 
lnsedicides, fandcides, weedicid.es 
and the like' has been declared (item 
~(n) OX Ule First Schedule) to be an 
inciustr)' ~ under the cOntrol of 
the Union. it would be open for Par-
liament to undertake the proposed 
legislation. 

(2) The second point raised in the 
RaiYa Sabba was a suggestion made 
that the condition for the use of 
msecticide5 should be laid down in 
the.Bill. I may be permitted to men-
tion that this is already provided in 
sub-cL(J[) of cL 36(2), and neclllllilU'Y 
rules will be laid down providiDa for 
the CODditions of the \IBe Of jnsecu-
<:icles. 

(:1) It was also suaested that th.: 
.hazards inVQ/.ved in the use of iDsecti-
cicles shoUld be shown in all the re-
.&ional lancuaces 80 that farmers in 
all parts of the country could clearly 
wuierstand. the risks involved in 
using insec..-ticides and take adequate 
precautlOll$ in their stonge and use. 
It may be emphasised that the main 
purpose of the Bill is to prevent 
health hazards to IlDBn and animals 
and that the neceuary provisions fOr 
labeWnc insecticides to show the 
hazards i.volved and the precautions 
to be taken in their use will be laid 
down by rules as provided by sub-
e1.(a) of cl. 38(2). 

(t) The last point was an observa-
tion made that containers of insecti-
cides should be such as to prevent 
POlaoning_ I share the anxiety ex-
preaeecJ in this connection and would 
like to-add that a provision to lay 
down pacldng-conditions which could 
miBimise hazards due to leakage etc. 
has already 'been made in sub-cl.(a) 
ofcl. 36(2)_ The speciftcatlons for 
the pacldng Of different categories of 
inlIecticides taldng Into consideration 
'their toxic prUperties will be laId 
down by rules. 

With these ~ I would request 
the hon. HOUSe to take up tor CUi8-
deration the Bill as amendett ~. the 
Joint Committee and .as ~ !)y t..'w 
Rajya Sabba. 

M:R. DEPUTY -SPEAKER: MoUoD 
Moved: 

"That the Bill to 'regulate ~~ 
import, ~uracture  sale,' trans-
port, dlstrlbution and use of In-
aecticides with a view to preven:' 
risk to human 'beings or anJmaJa, 
and for matters connected t.hen!.-
with, as passed by Rajya Sabha, 
be taken into, consideration." 

SHRI p_ K. DEC> (Kalahandi): Tlus 
Bill should have been brOUIht be!!Dn! 
this House much earlier. Since the 
introduction of Intensive fll1"lllin2 tmd. 
agriculturists having taken to high-
yielding varieties, this matter bas. 
assumed importance_ 

SHRI INDRA.JIT GUPTA (All-
pore): How mud!. time is allotted for 
this BIll? . 

MR_ DEPUTY -SPEAKER: ODe 
hour. But as the Minister has taken. 
rather a long time, we will see. There 
is no question of curtailing t2I.e de-
bate. 

SHRl p. K. DEC>: After these bigh-
yielding varieties of pa.ddy and wheat 
have come under culuntion by agri-
culturists, there has been profuse use 
of these insecticides. There is 
no denying the fact that care-
leas and indiscrim1nate use of these in-
secticides has led to several deaths_ A 
Bill of this type was iniroduced in the 
United States as at~ as 195(' and it is 
on the model of that Bill thtlt this BiJt 
has beeR drafted and presented to be 
passed by this House. 

In this reprd I would like to poiDt 
out that this Blll falls. short of n. 
expectations, and there are 11UIJl)' 

lacunae which I slmll present'y point 
out. i~ Bill ~n sa es the contml 
of maJIufacture, aale. distribution, 
transport and use of chemicals knOW'u 
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as ~ or pesticides SO as not 
k> involve risks to kuman bein{s 
and aniIIalls. As early as 19H m 
~~ m~ ~ died out of food 
poisOnin, risinl out of con~t  
of food by a poisonous insecticide cal-
led FolidoL It ec~ a ~ of 
~ concern and ~tation ill this 
HOlMe, as a result of whil:h the Gov-
~ !If IndiI!. a~~ a c~
s~ ~ed by Jl,IlIticil J. C. Shah. It 
is QJj. tRe n:commendaUon of that en-
qw,;r, ~mission tbat this Bill is 
being brou,&ht here. 

~ l8IIJ;l, iD iWda 'and Dinajpur 450 
peftiQnS were cri,ppled with paralyIis 
<hie t(), ~ta a on of tood b.J tbiB 
i~ ~ ~ we Je.w;P. ~t 
a ~~ incident toolf place ill Airll. 
and ill various other parts ot this q)un-
try. 

~en though we ~ anxious that 
th\,re ~u d be ad~uate sa e~~ 

against all possible hazards. I ~son
ally feel that the Government is 0IIly 
CQllCer'J1ed DUlJ:e 1M" ~ with the hw:Qran 
~d r at" with w-ths ~t DIllY OCCUr 
d~to contamination by inse :tici~. 
'I'h!!se ~e percel>ub1e tliin&s. but there 
aTe certain damages whlch are ~ 
done to the body by the use of uiSec-
ticiges lI\'hich may not be physUsllly 
~ e. In this regard I wo!lld quote 
~ the evid.ence of an eminl:'I1t per-

SOD like Dr. S. Pradhan,. resi~t of 
the Entomological Society of Indi;!. 
"nle :Minister has expressed his con-
c~ regarding the aQiculturists. but 
I would like to mention the labourers 
"!"ho are engagaed in the' mranufactl11"-
~ plants of these various insecticides. 
ThJ!Y have been continuously subject 
to, the!!8 occupational hazards, and 
they continuously d~orate in their 
healtb. as bras 'been rightly pointed by 
Dr. Pradhan. He says that the sample 
~ buman fat from D$lhi contained as 
~ as 30 parts per million of DDT. 
So. :YOU can very well unden1tand the 
coJ;ldition of the labourers who are 
eu~d in the DDT factory at Delhi. 
1.0. wbat hazards they are being sub-
ject_ 

Simi a ~  Ae ma,kes ~  .w;t-

WW re e~ ~ in Q~ Qf ~ 
S~tes in the '0. So A. they ~
d~d SOJlle ~ticies to be I!IlAJW. in 
the fields. and that ~~ ~S 

later foynd to ~ e r~ ~ ~. 
The ~ .t of secretion w_ 10 ~ 
that it ~ not detected earliltf. ~ 
wi.th the great SQPhisticated mej;aOds 
of detection developed now, ~. t

detected it and they are destroY1n& 
all the milk produced in that are,a for 
the past two years. SO, YQ\l can ~ 
well unde~ that in spi~ of, our 
good intentiqpS tor the u ~ p-
wth of our crops, it may iruIirecUy 
damage the too(l as it has ~ found 
in the United States. 

In this ~ard  I. beiIJi a ~r 
of the Indian Board for Wild life, 
would be failing in mY duty if I do not 
VQice the ~ of those dumb deni-
~ of the foIats. 

They wlll all be s~eeted. to the 
haz.arcls at tbpe insecticides. JDdja 
has heeD e dQ~ with maguHleient 
ia.J.Ioe whole beauty and variety sur-
pass t.hoIle of DIotDY countri •. Many of 
our rare species taave been atiaCtdue 
to inlii8cri.DUDate poachin, piDk ..... -
ed d\lCk, IDQIll)t.Iin quail, cheetah, his-
pid here etA:. Miany are on the nrae 
of exiiDctiOl1 Grst IDd.ian buzzanL 
white winse4 ... oodcoo~. Kubmiutac. 
Asietic IWn. musk deer and others. It 
is the cLutJ: !If eywy civilistd Goriwn-
men t to give protecotioo 1¥1 tbeDl. If 
you go through the various Samhitas 
and Puranas. you will 8Dd how eIln-
cerned were our forefathers to Jive 
protection to wild life. The earliest 
recorded evideuce of this is found in 
Asokas third rock edict in the tlaird 
century B.C. where he has ~: 
"Thus u,yl!th KiDg Priyadarai e~  

of Gods. 26 years after my ~
tion. I have deellared the fo'lowipg 
species of animals exempt from .rau-
ghter-namely. parrots, minaa, boae-
less fish, ~e. hrinoceros etc .... It u • 
long list Ilnd I do not want to go ~ 
reading it. Jahangir also wu a lo-
ver of animals and he preferred .game 
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wardenship to being an emperor. 
There is no \IIIe quoting from scrip-
tures; it is the duty of our generation 
to see that these dumb deniJlens in the 
forellt w.ho csmnot express their feel-
ings are protected. UnIas we take 
steps to protect them, we shall gradu-
ally upset the balance of nature with 
its evil consequences. If you !-.fll all 
the deer, the tigers will natura ~ turn 
man-eaten. It happened in my cons-
tituency thrit by u.sil\g rat poison, many 
rats were destroyed and cats which 
lived on Ulese rats died with the 
result the cat population became ex-
tinct. But the rats have begun mul-
tiplying again and it has become a 
rodent menace IlIld as there are no 
cats now, it is posing a serious pro-
blem now. Such stories come to our 
notice. These inSecticide. are sprayed 
in the forests and the dea come to the 
small water holes in sumer for drink-
ing water. After drinking this water 
or licking the salt BPrayed with insec-
ticides, they die within a short time. 
There is thus complete JllA8ftcre of 
the dumb animals in eur forests be-
cause at the iDdiBcriminate me of the 
inseeticldes. American and 
other foreirn visitors give 
a high value for the s1dDs of 
the t'IIJlthers ed the tigers with the 
!eItIlt they are IdHed hdiscriminately 
not by shooting them but by poison-
ing the Clm:lI!IIIe8 of buffaloes and other 
1dDs on which the tigers and panthers 
feed themselVIIII. Thull we have star-
ted upsetting the ba'hmce of nature 
and I do not know what will happen 
in COID'R r4 time. Deer was intr0-
duced in the Andamans and there being 
no eaJ'tIivoftl there they 1II1I1tiplied so 
mum that it has Ibecome a menace. 
llabbits in AustraDa are postrrg a stmi-
lar l'ftIblem. Problems win arise If 
_ Interefere too much with the 1tala-
nce of Jdlture. Government should 
!lave a soft camer for the dumh deni-
zens of the forest and proteet them. 
At least the game sanctuaries and 
national pub shocld be spared of 
these insecticides. 

Tn this regard, I would like to draw 
yI!'IJr attention to a very important 
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resolution on insecticides which has 
been passed by the eighth Gemeral • 
semblyof the LtLC-N. and N..a. meet-
ing at Nairobi in 1983. That resolu.-
ton states that "No chemical insec:tici~ 
de should be used in the nationalparb 
and game reserves which will.diPurb 
the balance of insect aIMi 
plant life of the area." Si-
milarly, the Indian Board far Wild 
Life has pused a similar resolution in 
19M 8Dd suggested that insecticides 
sprayed carelessly find their way in-
to organisms of animals and there Is 
danger of their doing permanent da-
mage to the succeeding generations. 

Before I conclude, I would like to 
point out that even though clause " 
envisages that representatives of the 
Indian Council of Agricultural Res-
earch and representatives of the In-
dian CouncIl of Medical Research aDd 
the Zoological Survey of India would 
be included, there is no mention of 
the Indian Board for WIld LIfe. I 
therefore suggest that a representative 
of the Indian B!1ard for Tlld Life 
should also be taken in this Board. 

Reprding the storage and pacldng 
and labelling of the insecticides, they 
should be foolproof. We find nowadays 
that they are being soId in the.market 
in paper bags, and that will endanger 
the life of the community which uses 
them. So, I most respectfully submit 
that they should be properly packed 
in good containers. Especially, the 
kiaans who use them should be pro-
perly instructed that these are p0iso-
nous IIl'aterials and these should be 
most carefully des1t with. There 
should be proper Instructions in the 
regional languages for this purpose. 
Instruction in English or Hindl alone 
would not do. The Instructions wID 
have to be printed in the regional lan-
guages and tlie agriculturlsts have to 
be educated. 

With these words, I IIIPPOrt the 1YD 
even thouah it is bela&ad. 
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SHRI N. K. SANGm (Jodhpur): 
Mr. Deputy-Speaker, Sir, I am grate-
ful to ypu lor allowinc me to speak 
on this Bill, but before I speak on it, 
I crave your indulgence in allowing 
me to accept my amendments which 
I crave your indulgence in allowin& 
pve those amendments at the close 
of the third seuion at the Lok Sabha. 
Yesterda7, beiq a heavy day, I eQuId 
not move them and I shall therefore 
be very grateful it these amendments 
could also be taken up. 

Mr. Deputy-Speaker, it is a matter 
of great happiness that this Bill is be-
ing introduced in the Lok Sabha now. 
In tact, this has been a very much 
belated measure; it has passed 
through various committees and 
sub-committees and Joint Com-
mittees where experts have given 
their evidence. I have listened 
with great attention to the 
speech of the han. Minister, Shri B. S. 
Murthy, who has given us a detailed 
resume of this Bill. But unfortunatelY, 
aome of tlae most impor1lmt points, 
when this Bill is being introduced for 
the fi.Tst time. have not been ~en in-
to COII8ideration; they should have re-
ceiYed the consideration at the MinIs-
try. This Bill, which is entitled the 
"Insecticides Bill," in fact, has verY 
wide implications. Be8idee insectici-
dee there is alIIo a vartety of chem1-
~ that are used; 1bere 'are variOUI 
other thinIB like weedicide, nomato-
ddes, acaricide, fungicide, rodenticide, 
herbicide, etc., which are within the 
purview of thU BUl 
In fact, we are basically an agricul-
tural country and one of our most 
important problems that is facing this 
country is the ahortage of fooct And 
lately we have started usinll pesti-
cides. and it the use of chemical 
materials m the production of food 
and for the stoppage of wastage by 
tile various pests fa resorted to, I 
think it would have !been fair, as it is 
fOing to have far-reaehlng tmpUca-
tions OIl the food production til the 
countr:v. 
Our country has been suffering 

!rom ahortage of food. md the short-
age today, as has tIeen aid, is about 
8 per Ct'nt. The 10IIII of food in the 

country caused by the varioUs pests 
is as much as 20 per cent. If, by the 
use of pesticides, we can save the 
food crops by six per cent, I think 
we will be reaching self-suftlciency 
in a very short time. 

We have started using hybrid type 
of see.grains which we receive have 
been J.owing for some time, and as 
you know, hybrid seeds are being 
used and these are sophisticated 
varieties of hybrid seeds and pests 
have greater susceptibility on these, 
and unless we use these pesticides 
with a greater balancing in our .agri-
cultural production, I am 9IlJ'e we 
will not be able to reach the targets 
which we are envisaging. The use o! 
pesticides in this country has been 
very little CO'Inpared to other coun-
tries. In Japan, per acre ()f land they 
are usmg as much a8 Rs. 104 WOrth 
of insecticides. In America they are 
using about Rs. 15 worth of insecti-
cides whereas in India we use only 
29 paise worth of insecticides per 
acre. 

I would like to draw the attention 
of the Minister to one important thing. 
It is laid down here that toxicity 
should be mentioned and if it is not 
mentioned, it will be a condition f{lr 
misbranding the insecticides. I would 
like to point out that even in the 
Drugs Act, where there are various 
medicines which are toxic and 
hazardous to human life. toxi-
city is not required to be 
mentioned on the labels. If 
toxicity is to be mentioned under the 
. Tnsecticldes Bill, I think it is !!Oing too 
tar and makinll this Blll something of 
a legal parable for the manufacturers. 
usel'll and distributors. In the Drugs 
Act, on page 12 an explanation has 
been !liven ba1! the word 'toxicity" 
has not been mentioned for misbrand-
inrt the drugs. I think it will be 
wise to take awav this word from 
this Bill alBo. 

I would .. Iso like to draw attention 
to thO! fact that toxlcitv data is for 
the ibaslc chemicals.· Insecticides. 
J)l!Sticides. etc. are not basic 
chP.'lllicRts. They are formulated 
t)roducts fonned bv adding 80 
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many solvents and adJuvants to tbe 
basic chenucalS. In no other country 
wxicity data is mentioned for formu-
lated products. it We lay down a 
conditlon which is not available any-
where else in the world, it will create 
difficultles. The Joint Committee 
and various other committeell have 
werlooked this, fact. I .have, for 
example, the reports of the United 
States Department ot Agriculture in 
which they have given toxicity data 
of the basic chemicals, but no toxicity 
data is available for the fannulated 
Jlroducts. Similarly I have another 
report by the World Review of Pest. 
Control, by countries other than 
America. There also toxicity data 18 
not given for fOrmulated products. 

I would also like to draw atte.tion 
to the fact that toxicity data varIes 
from country' to country tor the lIlDle 
product. For example, tor aldrein, 
toxicity oral is 39-60 by the U.S.DA. 
whereas it is 40 to 60 by the World. 
Mview of Pest Control Similarly, 
wxicity dermal is 98 by U.SJ).A . 
Whereas it is about 200 by the world 
Mview of Pest Control ere ~ 

lOxicity data di1fers from country tu 
country and it is not mentioned to!' 
[o11Dlulated products. I WOuld reqllell' 
the minister to pve careful COIIISidera. 
ti.on to this and to eliminate the word 
"'toxicity" and use the word "content" 
in its place. 

The word "use" haabeen used quite 
a number of time in this Bill. I thin.C 
unless we give a definition of the 
word "use", it will be very diftlc:ult 
to implement this Bill or to attack it 
in a court of law. 

In clause 5, the formulation requires 
mentioning of details of adjuvants 
necessary for making it soluble, for 
dustring, spraying etc, or to dilute 
the basic chemicals. If We take the 
exampie of soap, they never pve 
what sort of caustic soda or oil the)' 
are 'USing. If a particular oil is not 
olvaila:ble, it is left to them to use any 
other oil which is avallable and IlUit-
.able. In a formulation, only' the basic 
ehemicals should be required to be 
m.entioned. The word 'toxiclty' 

IIhould be removed and cmq the baIiG 
chemicals, whether they are baZIIrd-
ous or whether they are poi.soaoUa " 
not poisonOUs should be mentioaed.. 

Another important poiDt is in ~ 
gard to appeals agabst punishment 
for contravention or violation ., tbe 
provisions ar for manufacturing milo-
branded insecticides. AlJ these cases 
bave not to go to the Central C0m-
mittee that is ~ fozmed. I per-
IOnally feel that for all a,ppeala then 
ahould be a twotier method. There 
Ihould be t.he Board of Control and 
the Central Government Committee 
-bauld hear the final appeal before • 
<lecision is taken. Sir, we are in a 
lieveloping State where we are deve-
loping pesticides. India beinc a very 
large country where our cQDSIImption 
IIf peticide and manufacture of pesti-
cides is very little if we put a very 
big embargo on these things and create 
<lifficult conditions possibly there will 
be retardation in the growth "f these 
pesticides. I am sure the hOll, MiDis-
ter will give a thought to thOlle thinp. 
I had moved these amendmenta be-
fore also. Accepting these amead-
ments will only mean. a great ad-
vancement to the pesticides industry 
and to be growth of food in . this 
\:OUIIltry. 

lI4R. DEPUTY -SPEAKER: So far as 
your amendments are c:oncerned you 
b.ave not submitted them in time and 
therefore they would not be taken.' 
You have made your speech and that 
is all ridlt. 

.l'UI' hrs. 

BUSINESS ADVISORY COMMrrrEE 

TlDRTU!ITB REPoRT 

THE MINISTER OF pARI.i.uo:N-
TARY AFFIARS AND OOMMUNI-
CATIONS CDR. RAM SUBHAG 
SINGH): Sir, I bq to praeDt the 
Thirteenth Report of the BusinezlS 
Advisory Committee. 
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417 Papers Laid FEBRUARY 13, 1968 
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423 Disturbance, in MAGHA 24. 1889 (SAKA) Assam (CA.) 424 
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~~mt  ~ ~ 

t~m.~m ~  

~. 't1! omt' ~ ~ ~ ~ ~. 
fim;ff it; ~ Ii i 'fl: ~ ~ 
i (~ ~.~ ~ ~ ~ 

~ ~~~ tl ~ t t 

q fiI; ti'tn ~~ t ~~ i  

~ .r m ~~t ~~~ 

crm.m:~~.m ~tt 

{m t I WfiA ~ m tro"k lIiT ~ 
~ ~ mq ~ i ~~ 

mwrt :~~~ ~ 

~~ ~ i m ~~~.m: 

~ mr "" f.rmr ~ '" ~ if f.rot 
~~t .m:~~ 'I1T ~ f. 
~~~w ~~~  ta' 

ftro: ~ • fit; ~ IR (lllfgtr ~ 

:~~~ 1 

-it 'Il6n ml'f .~ (m) : 

~~t  

MIl DZPUTY -SPmAXBR: Let the 
bell be ~ 

A3 there is no quorum, the House 
.tandJI adjou.med to meet acaiD at 
11 A. II. tomorrow. 

The Lok Sabha theft adjourned till 
Elevm 0/ the clock on WedneMall, 
Febnulrv 14. 11188/Magha 25, 1889 
(Salca) . 
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